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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  November  24,  1972/
 Agrahayana  3,  894  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {MR  SpPEaKFR  in  the  Char]

 ORAL  ANSWERS  TO  QUESTIONS

 Arrears  of  Taxes

 *i¢l  SHRI  ह  K  CHANDRAPPAN
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whethe:  the  attention  of  Govern
 ment  has  been  drawn  to  the  report
 appearing  in  Patriot’  dated  the  2nd
 October,  4972  under  the  caption  ‘  fax
 arrears  reach  Rs  000  crore  mark  ,
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K  R
 GANESH)  (a)  Yes  Sir

 (b)  There  is  an  editorial  mistake  in
 the  caption  It  should  have  been
 “Tax  collections  reach  Rs  3000  crore
 mark’  instead  of  ‘Tax  arrears  reach
 Rs  4000  crore  mark”  This  is  also
 clear  from  the  body  of  the  report  in
 which  Rs  000  crores  refer  to  the  col-
 Jections  of  income-tax  and  corporation
 tax  during  the  financial  year  1971472,
 The  net  arrears  as  on  3i-3-i972
 amounted  to  Rs  43860  crores

 SHRI  C  K  CHANDRAPPAN  In
 view  of  the  answer  given  to  the  Ques-
 tuon  by  the  hon  Minister,  I  would
 hike  to  know  what  was  the  collection  of
 tax  arrears  from  the  corporate  sector
 during  the  last  three  years  and  what
 was  the  arrear  of  the  tax  in  that  sec-
 tor  during  the  same  period
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 MR  SPEAKER  Your  question  was

 only  about  ihe  news  in  the  Patriot

 SHRI  0  K  CHANDRAPPAN  In
 that  repoit  there  75  a  mention  about
 corporate  tax  arrears  and  collections
 tn  that  relevant  report  which  is  men-
 tioned  in  my  question  there  is  a  posi
 tive  reference  to  tax  arrears  in  the
 corporate  sector  My  supplementary
 Is  arising  out  of  that

 MR  SPEAKER  In  the  mam  Ques-
 tion  if  45  said  tax  arrears  reach
 Rs  3000  crore  mark”  to  which  the
 Minister  has  given  the  reply

 SHRI  C  K  CHANDRAPPAN  That
 is  the  caption  of  the  report  I  have
 got  the  report  the  Minister  has  got
 it  In  that  there  is  a  positive  mention
 about  this  aspect  of  tax  arrears  and
 collection

 MR  SPEAKER  You  want  fo  discuss
 the  whole  of  the  news?  Why  can  you
 not  put  a  separate  and  specific  ques-
 tion’  Why  do  you  rely  on  that?

 SHRI  0  K  CHANDRAPPAN)  I
 the  report  it  38  mentioned  as  one  of
 the  important  items

 MR  SPEAKER  I  think  you  follow
 it  but  you  do  not  want  to  say  that
 you  have  folowed  it  My  contention
 is  this  You  had  mentioned  about  the
 tax  arrears  reaching  Rs  i000  crore
 mark  and  the  Minister  has  rephed  that
 it  was  a  misprint  or  something  like
 that

 SHRI  INDRAJIT  GUPTA  The  ques-
 tion  reads

 ‘whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  report
 appearing  70  ‘Patnot  .
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 The  caption  has  got  some  misprint,
 but  the  question  refers  to  the  ‘report’
 Under  the  caption  there  is  a  report
 containing  many  things  about  tax
 collection.

 हैं

 SHRI  JYOTIRMOY  8080:  There  is
 a  mention  in  the  Comptroller  and
 Auditor  General’s  report  ending  March
 3l,  1972,  that  the  arrears  of  taxes
 have  been  considerable.  (Interruption)

 MR.  SPEAKER:  Mr.  Chandrappan,
 you  asx  a  question  from  your  own
 self  rather  than  asking,  ‘Have  you  read
 that  article?’  and  then  start  asking
 questions.

 SHRI  K.  R.  GANESH:  The  hon.
 Member  has  raised  a  question  like  this,
 It  38  a  very  difficult  thing.  I  have  to
 cover  the  entire  gamut  of  arrears  of
 taxes

 MR.  SPEAKER:  He  is
 specific  question..

 asking  a

 SHRI  K.  R.  GANESH:  I  shall  try  to
 give  some  answer  that  I  have  got.  I
 do  not  have  the  latest  break-up  what
 arrears  are  there  in  the  corporate
 sector  and  in  the  other  sector.  I  have
 the  figure  as  on  30-9-97l  of  arrears;
 it  is  over  Rs.  5  lakhs....

 SHRI  JYOTIRMOY  BOSU:  Why  is
 it  so?  Why  does  he  not  come  pre-
 pared?  It  is  a  very  vital  and  impor-
 tant  matter  for  the  country  to  know.
 The  arrears  are  about  Rs.  000  crores
 and  the  Minister  says  that  he  does
 not  have  the  break-up!

 MR.  SPEAKER:  The  hon.  Member  is
 already  on  his  legs.  Why  should  you
 interrupt  him?

 SHRI  JYOTIRMOY  BOSU:  The
 question  is  the  property  of  the  House.

 MR.  SPEAKER:  The  Member  is  ask-
 ing  the  question,  Please  do  not
 interrupt  him.

 SHRI  C.  K.  CHANDRAPPAN:  He
 has  not  answered.....
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 MR.  SPEAKER:  You
 question  again.

 put  your

 S{IRI  C.  K.  CHANDRAPPAN:  My
 question  is  this.  With  regard  to  the
 arrears  in  the  collection  of  tax  from
 the  corporate  sector,  what  was  the
 perfor:inance  of  the  Government  during
 the  last  three  years  and  what  are  the
 arrears  of  tax  in  that  particular  sector
 in  the  last  three  years?

 SHRI  K.  R.  GANESH:  Let  me  first
 clear  this  point.  The  hen.  Member
 was  asking  about  Rs.  000  crores  of
 arrears.  It  is  not  Rs.  000  crores  cof
 arrears;  Rs.  000  crores  refer  to  col-
 lections  of  taxes.  There  was  a  wrong
 caption  given  in  the  ‘Patriot’.  The
 arrears  are  only  Rs.  438.60  crores.
 That  is  the  net  arrears.  If  you  will
 be  a  little  patient,  I  may  be  able  to
 enlighten  you  because  it  is  a  very
 complicated  process,

 The  hon.  Member  put  a  question  as
 to  what  is  the  share  of  the  corpurate
 sector  in  this  total  arrears  of  Rs.  438
 crores.  I  replied  that  as  far  as  the
 latest  figures  are  concerned,  the  divi-
 sion  into  corporate  sector  and  other
 sectors  is  not  available  with  me.  I
 have  some  figures...  (Interruptions)
 Because  we  do  not  maitain  that.

 SHRI  JYOTIRMOY  BOSU:  You  do
 not  want  to  expose  your  godfathers.

 SHRI  K.  R..GANESH:  No  question
 of  godfathers....  (Interruptions)

 अध्यक्ष  महोदय '  पता  नहीं,  ये  इस

 तरह  क्यों  डांटना  शुरू  कर  देते  हैं।  जाति

 ही  शुर ूहो  जति  हैं।  पता  नहीं, रात  क्रो
 सोते  कैसे  हैं।  मशीन  को  भी  शर्म

 होने  में  चटा  दो  कटा  लगता  है।  लेकिन

 ये  तो  जाते  ही  शुरू  हो  गये  1
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 SHRI  JYOTIRMOY  BOSU:  We
 not  have  any  sleep.

 do

 MR.  SPEAKER  Mr  Mnnister.  please
 do  not  get  provoked.  He  wants  to
 provoke  you  but  you  should  keep
 vcalm.

 SHRI  K.  R.  GANESH:  I  am  keeping
 calm,  but  he  ig  taking  advantage,  He
 is  trying  to  disturb  the  atmosphere.
 He  does  not  want  io  understand.

 SHRI  JYOTIRMOY  BOSU:  You  are
 ruining  the  country.

 MR.  SPEAKER:  Order,  pleasc.

 SHRI  K  R  GANESH:  I  will  give
 some  figures.  The  position  about  col-
 lection  of  direct  taxes  im  the  current
 year  is  as  under:—

 Upto  October  7972
 Income  Tax.  Rs.  223  crores.

 Corporation  Tax  Rs.  243  crores.
 p

 ‘TOTAL  Rs.  466  crores.

 MR.  SPEAKER:  This  is  what  he  was
 asking,

 SHRI  BHAGWAT  JHA  AZAD.  Just
 now  it  wag  stated  in  the  House  that
 the  corporate  sector  taxes  and  other
 taxes  are  not  kept  separate.  But  he
 has  now  quoted  the  figures.  All  the
 time  they  are  kept  separate.

 SHRI  JYOTIRMOY  BOSU:  Sir,  this
 is  a  very  serious  matter.  On  a  point
 of  order.  Before  you  proceed  further,
 tay  I  make  a  submission?  Why  is  xt
 ‘that  the  Minister  misled  the  House  and
 was  trying  to  conceal  these  facts?

 MR.  SPEAKER:  He  said  that  the
 facts  are  there  but  it  is  not  as  they
 re  mentioned  in  the  ‘Patriot.’

 SHRI  JYOTIRMOY  BOSU:  I  want
 your  ruling.
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 MR.  SPEAKER:  No  ruling  on  it..
 (Interruptions).  Order,  please.  Please

 sit  down.  There  is  no  need  of  any
 ruling.

 SHRI  JYOTIRMOY  BOSU:  ‘The
 Munster  38  telling  an  untruth  He
 is  shielding  his  godfathers.

 SHRI  C.  K.  CHANDRAPPAN:  Even
 now  the  Minister  has  not  replied  to
 the  second  half  of  mv  question.  He
 gave  a  bifurcation  of  the  taxes  they
 have  collected.

 MR.  SPEAKER:  Please
 second  question.

 ask  your

 SHRI  C.  K.  CHANDRAPPAN  No.
 Sir,  Even  the  first  question  has  not
 been  answered.

 MR  SPEAKER:  I  am  not  allowing
 any  more  questions.

 SHRI  0.  K.  CHANDRAPPAN:  The
 question  which  you  allowed  viz.,  what
 about  the  arrears  of  taxes  from  the
 corporate  sector—that  he  is  not  say-
 ing.

 MR.  SPEAKER:  So,  you  better  ask
 the  question  now.

 SHRI  C.  K.  CHANDRAPPAN:  Then
 you  will  say  that  I  will  Jose  my  second
 question.

 MR.  SPEAKER:  He  said  from  the
 beginning  that  so  far  as  the  bifurca-
 tion  or  collection  is  concerned,  he  has
 not  got  the  detail,  but  so  far  as  the
 arrears  are  concerned,  he  has

 SHRI  INDRAJIT  GUPTA:  He  has
 got  for  97i.  He  was  going  to  read
 the  97l  figure.  Even  that  was  not
 audible.

 MR.  SPEAKER:  Have  you  got  the
 i97]  figure?

 SHRI  K.  R.  GANESH:  I  was  reading
 it....  (Interruptions).

 MR.  SPEAKER:  Order,  please.
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 SHRI  JYOTIRMOY  BOSU:  We  know
 the  AICC  is  coming.  It  will  cost  you
 a  lot  of  money....  (Interruptions)

 SHRI  BHAGWAT  JHA  AZAD:  Don’t
 say  that,

 MR.  SPEAKER:  These  are  political
 things  which  you  talk  while  sitting;
 this  is  not  proper.

 SHRI  K.  R.  GANESH:  I  gave  certain
 figures  of  collection;  I  said  that  latest
 figures  of  corporate  arrears  and  other
 sector  arrears  are  not  available  but
 that  I  have  got  figures  upto  30-9-1971.
 I  have  mentioned  about  those  figures.
 The  total  arrear  figures  are  Rs.  82.48
 crores  out  of  which  the  corporate  sec-
 tor  accounts  for  Rs.  57.85  crores  and
 others  24.63  crores

 AN  HON.  MEMBER:  Are  they  lakhs
 or  crores?

 SHRI  K.  R.  GANESH:  Crores.

 SHRI  C,  K.  CHANDRAPPAN:  [his
 is  my  second  question..

 MR.  SPEAKER:  Don’t  put  the  second
 question  also  like  the  first  one.

 SHRI  C.  K.  CHANDRAPPAN:  Ue
 said  that  collection  of  tax  arrears  has
 improved.  In  that  connection,  I  want
 to  know  this.  What  is  the  amount  of
 tax  arrears  written  off  during  the  last
 three  years?

 MR.  SPEAKER:  You  refer  to  news
 item;  you  base  all  your  questions  on
 that.  You  make  it  the  very  subject-
 matter  of  all  your  questions.  You  are
 asking  about  whatever  appeared  in
 that  news  item,  You  should  have  out
 a  direct  supplementary  question  rather
 than  relying  on  that.  I  am  not  going
 to  encourage  this  practice.  You  may
 put  a  direct  question.  .

 SHRI  C.  छू.  CHANDRAPPAN:  Sir,
 may  I  now  put  a  direct  question?

 MR.  SPEAKER:  Don't  try  to  be
 clever  with  me,  please.
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 SHRI  C.  K.  CHANDRAPPAN:  I  am
 not..

 MR.  SPEAKER:  I  am  not  going  to
 encourage  this  practice  in  future.

 SHRI  con  K.  CHANDRAPPAN:  The
 Minister  has  stated....

 i]
 MR.  SPEAKER:  You  have

 twenty  minutes  on  this.
 taken

 SHRI  C.  K.  CHANDRAPPAN:  I  am
 sorry,  Sir.  I  asked  what  are  the  tax
 arrears  written  off  during  the  last  8
 years,

 MR.  SPEAKER:  When  you  mentioned
 the  report,  he  said  this  was  a  wrong
 caption.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Cannot  we  ask  supplementary  ques-
 tion  arising  out  of  the  reply  of  the
 Minister?

 अध्यक्ष  महोदय  :  अगर  गलत  क्वेश्चन

 शुरू  हो  जाये,  तो  उसका  खात्मा  नदी  होता

 है  1

 श्री  प्रबल  बिहारी  वाजपेयी  कैप्टन

 गलत  था,  लेकिन  जो  दूसरी  बातें  दी  गई  है,

 वे  तो  गलत  नहीं  है।  इस  तरह  तो  सप्ली-

 मेंटरीज  के  लिये  जगह  ही  नही  रहती  है  ।

 MR.  SPEAKER:  Instead  of  putting  a
 question,  he  taiks  about  the  caption
 and  says  that  it  is  Rs,  000  crores
 arrears.  The  hon.  Minister  says  ‘No’;
 he  says  that  it  is  not  arrears  but  it  is
 collection.  I  think  that  that  should
 suffice.  If  the  hon.  Member  wanted
 to  ask  for  further  information,  he
 should  have  sent  his  separate  question
 on  that.  But  now  he  is  relying  on
 that  caption  and  he  is  going  into  every
 line  of  the  report,  If  he  wants  to  ques-
 tion  the  hon.  Minister  on  every  line,
 Be  should  make  a  reference  to  those
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 lines  in  the  main  question  and  not  .ust
 get  up  now  to  ask  supplementary
 questions  on  those  lines.

 SHRI  INDRAJIT  GUPTA:  The  hon.
 Minister  has  not  claimed  that  the
 report  was  wrong.  He  has  only  said
 that  the  caption  was  wrong.  He  has
 not  said  that  the  report  is  wrong.  The
 hon.  Member  is  now  asking  a  supple-
 mentary  question  arising  out  of  «he
 answer  given  by  the  hon.  Minister
 already.

 MR,  SPEAKER:  The  main  question
 related  only  to  the  correctness  or
 otherwise  of  the  caption....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 The  heading  is  ‘Arrears  of  Taxes’.  We
 cannot  confine  ourselves  only  to  the
 caption.  What  you  are  saying  is  some-
 thing  fantastic,

 MR.  SPEAKER:  The  hon.  Member
 should  have  tabled  a  question  speci-
 fically.

 SHRI  SEZHIYAN:  The  question
 asked  by  Shri  C.  K.  Chandrappan  is

 very  clear;  it  reads  thus:

 “Whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  report
 appearing  in  Patriot  dated  the  2nd
 October,  972  under  the  caption
 ‘Tax  arrears  reach  Rs.  000  crore
 mark’;”

 So,  he  ts  not  worried  about  the  cap-
 tion,  but  he  is  worried  about  the  report
 about  arrears  So,  his  question  relates
 to  the  arrears  and  not  to  the  caption.

 MR  SPEAKER:  The  hon.  Minister
 has  said  that  the  caption  is  wrong,  and
 it  is  not  arrears  but  it  is  collection.
 That  should  have  finished  the  matter.

 Now,  let  the  hon.  Member  ask  tis
 question  and  finish  it  now.

 SHRI  ८.  छू.  CHANDRAPPAN:  My
 question  is  this.  The  hon.  Minister
 has  said  in  his  answer  that  the  col-
 lection  has  improved,  and  the  arrears
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 of  taxes  are  now  a  smaller  figure
 than  before.  So,  I  want  to  know  the
 amount  that  they  have  written  off
 during  this  period.  because  that  wav
 also  they  can  show  reduced  figures  ५०
 arrears.

 MR.  SPEAKER:  If  the  hon.  Minister
 is  aware  of  it,  he  may  answer.  He
 should  come  prepared  as  if  he  is  sitting
 for  an  examination.

 SHRI  K.  R  GANESH:
 submit  one  thing,  Sir

 I  wish  to

 MR.  SPEAKER;  I  am  not  holding
 him  wrong....

 SHRI  K.  R.  GANESH:  I  am  prepared
 to  answer  the  question....

 MR.  SPEAKER:  Looking  at  the
 papers..

 SHRI  K.  R.  GANESH:  I  am  prepared
 to  answer  all  the  questions.

 MR.  SPEAKER:  Let  him  go  on  then,
 I  would  not  go  to  the  next  question.
 Let  him  now  go  on  please,  and  tell
 tre  hon,  Member  whatever  informa-
 tion  he  has.

 SHRI  K.  R.  GANESH:  You  said,  Sir,
 that  I  should  come  prepared.  I  have
 come  prepared.  In  reply  to  his  ques-
 tion  in  regard  to  the  actual  amount
 written  off,  I  would  like  to  submit
 that  in  £969-70,  9730  cases  of  assessees
 had  to  be  written  off,  amounting  to
 about  Rs.  2,38  crores

 SHRI  JYOTIRMOY  BOSU.  [low
 much  in  the  corporate  sector?

 SHRI  K.  R.  GANESH:  Please  let  me
 answer  the  question.

 In  970-7i,  13,662  cases  had  to  he
 written  off  amounting  to  about  Rs.  5
 crores  odd.  In  ‘1971-72,  ‘13,776  cases
 were  written  off  amounting  to  Rs.  4
 crores  odd.  I  may  submit  the  condi-
 tions  under  which  the  cases  are  written
 off....
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 SHRI  JYOTIRMOY  BOSU:  We
 have  not  asked  that  question.

 SHRI  SHYAMNANDAN  MISHRA:
 ‘We  have  not  asked  for  that  informa-
 tion,  So,  why  should  he  go  into  it?

 SHRI  K.  R.  GANESH:  The  answer
 will  not  be  complete  otherwise.

 SHRI  INDRAJIT  GUPTA:  The  ‘ton.
 Member  had  only  asked  for  the  figures.

 SHRI  BHAGWAT  JHA  AZAD:  The
 hon.  Minister  has  claimed  in  his  reply
 an  improvement  in  the  tax  aollec-
 tion.  May  I  know  how  he  substanti-
 ates  his  statement  if  he  has  no  figures
 for  the  back  years?  Can  he  say  what
 the  tax  arrears  were  in  the  previous
 years,  by  comparing  with  which  he
 Can  say  that  there  has  been  improve-
 ment  or  that  the  improvement  has  been
 only  due  to  the  writing  off?

 SHRI  K.  R.  GANESH:  I  would  give
 the  hon.  Member  the  collections  from
 the  period  1967-68  to  1971-72.  In  ‘1967-68
 the  collection  was  Rs.  636.40  crores.

 SHRI  BHAGWAT  JHA  AZAD:  Only
 the  total  amount  that  is  realised?

 SHRI  K.  R.  GANESH:  I  am  speak-
 ing  about  total  collections.  I  will  give
 the  percentage  also  if  a  separate  ques-
 tion  is  asked.  In  1967-68,  the  collec-
 tion  was  Rs.  636.40  crores,  in  1968-69
 Rs.  678.24  crores,  in  1970-71,  Rs.  839.4
 crores,  in  1971-72  Rs.  1,002.57  crores.

 SHRI  BHAGWAT  JHA  AZAD:  ‘This
 has  no  meaning.  A  few  crores  more
 does  not  convey  any  meaning,  To
 know  whether  there  is  any  improve-
 ment  or  not,  we  shou'd  know  what  is
 the  proportion  of  it  to  the  total  tax
 arrears.

 SHRI  RAM  GOPAL  REDDY:  What
 are  the  criteria  for  writing  off  arrears?

 SHRI  K.  R.  GANESH:  These  are:
 the  assessees  have  died  leaying  behind
 no  assets,  the  assessee  companies  have
 gone  into  liquidation,  the  assessees
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 have  become  insolvent,  the  assessees
 are  untraceable,  the  assessees  have
 left  India,  the  assessees,  have  no  at-
 tachable  assets;  then  there  are  amounts
 written  off  as  a  result  of  settlement
 with  the  assessees;  demands  found  nit
 due  on  the  basis  of  subsequent  infor-
 mation  such  as  duplicate  demands,
 demands  wrongly  made,  demands  be-
 ing  protective  etc

 SHRI  SHYAMNANDAN  MISHRA:
 How  many  assessees  are  there  of  more
 than  five  years  duration?  Would
 Government  be  pleased  to  lay  a  lst
 of  the  names  of  such  assessees  on  the
 Table?

 SHRI  K.  R.  GANESH:  If  the  hon.
 member  wants  it,  I  can  place  it.

 MR.  SPEAKER:  Next  question,  We
 have  spent  half  an  hour  on  this.

 SHRI  JYOTIRMOY  BOSU  I  have
 been  trying  to  catch  your  eye.

 MR.  SPEAKER:  He  has  been  inter-
 fering  more  than  with  supp-ementaries.

 Increase  in  Exports  during  current
 year

 7i63.  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  there  has  been  an  in-
 crease  in  exports  during  the  current
 year;

 (b)  if  so,  the  quantum  of  increase
 as  compared  to  the  corresponding
 period  last  year;  and

 (c)  the  steps  envisaged  to  keep  up
 this  trend  in  exports?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)
 Yes,:  Sir,

 (b)  The  increase  in  exports  includ-
 ing  re-exports  during  the  first  five
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 months  (April—August)  of  1972-73,
 was  Rs.  6.5  crores  over  the  corres-
 ponding  period  of  last  year.

 (c)  All  possible  efforts  to  promote
 ‘exports  are  being  made,  the  explora-
 tion  of  foreign  markets,  the  genera-
 tion  of  export  surpluses  and  stepping
 up  of  export  production  are  continu-
 ous  processes.  A  close  watch  is  being
 maintained  on  the  trends  of  exports
 and  appropriate  action  is  taken  as  and
 when  the  need  arises.

 SHRI  P.  VENKATASUBBAIAH:
 Does  this  increase  in  exports  include
 exports  made  to  Bangla  Desh?

 SHRI  L.  N.  MISHRA:  Yes.  Exnorts
 to  Bangla  Desh  are  also  there.  There
 are  a  number  of  other  countries  to
 which  Cur  exports  have  increased.

 SHRI  P.
 This  is

 VENKATASUBBAIAN:
 iot  foreign  exchange  earned.

 SHRI  L.  N.  MISHRA:  Our  trade  with
 Bangla  Desh  is  on  a  hard  currency
 basis.  The  only  thing  is  that  we  have
 given  them  a  credit  of  Rs.  200  crores
 earlier  and  Rs.  25  crores  later.  ‘What
 ‘we  export  to  Bangla  Desh  is  our  ex-
 portable  surplus.  Therefore,  our
 exports  to  Bangla  Desh  have  to  he
 taken  into  account  in  this.  It  is  a
 foreign  country,  a  sovereign  country.
 It  is  of  course  on  credit  basis,  but  how
 can  we  say  that  it  is  not  export?  If
 we  had  not  exported  these  items  to
 Bangla  Desh,  we  would  have  exported
 them  to  other  countries  from  which
 there  is  demand.  Instead  of  sending
 it  to  East  European  countries  and  also
 Some  developing  countries  of  Asia,  we
 have  sent  it  to  Bangla  Desh.  There  is
 no  cash  payment  because  we  nave
 given  them  a  credit,  as  I  mentioned.
 This  was  given  sometime  in  March
 or  April.  The  utmost  you  can  say  is
 that  it  is  on  credit  basis.

 SHRI  P.  VENKATASUBBAIAH:
 The  hon.  Minister  says  that  if  we  had
 not  exported  to  Bangla  Desh,  we
 woulg  have  exported  to  other  countri-
 es  and  got  foreign  exchange.  What  are
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 the  specific  items  he  has  in  mind  which
 he  could  have  exported  to  other  coun-
 tries  and  earned  foreign  exchange?
 Secondly,  may  I  know  whether  in
 itemwise  exports  that  have  been  made
 there  was  increased  percentage  and
 also  the  auantum  and  the  amount  in-
 volved,  whether  there  has  been  an
 increase  in  the  amount  of  foreign
 exports?  Cou'd  he  give  the  breakup?

 SHRI  L.  N.  MISHRA.  I  have  given
 the  total  in  the  original  question;  the
 total  increase  is  Rs.  i6  crores  over
 the  last  year,  for  the  same  period.  I
 can  give  the  items  where  we  have
 made  an  increase  in  exports.  Ahout
 Bangla  Desh,  that  figure  is  not  with
 me;  if  the  hon.  Member  wants  it  7
 can  give  it  later.  Items  where  there
 has  been  an  increase  are:  cashew
 kernels,  engineering  goods,  tanned
 hydes  and  skins,  finished  leather,  fish.
 oil-cakes  pearls  and  precious  stones,
 cotton  apparels.  cotton  yarn,  etc.

 SHRI  P.  VENKATASUBBAIAHL:
 The  first  part  of  the  question—the
 names  of  countries—has  not  been
 answered.

 SHRI  L.  N.  MISHRA:  It  could  have
 been  uny  country-—~East  European
 countries,  developing  countries  in  Asia
 or  Latin  America.  That  depends  upon
 the  orders.

 MR,  SPEAKER:  You  can  supply  the
 information  later  on.

 SHRI  L.  N.  MISHRA:  About  Bangla
 Desh,  I  shall  lay  it  on  the  Table  of
 the  House.

 SHRI  SOMCHAND  SOLANKI:  May
 I  know  the  percentage  of  export  in
 non-traditional  items  and  whether  the
 Government  is  expanding  domestic
 capacity  for  production?

 SHRI  L.  N,  MISHRA:  The  precise
 figure  about  non-traditional  items,  I  do
 not  have.  This  morning  I  looked  up
 the  papers  and  found  that  about  twenty
 per  cent  of  our  exports  were  non-
 traditional  items.
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 SHRI  JYOTIRMOY  BOSU:  Will  the
 hon,  Minister  kindly  tell  us  the
 quantum  of  increase  as  compared  to
 the  corresponding  period  last  year?
 What  are  the  Reserve  Bank  of  In-
 dia’s  figures  and  how  do  they  com-
 Pare  with  your  Ministry’s  figures?

 SHRI  L.  N.  MISHRA:  My  figure  is
 our  Ministry’s  figures.  I  have  not  got
 the  Reserve  Bank  of  India’s  figures
 with  me.  If  there  is  any  conflict,  I
 shall  request  Mr.  Bosu  to  pass  it  on
 to  me.  I  have  got  only  one  figure,
 which  the  Foreign  Trade  Ministry  has
 got.

 SHRI  JYOTIRMOY  BOSU:  If  that
 huge  Ministry  of  Foreign  Trade  has
 not  got  it,  if  he  says  so,  he  is  trying
 to  evade  because  there  is  a  big  gap....
 (nterruptions.)  The  Reserve  Bank
 has  given  the  correct  figures.

 MR.  SPEAKER:  You  are  asking  him
 for  something;  he  is  very  politely  ask-
 ing  you  to  give  information  saying
 he  is  not  aware  of  it.

 SHRI  JYOTIRMOY  BOSU:  He  is
 aware  of  it;  I  can  tell  you.

 MR.  SPEAKER:  I  allow  you  to  bring
 to  his  notice  the  discrepancy  just  now.
 If  you  expect  the  Minister  to  be  a
 superman,  you  can  also  do  it  just  now;
 please  tell  him.

 SHRI  JYOTIRMOY  BOSU:  I  shall.

 MR.  SPEAKER;  You  are  putting  this
 question;  it  is  within  your  knowledge.
 Why  don’t  you  tell  him?  Please  tell
 him  what  is  the  discrepancy.

 SHRI  JYOTIRMOY  BOSU:
 afternoon,  I  shall  give  him  that.

 This

 MR.  SPEAKER:  He  can  also  let  you
 know  in  the  afternoon.  I  want  to
 check  on  your  knowledge.

 SHRI  JYOTIRMOY  BOSU:  I  am
 saying  that  Ahere  is  asubstantial  dis-
 crepancy  between  the  two.
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 MR.  SPEAKER:  If  you  cannot  rely
 on  your  own  memory  about  it,  why  0०
 you  ask  him?

 SHRI  JYOTIRMOY  BOSU:  They
 are  maintaining  a  huge  secretariat  at
 the  cost  of  the  tax-payer.  How  can
 you  suggest  a  thing  like  that  to  me?
 Commonsense  fails  me.

 SHRI  SHYAMNANDAN'  MISHRA:
 The  Reserve  Bank  figures  are  not
 available  to  the  Government?  This  is
 certainly  something  extraordinary.

 SHRI  BHOGENDRA  JHA:  May  I
 know  the  value  and  the  proportion  ot
 the  increase  in  our  exports  to  the
 rupee  payment  countries  and  dollar
 earning  countries?

 SHRI  L.  N.  MISHRA:  I  would  not
 like  to  go  into  the  question  raised  by
 Shri  Jyotirmoy  Bosu,  but  I  crave  your
 indulgence  to  point  out  that  about  last
 year,  the  Reserve  Bank  figure  was  5
 to  6  per  cent  increase  in  our  exports.
 That  was  the  figure  of  the  World  Bank
 aiso.  That  was  our  figure  also.  So,
 there  was  no  conflict.  There  are  some
 people  who  do  not  accept  our  export
 figures,  but  we  are  advised  by  our
 Economic  Adviser  that  Bangla  Desh
 export  is  as  good  as  export  to  «ay
 other  countries.

 Our  export  to  the  East  Eur  2pean
 countries  has  been  on  the  increase,  In
 1960-61  our  export  to  socialist  coun-
 tries  was  8.7  per  cent.  This  year  it  is
 20  per  cent.  It  has  more  than  doubled
 in  0  years’  time.  There  has  been  a
 ehange  in  the  number  of  items  also.
 Our  exports  to  socialist  countries  and
 developing  countries  are  increasing
 while  it  has  declined  so  far  as  develop-
 ed  countries  are  concerned,

 SHRIMATI  MAYA  RAY:  About  the
 exports  made  to  Bangla  Desh,  would
 the  Minister  kindly  tell  us  what  pro-
 portion  of  this  export  is  from  West
 Bengal,  if  he  has  the  figures?
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 SHRI  L.  N.  MISHRA:  State-wise
 figures  I  have  not  got.

 SHRI  P.  R.  SHENOY:  May  I  know
 whether  the  export  figure  ‘includes
 export  of  foodgrains  to  Bangla  Desh?

 SHRI  L.  N.  MISHRA:  Some  quantity
 is  given  as  help  and  some  quantity
 of  foodgrains  is  sold.  The  quantity
 which  is  sold  to  Bangla  Desh  is  in-
 cluded  in  our  exports.

 श्री  विभूति  सिर  :  ग्रध्यक्ष  जी,  हमारा

 जो  माल  बाहर  देशों  में  जाने  वाला  होता

 था,  वह  नेपाल  में  स्मगल  होता  था,  उसके  बाद

 मंत्री  जी  ने  नेपाल  के  साथ  बहुत  अच्छी

 सन्धि  की  t  मैं  जानना  चाहता  हूं  कि  नेपाल

 में  जो  एक्सपोर्टिबल  गुड्स  स्मगल  होता  था,

 शब  वह  किस  मात्रा  में  च॑  क  क्या  गया  है,
 उसकी  फिगर्स  कया  हैं  ?

 श्री  एल०  एन०  मिश्र:  यह  कहना  तो

 मुश्किल  है  कि  किस  मात्रा  में  जाता  था  और

 जब  जो  ये का  है,  वह  कितना  है।  लेकिन  एक
 बात  मैं  माननीय  सदस्य  से  कहना  चाहता  हूं,

 चूंकि  वे  उसी  क्षेत्र  से  दाते  हैं,  इसलिये  उनकी

 शिकायत  होंगी,  अभी  भी  हमारे  यहां  से

 सन्धि  के  बाद  जूट  नेपाल  जाता  है  1

 SHRI  MUHAMMED  KHUDA
 BUKHSH:  May  I  know  if  incentives
 by  way  of  what  is  popularly  known
 as  export  promotion  import  licences
 are  still  being  granted  and  if  the
 answer  is  in  the  affirmative  are  the
 goods  being  brought  banned  by  the
 import  control  order?

 SHRI  L,  N.  MISHRA:  I  will  refer
 him  to  the  Red  Book  published  every
 year  placeg  in  the  Library  of  ithe  House.
 He  can  see  Yt.
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 क्रो  हुकम  लाद  कछवाय:  जिन  देशों  को

 हम  माल  निर्यात  करते  हैं,  उसकी  तुलना  सें

 हम  जितना  माल  मंगाते  हैं,  उसमें  कितने
 प्रतिशत  का  घाटा  है  या  फायदा  है  ?

 थ्री  एल०  एन०  मिश्र:  इसके  बारे  में

 हर  साल  की  फिगर्स  लग  अलग  है,  इसमें
 घटता  भी  है  और  बढ़ता  भी  है।  इसकी
 'फिक्स  इस  प्रकार  @--1968-69  #
 909  करोड़  का  माल  आया  शर  i358

 करोड़  का  माल  बाहर  गया,  55  करोड़
 का  डेफिसिट  रहा।  969-70  में  583

 करोड़  का  माल  पाया  मीर  (43  करोड़  का
 माल  बाहर  गया,  वए1  करोड़  का  डेफिसिट

 रहा  ।  970-7l  में  1634  करोड़  का
 माल  पाया  शरीर  535  करोड़  का  माल  बाहर
 गया,  इस  तरह  से  डीसी  55i  करोड़
 से  घटकर  99  करोड़  का  रह  गया,
 97I—72  में  8l2  करोड़  का  माल  आया

 कौर  1607  करोड़  का  बाहर  गया,  घाटा
 205  करोड़  का  रहा।  लेकिन  इस  तरह
 सितम्बर  तक  852  करोड़  का  माल  आया  और,
 96  करोड़  का  बाहर  गया,  इस  तरह  से
 64  करोड़  का  सरप्लस  रहा  ।

 Wanchoo  Committee  recommendation.
 regarding  share  dealings

 +

 165,  SHRI  P.  M.  MEHTA:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  FINANCE  be.
 pleased  to  state:

 (a)  whether  Union  Government  pro-
 pose  to  accept  the  recommendation  of
 the  Wanchoo  Commitiee  on  ‘irect
 taxes  that  share  dealings  by  Companies
 should  be  disclosed  in  their  Balance
 Sheets;

 (b)  if  so,  when  the  final  decision  in
 this  regard  is  likely  to  be  taken;  and

 (c)  when  the  proposal  is  to  be  made
 applicable  to  the  shareholders?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.,  R.
 GANESH):  (a)  and  (b).  The  Wanchoo
 Committee’s  recommendation  in  this
 context  is  that  the  results  of  dealings
 in  shares  by  companies  other  than
 investment,  banking  and  finance’  com-
 panies  should  be  treated  in  a  manner
 analogoys  to  speculation  business.
 The  Committee's  recommendation  is
 being  considered.

 (c)  Does  not  arise.

 SHRI  P.  M.  MEHTA:  May  I  know
 whether  the  Department  of  Company
 Affairs  has  come  to  the  conclusion
 that  this  proposal  for  the  disclosure
 of  the  share  dealings  by  the  companizs
 will  result  as  a  deterrent  to  the  un-
 healthy  share  dealings?  If  so,  when
 will  the  government  take  the  fina!
 decision?

 SHRI  K.  R.  GANESH:  The  Depart-
 ment  of  Company  Affairs  has  been
 considering  this  question,  It  was  also
 raised  in  the  Consultative  Committee
 of  Parliament  of  the  concerned  Minis-
 try.  It  is  still  under  consideration.

 SHRI  P.  M.  MEHTA:  I  want  to
 know’  whether  the  Department  has
 come  to  the  conclusion  that  the  dis-
 closure  of  share  dealings  by  the  com-
 panies  will  result  as  a  deterrent  to
 the  unhealthy  share  dealings.  He  may
 say  either  “yes”  or  “no”.

 SHRI  K.  R.  GANESH:  Yes,  that  is
 the  opinion  of  the  Department  of  Com-
 pany  Affairs.

 SHRI  P.  M.  MEHTA:  May  I  know
 whether  the  department  feels  that
 these  proposals  shoyld  be  applicable
 also  ta  the  invegtment  companies
 since  such  companies  belonging  to  the
 big  business  houses  act  as  their  instru-
 ment  or  too]  for  such  transactions?

 SHRI  K.  R.  GANESH:  As  far  as  the
 Wanchoo  Committee  recommendations
 are  concerned,  they  have  stated  that
 this  shou'd  not  apply  to  investment
 companies,  banking  companies  and
 finance  companies.
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 SHRI  P.  M.  MEHTA:  What  is  the
 opinion  of  the  department?

 SHRI  K.  R.  GANESH:  If  he  refers
 to  the  Department  of  Company  Affaits,
 he  will  have  to  put  the  question  to
 that  department.

 SHRI  MADHURYYA  HALD.AR:
 There  are  two  reports  of  the  Wanchco
 Committee,  the  interim  report  and  the
 final  report.  He  has  referred  to  one.
 What  about  the  implementation  of  the
 recommendations  of  the  other  ~-eport
 of  the  Wanchoo  Committee?

 SHRI  K.  R.  GANESH:  He  is  referrirg
 to  two  reports  of  the  Wanchoo  Com-
 mittee.  This  point  has  been  clearly
 explained  many  times  here.  There  is
 only  one  report  of  the  Wanchoo  ©  m-
 mittee  which  has  been  placed  before
 the  House.

 SHRI  SHYAMNANDAN'  MISHRA:
 An  authenticated  copy  of  the  other
 one  was  also  placed  on  the  Table.

 MR.  SPEAKER:  He  says  there  ae
 two  revorts.  You  can  tell  him  whether
 you  are  referring  to  one  or  the  other.

 SHRI  K.  R.  GANESH:  The  final  re-
 port  of  the  Wanchoo  Committee  has
 been  placed  before  the  House.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 If  this  is  the  final  report,  where  is  the
 interim  report?  Is  the  hon.  Minister
 denying  that  the  Wanchoo  Committee
 submitted  the  interim  report?

 SHRI  K.  R.  GANESH:  The  hon.
 Finance  Minister  has  announced  in
 this  House  that  the  Wanchoo  Com-
 mittee  did  present  an  interim  report.
 Government  went  into  the  interim
 report  and  took  certain  decisions  on
 that  interim  report.  That  has  heen
 mentioned  on  the  floor  of  the  House.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 A  little  while  ago  the  hon.  Minister
 said  ‘that  there  was  only  one  report.
 Now  ‘he  says  there  are  two  reports.
 How  does  he  reconcile  these  ‘two
 statements?
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 SHRI  फट  R  GANESH  Only  one  the
 port  has  been  placed  on  the  Table  of
 the  House

 SHRI  SHYAMNANDAN  MISHRA
 Which  report  makes  reference  to

 MR  SPFAKLR  Will  the  Winister
 explain  to  whicn  report  he  refers?  He
 said  that  the  Finance  Minister  stated
 something  in  the  House  To  which
 report  did  he  refer?

 SHRI  K  R  GANESH  As  I  explained
 the  Finance  Ministe:  had  stated  that
 there  was  an  interim  ieport  and  on
 the  basis  of  that  interim  report  the
 Government  took  certain  decisions
 The  Government  has  not  thought  right
 to  place  the  interim  report  on  the
 Table  of  the  House

 SHRI  JYOTIRMOY  BOSU_  The
 Manister  said  that  onlv  one  report  aas
 been  placed  on  the  Tab  e  of  the  House
 In  fact  two  repoits  have  been  placed
 on  the  Table  of  the  House  ‘You  can
 look  into  the  records  He  75  mislead
 mg  the  House  (Interruption)

 MR  SPFAKER  Next  Question

 Targets  achieved  for  the  development
 of  Tourtsm  in  the  Country  durmg

 fourth  Plan

 ॥7  SHRI  NAWAI  KISHORE
 SHARMA  Will  the  Minister  of  TOUR-
 ISM  &  CIVIL  AVIATION  be  pleased
 to  state

 fa)  whether  the  expenditure  ear-
 marked  for  the  development  of  tourism
 in  the  country  during  the  Fourth  Five
 Yea:  Plan  has  actually  been  incurred
 ani  the  targets  achieved  and

 (b)  af  not  the  reasons
 achieving  the  targets?

 for  not

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  SAROJINI
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 MAHISHI)  (a)  and  (b)  It  48  ex-
 pected  that  barring  marginal  short-
 falls  the  money  allocated  for  the
 development  of  tourism  in  the  Fourth
 Plan  period  will  be  utilised  and  the
 targets  largely  achieved

 att  नवल  किशोर  शर्मा  प्रत्यक्ष  जी,
 मैं  आपके  माध्यम  से  पूछना  चाहता  था  मरा

 प्रश्न  भी  यह  है  कि  जो  फोर्थ  फाइव  इयर  प्लान

 है,  उसम॑  जो  आपके  टार्गेट  है  वह  पूरे  किये

 या  नही  ?  जवाब  मिला  है  फि  पूरे  कर  लिय

 जायेगे,  थोडा  सा  मालिनी  शाटदफाल  होगा  ।

 ता  मैं  इस  सन्दर्भ  मे  पूछता  चाहता  है  कि

 अब  तक  जो  तीन  साल  रा  गये  है  उसमे  आपकी

 प्रगति,  जहा  तव  रपये  का  सम्बन्ध  है  वह

 कसि  तरह  हुई  और  जहा  तक  फिजिकल

 टार्गेट  की  बात  है  रपये  फैश्ननाव।  वह  कि

 हद  तक  पूरी  हुई  यह  क्रिया  डिटेल्स  म

 बताये  t

 DR  SAROJINI  MAHISHI  I  do  now
 know  whether  the  hon  Member  wants
 Statewise  details  or  the  details  of  the
 expenditure  incurred  by  the  Centre

 SHRI  NAWAL  KISHORE  SHARMA
 Ay  you  hke

 DR  SAROJINI  MAHISHI  Tourism
 i,  a  Stat=  subject  The  Department
 of  lourism  Government  of  India
 invests  some  money  in  that  the  India
 Tourism  Development  Corporation
 also  invests  some  money  in  that,  the
 Sti‘e  Governments  also  invest  some
 money  in  that  The  net  result  that
 we  achieve  i5  the  effect  of  al  the
 combined  eflorts  of  all  these  three
 organisations  vut  together  Therefore
 I  do  not  know  whether  the  hon
 Member  wants  all  these  details

 MR  SPEAKER  I  think,  you  can
 prepare  some  brochure  about  it  for
 the  benefit  of  the  hon  Members
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 SHRI  NAWAL  KISHORE  SHARMA:
 The  Minister  has  not  replied  to  my
 question,

 MR,  SPEAKER:  The  question  was,
 how  much  money  has  been  spent  and
 how  much  has  been  achieved.  It  is
 easier  to  tell  how  much  money  has
 been  spent  but  the  targets  may  have
 a  very  wide  field.

 DR.  SAROJINI  MAHISHI:  We  have
 heen  able  to  spend  on  behalf  of  the
 Department  ०  Tourism  nearly  Rs.  53
 00528  and  the  rest  we  hope  to  spend
 in  the  remaining  period  of  the  Fourth
 Plan.

 श्री  सबल  किशोर  शर्मा  मै  यह  जानना

 चाहता  था  कि  जो  टार्गेटस  आपके  इन  तीन

 सालो  के  थे  प्लान  के  वह  नया  थे,  मैने  पूछा  भी

 था  और  उसका  जवाब  मझे  नहीं  मिला  ।

 आपके  जो  तीन  साल  पूरे  हुये  है,  इन  तीन  सालों

 में  जो  आपके  टार्गेटस  थे  रुपया  खर्च  करने  और

 टूरिस्ट  ट्रेफिक  को  डेवलप  करने  के  बारे  में,

 इन्टरनल  और  बाहर  से  जाने  वाले  टूरिस्ट,
 उसमे  कितने  टार्मेटस  आपने  पूरे  किये  है,

 यह  मै  जानना  चाहता  हू

 DR.  SAROJINI  MAHISHI:  There
 were  some  shortfalls  in  the  year-wise

 ‘expenditure,  but  during  the  last  three
 years  a-together,  the  shortfalls  have
 ween  made  up....

 SHRI  NAWAL  KISHORE  SHARMA:
 ‘Please  explain  it.

 DR.  SAROJINI  MAHISHI:  On  ac-
 count  of  certain  delays,  admiistre-
 tive  delays,  and  on  account  of  delay
 by  the  State  Governments  also,  cer-
 tain  projects  are  not  completed  and
 they  are  carried  on  88  spill-over  works
 to  the  next  year.  The  performance
 during  the  last  three  years,  I  can  say,
 by  and  large,  is  satisfactory,
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 SHRI  NAWAL  KISHORE  SHARMA:
 My  question  was  very  specific....

 MR.  SPEAKER:  Information  is
 sometimes  much  more  outside  the
 scope.  But  when  it  is  allowed,  accept
 as  much  as  is  given.  If  it  is  com-
 pletely  irrelevant,  then  you  have  got
 the  right  to  contradict  also.  But  do
 not  put  the  Minister  in  the  dock  a‘l
 the  time.  Ministers  are  there  to  reply
 and  not  in  the  dock.

 SHRI  SAMAR  GUHA’  May  I  know
 whether  it  is  a  fact  that  Central  fund
 was  allocated  for  extension  of  the
 tourist  lodge  at  Darjeeling  and  setting
 up  a  youth  hostel,  and  if  so,  the
 amount  allocated  and  the  reason  for
 the  delay  mm  the  execution  of  the
 scheme?

 DR.  SAROJINI  MAHISHI  Approxi-
 mately,  an  amount  of  Rs.  i0  lakhs  was
 allocated  for  this  The  reason  for  the
 delay  is,  as  the  hon.  MemLer  knows.
 there  were  certain  difficulties  in  West
 Bengal  in  ‘1967,  968  and  1969.  But
 we  are  awaiting  the  a:lotment  of  the
 site  by  the  West  Bengal  Government
 in  this  respect.

 Trade  Agreements  between  India  and
 Egypt

 +

 #174,  SHRI  M  RAM  GOPAL
 REDDY:

 SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  FOREIGN

 TRADE  be  pleased  to  state:

 (a)  whether  the  present  trade  agree-
 ments  between  India  and  Egypt  have
 resulted  into  trade  imbalance  between
 the  two  countries;  and

 (0)  if  so,  the  steps  proposed  to
 correct  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE);  (a)  and  (b).

 A  statement  is  placed  on  the  Table  of
 the  House.



 25  Oral  Answers

 SraTEMENT

 The  current  Tradé  Agreement  bet-
 ween  India  and  Arab  Republic  of
 Fgypt  which  4५  for  the  period  lst
 October  972  to  30th  September,  973
 envisages  both  exports  from  India
 and  imports  from  Egypt  worth  Rs  36
 million  respectively  Temporary  im-
 balances  are  unavoidable  in  bilateral
 trade  The  position  3९५  watched  con
 tinuourly  and  appropriate  steps  are
 taken  from  time  to  time  with  a  view
 to  preventinp  any  substantial  im-
 bilance  having  due  regard  to  the
 neel  to  maintain  our  exports  At  the
 end  of  any  trade  plan  if  any  imbal-
 ances  versist  the  are  to  be  carried
 forward  for  drawing  up  a_  balanced
 trade  plain  for  the  subsequent  year

 SHRI  M  RAM  GOPAL  REDDY  In
 the  statement  it  is  stated  that  they
 are  going  to  adjust  if  there  are  im-
 balances  either  during  this  agreement
 period  or  under  subsequent  agree-
 ments  I  want  to  know  whether  there
 are  any  actual  imbalances  77  the  agree-
 ment  which  is  running  out  now

 SHRI  A  C  GFORGE  There  was
 som?  imbalance  which  was  provided
 for  in  the  arrangement  arrived  at  on
 23-9-1972,  to  wipe  it  out  there  3९५  al-
 Teady  provision  made  in  this  arrange-
 ment

 SHRI  M  RAM  GOPAL  REDDY
 Can  he  not  give  the  figure?

 SHRI  A  C  GEORGE  I  do  not  think,
 the  exact  figure  in  public  interest,  can
 ‘be  given

 SHRI  M  RAM  GOPAL  REDDY:  |s
 the  calculation  month  by  month  or
 half  yearly  or  yearly?

 SHRI  A  C  GEORGE  The  imbalance
 is  ca  culated  quarterly

 SHRI  JYOTIRMOY  BOSU  What  is
 the  public  interest  involved?  I  do  not
 quite  understand  this
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 MR  SPEAKER  Giving  such  infor-
 mation  is  not  against  public  interest
 they  have  been  giving  in  the  House
 Why  to  make  an  exception  in  respect
 of  one  country?

 SHRI  A  C  GEORGE  Since  this  was
 a  delicate.  negotiation  tetween  two
 countries  I  thought

 SHRI  ATAL  BIHARI  VAJPAYLE
 (Gwihor)  The  agreement  has  been
 coucluded  At  the  moment  no  negotia
 tions  are  taking  plice  Is  it  the  con-
 tention  of  the  Minister  that  negotia-
 tions  aie  taking  plice  at  the  mcment?
 Pirhanient  i5  entitled  to  know  about

 t  No  question  of  public  interest  is
 involved

 SHRI  JYOTIRVOY  BOSU  How  3५
 it  that  the  Munister  As  considered
 rehable  and  we  we  considered  un-
 reliable?

 MR  SPEAKER  Mr  Minister

 SHRI  A  C  GEORGE  TI  can  give
 the  figure

 MR  SPFAKER  When  public  in-
 terest  35  imvolved  you  will  have  to
 give  previous  information  also

 SHRI  JYOTIRMOY  BOSU  I  am  so
 glad  at  your  ruling

 SHRI  A  C  GEORGE  If  you  allow
 it

 MR  SPEAKER  No  public  interest
 involved  now?

 SHRI  A  C  GEORGE  If  that  78  the
 ruling,  I  will  give  the  figure  The
 outstanding  figure  5  69  million  rupees

 VENKATASUBBAIAII
 May  I  know  mh  the  matter  of  our
 bilateral  trade  agreements  with  the
 UAR  whether  we  are  still  importing
 cotton  from  that  country?  If  so,  what
 i5  the  worth  of  the  cotton  imported?

 SHRI  P
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 MR.  SPEAKER:  That  is  not  the
 question  invo:ved  here.  It  is  not  a
 relevant  question.

 VENKATASUBBAIAH:
 Bilateral  trade  agreements  include
 import  of  cotton  also.  I  am  only  ask-
 ing  him  whether  we  are  still  import-
 ing  cotton  from  that  country.

 SHRI  P.

 MR.  SPEAKER:  I  have  not  allowed
 it.  This  question  does  not  arise  out
 of  it.

 Commitments  by  International  Finance
 Corporation  to  Private  Business  in

 India
 +

 #175.  SHRI  P.  GANGADEB.

 SHRI  PURSHOTTAM
 KAKODKAR

 Will  the  Minister  of  FINANCE  he
 pleased  to  state

 (a)  whether  there  was  no  com-
 milment  to  India  during  1971-72,  for
 the  second  year  in  succession  by  the
 International  Finance  Corporation;

 (b)  af  so,  whether  earler  Inter-
 national  Finance  Corporation’s  com-
 mitments  {fo  private  business  in
 India  totalled  42  million  dollars;  and

 the  reasons  for  Inter-
 Corporation  not

 during

 (०)  ४  so,
 national  Finance
 making  any  commitment
 1971-722

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R
 GANESH):  (a)  and  (b).  Yes,  Sir.

 (c)  The  international  Finance  Cor-
 poration  is  willing  to  expand  its
 businesg  in  India.  The  limiting  factors
 are  the  cost  of  its  finartce  and  avail-
 ability  of  sdlind  proposals  which  IFC
 can  invegt  in.

 SHRI  ह:  GANGADEB:  I  would  like
 tu  know  from  the  hon.  Minister  wite-
 ther  there  is  any  reluctanc:  on  the
 patt  of  the  private  busimess  in  India
 towards  getting  assistance  from  the
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 International  Finance  Corporation
 even  though  out  of  the  limitation  fac-
 tors.  If  80,  what,are  the  reasons  for
 it?

 SHRI  K.  R.  GANESH:  The  IFC’s
 cost  of  financing  is  very  high  and.
 therefore,  there  is  a  reluctante  to  take
 investments  from  the  IFC.

 SHRI  P.  GANGADEB:  May  I  also
 know  what  are  the  major  sectors  in
 which  IFC’s  assistance  has  been  forth-
 conmung  in  the  last  two  years?

 SHRI  K.  R.  GANESH:  I  have  a  list
 of  investments  in  various  companies
 which  IFC  has  made  and  I  can  place
 this  on  the  Table  of  the  House.

 SHRI  PURUSHOTTAM  KAKOD-
 KAR:  I  would  hke  to  know  trom  the
 Mimster  whether  it  is  a  fact  that  in
 the  report  of  the  International  Finance
 Corporation  it  has  been  staled  that
 the  year  97I-72  proved  to  be  a  diffi-
 cult  {ime  for  the  private  investor  be-
 cause  of  the  crisis  in  the  International
 Monetary  Fund  and  also  because  ot
 nationalisation  of  private  enterprise  in
 some  countries  and  also,  whether  it  is
 a  fact  that  the  same  report,  wiule
 analysing,  states:

 “In  certain  countres  there  is  no
 encouragement  to  private  enter-
 prise.”

 If  so,  is  that  a  reason  for  no  comm:t-
 ment  for  the  last  two  years?

 SHRI  K.  R.  GANESH:  As  I  mdi-
 cated  éarliet,  because  of  the  high  cost
 of  the  finariee  provided  by  the  IPC,
 there  has  been  8  reluctance  in  this
 country  fO  take  i¢  and  there  are  also
 other  évétiués  available.  The  Govern
 ment  has  its  own  resources.  Then,  we
 have  got  soft  loans  given  by  the  IDA.
 There  are  bilateral  credits  which  are
 available  from  Japan,  UK  ang  West
 Germany.

 The  other  question  the  hon.  Mem-
 bet  asked is  about  nationalisation.  Of
 course,  it  may  %e  the  opinion  of
 certain  ouside  agencies.  But,  this
 countty'’s  potity  will  be  ‘decided  by  the
 ecanamit  objectives  and  policies  we
 have  before  us,
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 SHRI  SAMAR  GUHA  I  want  ५
 know  from  the  hon  Minister  whethe
 for  applyimg  for  financial  help  fron
 the  iFC  applications  are  required  to  te
 channelled  through  the  Governmen
 and  is  that  one  of  the  conditions  the
 Government  has  set  for  getting  this
 joan  trom  the  IFC?  I  would  also  lke
 to  kuow  as  to  what  is  the  number  ot
 apphcation,  pending  with  the  Govern
 ment

 SHRI  छू  R  GANESH  Si:  I  can
 get  the  figures  If  there  are  any  appl
 cations  I  will  supply  the  figures

 SHRI  SAMAR  GUHA  What  about
 the  first  part  of  my  question?

 SHRI  K  ्  GANESH  It  <«  not
 necessary  to  route  the  applications
 through  the  Government

 WRITTEN  ANSWER  TO  QUESTIONS

 मध्य  प्रदेश  में  रेखीय  सरकार  के  प्रतिष्ठानों  में

 प्र ति नियुक्ति  (इं पु टेशन)  पर  काम  कर

 रहे  समय  प्रदेश  के  सिकेनिकल
 इंजीनियर

 *i62.  श्री  नाथू  राम  अहिरवार  :
 क्या  बिस  सन्नी  यह  बताने  की  बरपा  करेगे
 कि

 (क)  गत  तीन  वर्षों  में  मध्य  प्रदेश
 स्थित  केन्द्रीय  सरकार  के  प्रतिष्ठानों  में  प्रति-

 नियुक्ति  (डेपुदेशन)पर  मध्य  प्रदेश  के  कितने
 मिकेनिकल  इंजीनियर  लिये  गये  है  और  वहा
 उनकी  प्रतिशतता  क्‍या  है  ,  और

 (ख)  मध्य  प्रदेश  के  मिकेनिकल  इजी-
 निथरो  को  अधिक  संख्या  मे  सरकारी
 प्रतिष्ठानो  मे  प्रतिनियुक्ति  प्र  लेने  के  लिये  केन्द्र
 सरकार  द्वारा  क्या  कार्यवाही  की  जा  (रही
 है?
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 वित्त  मंत्रालय  में  राज्य  मंत्री  (भी
 के०  कार  गणेश)  :  (क)  और  (ख)
 केन्द्रीय  सरकार  के  उपक्रमों  में  नियुक्त
 विभिन्न  राज्यों  के  मैकेनिकल  इंजीनियरों
 अथवा  अन्य  अ्रधिकारियों  के  सम्बन्ध  मे  सरकार

 सूचना  नही  रखती  है  ।  सरकार  का  यह  भी
 विचार  है  कि  उस  प्रकार  की  सूचना  गकब्रित
 करना  राष्ट्रीय  एकता  के  हित  में  नहीं  होगा  ।

 2  किसी  भी  हाजत  मे  संगबारी

 उद्यमों  की  भर्ती  मध्य  प्रदेश  में  स्थापित

 उद्यमो  सहित  सम्बन्धी  नीति  उस  बात  की

 सुनिश्चित  व्यवस्था  करन  थे  लिये  बनायी

 गयी  है  कि  सरकारी  क्षेत्र  क  उपक्रम  में

 जनित  नियोजन  क्षमता  मे  यथा  हिस्सा

 स्थानीय  जनता  का  मित्र  सके  'विशेषकर

 छोटे  पदा  पर  इसके  साथ-साथ  यह  भी

 शर्ते  लगाई  गई  है  कि  मध्यम  स्तर  के  पदा

 और  बर शिष्ट  पदा  पर  भरती  के  गृणावगणा
 और  ग्रहताम्रा  का  देखत  हुये  अखिल  भारतीय

 झाधार  पर  की  जायगी  ।  छोटे  पदा  पर

 नियुक्ति  मे  स्थानीय  व्यक्तिया  का  अधिमान्यता

 देने  की  नीति  का  लागू  करने  के  उद्देश्य  से

 सरकारी  क्षेत्र  के  उपक्रमा  का  हिदायतें  दी

 गई  है  कि  वे  500/-  रुपया  प्रति  मास  तक  के

 मूल  वेतन  वाले  पदों  पर  अपने  कर्मचारियों  की

 भर्ती  केवल  राष्ट्रीय  नियोजन  सेवा  के  माध्यम

 से  करे  ।  भर्ती  के  ग्रन्थ  स्रोतों  की  शरण

 तभी  ली  जाये  जब  नियोजन  केन्द्र,  अनूप-
 लब्धि  प्रमाणपत्र'  दे  दे  ।
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 3  यह  नौ  सच  है  कि  केंद्रीय  सरकार

 के  उद्यमों  फी  कर्मचारियों  संम्बन्धी  नीतिया

 की  अत्यावश्यक  बातो  में  से  एक  बात  यह  भी

 है  कि  उनके  प्रधीनस्थ  पदों  पर  काम  करने

 बाले  पक्तियों  के  लिये  प्रतिनियुक्ति  पर  जाने

 बालो  पर  उनकी  निर्भरता  को  कम  किया

 जाये  ।  जहा  तक  वैश्विक  सरकार  के  उपक्र पो

 में  केन्द्रीय  सरकारी  सेवाओं  से  प्रतिनियुक्ति

 पर  जाने  वाले  व्यक्तियों  का  सम्बन्ध  है  उनके

 सम्बन्ध  में  नीति  यह  हे  कि  उन्हें  या  तो  उन्हीं

 उद्यमों  मे,  जहा  वे  काम  कर  रहे  हैं,  स्थायी

 रूप  से  खाये  जाने  के  लिये  या  निर्दिष्ट  समय

 सीमा  के  अन्दर  झपने  मूल  सवर्णो  का  लौटा

 देते  के  सम्बन्ध  से  विकल्प  देना  होगा  |  प्रति-

 नियुक्ति  पर  दाये  व्यक्तियों  को  सेवाओं  पर

 निर्माता  मे  कमी  करने  की  आवश्यकता

 के  विशेष  विचार  को  ध्यान  म॑  रख  कर  मध्य

 प्रदेश  राज्य  में  स्थापित  केन्द्रीय  सरकार  के

 उपक्रम,  जब  कभी  आवश्यक  होता  है,  उस

 सरकार  से  प्रतिनियुक्ति  वालों  मेकेनिकल

 इंजीनियरों  की  सेवायें  देने  के  लिये  माग-पता

 पेश  करते  हैं  ।

 Abolition  of  Miscellaneous  charges
 Order

 #i64  SHRI  GIRIDHAR
 GOMANGO

 SHRI  ५  MAYAVAN

 Will  the  Mimster  of  FINANCE  be
 pleased  to  state’

 (8)  whether  Ministry  of  Finance  has
 suggested  abolifion  of  the  Miscel-
 laneous  Charges  Order  that  pays  for
 bus  and  tram  farvel  required  by  the
 airlines  passengers  on  thelr  visits
 abroad;  and  ‘

 (by  if  so,  whgt  purpose  will  be
 served  py  this  suggestion?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Of  FINANCE  (SHRI  K.  KR.
 GANESH)  (a)  No,  Sir.  Action  is,
 however,  being  taken  to  ensure  that
 Miscellaneous  Charges  Orders  are
 issued  %y  Aurlines  strictly  m  acord-
 ance  with  the  regulations  in  this
 regard  so  88  to  avoid  likely  misuse  of
 the  facihty  for  covermg  part  of  the
 cost  of  sight-seeing  package  tours  etc,
 which  are  not  intended  to  be  covered
 by  the  issue  of  Miscellaneous  Charges
 Orders,

 (b)  Does  not  arise

 Irregularities  committed  in  lecal
 Branches  of  Delhi  and  New  Delhi
 of  State  Bank  of  Bikaner  ang  Jaipur.

 *i60  SHRI  BHOLA  MANJHI
 SHRI  DINEN  BHATTA-

 CHARYA

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  any  enquiry  was  made
 by  officers  of  State  Bank  of  India  and
 by  Inspectors  of  the  Reserve  Bank  of
 India  into  the  allegations  of  fraud
 and  forgery  and  other  irregularities
 committed  in  jhe  local  branches  of
 Delhi  and  New  Delhi  of  State  Bank
 of  Bikaner  and  Jaipur,  and

 (b)  ४  so,  the  main  findings  thereof
 arid  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K  R
 GANESH)  (७)  Yes,  Sir

 (b)  A  statement  38  laid  on  the
 Table  of  the  House

 STATEMENT
 His)  reported  that  the  inspection

 report  of  the  State  Bank  of  India
 referred  to  three  cases  of  fraud  m  the
 State  Bank  of  Bikaner  &  Jaipur,  one
 in  Chandn!  Chowk  brénch  and  two  in
 the  New  Delhi  branch  and  centaitl
 irregw’arities  in  working  of  the
 Chandni  Chowk  New  Delhi  and  New
 Rohtek  “Road  branches.  The  tuspectiin
 report  of  the  Reserve  Bank  of  India  is
 also  more  or  leas  on  the  same  line.



 33.  Writtcn  Answers  AGRAHAYANA  8,  804  (SAKA)  Written  Answers  34

 In  so  far  as.  the  fraud  in)  the
 Chandni  Chowk  pranch  is  concerned,
 the  ban;  had  filed  a  complaint  with
 the  local  police  and  a  criminal  case  is
 pending  against  the  constituent.  firm.
 The  bank  is  also  taking  steps  to  file  a
 civil  suit  against  the  firm.  The  bank
 has  reported  that  departmental  action
 against  the  official  concerned  has  been
 héld  over  pending  the  outcome  of  the
 criminal  case,

 Of  the  two  frauds  in  the  New  Delhi
 Branch  the  bank  has  reported  that  a
 complaint  was  filed  with  the  Crime
 Branch  of  the  Police  in  respect  of  one
 of  the  cases  and  the  criminal  case  is
 pending  in  the  court.  Disciplinary
 proceedings  have  been  drawn  against
 the  official  concerned  in  respect  of  the
 second  fraud.

 The  bank  has  also  reported  that  tt
 is  taking  steps  to  realise  to  the  extent
 possible  the  outstandings  in  respect  of
 the  various  accounts  relating  to  the
 small  scale  industries  in  the  New
 Rohtak  Road  branch.  Regarding  other
 irregularities  pointed  out  in  thh  report
 the  bank  has  reported  that  appro-
 priate  corrective  action  is  being  taken
 by  them.

 Evasion  of  Income-tax  by  investment
 in  Chit  Funds

 #167,  SHRI  K.  SURYANARAYA-
 NA:  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given
 Unstarred  Question  No.  2604  dated
 the  8th  August,  972  and  state:

 (a)  the.  names  of  Chit  Fund  Com-
 panies  operating  in  the  Union  Terri-
 tory  of  Dethi;

 (b)  whether  he  is  aware  that  huge
 profits  made  by  these  Companies  and
 the,  subscribers  as  a  result  of  aurtion
 of  the  Chit  amount  are  not  subject  to
 Income-tax  and  payment  of  Income-
 tax  is  being  evaded;,

 rt)  .whether.  a  ‘good’  amount’  of  black
 .  maoney  is  being  invested  in  the  form  of

 -  “these  Chit  Funds;  and

 (d)  whether  Government  propose  tu
 inves‘igate  into  the  evasion  of  Income-
 tax  as  a  result  of  investments  in  these
 Chit  Funds  and  take  suitable  action  to
 amend  the  Law,  if  necessary?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  K.
 GANESH):  (a)  The  names  of  all  the
 Chit  Fund  Companies  operating  in  the
 Union  Territory  of  Delhi  are  being
 obtained  and  will  be  laid  on  the  table
 of  the  House.  However,  a  list  of  such
 companies  ‘assessed  to  tax  in  Delhi  is
 laid  on  the  Table  of  the  Hove.
 (Placed  in  Library  See.  No.  LT-"
 72).

 (b)  The  profits  made  by  Chit  Kuna
 companies  and  subscribers  are  liable
 to  tax.  Investigations  are  carried  out
 wherever  tax  evasion  is  suspected.

 (c)  Some  instances  of  unaccounted
 money  invested  with  Chit  Funds  have
 come  to  notice  and  necesasry.  action
 for  taxing  ther;  has  been  taken.

 (d)  Investigations  in  the  matter  are
 being  made  during  the  course  of  asess-
 ment  proceedings  of  Chit  Fund  com-
 panies  and  the  persons  making  de-
 posits  in  or  subscribing  towards  the
 chits  of  such  companies.  No  amend-
 ment  of  the  Income-tax  Law  is  requir-
 ed  for  this.

 Steps  to  meet  accommodation  problem
 at  Tourist  Centres  during  Asia’  72  fair.

 #168.  SHRI  D.  P.  JADEJA:  Will
 fhe  Minister  of  TOURISM  AND
 CIVIL  AVIATION  pe  pleased  to  state.

 (a)  whether  Government  have  taken
 any  concrete  steps  to  meet  the  pro-
 blem  of  accommodation  at  Tourist
 Centres  during  Asia’  72  Fair:  and

 (b)  if  so,  the  nature  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN'
 SINGH):  (a)  and  (b).  Recognising  the
 prevailing  general  shoriage  of  good
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 hotel  accommodation  at  tourist  centres
 all  over  the  country,  Government  has
 announced  spectat  incentives  to  the
 private  sector  for  hotel  investment,
 and  the  construction  of  hotels  has  also
 been  taken  up  by  its  public  sector
 undertakings.  As  regards  the  specific
 problem  of  accommodation  for  visitors
 to  the  Asin’?2  Fair  in  Delhi,  64  single
 room  apartments  and  64  double  roqgm
 apartments  fully  furnished,  with
 arrangements  for  catering,  have  been
 made  available  at  hostels  at  Kasturba
 Gandhi  Marg  and  Tagore  ‘oad.
 Arrangements  for  cheaper  accomtnv-
 dation  have  also  been  made  through
 the  provision  of  94  unfurnished  quai-
 ters.  In  addition,  the  Fair  authorities
 have  registered  offers  of  paying  guest
 accommodation  from  300  private
 homes,

 य्रोपीय  साझा  बाजार  में  भारत  के  प्रदेश  से

 समाज वादों  वेशों  के  साथ  उसके  व्यापार

 पर  प्रभाव

 “169.  शी  कमल  मिथ  समुद्र  :

 थी  ओकादा  प्रवाल  :

 क्या  विदेश  व्यापार  पत्नी  यह  बताने

 की  कृपा  करेगे  कि  :

 (क)  क्या  हाल  ही  में  भारत  के

 यूरोपीय  साझा  बाजार  में  शामिल  होने  की

 सम्भावना  बढ़  गई  है  ;

 (ख)  यदि  हा,  तो  क्या  इससे  भारत  के

 समाजवादी  देशों  के  साथ  व्यापार  पर  काफी

 बुरा  प्रभाव  पड़ेसी;  भौर

 (ग)  याद  हा,  तो  क्‍या  सरकार  ते  इस

 समस्या  को  हल  करने  के  लिये  कोई  किये-

 वाड़ी  की  हैं  ?
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 विदेश  व्यापार  मैंच्री  (भी  एस०  एस

 चिन)  :  (क)  यूरोपीय  साझा  बाजार  में

 भारत  के  प्रवेश  करने  की  कभी  भी  कोई

 प्रस्थापना  सही  थी  ।

 (ख)  तथा  (ग)  :  प्रश्न  नही  उठते  ।
 ता

 Permission  to  Ethiopian  Airlines  to
 Fly  to  China  via  India

 #70  SHRI  Y.  ESWARA  REDDY:
 SHRI  ARVIND  NETAM:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  the  Eethiopian  Airlines
 has  been  given  permission  to  fly  to
 China  via  India  with  traffic  mghts  at
 Bombay;

 (b)  if  so,  what  reciprocal  benefits
 India  has  derived  by  granting  such
 facihties  to  Ethiopian  Airlines;

 (०)  whether  some  other  countries
 have  also  requested  India  for  perm)
 sion  for  their  national  airlines  to  fly
 to  China  vig  Indie;  and

 (a)  if  so,  what  decision  has  beep
 taken  thereon?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.

 (by  The  designated  airline  of  India
 has  been  granted  the  right  fo  operate
 air  services  wa  Addis  Ababa  to  points
 in  the  African  continent,  points  in  the
 islands  of  the  Indian  Ocean  and  back
 to  points  in  India.  The  services  can
 be  operated  in  a  clockwise  or  anti-
 clockwise  direction.

 (c)  and  (4).  ‘Yes,  Sir,  At  the  Inter
 Govetamental  consultations  between
 India  and  Switzerland  which  were
 held  in  New  Delhi  in  August  i972,  the

 wiss  delegation  requested  rights  for
 Swigsair  to  fly  to  China  vie  India.

 The  request  is  under  éxamination,
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 Increase  in  administrative  expenditure
 of  Government

 #172,  SHRI  DHARAMRAO  AFZAL-
 PURKAR:

 Will  the  Minister  of  FINANCE  Le
 pleased  to  state:

 (a)  whether  there  has  been  a  consi-
 derable  increase  in  the  administrative
 expenditure  of  Government  as  com-
 pared  to  the  last  two  years;  and

 (>)  if  so,  the  steps  taken  by  Gov-
 ernment  to  cffect  economy  in  the  ad-
 ministrative  expenditure?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  The  provision  for  ad-
 ministrative  expenditure  in  the  Budget
 Estimates  for  the  year  1972-73  shows
 some  increase  over  the  expenditure  cn
 the  same  account  during  1970-71  and
 97i-72  (R.E.).  This  is  mainly  due  to
 following  factors.

 qd)  additional  interip,  relicf  to
 Central  Government  employees.

 (2)  additional  expenditure  due  to
 continuing  tension  prevailing  on  our
 borders.

 (3)  normal  annual  increments
 granted  to  staff.

 (b)  A  number  of  measures  have
 been  taken  during  the  last  few  years
 for  achieving  economy  in  adminis-
 trative  expenditure  of  Government.
 Some  of  the  important  measures  that
 have  been  taken  are—ban  on  revision
 of  pay  scales,  partial  ban  on  recruil-
 ment  to  certain  categories  of  posts,
 ban  on  creation  of  posts  on  non-plan
 sidé,  curbs  on  white-washing,  foreign
 travel,  use  of  telephones  and  staff  cars,
 purchase  of  furnishings,  decorative
 artides  and  imported  cars,  curtail-
 ment  of  traveling  allowances,  ititensi-
 fication  of  staff  inspection  studies  and
 non-filling  of  vacant  posts  bes'des
 restrictions  on  unproductive  items  ot
 expenditure  by  curtailing  the  provi-
 sion  made  for  contingencies  and  oan
 entertainment  and  printing  of  greecing
 cards  etc.  *

 Written  Answers  AGRAHAYANA  3,  894  (SAKA)  Written  Answers  38

 Economy  efforts  being  a  continual
 process,  the  matter  is  constantly
 engaging  the  attention  of  Government.

 Setting  up  of  Jute  Mills

 #173,  SHRI  0.  K.,  JAFFER
 SHARIEF:

 SHRI  DASARATHA  DEB:

 Will  ‘the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  jute  mills  in  certain
 States  in  the  public  sector;  and

 (b)  if  so,  the  States  in  which  the
 mills  are  to  be  set  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No,  Sir.

 (5)  Docs  not  arise.

 Purchase  of  electrical  plant  and
 machinery  by  Renusagar  Power

 Company  Limited

 JYOTIRMOY  BOSU:
 of  FINANCE  be

 #176,  SHRI
 Will  the  Minister
 pleased  to  state:

 (a)  whether  ‘Renusagar  Power  Com-
 pany  Limited’,  wholly-owned  subsi-
 diary  of  HANDALCO  (a  Birla  con-
 cern)  had  purchased  electrical  plant
 and  machinery  worth  several  crores
 of  rupees  from  LG.E.,  U.S.A.  during
 1966-67  and  onwards;

 (b)  if  so,  whether  as  per  the  term
 ot  contract,  Messrs  Traders  Inter-
 national,  Washington  D.C.,  U.S.A.  (also
 ६  Birla  concern)  were  covered  for  pur-
 chase  Commission;

 (c)  whether  the  Birla  concerns
 managed  duphcate  remittance  of  the
 purchase  Commission  te  their  Office
 located  in  Switzerland  which  is  kt.own
 as  Messrg  Birla  A.G.Z.G.V.;  and

 (d)  uf  so,  the  action  taken  in  th
 matt«r®
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 THE  MINISTER  OF  STATE IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K  R
 GANESH)  (a).  Yes,  Sir

 (b)  to  (d)
 ba  =

 ig  under  Bites
 vestigation  by  ‘orcement  av'thori-
 ties  Jn  the  course  of  the  investigation,
 certam  documents  have  also  come  to
 be  sealed  by  courts  and  the  appeal
 filed  by  Enforcement  authoritie,  38
 pending  before  the  Supreme  Court

 Plan  to  augment  Indian  Airline,  Fleet
 to  meet  the  Growth  in  Air  Traffic

 जपा  SHRI  TEJA  SINGH
 SWATANTRA

 SHRI  M  KATHAMUTHU

 Will  the  Mimster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  what  is  the  expected  growth  in
 air  traffic  in  the  country  m  the  Fifth
 Plan  period,

 (b)  how  many  additional  aircraft
 will  have  fo  be  acquired  by  Indian
 Airlines  to  meet  the  expected  growth
 in  traffic,

 (c)  whether  any  plan  has  been
 drawn  up  to  augment  the  Indian  Alr-
 lines  fleet  to  meet  tHe  growth  in  traffic
 during  the  Fifth  Plan,  and

 (d)  if  so  the  main  features  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH)  (a)  to  (d)  The  management
 of  Indian  Airlines  is  making  the  neces-
 sary  studies  and  is  preparing  its  Fifth
 Plan  proposals.

 Indo-Iraq  Trade  Agreement

 78  SHRI  8  8  BHAURA:
 SHRI  M  8  SANJEEVI  RAO

 ‘Will  the  Mistery  of  FORRIGN
 TRADE  be  pleased  to  state:

 (a)  whether  India  and  Iraq  propose
 to  #ign  trade  agreement  in  the  near
 tuture;
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 (>)  whether  talks  have  taken  place
 between  the  representatives  of  the  two
 Governments  in  this  regard;  and

 (c)  at  #0,  the  outcome  of  the  talks?

 THE  MINISTER  OF  FOREIGN
 IRADE  (SHRI  L  N.  MISHRA):  (a)  A
 trade  agreement  between  India  and
 Iraq  already  exists  since  24th  Septem-
 ber  ‘1971

 (9)  and  (९)  Do  not  arise

 Incident  of  Smuggling  in  Gujarat

 *i79  SHRI  VEKARIA  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  the  number  of  incidents  of  smug-
 sling  of  gold  and  watches  detected
 in  Gujarat  State  in  last  six  months
 and

 (b)  the  value  of  goods  mvolved  in
 them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K  R
 GANESH)  (a)  During  the  last  six
 months  there  were  in  all  25  seizures
 of  smuggled  gold  and  85  seizures  of
 smuggled  watches  in  the  Gujarat
 State

 (b)  The  value  of  goods  mvloved  in
 smuggling  cases  referred  to  in  (a)
 above  ig  about  Rs  2,94,000/-  (gold)
 and  Rs  3,85,000/-  (watches)

 Fiscal  Relief  given  to  Jute  Industry

 ¥*380  SHRI  8B.  K.  DASCHOW-
 DHURY  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state.

 (a)  whether  on  ist  November,  979
 the  Indian  Jute  Mills  Association  had
 expressed  its  disappointment  over  the
 fiscal  relief  given  to  the  jute  industry
 by  reduction  of  export  duty  by  Rs,  490
 per  tonne;
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 ‘"(p)  if  so.  the  reaction  of  Govern-
 ment  thereto;  and

 (0)  ‘whether  any  relief  was  sought
 _by  the  Jute  Mills  to  compete  with
 synthetics  arid  if  so,  the  teaction  of
 Goverriment  thereto?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)
 The  IJ.M.A.  have  not  made  any  writ-
 ten  representation  to  Government:  in
 the  matter.

 (५०)  Does  not  arise.

 (c)  The  industry  has  been  making
 requests  for  such  relief,  and  these  were
 taken  into  account  while  reducing  the
 export  duty  ‘on  primary  carpet  »ack-
 ing  by  Rs.  400  per  tonne.

 Concessions  to  public  sector  under-
 takings

 1601.  SHRI  M.  S.  SIVASWAMY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 cently  extendeg  any  concessions  to  the
 public  sector  undertakings;  and

 (b)  if  so,  what?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  Presumably
 the  Hon'ble  Member  is  referring  to  the
 concessions  granted  by  Government  to
 Public  Undertakings  by  way  of  pur-
 chase  and  price  preference  and  relief
 in  loan  Habilities.

 With  a  view  to  maximising  the  uti-
 lisation.  of  installed  capacity  in  the
 public  sector  undertakings,  which  have
 Seen  .set-up  on  over-all  grounds  of
 public  policy,  Government  have  agreed
 that  subject  to  .  quality  and  delivery
 requiremenfs.  Government  purchasing
 agencies  may  accord.  to  Public  Enter-

 at  prises.a  price  preference  not  exceeding
 i0:  per  cent.  In..some.  cases.  where  a
 price.  preference  :of  more  than  .0  per
 gent  is  required’  by  the  supplying  pub-
 Yie  sector  undertaking  the:  purchasing
 Government  authority:  may  negotiate

 the  terms  and  in  0986  &  settlement  is
 not  achieved  within  a  reasoriable  time
 the  matter  could  be  submitted  to  Gov-
 ernment  for  decision.  _  These  conecs-
 sions  are  not  meant  to  be  permanent
 and  the  enterprises  are  expectéd  to
 reduce  costs

 In  certain  companies  ‘where  heavy
 loan  liabilities  have  inhibited  their
 operations  and  according  to  estimates
 there  are  reasonable  prospects  of  these
 companies  improving  their  perfor-
 mance,  Government  have  also  agreed
 to  inferest-free  loans  and  moratorium
 repayment  of  loan  instalments.  for
 specific  periods.  In  addition,  it  has
 also  been  decided  that  the  capital  out-
 lay  on  township  may  be  financed  by
 equity  and  not  by  loans.

 Scheme  to  improve  Sericulture  Indus-
 try  in  Mysore

 i602.  SHRI  8.  M.  SIDDAYYA:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  the  various  schemes  approved  by
 Government  to  improve  the  Sericul-
 ture  industry  in  Mysore  State;

 (b)  the  amount  allotted  for  the
 above  purpose  in  the  year  ‘1972-73;

 (c)  whether  the  amount  allotted  in
 the  year  1971-72  was  fully  utilised;
 and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  0.  GEORGE):  (a)  Ninteen
 schemes  were  approved  for  develop-
 ment  of  sericulture  industry  in
 Mysore.  These  schemes  related  to  food
 plants,  silk  worm  rearing,  seed  Organi-
 sation,  Marketing  &  Cooperation,
 Research,  Training  &  Miscellaneous.

 (b)  Rs.  45  lakhs.

 (९)  No,  Sir,
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 (d)  The  full  amount  allotted  for
 the  year  ‘1071-72  wag  not  uti-
 lized  because:

 (a)  ome  posts  were  deliberately
 kept  vacant  inasmuch  as  the
 schemes  where  they  had  been  shown
 had  just  got  off  the  mark;

 (b)  There  was  a  marginal  ,aving
 under  the  Head  “Loans  &  Advan-
 ces”.  In  March  3928  an  economy
 order  banned  the  sanction  of  loans.

 (९)  The  amount  allocated  to  capi-
 tal  works  was  not  fully  utilised.

 Researches  made  in  Central  Institute
 of  Sericulture  ang  Trading,  Mysore

 1603.  SHRI  S.  M.  SIDDAYYA:  Win
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  the  researches  made  in  the  Cen-
 tral  Institute  of  Sericulture  and  Trair.
 ing,  Mysore  so  far:

 (b)  whether  any  of  them  have  teer
 put  into  practice;  and

 (c)  uf  80,  the  results  achieved  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C,  GEORGE):  (a)  to  (०).
 Important  researches  conducted  by  the
 Central  Sericultural  Research  &  Train-
 ing  Institute,  Mysore,  and  the  results
 achieved  are  stated  below:

 ~

 ql)  Through  selections  made  from
 open  pollinated  population,  two  im-
 portant  strains  have  been  evolved
 namely  Kanva-l  and  Kanva-2  of
 which  Kanva-2  {s  particularty  popu-
 lar  giving  20  to  25  per  rent  inore
 yield  as  compared  to  the  local.  It
 responds  particularly  well  to  icri-
 gation  and  manuring  when  it  pre-
 duces  excellent  quality  leaves  suit-
 able  for  feeding  silk  worms.

 (2)  76  has  Deen  established  that
 through  assured  irrigation  and
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 heavy  fertilisation  of  nitrogen  done,
 it  is  possible  to  ityrrease  the  average
 yield  of  3,000  kgs.  to  an  average  of
 18,000  kgs.  per  hectare.  The  advan-
 tage  is  not  only  in  the  increased
 yield,  ut  also  in  the  quality  of
 leaves  obtained  from  mulberry  gar-
 dens  under  such  intensive  culti-
 vation.

 (3)  Considerable  amount  of  work
 on  the  nutritional  physiology  of  silk-
 worms  has  been  carried  out  from  an
 applied  angle.

 (4)  Improved  techniques  of  rear-
 ing  have  been  evloved  for  ensuring
 sustained  and  maximum  produ-tion
 of  silk-worm  cocoon  crops.

 (5)  Breeding  experiments  for
 evolving  new  iniproved  races  were
 taken  up  under  a  crash  programme
 and  a  large  number  of  new  races
 have  been  evolved  and  suitable  hy-
 brid  combinations  with  these  new
 races  have  also  peen  fixed  up,  The
 new  races  have  also  indicated  an  in-
 creased  yield  of  30  per  cent  over  the
 hybrid  currently  being  used  in  the
 industry.

 (6)  It  has  been  successfully  estab-
 lished  for  the  first  time  that  bivol-
 tine  hybrid  combinations  could  be
 reared  in  Mysore  State.  The  silk
 yield  in  respect  of  bivoltine  hybrids.
 Besides,  the  quality  of  the  Avoltine
 raw  silk  is  far  superior  and  is  of
 international  grade,

 These  researches  when  they  were
 experimented  upon  here  produced
 the  following  results:—

 rey  The  mulberry  raw  silk  pro-
 duction  in  Mysore  State  increased
 from  70.94  lakhs  kgs.  in  966  to  8.0
 lakhs  kgs.  in  1971

 (2)  With  the  adoption  of  new
 plantation  and  harvesting  te¢hni-
 ques,  the  mulberry  leaves  per  hec-
 tare  increased  from  3,000  kgs,  to
 4.990  kee.  for  rainfed  areas  and
 trom  17,000  kgs.  to  ‘$3,000  igs.  In  the
 irrigated  areas,  =‘
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 (3)  The  yield  of  reeling  cocoons
 per  hectare  increased  from  244  kgs.
 in  1086-67  to  333  kgs.  in  1970-71.

 (4)  The  yield  of  reeling  cocoons
 per  00  disease  free  layings  (dfis)
 increased  from  2.50  kgs.  in  1966-67
 to  26.5  kgs.  in  1970-71.

 (5)  The  bivoliine  seed  cocoons
 fetched  a  price  of  Rs.  20/-  to  Rs.
 25/-  per  thousand  as  against  Rs.  0
 to  Rs.  12/-  per  thousand  for  local
 race  seed  cocoons.

 Collection  of  Extra  Premium  by  L.LC.

 1604.  SHRI  8.  M.  SIDDAYYA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state.

 (a)  which  are  occupations  that  were
 considered  hazardous  and  on  account
 of  which  extra-premium  was  collected
 by  the  Life  Insurance  Corporation  of
 India;

 (b)  since  when  the  collection  of
 extra-premium  has  been  discontinued;
 and

 (c)  whether  fhe  extra  premium
 ajready  collected  will  be  adjusted  to-
 wards  the  future  premiums  or  return-
 ed  to  the  insured?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN)
 {a)  Extra  premiums  are  charged
 generally  in  respect  of  occupations  in-
 volving  qd)  additional  hazard  of  acci-
 dent,  (2)  additional  health  hazard  due
 to  exposure  to  dust,  fumeg  etc.,  (5)
 additional  risk  on  account  of  un-
 healthy  working  conditions.  «

 (>)  and  (c).  With  effect  from  ‘1-12-
 970  extra  premium  have  been  dis-
 continued  int  respect  of  assurances
 under  whole  Life  Limited  Payment
 and  Endowment  Assurance  Plans  in
 respect  of.oceupations  for  which  extra
 premium  chargeable  earlier  was  up  to
 Rea.  4  per  thousand  sum  assured.  In
 respect  of  the  policies  of  the  aforesaid
 description  in  force  on  ‘1-12-70,  alao,  no

 extra  premium  is  chargeable  after
 1-12-70  and  the  amount  paid  in  excess
 if  any,  would  be  refunded  at  the  time
 off  the  settlement  of  the  claims,

 States  that  have  not  cleared  overdrafts

 i605.  SHRI  S.  M.  SIDDAYYA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  which  are  the  States  that  have
 not  cleared  the  overdrafts  and  what
 is  the  amount  of  ovedraft  of  each
 State  as  on  the  lst  November,  1972;
 and

 (b)  what  arrangements  or  adjust-
 ments  have  been  made  to  clear  the
 overdrafts?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  All  States
 have  cleared  their  overdrafts.  As  on
 lst  November,  1972,  no  State  had  an
 overdraft  on  the  Reserve  Bank  of
 India.

 (b)  Does  not  arise.

 Difference  in  rates  of  House  iett
 allowance  given  to  employees
 working  in  Government  Offices

 and  Public  Undertakings

 1606.  SHRI  N.  K.  SANGHI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Central  Government
 employees  are  paid  i5  per  cent  of
 their  present  salary  as  House  Rent
 Allowance  and  the  percentage  of
 house  rent  allowance  given  to  the
 employees  of  Public  Sector  Under-
 takings  is  30  per  cent  of  the  maxi-
 mum  of  the  grade;

 (b)  if  so,  the  ctiteria  in  fixing  such
 discriminating  rates  of  house  rent
 allowance;  and
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 (c)  whether  Government  have
 considered  the  desirability  of  remov-
 ing  this  anomaly  and  if  so,  when  a
 decision  m  this  regard  us  expected  to
 be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH):  (a)  The  Central
 Government  employées  are  paid  5
 per  cent  of  their  basic  pay  (inclu-
 sive  of  Dearness  Pay)  as  house  rent
 allowance  in  ‘A’  Class  cities  subject
 to  certain  hmits  The  house  rent
 allowance  paid  by  the  Central  Gov-
 ernment  undertakings  to  their  em-
 ployees  in  ‘A’  Class  cities  exceeds  5
 per  cent  in  many  cases  According  to
 the  guidelines  laid  down  by  the  Gov-
 ernment,  the  ceiling  rates  for  house
 rent  allowance  for  employees  of  Cen-
 tral  Government  undertakings  in  the
 major  ‘A’  Class  cities  of  Delhi,  Cal-
 cutta  and  Madias  is  25  per  cent  of
 their  basic  pay;  in  Bombay  the  coi  res-
 ponding  ceiling  75  30  per  cent

 In  view  of  the  general  increase  of
 house  rent  in  Delhi,  the  Govern-
 ment  had  in  September  7  allowed
 the  enterprises  to  raise  the  ceiling
 from  25  per  cent  to  30  per  cent  m
 Delhi  and  also  to  calculate  the  allow-
 ance  on  the  basis  of  the  maximum  of
 pay  scale  applicable  to  individual
 employees  These  orders,  however,
 have  been  made  inoperative  since
 December,  97]  as  an  economy  mea-
 sure

 (b)  The  various  allowances,  in-
 eluding  house  rent  allowance,  paid  to
 Central  Government  employees  are
 normally  based  on  Government  deci-
 sioms  on  the  recommendations  of  the
 Pay  Commissions,  which  are  sot  up
 from  time  to  time.  In  the  case  of
 public  enterprises,  however,  these
 allowances  are  determined  by  the
 enterprises  themselves  on  varrous
 corisiderations,  including  the  practices
 which  are  followed  generally  in  in-
 dustry  and  commerce.

 (९)  The  Third  Pay  Commission  75
 currently  examining  the  existing
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 structure  of  emoluments  ef  Central
 Government  employees,  including
 house  “rent  allowance,  and  their  re-
 commendations  are  awaited  by  Cov-
 ernment,

 Marre]  Elevators  purchaseg  by  the
 Ministry  of  Tourism  ang  Civil

 Aviation  lying  idle

 1607.  SHRI  N.  K  SANGHI:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  his  Ministry  had  pur-
 chased  Marre]  Elevators  for  Rs.  2.32
 lakh  with  60  per  cent  of  foreign  ex-
 change  component;

 (b)  whether  these  Elevators  are
 now  being  used  by  Catering  Divi-
 sions  at  various  airports  and  some  of
 them  are  still  lying  idle,  even  though
 the  purchases  were  made  some  time
 back;

 (c)  whether  these  Elevators  were
 intended  for  use  of  Catering  Divi-
 sions  and  if  not,  the  purpose  for  which
 they  were  originally  purchased  and
 why  they  were  not  being  put  to  use
 for  the  purpose  for  which  they  were
 intended;  and

 (d)  whether  Government  have
 made  an  enquiry  inte  the  whole  trans-
 action  to  find  out  the  justification  for
 the  purchase  and  whether  it  was
 ascertained  if  these  could  be  had  in
 the  country?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION:  (DR,  KARAN
 SINGH):  (a)  Indian  Airlines  had
 placed  an  order  in  986  for  six  Marrel
 Elevators  at  a  cost  of  Rs.  2.32

 (b)  arig  (c),  These  elevators  were
 intended  for  use  by  the  Cabin  and
 Catering  Depértment  of  the  Corpore-
 tion  and  are  being  used  by  that  De-
 partment,

 ह



 49  Written  Answers  AGRAHAYANA  3,  894  (SAKA)  ‘Written  Answers

 ra)  The  Indian  :Airlines  has  inves-
 tigated  the  justification  for  the  pur-~-
 tHase  of  ‘this  ‘equipment  and  has
 come  to  the  conclusion  that  while
 some  levators  were  required,  the
 purchase  of  ‘the.  entire  lot  was  not
 justified  at.  that  time.

 It  appears  that  equipment  of  the
 specifications  required  by  the  Corpo-
 ration,  was  not  available  indigenously.

 Proposal  to  open  New  Textile  Mills  in
 Madhya  Pradesh  and  Bihar

 1608,  SHRI  MARTAND  SINGH  OF
 REWA:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  open  new  textile  mills  in  the
 backward  areas  of  Madhya  Pradesh
 and  Bihar;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE);  (a)  No,  Sir.

 (b)  Does  not  arise.

 Financial.  assistance  provided  to  Adi-
 vasi  area  of  Madhya  Pradesh  under
 the  Scheme  of.  concessional  rate  of

 interest

 1608,  SHRI  MARTAND  SINGH  OF
 'REWA:  Will  the  Minister  of

 FINANCE  be  pleased  to  state

 (a).  whether  .a  scheme  to  provide
 for  ‘concessional  _rate  of  interest  to
 _members  of  Scheduled  Castes  and

 Scheduled  ‘Tribes  and  others  engaged
 on  a  modest  scale  in  agriculture  or
 allied  _—_  activities,  processing  of
 forestry  products,  cottage  and  rural

 ».  jndustries,  has  been  started  by  Gov- an
 ernment;  and

 (b)  if  so,  the  salient  features  re-
 garding  the  financial  assistance.  pro-
 vided  under  the  scheme  by  the  Cen-
 tral  Government  to  the  Adivasi  areas
 in  the  State  of  Madhya  Pradesh  dur-
 ing  the  current  year?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  In  pursuance  of  the
 policy  statement  placed  by  me  on  the
 Table  of  the  House  on  March  25,
 972  public  sector  banks  have  started
 operating  a  scheme  of  concessional
 rate  of  interest  for  certain  categories
 of  borrowers,  The  scheme  is  current-
 ly  at  the  pilot  stage  and  is  to  benefit
 amongst  others  Scheduled  Castes  and
 Scheduled  Tribes  also.  The  conces-
 sional  rate  of  interest  is  not  at  4  per
 cent.  The  scheme  is  intended  to  help
 primarily  the  ‘weaker  among  the
 workers  engaged  in  productive  en-
 deavours.  The  income  ceiling  for  per-
 sons  eligible  to  borrow  from  the
 public  sector  banks  at  concessional
 rate  has  been  set  at  Rs.  200  per
 annum  per  family  in  rural  areas  and
 Rs,  2000  per  annum  per  family  in
 urban  areas.  In  terms  of  Jand  hold-
 ings,  barrowers  holding  less  than
 one  acre  of  irrigated  or  2}  acres  of
 non-irrigated  land  alone  would  be
 eligible  to  get  the  benefit  of  the  con-
 cessional  rate,  The  amount  of  loan
 per  borrower  under  the  scheme  is
 not  to  exceed  Rs.  500  for  working
 capital  and  Rs.  2500  for  term  loan.
 At  the  pilot  stage  the  banks  will
 operate  the  scheme  in  certain  select-
 ed  districts  only,  In  Madhya  Pradesh
 some  districts  with  tribal  concentra~
 tion  have  been  selected  for  pilot
 stage  operation  of  the  scheme.

 Fall  in  value  of  Indian  Rupee  in
 the  Countries  of  South  East  Asia

 1610  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the.  report
 appearing  in  the  ‘Statesman’  dated

 50
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 the  Ist  November,  972  under  the
 heading  “Rupee  Dropa  further  in  East
 Asia”,  and

 (b)  af  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  Yes,  Sir

 (b)  The  Government  does  not  agree
 with  the  views  contained  in  the  said
 report  The  unofficial  rates,  which
 form  the  basis  of  the  report,  nettain
 to  transactions  which  take  place  in
 contravention  of  Foreign  Exchange
 Regulations  Due  to  the  stray  and
 sporadic  nature  of  such  illegal  tians-
 actions,  the  unofficial  rates  may  vary
 from  time  to  time  and  place  to  p.ace
 and  do  not  reflect  the  intrinsic  value
 of  the  rupee  All  authorised  trans-
 actions  of  the  country  ain  foreign  ex-
 change  are  carried  at  rates  which
 are  within  the  permissible  limits  of
 deviation  of  225  per  cent  from  the
 central  rate  of  £5272l  per  Rs  00
 specified  in  the  Government  of  Indias
 notification  dated  20th  December,
 97l

 Damage  to  Avre  Aircraft  at  Cochin
 Airport

 867  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  866  on  the  llth  August,
 l972  regarding  Avro  aircraft  dam-
 aged  in  an  accident  at  Cochin  Aurport
 and  state

 (a)  whether  the  investigation  has
 since  been  completed,  and

 (b)  xf  830,  the  outcome  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  and  (b)  The  report  is
 expected  to  be  competed  shortly
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 1971672  के  कीलीए  वे  में  भारत  सरकार
 को  1... ह  बेश  से  प्राप्त  प्रमुदित  तथा  इस

 1612  थी  कण  दर  कलाम  :
 क्या  बिल  मंत्री  यह  बताने  की नृप।  क  रेगे  कि

 (क)  1971-72  के  वित्तीय  वर्ष  में

 सरकार  को  विश्व  ब  क  से  प्राप्त  अनुदान  तथा

 ऋण  डालरो  में  है  भ्रमणा  स्टर्लिग  में,

 (@)  इसकी  चैरिटी  तथा  फ्लोटिंग

 दर  क्‍या  है  ,  कौर

 (ग)  क्या  पैरिदीदर  पर  प्राप्त  ऋण

 काफी  महंगा  पडा  है  ?

 बिल  मती  (भी  यशवंतराव  भ्रब्हारा
 .

 (क)  और  (ख)  सरकार  को,  विश्व  बैक

 और  प्रन्तर्राष्ट्रीय  विकास  सभ  से,  जो  उदार

 शर्तों  पर  ऋण  देने  वाली  विश्व  बैक  से  सम्बद्ध

 समस्या  है,  मिलने  वाले  ऋणो  का  मूल्य  डालरो

 में  दिया  जाता  है  किन्तु  वास्तव  मे  ऋण  विश्व

 बैक  तथा  अन्तर्राष्ट्रीय  विकास  सब  के  सभी

 सदस्य  देशों  से किए  जाने  बाले  झा यातो  का

 वित्त  पोषण  के  लिए  ही  उपलब्ध  किए  जाते

 हैं  ।  इसमे  से  कुछ  ऋण  मुख्यत  स्थानीय

 मुद्रा  के  वित्त  भीषण  के  लिए  भी  होते  हैं  ।

 वस्तुओं  कौर  संवादो  क ेमूल  देशों  को  चुकाई
 गयी  रिको  के  डालो  से  मूल्य  को  प्रचलित

 विनियम  भरी  पर  रूपान्तरित  किया  जाता

 हैं  t

 (a)  ली  नेही 1
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 हम  प्रदेश  में  वियात-टेक्सी  सेवा

 1613  थी  गंगा  चरण  दीक्षित

 क्या  क्यें  और  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  क्या  मध्य  प्रदेश  सरकार  ने  राज्य

 में  बिमान  टैक्सी  सेवा
 प्रारम्भ  करने  के  लिये

 अनुमति  मांगी  थी;  और

 (@)  यदि  हां,  तो  उस  पर  केन्द्रीय

 सरकार  द्वारा  क्‍या  कार्य  वाही  की  गयी  प्रथ  वा

 की  जाने  का  विचार  है  ?

 प्रयंटन  कौर  सागर  विमानन  मंत्री  (डा०
 कर्ण  सिह)  :  (क)  नागर  विमानन  विभाग

 को  कोई  ऐसा  प्रस्ताव  प्राप्त  हमा  प्रतीत  नहीं

 »  पिता

 (@)  प्रश्न  नहीं  उठता  t

 vive,  ete  तथा  स्याहरिर  से  विलम्ब से से
 भरी  गई  तथा  रह  को  गई  इण्डियन

 “रत एंगरलॉइम्स  की  उड़ाने

 “ae 1614.  शी  पया  चरण  दीक्षित  :  क्‍या

 हम  और  नार  विमानम  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि

 (क)-  गत  शक  वर्ष  में  भोपाल,  इन्दौर
 तथा  ग्वालियर से  इण्डिया  एयरलाइन्स  की
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 कितनी  उड़ाने  विलम्ब  से  भरी  गई  तथा

 कितनी  रह  की  गई

 (ख)  उनमें  से  कितनी  उड़ाने  यात्रियों

 को  घंटों  प्रतीक्षा  कराके  रह  कौ  गई  तथा

 उड़ान  समय॑  से  कितनी  देर  बाद,  उनके  रह
 करने  की  घोषणा  की  गई;  शौर

 (ग)  उड़ानों  में  विलम्ब  के  तथा  उनके

 रद  किये  जाने  के  क्या  कारण  हैं  ?

 पर्यटन  और  नागर  विमानन  मंत्री  (डा  ०..
 कर्ण  सिंह:  (क)  से  (ग)  *  अपेक्षित

 सूचना  देने  वाला  एक  विवरण  सभा  पटल  पर

 रखा  है  (ग्रंथालय  में  रखा)  गया।  देखिये

 संख्या  एल०  eto—3786I72)  |

 wer,  चीन  तथा  जापान  में  भारतीय  पर्यटन  केन्द्रों
 की  संख्या

 i625.  शी  गंगा  चरण  दीक्षित  :  क्‍या

 बवंडर  कौर  सागर  बिजासन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  रूप,  चीन  और  जापान  में  कितने

 भारतीय  पर्यटन  केन्द्र  हैं;

 (ख)  इन  केन्द्रों  में  कितने  भारतीय
 कर्मचारी  कार्य'  कर  रहे  हैं;  कौर

 (ग)  इस  देशों  से  गत  तीन  बर्ष ों में....

 वर्ष-बार  कितने  पर्यटक  भारत  आलमे।  a
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 '.ब्यान  कौर  मार  विमानन मंत्री  (बार
 oo

 (क)  जापान  एक  (टोकियो कर्ण  सिंह)  :

 में)

 कोई  नहीं

 कोई  नहीं

 सोवियत,  संघ
 चोगे

 (ख)  तीन  ft

 (a)  प्रशंसकों  की  संख्या

 NOVEMBER  24,  197s

 ह...  सोवियत  संध  से  चीन  से  जापान से

 2,935

 2,874 .
 3,522

 969

 970

 “1971

 9,432

 11,618

 -मध्य  प्रदेश  में  तस्करी  को  करतूतों
 wr

 6i.6.  श्री  गंगा चरण  दीक्षित  :  क्‍या

 वित्त,  मंत्री  यह  बताने  की  क्षमा  करेंगे  कि  :

 (क)  गत  छह  महीनों  के  दौरान  मध्य

 प्रदेश  में  किन  स्थानों  पर  तस्करी  की  वस्तुएं

 पकड़ी  गई  हैं;

 (ख)  इस  बारे  में  सरकार  द्वारा  क्या

 कार्यवाही की  जा  रही  हैं  ;  कौर

 (ar)  गत  दो  वर्षों  में  तस्करी की  ऐसी  /
 :  बस्तुूभों  की  बिक्री  एवं  निपटा  से,  सरकार

 i  को  कितना  राजस्व प्राप्त  हुआ

 8,352

 PS  Practices”  0

 विश  1. ..... ड  में:  रोल्स  त्री  (भी
 owes  गजे)  क  पिछले छः  महीनों के
 दौरान  (मई  972  से  :अ्रककूबर,  4972

 तक ).  मध्य  प्रदेश:में  निम्नलिखित  कमरों  में

 तस्करी  का  माल  पकड़ा  मवा

 (4)  इन्दौर,  (2).  जबलपुर  (3)

 ग्वालियर,  (4).  भोपाल,  (5)  उज्जैन,

 (6)  रायपुर,  (7)  बिलासपुर,  (8)
 बालाघाट,  (9)रिबा,  (10)  हरदा, (11)
 कटनी,  (12)  मां डला,  (13)  खण्डवा,

 (14)  रतलाम,  (15)  नीमच  तथा  (18)
 विदिशा  ।

 (ख)  सीमा शल्क  अधिनियम,  7962

 के  ग्रसित  कार्यवाही  की  जा  रही  हैं
 तस्कर-व्यापार  को  रोकने  के  लिये  राय  शिव-

 रक  एवं  तस्कर व्यापर  विरोधी  उपाय  किये

 जा  रहे  हैं।

 (ग)  सूचना  एकत्र  की  जा  रही

 1617  SHRI  Ki“  GURYANARA
 YANA:  .  Will  the  Minister of  COM-
 PANY  AFFAIRS  be  pleased to  refer
 to  the.  reply  given  to.  Unstarred  Ques-
 tion  No,  38998  son  the:  25th  August,
 i972  regarding  alle

 ह्  मत
 d  regtrietive

 ant.  monopdlistié  trade’
 against’  Indian  Tobaceo:,  Company.
 Limited  and.  Vazir  Sultan  “Tobacco.
 Company  Limited  and  state

 (a).  ‘the’  outcome  “of;  the  “investiga-
 tions.  made  by  the  Monopolistic  Trade

 ‘omnia  a  "id
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 (b)  Government’s  reaction  thereto’

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  (a)  The  Director  of  Inves-
 tigation  has  not  yet  completed  ns
 preliminary  imvestigation  on  the  com-
 plants  referred  to  him  by  the
 MRTP  Commission

 (b)  Does  not  arise

 Finanual  Assistance  given  by  Banks
 to  Farmers  for  Agticultural  Pro-

 duction  in  Andhra  Pradesh

 268  SHRI  K  SURYANARA-
 YANA  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state

 (a)  the  financial  assistance  given  to
 the  farmers  for  agricultural  produc-
 tion  as  crop  loan  etc  by  the  Coopera-
 tives  and  other  scheduled  commercial
 banks,  including  State  Bank  of  India
 and  nationalised  banks,  during  last
 three  years  upto  the  3lst  August,  972
 in  Andhia  Pradesh  and

 (b)  the  break  up  of  the  loans  given
 to  the  small  farmers  and  big  farmers
 and  the  lumits  of  the  credit  even  to
 an  individual  farme:  or  institution  :f
 any?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SIHIRI-
 MATI  SUSHILA  ROHATGI)  (a)
 The  figures  of  agricultural  advances
 by  the  scheduled  commercial  banks
 and  cooperatives  to  the  farmers  m
 Andhra  Pradesh,  as  available  are  fur-
 nished  below

 (Rs,  भा  crores)

 Scheduled  Commercial  Ranks

 Amount  outstanding  as  at  the  end  of

 December,  4970  December  97l

 83  7i  38  49

 Cooperatives

 Amount  of  loans  advanced  durmg
 1969-70  3970.72

 {Tuly  June)  (July  June)
 47  20  48  96

 (b)  Statewise-Statistics  as  regards
 loans  advanced  bv  banks  are  not
 maintained  in  the  manner  asked

 No  pre-determined  limits  are  Jaid
 about  the  quantum  of  loan  in  indavi-
 dual  cases  The  limit  of  the  credit
 to  a  farmer  is  fixed  on  the  basis  of
 the  credit  requirements  keeping  in
 view  of  the  sive  of  the  holding  crop-
 ing  pattern  etc  the  purpose  of  the
 loan  and  the  income  generating  ०  pa
 chty  of  the  particular  uvastment  In
 regarq  to  Co»peratives  share  capital
 contribution  made  by  the  member-
 borrower  78  yl  another  determining
 factor  in  fixation  of  credit  lLmuit

 Sale  of  Shares  by  Foreign  Invcstors
 369  SHRI  M  S  SIVASAMY  Will

 the  Minister  of  FINANCE  he  plea  ed
 to  stite

 (a)  whether  foreign  investor:  in
 Paint  Company  in  West  Bengal  are
 selling  their  entire  holdings  in  the
 company  to  Indian  interests  for  a
 low  price  payable  in  India  and

 (b)  if  so,  the  detatls  thereof  and
 the  reaction  of  Government  thereto’

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN)
 (a)  and  (b)  Reserve  Bank  of  India
 has  received  a  proposal  from  one  Shri
 S  P  Sinha  of  Artah,  Bihar  for  the
 purchase  of  96  083  equity  shares  of
 Rs  0  each  teld  by  Jenson  and  Nic-
 holson  Group  Ltd,  UK  in  Jenson  and
 Nicholson  (India)  Ltd,  a  paint  com-
 pany  in  West  Benga]  The  proposed
 sale  price  is  Rs  475  per  share  Ac-
 cording  to  the  mformation  given  by
 Reserve  Bank,  the  UK  company  orr-
 ginally  held  248,083  equity  shares  of
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 Rs  40  each  (representing  62  per  cent
 of  the  paid-up  éapifal)  in  the  Indian
 company  out  of  which  52,000.  shares
 were  solq  by  them  in  1971  to  an  in-
 dian  Company  named  M/s  Hoechest
 Pharmaceutical,  Ltd  Bombay,  Shri
 Sinha  has  also  applied  to  the  R  B  I.
 for  transfer  of  these  52,000  shares  to
 him  The  proposal  is  under  consi-
 deration

 संसद्‌  सदस्यों  द्वारा  झलिरिक्त  महानियंत्रक
 सका-लैला  को  लिखे  गये  पत्र

 l620  श्री  एम०  एस०  पूरी  :  क्‍या

 बिस|  मंत्री  यह  बताने  की  कपा  करेगे  कि
 -

 (क)  पिछले  एक  वर्ष  मे  संसद्  सदस्यों

 द्वारा  भ्रतिरिक्‍्त  महानियन्त्रक  रक्षा-लेखा  को

 कितने  पत्र  लिखे  गये  थे;  कौर

 (ख)  उन  पत्नी  के  उत्तर  न  दिये  जाने

 के  क्‍या  कारण  है  ?

 विस  मंत्रालय  में  उप-मंत्री  (ओलती

 सुझीला  रोहतगी)  :  (क)  एक

 (ख)  यह  प्रश्न  ही  नही  उठता  क्योंकि

 पन्न  का  उत्तर  तत्काल  दिया  गया  था  ।

 Pending  Applications  with  Industrial
 Reconstruction  Corporation

 1621.  SHRI  8,  0  BESRA  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  a  number  of  applica-~
 tions  are  pending  with  the  Industrial

 ona  vetion
 Corporation  of  India;

 (b)  if  go,  the  nttnber  of  pending
 applications  and  rgasons  for  delay  in
 their  disposal?
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 THE  FINANCE  MINISTER  (SHRI
 YESHWANTRAO  CHAVAN  (a)  and
 (b)  As  at  the  end  of  October.  972
 out  of  the  380  applications  received
 by  the  Industrial  Reconstruction  Cor-
 poration  of  India  203  applications
 have  been  disposed  of,  three  were
 ready  for  final  decision,  twenty-two
 were  under  study  and  52  appli-
 cations  were  pending  to  be
 taken  up  for  study  gradually  The
 scrutiny  of  each  application  received
 from  an  industrial  concern  mvolves
 considerable  time  in  the  examination
 of  its  various  diverse  and  relevant
 factors,  such  as  existing  financial  con-
 drtions,  present  management  set  up,
 prospects’  of  fitture  viability,  product
 mix,  future  management  set  up,
 schemes  of  modernisation  ete  More-
 over,  the  Corporation  was  set  up  only
 in  April,  ‘1971,  with  a  skeleton  staff
 and  it  had  to  rely  on  theservices  of
 consultants  and  professionals  in  the
 market  for  appraisal  of  the  projects

 Film  Producers’  Guld’s  allega-
 tions  against  Indian  Motion

 Pictures  Export  Council

 622  SHRI  K  BALADHANDA-
 YUTHAM-

 SHRI  N  K  SANGHI.

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state.

 (a)  whether  the  Film  Producers’
 Guild  and  Council  have  made  certain
 allegations  against  the  Indan  Motron
 Pictures  Export  Council;

 (b)  if  so,  the  nature  of  allegations
 made,

 (c)  whether  Government  have
 made  any  investigation  into  these  al-
 legations;  and

 (a)  xf  so,  the  findings  thereof  and
 the  action  taken  thereon?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  and  (b)
 The  All  India  Film  Producers  Coun-
 cil,  Bombay,  of  which  the  Film  Pro-
 ducers  Guild  of  India  is  a  member  n  ५
 represented  against  who  working  of
 the  Inthan  Motion  Pictures  Expo  ६
 Corporation

 (c)  and  (d)  The  matter  35  bev  g
 looked  into

 Report  of  the  Committee  set  up  by
 Planning  Commussion  to  Review  the
 Working  of  Selected  Pubhe  Sector

 Undertakings  |

 3623  SHRI  C  छू  CHANDRAPPAN
 Will  the  Minister  of  FINANCE  ४26
 pleased  to  state

 (a)  whether  the  Committee  set  up
 by  the  Planning  Commission  to  under-
 take  a  thorough  review  of  the  wo:k-
 ing  of  the  selected  public  sector
 undertakings  has  submitted  its  repoil

 (b)  if  so,  the  main  findings  and
 recommendations  of  the  Commntiee
 and  vi

 (९)  the  Governments  decisions
 thereon”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH)  (a)  The  Actin
 Committee  on  Public  Enterpuises  |
 up  under  the  Chairmanshio  of  Mem-
 ber  Planning  Commission  has  so  far
 submitted  reports  on  seven  plants  to
 Government,  the  Committee  has  also
 completed  its  examination  of  some
 other  units  and  expects  to  submit  its
 reports  to  Covernment  shortly

 (b)  and  (c)  Some  of  the  main  re-
 commendutions  made  by  the  Commit
 tee  and  accepted  by  Government  arc

 ()  strengthening  of  management
 and  technical  services.

 Gi)  changes  in  organisational
 structure  and  manning  at  corporate
 and  plant  levets,

 9847  LS—8,

 (ny  Improvement  in  indusfzia)
 lelations,  personnel  management,
 motivation,  etc

 (av)  improvement  of  maintenan-
 6  mat  rials  management,  production

 planning  a  ad  control,
 (  )  provision  of  tertain  balancing
 facilities

 (५)  changes  in  material  inputs
 in  certain  proccsses

 (vn)  greater  mtegration  between
 Corporitions,  engaged  in  similar
 activities,  and

 (vin)  a  time-bound  action  plant
 for  implementation  of  these  recom-
 mendatiaire

 Article  छा  Blitz  entatleg  “I  A  8
 scuttle  IPA  to  Grab  Power

 624  SHRI  C  JANARDHANAN
 Will  the  Miniter  of  FINANCE  he
 pleased  to  state

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  an  arty  le
 m  Blitz  dated  the  2nd  September  4972
 captioned  ‘IAS  scuttle  IPA  to  grab
 pover  ana

 (bof  so  Governments  resect  on
 thereto”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH)  (a)  and  (a)  Tho
 Government  has  seeu  the  artice  30
 the  BLITZ  captioned  88  scuttle
 IIPA  to  grab  power’  Apparently
 the  reference  38  to  the  Memcra  ioum
 submitted  by  certain  Members  of  the
 Academic  Faculty  to  the  Prime  Min-
 ister  in  her  capacity  of  President  of
 the  Institute  The  Government  has
 not  received  any  Memoiandum  fiom
 {he  Members  of  the  Arademuc
 Faculty

 Indian  Institute  of  Public  Adminis
 tration’  4  an  autonomous  organisution
 registered  under  the  Societes’  Regis-
 tration  Act  of  880  and  a.  such  the
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 Government  do  net  interfeve-witt,  the
 internal  admunstration  of  the  Insti.
 {ute  However,  Prime  Minister,  as
 the  President  of  the  Instutute  suggest
 ed  to  the  Chairman  of  the  Institute
 that  someone  famikar  with  the  pro
 blems  of  Public  Admuanistration  be
 asked  to  suggest  necessary  changes  in
 the  Institute’s  organisation  and  pro-
 grammes  to  enable  it  to  ful4l  the  pur-
 pose  ior  which  the  Institute  has  becn
 set  up,  88  in  her  view  there  way  need
 to  eritically  examme  what  shoul’  Le
 done  to  ensuze  that  the  Institute  lived
 upto  the  high  expec  tations

 Raids  by  C.BI  on  the  reaklence  of
 Authoriseq  Controller,  Muir

 Mills  Kanpur  and  his  relatives

 io25  SHRI  MADHURAYYA  IAI
 DAR  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state

 (a)  whether  the  residence  of  the
 Authorised  Controller,  Muu  Mulls,
 Kanpur  and  the  residences  of  his  ie-
 latives  at  Bombay  Calcutta  Patna
 Delh)  and  Varanas:  and  many  other
 places  were  raided  by  the  Central
 Bureau  of  Investigations  if  so  the
 results  thereof,

 (b)  whethe:  a  sizable  portian  of
 two  ciore  loan  given  by  the  Central
 Government  and  State  Government

 fo  this  ml)  has  been  misappropriated
 and

 (0)  if  so  the  action  taken  by
 Government  in  the  matter?

 the

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  FOREIGN
 TRADE  (SHRI  A  C  GEORGE)  (a)
 The  residence  of  the  former  Autho-
 vised  Controlier  of  Muir  Mills,  Kan-
 pur,  was  searched  by  the  CBI  on
 26th  August,  i972  in  connectlon  with
 a  caee  relating  to  allegations  of  cor
 fuphon  against  him  It  is,  however,
 wot  correct  that  the  residences  of  his
 relatives  at  Bombey,  Calcutta,  Patna,
 Belhi  aod  Varanasi  and  many  other
 places  were  raided  by  the  CBI

 छः
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 (४)  The  Notional  Taxtile  Corpora-
 tron  and  the  UP  State  Textile  Cor-
 poration  have  advanced  loans  to  Muir
 Mills  which  ampunt  to  Rs  3230  and
 Rs  34  85  laths  respectively,  but  there
 us  no  report  of  any  misappropriation
 of  the  funds

 (९)  Does  not  arise

 Refuw,al  of  Birla  G:oup  of  Companies
 to  furnish  information  to  Monopoites

 Commission

 lo26  SHRI  DINESH  JOARDER  Wil
 the  Minister  of  COMPANY  AFFAIRS
 he  plepsed  to  state

 (a)  whether  th.  Birla  Group  af  Cum
 panies  have  refused  to  furnish  infor-
 mation  to  the  Monorolie,  Commission
 with  regaid  io  Sizpur  Paper  Mills  and
 Orient  Paper  Mulls

 (0)  if  so  the  reasons  therefoi  and

 (९)  the
 thereto?

 reachon  of  Government

 IHE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  (a)  to  (c)  Sirpur  Paper
 Millis  Ltd  and  Orient  Paper  Mills  Ltd
 had  cha  lenged  by  wnt  petitions  wm
 the  High  Court  of  Delhi  under  Art-
 Cle  226  of  the  Constitution  the  Orde:
 of  the  MRTP  Commisgon  directing
 them  to  preduce  certain  documents/
 .ecords  mentioned  un  the  said  Onder  in
 the  case  of  application  of  Kesoram
 Industries  &  (०४%  Mills  Ltd  under
 sechon  22  of  the  M.R,T.P  Act  for
 establxhment  of  a  new  undertaking
 The  Court  dismissed  the  writ  petitions

 on  the  ground  that  the  Court  could
 not  go  into  the  questions  of  law  raised
 in  the  writ  petitions  and  express
 opinen  and  that  the  nehutioness  could
 raise  those  points  before  the  Commis
 sion  {itself
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 Buildings  occupied  by  Ford  Foundation
 in  India

 ४४४7  SHRI  VAYALAR  RAVI

 SHRI  SHASHI  BHUSHAN

 Will  the  Minister  of  FINANCE
 pleased  to  state

 he

 (a)  the  total  number  of  buildings
 the  Ford  Foundation  has  taken  on  rent
 in  India  during  the  last  three  years;

 (b)  how  many  of  them  belonging  to
 Government  officials  and  service  per-
 sonnel;  and

 fc)  the  number  of  houses  they
 vacated  during  this  period  and  the
 total  number  of  houses  they  still
 occupy?

 THE  MINISTER  OF  FINANCE
 {SHRI  YESHWANTRAO  CHAVAN)-
 (a)  Fourteen;

 (09)  One;

 (c)  The  Ford  Foundation  has  vacat-
 ed  58  houses  during  the  last  three
 years  It  is  now  in  occupation  of  33
 houses.

 Pro@uction  of  foreign  controlled
 companies

 i628.  SHRI  GADADHAR  SAHA:
 Will  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state  the  total
 assets  in  India,  turn  over  and  gross
 profit  of  foreign  controlled  companies
 year-wise,  during  the  last  three  years.

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  The  value  of  total  assets,
 turn-over  and  gross  profits  in  India  of
 foreign  companies  as  defined  under
 Section  $91  0  the  Companies  Act,
 i956,  during  the  ‘ast  three  years  are
 given  below:

 (Rs,  ja  crores)
 जब

 1968-69  3969-70  व्यथ7)

 I.  *Assets  in
 Indis  (1243453  14Qstr  -5  14,68 6

 a.  *Trrn-over/
 Sales  1358-2  ‘15,356 -6  18,88 2 a

 3.  *Groes  Profits  33-2  39-9  52.0

 Expulsion  of  U.S,  Peace  Corps
 Volunteers  from  Haryana  State

 i629.  SHRI  TEJA  SINGH
 SWATANTRA;:

 SHRI  N.  K.  SANGHI:

 Will  the  Ministe:  of  FINANCE  be
 pleased  to  state:

 {a)  whether  Haryana  Government
 have  exp2llied  the  U.S.  Peace  Corps
 Volunteers  from  that  State;

 (b)  {f  so,  the  causes  thereof;  and

 (c)  whether  arry  other  State  also
 wanted  to  do  away  with  the  services
 of  U.S.  Peace  Corps?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Haryana  Government  requested
 the  Government  of  India  in  March
 i972  to  withdraw  U.S.  Peace  Corps
 Volunteers  from  that  State.

 (b)  Haryana  Government  felt  that
 these  volunteers  were  no  longer
 needed,

 (c)  The  Government  of  Kerala  re-
 guested  the  withdrawal  of  U.S.  Peace
 Corps  Volunteers  in  967  and  the
 Government  of  West  Bengal  requested
 the  cancellation  of  all  pending  re
 quests  for  such

 Setunteees  [a  ~
 in  1969,

 77  Relates  to  mn  out  of  542  companice  at  work  in  India  as  on  3%-94972.  The  re-

 rigining  १9  comparties  have  only  globs!  accounts  and  do  not  have  separate  apport

 ५
 n  reapect  of  their  Indian  business.
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 Polythylene  Powder  ‘Scandal  by
 ~  Bombay  Cable  Company

 1630.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  a  former  Minister  and
 certain  top  ranking  officials  are  al-
 legedly  involved  in  what  appears  to
 be  multi-mil.ion  rupee  scandal  per-
 taining  to  the  disposal  of  2200  tonnes
 of  polythylene  powder  held  by  a  pri-
 vate  Cable  Company  in  Bombay  for
 the  past  three  years;

 (9)  if  80,  the  allegations  received
 by  his  Ministry;

 (९)  the  name  and  description  of  each
 party  involved  in  this  case;  and

 (d)  whether  any  investigations  have
 been  ordered?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  Information  was  received  that
 some  cable  companies  had  imported
 Polythelene  powder  and  either  dis-
 posed  them  of  without  using  them-
 selves  or  have  imported  quantities  in
 excess  of  their  normal  requirements
 or  used  it  for  the  manufacture  of
 items  which  were  not  permissib’e
 under  the  Industrial  licence  issued  to
 them.

 (e)  The  following  5  firms  are  re-
 ported  to  be  involved:—

 (i)  M/s.  Asian  Cable  Corporation
 Ltd,

 (ii)  M/s.
 Ltd,

 (iii)  M/s.  Moti  Electric  Works  Pvt.

 Qriental  Power  Cable

 a
 tiv)  M/s.  Shamsher  Sterling  Cor-

 poration,  Bombay.
 ४  शक)  M/s.  Henley  Cables,  Bombay.

 2...  firms  are  all  manufacturers  of
 qubles  atid  wipes,

 ,  _  éd)  Investigations  have  been”  com-
 pasted,  -  oe  Namtns
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 Appohitment  of  Chairman  of
 Government  Concerng

 1631,  SHRI  PRABODIT  CHANDRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  qualifications  prescribed  for
 Chairmanship  of  important  Govern-
 ment  concerns  like  the  State  Trading
 Corporation,  Food  Corporation  of
 India,  Cotton  Corporation  of  India,
 Minerals  and  Metals  Trading  Corpora-
 tion,  Hindustan  Steel  Limited,  Indian
 Airlines  Corporation  etc.,  and

 (b)  whether  the  persons  in  position
 have  passed  the  test  of  these  qualifica-
 tions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH)  (a)  and  (b)  It  would
 not  be  feasible  or  desirable  to  lay
 down  rigid  gualfications  for  appoint-
 ments  to  the  posts  of  Chairmen  of
 public  sector  undertakings.  These
 positions  require  a  high  degree  of
 general  manageria.  ability  more  than
 any  functional  specialisation.  Appoint-
 ments  to  posts  of  full-time  Chairmen
 of  public  sector  undertakings  are
 normally  made  from  the  panels  main-
 tained  by  the  Bureau  of  Public  Enter-
 prises.  The  panels  are  drawn  up  from
 amongst  those  who  have  offered  them-
 selves  for  public  sector  service,  after
 due  screetung  and  a  personal  inter~
 view  by  the  Empanelment  Selection
 Board  consisting  of  four  Secretaries
 to  Government  and  four  pyblic  sector
 chief  executives.  The  panelists  are
 persons  of  top  managerial  experience
 drawn  from  the  officers  of  public  enter-
 prises,  Industrial  Management  Pool,
 managers  of  private  sector  industry
 as  well  as  from  the  Government  Ser
 vicés,  In  the  case  of  part-time  Chair.
 men  of  public  sector  undertakings  also,
 Government  select  persons  from  a
 wider  field  who  have  the  necessary
 aptitude  in  the  ronnected  spheres  and
 who  are  devoted  te  the  concept  of
 public  sector,
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 Winding  up  of  US.  Peace  Corps
 Organisation  in  India

 632  SHRI  SHASHI  BHUSHAN
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  certain  State  Govern-
 ments  have  conveyed  to  the  Central
 Government  their  decision  to  expel
 US  Peace  Corps  Volunteers  in  view
 of  the  alarming  situation  created  by
 them  there,  and

 (b)  whether  Government  contem-
 plate  to  wind  up  the  US  Peace  Corps
 organisation  in  the  country  keeping  in
 view  their  subversive  activities  which
 are  dangerous  to  the  interests  of  the
 country?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  No,  807

 (b)  No,  Sir

 Export  of  Iron  Ore  to  South  Korea

 633  SHRI  BANAMALI  PATNAIK
 SHRI  NARENDRA  SINGH

 Will  the  Minister  of  FOREIGN
 TRADC  be  pleased  to  state

 (a)  whether  an  agreement  has  been
 reached  with  South  Korea  for  export
 of  iron  ore  from  India

 (b)  if  so,  the  salient  features  of  the
 agreement  and

 fc)  the  steps  being  taken  to  explore
 foreign  markets  for  export  of  iron  ore
 and  the  results  achieved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  arid  (b)
 Yes,  Sir  A  long  term  contract  for
 supply  of  744  lakh  ton  of  Barajamada
 iron  ore  thiough  Pradeep  and  Haldia
 ports  during  the  period  February,  973
 to  December,  7977  has  been  concluded
 with  South  Korea  The  agreements
 include  terms  and  conditions  as  are

 applicable  to  exports  of  other  coun-
 tries  m  this  region

 (c)  Every  effort  1s  being  made  to
 explore  new  markets  As  a  result  of
 these  efforts  a  new  market  of  Taiwan
 has  been  secured  for  export  of  iron
 ore  Steps  are  being  taken  to  remove
 internal  constraints  in  the  muiniming,
 transport  and  port  sectors  It  will
 take  some  time  for  results  to  flow
 from  all  these  steps

 Statement  by  Kerala  Labour  Minister
 Regarding  distribution  of  Raw

 Cashew  Nuts

 634  SHRI  0  K  CHANDRAPPAN
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state

 (a)  whether  attention  of  Goverh-
 ment  has  been  invited  to  the  state-
 ment  made  by  the  Labour  Minister
 of  Kerala  at  ¢he  Press  Conference
 held  on  the  30th  September,  972  at
 Trivandrum,  as  published  in  ‘Janayu-
 gom’  (Quilon),  dated  Ist  October,  7972
 im  which  he  is  reported  to  have  criticis-
 ed  the  policy  of  the  Cashew  Corpora-
 tion  of  India  in  the  matter  of  distri-
 buting  raw  nuts,  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  and  (b)
 The  Government  has  been  made
 aware  of  the  reported  suggestions  for
 certain  modifications  in  the  exishng
 arrangements  relating  to  distribution
 of  imported  raw  nuts  by  the  Cashew
 Corporation  of  India  The  subject  has
 been  under  review  with  a  view  to
 ensuring  equitable  distribution  ar-
 rangement  on  a  national  basis,
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 Profiteering  by  ४00  Co,

 1635,  SHRI  JYOTIRMOY  BOSU:

 SHRI  N.  K.  P.  SALVE:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state.

 (a)  Whether  his  attention  has  been
 drawh  to  a  fiewsitem  published  in
 ‘Econbntie  Times’,  Bombay  dated  the
 20th  August,  4972  under  the  caption
 “Profiteering  by  Cable  Company-High-
 up  involvement  alleged”;  and

 (b)  if  80,
 thereto?

 Government's  reaction

 ६.1 ह  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE)  (a).  Yes  Sir

 {ki}  Bret  the  quantity  mentioned
 iu  the  “Beonomic  Times”,  it  is  pre-
 sumed  that  the  article  refers  to  M/s
 Qriental  Power  Cable  Co.  Avtion  38
 being  taken  to  divert  the  excess  quan-
 tty  of  about  2000  tonnes  cf  Low
 Density  Polythelene  Moulding  Powder
 imported  by  the  Company  to  other
 actual  users  in  exercise  of  the  powers
 under  the  Imports  and  Exports  (Cea-
 trol)  Act  and  Orders  issued  theic-
 under.  Diversion  will  be  ordered
 purely  on  “no  profit”  basis,

 Grant  of  Leave  te  Shri  ्,  P.  Malho-
 tra,  Chier  Cashier  of  State  Bank  of

 India

 1636.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Shri  Ved  Prakash
 Malhotra,  Chief  Cashier  of  the  State
 Bank  of  Indfa,  Purliament  Strect
 Branch,  tvulved  ds  the  “Nagarwela
 66  lakhy  cage”  hat  been  forced  to  go
 oA  ltaves

 (b)  if  8,  since  when  he  has  been
 नफे  Teave;  and

 \
 (ef  whether  any  efforts  are

 ooade  to  force  his  fo  resign  ms  jobs

 THe  MINISTER  OF  PINANCE
 (SHRI  YESWANTRAO  CHAVAN):
 (a)  to  (c).  No,  Sir.  Shri  द  है -  Mal-
 hotra  had  beén  under  suspension  with
 éffect  fromm  35th  May,  ‘1971.  He  was
 granted  leave  for  20  days  in  August/
 September  ३973  in  connection  with  the
 marttiage  of  his  daughter.  The  Slate
 Bank  of  India  has  reported  that  the
 disexplinary  proceedings  inmtiated
 ugairist  Shri  V.  P.  Malhotra  have
 ended  in  his  dismissal  from  service  of
 the  Bank  wita  effect  from  the  10th
 November,  ‘1972.

 Procedure  followed  resirding  ९०
 ruitment  of  Clerks  and  Assistants

 fy  nationalized  Banks

 ‘1637.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Mmister  of
 FINANCE  te  pleased  to  state

 (a)  whether  any  shift  has  taken
 place  in  the  policy  for  recruitment  of
 Clerks  and  Assistants  by  the  Nationa-
 Lsed  Ranks,  after  the  natronalsation
 of  Banks  in  1968,

 (b)  ४  so,  the  nature  of  shift;  and

 (c)  if  not,  the  broad  outlines  of  the
 procedure  for  such  recruitment  follow-
 ed  by  these  Banks?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 हू,  R,  GANESH):  (a)  to  (०),  After
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 Setting  up  of  an  independent  Appel-
 late  Tribunal  for  Customs  and  Central

 Excise

 ‘1638,  SHRI  K  MALLANNA.
 SHRI  BIRENDER  SINGH

 RAO:

 ‘Will  the  Minister  of  FINANCE  le
 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  state-
 ment  made  by  Shri  R.  C.  Shah,  Presi-
 dent,  All  India  Importers’  Association
 appearing  in  the  ‘Financial  Express’
 dated  the  27th  October,  972  regarding
 the  need  for  setting  up  an  indepen-
 dent  Appellate  Tribunal  for  both
 Customs  and  Central  Excise;  and

 (b)  if  so,  Government’s  reaction
 thereto”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R
 GANESH).  (a)  and  (b)  Yes,  Sir
 Actually  Shri  R.  C.  Shah  had  earlier
 sent  a  detailed  communication,  stres-
 sing  the  need  for  setting  up  such  an
 independent  appellate  tribunal  This
 communication  from  Shri  Shah  was
 examined  by  the  Government  very
 carefully  The  Government  observed
 that  an  independent  machinery  to  hear
 both  Appeals  and  Revision  Applica-
 tions  had  already  been  provided,  The
 point  was  also  considered  that  in
 dealing  wita  commodity  taxation  there
 have  to  be  essentially  speedy  deci-
 sions.  The  Government  are,  there-
 fore,  of  the  view  that  the  improved
 Appellate  and  Revisionary  machinery,
 which  will  incidentally  also  keep  down
 the  posts,  should  be  allowed  to  have
 a  fair  trial.

 Request  from  Foreign  Countries  for
 Railway  Wagons

 1689.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  FOR-
 EIGN  TRADE  be  pleased  to  state:

 (a)  Whether  Government  have
 received  requests  from  same  foreign
 countries  for  the  export  of  Railway

 Wagons  io  those  countries;  sf  so,  the
 names  of  the  countries  and  the  num-
 ber  of  wagons  to  be  supplied  to  them,

 (b)  whether  the  payment  would  be
 received  in  foreign  exchange  or  in
 rupees,  and

 (c)  whether  Government  are  in  u
 position  ta  export  wagons  to  foreign
 countries  when  the  domestic  needs  are
 not  fulfilled  and  if  so,  how  Govern-
 ment  propose  to  mect  both  domesti
 and  foreign  demands  of  wagons?’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  0.  GEORGE)  (a)  and  (b)
 Yes  Sir.  The  following  export  orders
 with  details  shown  against  each  have
 been  received  from  various  foreign
 countries  and  are  under  execution

 Name  of  the  Country  of
 Wagons

 i  Poland  500
 2  Iran  492

 3  Snianka  40
 4  mq...  6  45

 5  Yugoslava  3,600

 Except,  for  the  exports  orders  at  SI
 Nos  (l)  and  (5)  above  which  arg
 bemg  executed  unde:  bilateral  trade
 agreements,  paymert  5  to  be  made
 mm  free  foreign  exchange

 (०)  There  ३8  sufficient  capacity  for
 meeting  the  domestic  requirements
 and  export  orders,
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 Export  of
 aa

 Wagons  through
 ¢,

 i640  SHRI  D  8  CHANDRA  GO-
 WDA  Will  the  Mimster  of  FOREIGN
 TRADE  he  pleased  to  state

 (a)  whether  Government  have  de-
 eided  to  canahse  the  export  of  Rail-
 way  Wagons  through  the  State
 Trading  Corporation,  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  FOREIGN
 TRADE  (SHRI  A  C  GEORGE)
 (a)  and  (b)  India  has  a  weil
 developed  wagon  industry  and
 there  is  great  scope  for  expoit  ot
 wagons  However,  it  needed  organi-
 sed  efforts  follow  up  action  and
 elimination  of  unhealthy  competition
 and  other  mal-practices  amongst
 wagon  builders/exporters  Since  the
 Projects  and  Equipment  Corporation
 had  already  gamed  considerable  ex-
 perience  m  this  field  it  was  consider-
 ed  the  most  appropriate  canalising
 agency  Therefore  the  port  of
 Railway  wagons  has  been  canalised
 through  the  Project  and  Equipment
 Corporation

 सरकारी  उद्योग  धन्धों  हारा

 हद  उठाया  जाना

 i64  ft  भारत  सिह  चौहान  क्या

 बिस  स्त्री  यह  बताने  की  कृपा  करेगे कि

 निरन्तर  तीन  वर्षों  से  चाटे  में  चले  झा  रहे

 सरकारी  उद्योग  धन्धा  के  नाम  क्‍या  हैं  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (श्री  के०

 कार  नेक)  केरलीय  सरकार  के  सभी

 उपकरणों  के  1971-72  वर्ष  के  लेखा परी लित

 झांकने  भ्र भी  तक  प्राप्त  नहीं  हुए  हैं  ।  दूसरे
 उपक्रमों  के  सम्बन्ध  में  प्राप्त  लेखापरीक्षित
 लेखो  कौर  अन्तिम  सूचना  के  आधार  पर
 निम्नलिखित  22  उपक्रमों  मे,  जिनमे  दो

 प्रोत्साहन  कौर  विकासात्मक  गतिविधियों  से

 सम्बन्धित  उपक्रम  भी  शामिल  हैं,  गत  तीस
 वर्षों  मे  घाटा  हुआ

 (1)  हिन्दुस्तान  स्टील  लिमिटेड

 (2)  है बी  इजीनिर्यारेण  कारपोरेशन
 लिमिटेड

 (3)  मार्निंग  एण्ड  एलाउड  मशीनरी
 वारपीरेशन  लिमिटेड

 (4)  प्राणी  दूसस  लिमिटेड

 (5)  नेशनल  इन्सट्रमेप्ट्स  लिमिटेड

 (6)  इण्डियन  ड्रग्स  एण्ड  फार्मेस्यूटिक्ल्स
 लिमिटेड

 (7)  तिरेगी  स्ट्रक्चरल्स  लिमिटेड

 (8)  नेवेली  लिगनाइट  कारपोरेशन
 लिमिटेड

 (9)  राष्ट्रीय  खनिज  विकास  निगम
 खि०

 (10)  पाय राइट्स  फास्फेट्स  एण्ड  केमी-
 कलस  लिमिटेड

 (41)  हिन्दुस्तान  कौटोफिलस  लिमि-
 टेड

 (i2)  कैस््ीय  सड़क  परिवहन
 निगम  लिमिटेड

 (23)  गश्ाष्ट्रीय  परियोजना  निर्माण
 निगम  लिमिटेड'

 (ia)  केन्द्रीय  अ्रमन्तरेज्ञीय॑  अल परि वहुत
 निगम  लि०
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 (15)  केन्द्रीय  मीन क्षेत्र निगम  लिमिटेड

 (i6)  फर्टिलाइजर्स  एण्ड  केमिकल्स

 _द्रावबकोर  लि०

 (17)  हिन्दुस्तान  जिस  लि०

 (18)  भारतीय  ब्रिज ली.  परियोजना

 संघ  .लि०

 (i9)  भारत  हैवी  प्लेट  एण्ड  वेल्स

 प्लि०,

 (20)  केनेरी  एण्ड  फुटवियर  कारपो-

 रोशन  प्राण  इण्डिया  लि०

 (21)  पुनर्वास  निगम  लि०

 (22)  राष्ट्रीय  लघू  उद्योग  निगम

 लि०

 घाटे  पर  अल  रहे  सरकारी  उद्योग  धन्धे

 1642.  श्री  भारत  सिह  चौहान  :

 क्या  बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 सरकारी  क्षेत्र  में  कितने  उद्योग  धन्धे  चलाये

 जा  रहे  हैं  श्र  उनमें  उन  उद्योग  धन्धों  की

 संख्या.  कितनी  है  जो  घाटे  पर  चल  रहे  हैं  ?

 'कल  मंत्रालय में  राज्य  मंत्री  (औ  के०

 कारण  गणेश)  :  वर्ष  97I-72  के  लिये

 .  सभी  उद्यमों  के  अन्तिम  रूप  से  परीक्षित

 लेखे  कभी  तक  नहीं  मिले  हैं  ।  प्राप्त  सूचना

 केअनुसार,  .97i-72.%  पन्त  तक  विद्यमान

 _  98  चश्मों  में  से  निर्माणधीन  उपक्रमों  को

 छोड़कर  लगभग  9  उपायों  को  वर्ष  97I-

 a  72  में  हानि  होते  कौर  जीवन  बीमा  निगम  को
 छोड़कर  60  उद्यमों  को  लाभ  होने.  की

 सम्भावना:  है  -  we  सभी  परीक्षित  लेखे  प्राप्त

 प्र:सकता  है

 :
 होगे  के  पश्चात  स्थिति  में  थोड़ा  बहुत  अन्तर

 Managers  for  Public  Undertakings
 1643  SHRI  छू.  LAKKAPPA:

 SHRI  P.  M.  MEHTA

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 {a)  whether  public  sector  enter~
 prises  have  been  permitted-to  entice
 talented  managerial  personnel  from
 one  another  according  to  the  decision
 of  Government;  and

 (b)  if  so,  the  broad  outlines  of  the
 decision?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  00४  FINANCE
 (SHRI  K.R.  GANESH):  (a)  and
 (b),  Presumably  the  Hon’ble  Mem~
 bers  are  referring  to  the  decisions  of
 the  Government  that  private  confi-
 dential  negotiations  will  be  permit-
 ted  in  the  public  sector  for  appoint-
 ment  of  managerial.  personnel  .work-
 ing  in  one  enterprise  to  managerial
 posts  in  cther  enterprises.  In  the
 context  of  the  above  provision,  it
 has  aiso  been  provided  that  such
 negotiations  will  be  permissible.  only
 in  respect  of  persons,  who  are  on
 one  of  the  approved  panels  main-
 tained  by  the  Government  for  top
 posts  or  below-top  posts.  These
 decisions  are  intended  to  secure
 greater  mobility  of  managerial  per-
 sonnel  within  the  public  sector
 family,  so  that  the  available  manage-
 rial  talent.is  shared  within  the  public
 sector  as  a  whole.  Public  enterprises
 have  not  expressed  any  serious  diffi-
 ‘culty  as  a  result  of  the  operation  of
 these  _  decisions

 Conversion  of  loan  into  equity  in
 respect  of  Industria]  concerns

 1644.  SHRI  P.  M.  MEHTA:

 SHRI.  PURUSHOTTAM /
 KAKODKAR.

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:
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 {a)  whether  the  Industrial  Finance
 Corporation  has  stipulated  the  can-
 ditien  of  curivérsioti  of  loan  into  eqiifty
 at  its  option  in  respect  of  34  industnta!
 concerns  te  whom  rupee  am  pound

 aed
 loans  were  sanctioned  during

 (b)  if  so,  the  total  financial  assist-
 ance  given  to  industrial  projects
 during  ‘1971-72;

 (c)  the  assistance  given  during  the
 last  year;  and

 (d)  the  States  in  which  the  pro-
 jects  for  which  the  Corporation  gave
 financial  assistance,  were  set  up?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTFRAO  CHAVAN)
 fa}  Yes,  Sir.  During  the  year  ‘1971-72
 (कंपाउनये धाक,  the  Corporation  has
 sanctioned  rupee  and  pound  sterling
 leans  to  34  industrial  concerns  with
 the  condition  of  the  right  of  conver-
 sion  of  part  of  the  loans  into  equity
 at  its  option,  stipulated  in  the  res-
 pective  loan  agreements,

 (b)  to  (d).  The  total  State-wise
 financial  assistance  sanctioned  (gross)
 and  disbursed  by  the  Corporation
 during  the  years  970-7l  (July-
 June)  and  1971-72  (July-June)  ४
 given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Libr-
 ary.  See  No,  LT-3787/72]

 सरकारी  उद्योगों  &  लिव  सितध्यवता  उपाय

 i645.  भी  हरी  सिह  क्‍या  विस
 मंत्री  यह  बताते  की  कृपा  करेंगे  कि  पांचवीं
 पंच-वर्षीय  भोजन(  तैयार  करते  समय  उद्योगो
 में  मितव्ययता  लाने  के  लिये  किये  जाते  वाले
 उपायों  का  ब्यौरा  कया  है  ?

 विस  जनॉलिंगे में राक्थ मेंत्री में  eve  मंत्री  (ली  के०

 Wite  गनेश)  सरकार  ने  पीजन  एव

 नोमेचालमे  दोनों  हती  पर  सरकारी-केत  के

 सभी  उपक्रमों  में  मितव्ययता  लागू  करने  के
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 लिए  विभिन्न  उपाय  किए  हैं  7  प्रायोजन  के

 स्तर  पर  परियोजना  की  तैयारी  करते  के

 लिए  परियोजना  लागत,  उत्पादन  लागत,
 निर्माण  कार्यक्रम,  माग,  साधनों  को  अधिकतम
 उपयोग  शादी  के  अधिक  विश्वस्त  अनुमान
 लगाने  के  लिए  कदम  उठाए  हैं।  इस  प्रयोजन
 के  लिए  योजन।  झ्राथोग  को  सम्भाव्य ता

 प्रियजनों  सम्बन्धी  पुस्तिका  में  विस्तृत  मार्ग-

 दर्शक  सिद्धान्त  तैयार  किये  गये  है।  परियोजना

 सम्बन्धी  छानबीन  श्र  निर्देश  सम्बन्धी  निर्णयों

 में  शीघ्रता  करने  के  लिये  एक  सरकारी

 निवेश  बोड़ें  भें.  गठित  किया  गया  है  ।

 परियोजनाओं  के  क्रियान्वयन  कार्य  का

 पर्यवेक्षण  करने  और  परियोजना  लागत  च
 समय  अनुसूचियों  पर  बढ़िया  नियम  के

 लिये  समय  पर  सुधारात्मक  उपाय  करने  के

 लिये  भी  कदम  उठाए  गये  है  ।

 कार्येच्रालन  स्तर  पर  लाएगी  में  कमी

 करने  उत्पादकता  बढ़ाने  और  कार्य,  का

 उच्च  स्तर  स्वर  प्राप्त  करते  के  उद्देश्य  से

 सम्पादन  काबे  की  लागत  जवा लार  समीक्षा

 की  जाती  है  ।  इस  प्रकार  की  मर्सिया

 मे  उत्पादन  कार्य,  प्रायोजना  और  नियतन

 वैज्ञानिक  सामग्री,  प्रभाव  तकती को  को  अपनाने

 शौर  तालिका गल  सामान  में  कमी  काले,

 बढ़िया  प्रौद्योगिकी  सम्बन्ध  झोर  प्रबन्ध  सम्बन्धी

 कार्य  शादी  शामिल  है  t

 set  है  इस  उत्पादों  से  परिवारजनों

 पर  होने  काले  ऋ्राभंम्भक  व्यय  से  बचाव  होगा

 और  सरकारी  1... ३  के  जप कानी  में  किये  1, 4

 मिचेशों  से  होने  वाजा  लाभ  धर्मिक'  सेविका

 हो  सकेगा  1
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 सरकारी  उद्योगों  में  पूंजी  लगाता

 1646.  भरी  हरी  सिह  :  क्‍या  चित

 'मैं बरी यह यह  संतानें  की  कृपा  करेंगे  कि  :

 __ (8)  केन्दों  ने  सरकारी  क्षेत्र  के  उद्योगों

 में  विभिन्न  राज्यों.  में  कितनी  पूंजी  लभाई  है;
 प्रौढ़

 (@)  क्‍या  सार्वजनिक  वित्तीय  संस्थानों
 द्वारा  सभी  राज्यों  में  समान  आधार  न  अपनाने

 से  भसुन्तलित  स्थिति  पैदा  हो  गई  है;  और

 यदि  हां,  तो  उस  पर  सरकार  की  क्या  प्रतिक्रिया

 है?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (भी
 Bo  कार  गणेश)  :  (क)  एक  विवरण

 संलग्न  है  जिसमें  सम्बद्ध  सूचना  दीं  गयी  हैं  t

 (ख)  जी,  नहीं  t  सरकारी  क्षेत्र  के

 उपक्रमों  को  ग्रावश्यक  पंजी-स्तामान्य  शेयर

 पूंजी  और  ऋण  दोनों  के  सम्बन्ध  में  पूरे  तौर

 वर  सरकार  द्वारा  प्रशांत  की  जाती  है

 जहां  तक  सम्पूर्ण  विकास  का  सम्बन्ध  है,
 सरकार  को  प्रदेशों  के  विकास  में  भ्रन्तरों  की
 जानकारी  है  श्र  यह  सरकार  की  घोषित
 नीति  हैं  कि  बहू  जहां  तक  सम्भव  होगा  उस

 प्रकार  के  संतुलन  को  दूर  करेगी  ।  इस  उद्देश्य
 से  उपयुक्त  सरकारी  वित्तीय  संस्थाएं  पिछड़े
 क्षेत्रों  मे ंस्थापित  लघु  उद्योगों  को  दीर्घावधिक

 सहायता  एवं  रियायती  वित्तीय  सहायता  देती

 हैं  फिर  भी  जहां  तकनीकी-श्रमिक  विचारों
 हे  नियत  को  वितरण  कियां  जाता  हैं  t

 उदाहरण  गे--इस्पात  जैसे  पूंजी  प्रधान:  उद्योग
 में;  किसी.  संयंत्र  की  स्थापना  के  सम् कब  में
 निर्णय  के  अंश  के  रूप  में  संपत्र  की  स्थापना
 में  ही  ग्रविज्ाज्य  एकमुश्त  निकेश  करना
 पड़ता  हैं  ।

 विवरण
 31  मारे,  1972  को  विभिन्न  राज्यों  में

 केन्द्रीय  सरकार  के  औद्योगिक  भ्र ौर  वाणिज्यिक
 उपकरणों  द्वारा  पारित  सम्पत्ति  (सकल  पूंजी)

 का  मूल्य

 (करोड़  रुपयों  में)

 2

 झ्रांध्र  प्रदेश  «....  23.8
 झसभ  7  78.5

 बिहार  928.9

 दिल्ली  19.1

 गुजरात  55.4

 हरियाणा  7.8
 हिमाचल  प्रदेश  6.3
 केरल  26.0
 मध्य  प्रदेश  579.9

 महाराष्ट्र  30.8

 मैसूर  00.7

 उड़ीसा  470.8

 पंजाब  34.7

 राजस्थान  44,%

 तमिलनाडु...  .  329,  5

 उत्तर  प्रदेश  .  161.6
 पश्चिम  बंगाल.  ».  473.7
 अनिर्धारित *  |  564,  9

 जोड़  4317.5
 जा  _

 ....हब सि मैं  मुंढेयत  ये  सम्मिलित  हैं:  (
 345  करोड़  पया  जो  किलो  खास'  राज्य  के  नाम  निर्धारित  नहीं  किया  जा  संकेतों  |

 ०6)  अन्‍य  विविध..  परिसंपत्ति  जैसे  अन्वेषण  उपकरण,  संग्रहण  संस्थान  शादी  के
 42  करोड़  रुपया  जिसके  राज्यवार  आंकड़े  अभी  उपलब्ध  नहीं  हैं

 हवाई.  जहाजों,  जहाजों  इरादी  के  मूल्य  का



 83  Written  Answers

 Alleged  undesirabie  activities  of
 American  peace  corps  volunteers

 1647.  SHRI  SAMAR  MUKHERJI:
 SHRI  N.  K.  SANGHI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  State:

 (a)  The  number  of  American  Peace
 Corps  Volunteers  in  India  State-wise.

 (b)  Whether  any  State  Govern-
 ment  has  asked  for  the  withdrawal  of
 the  Peace  Corps  Volunteers;

 (c)  If  so,  the  names  of  the  States;
 and

 (a)  Whether  it  has  come  to  ~the
 notice  of  the  Government  that  some  ot
 these  volunteers  are  indulging  m
 undesirable  activities  and  if  so,  what
 action  has  been  taken  against  them?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  42—A  statement  _—  containing
 state-wise  distribution  of  American
 Peace  Corps  Volunteers  as  on  ist
 November,  972  is  attached,

 (b)  Yes,  Sir.

 (c)  Haryana.

 (d)  No.  Sir.

 Statement

 t.  Andhra  Pradesh.  *  १५०  |
 4

 ae  Bihar  ,  न  न  5

 $  Horyena  ,
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 4  Madhya  Pradesh  .  .  22

 5.  Maharashtra  .  नि  5

 6,  Mysore.  ,  73

 7  09888  7  «  o  .  १5

 Punjab  .  oe  नि  22

 9.  Rajasthan  .  5  .  18

 ro.  Tamil  Nadu  .  4

 ix.  Uttar  Pradesh.  न  ’  5
 12.  Chandigarh,  Union  Territory  2

 ToTaL  742

 औद्योगिक  विकास  बैंकों  हारा  बिहार  में

 झादिधासियों  को  झम्रिम  धन

 1649.  भी  ह  एस०  पूरी  :

 क्या  बिस  मंत्री  यहू  बताते  की  कपा  करेंगे

 किः

 (क)  97I-72  के  दौरान  बिहार  में

 झौधोगिक  विकास  बको  हारा  भादिवासिभों

 को  कितनी  धनराशि  दी  गयी;  भ्र ौर

 (ज)  इस  भत्रधि  के  दौरान  बिहार  में

 गैर-सरकारी  उद्योगों  की  कितनी  धनराशि

 दी  गयी  ?
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 विस  मंत्री  (भी  यशवंतराव  चव्हाण)  :

 (क)  कौर  (ख).  1971-72  के  वित्तीय

 सच  में  भारतीय  औद्योगिक  विकास  बैंक  ने

 बिहार  के  हजारीबाग,  सिंहभूमि,  धनबाद  ध्रौर

 दरभंगा  जिलों  में  स्थित  श्रौद्योगिक  कम्पनियों

 को  क्रमश:  12.8  करोड़  रुपये  तथा  .6

 करोड़  रुपये  की  सभी  प्रकार  की  वित्तीय

 सहायता  मंजूर  की  तथा  वितरित  की  ।  यद्यपि

 इसके  चार्टर  के  अधीन,  विकास  बैंक  को  केवल

 औद्योगिक  कम्पनियों  को  ही  वित्तीय  सहायता
 देने  का  अधिकार  है,  व्यक्तियों  या  समुदायों
 को  नहीं  ।  सहायता-प्राप्त  परियोजनाओं  से

 उस  राज्य  का  और  औद्योगिक  विकास  हो
 सकेगा,  जिसमें  वे  क्षेत्र  भी  शामिल  हैं  जिनमें

 आदिवासी  रहते  हैं  t

 Plan  investment  for  Public  Section

 1650.  SHRI  G.  Y.  KRISHNAN:

 SHRI  MUHAMMED  SHERIFF

 Will  the  Minister  of  FINANCE  ४९
 pleased  to  state:

 (a)  whether  Government  have  set
 up  a  special  high  power  board  to  speed
 up  scrutiny  and  approval  of  the  pro-
 posals  for  investment  in  the  public
 sector;  and

 (b)  ig  so,  the  constitution  and  terms
 of  reference  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHR!
 K.  R  GANESH):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid

 Table  of  the  House.

 on  the

 Statement

 The  composition  of  the  Public  Jn-
 vestment  Board  is  as  follows:—~

 Secretary  (2)  Chairman
 Muinistry  of  Finance

 Secretary  (EAD),  Member
 Ministry  of  Finance

 Secretary,  Member
 Planning  Commission

 Secretary,  Member
 Industrial  Development

 Secretary  to  the  Prime  Minister,  Member
 (Dr.  २,  N.  Dhar)

 Secretary  of  the  administra-
 tive  Ministry  concerned  with
 the  public  investment  proposal

 All  proposals  for  public  investment
 in  Pubhe  Sector  Corporations/Under-
 takings  involving  an  amount  of  Rs.  I
 crore  and  above  would  be  considered
 by  the  Board.  It  will  also  considez
 proposals  of  departmental  undertak-
 ings  if  the  investment  is  of  Rs.  2
 crore  or  above,  Investment  proposals
 in  the  joint  sector  involving  direct
 Government  capital  investment  (ex-
 cluding  all  public  financial  institu-
 tions)  of  Rs.  l  crore  and  above
 would  also  be  considered  by  the
 Board.  The  investment  proposals  of
 the  Ministry  of  Railways,  Ministry
 of  Defence,  Department  of  Atomic
 Energy,  Space  and  Electronics  wil)
 be  outside  the  purview  of  the  Public
 Investment  Board.

 Member

 The  main  functions  of  the  Board
 are:

 (a)  Examination  of  the  broad
 contours  of  an  investment  proposal
 in  the  project  formulation  stagé
 based  on  which  a  decision  to  pre-
 pare  the  Feasibility  Report  would
 be  taken;

 (b)  Taking  investment  decision
 on  proposals  for  public  investment
 to  produce  goods  and  to  provide
 services;

 (c)  Consideration  of  proposals
 for  revision  of  cost  estimates  which
 exceed  those  approved  at  the  time
 of  investment  decision,
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 Guidelines  to  Mills  regarding  Sale  of
 Controlled  Cloth

 65l.  SHRI  RAMSHEKHAR
 PRASAD  SINGH:

 SHRI  V.  MAYAVAN:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  have  seat
 guide-lines  to  Mills  on  sale  of  con-
 trolled  variety  of  cloth;

 (b)  if  so,  the  broaq  outlines  there-
 of;  and

 (c)  the  reaction  of  the  Mills  thereto
 and  the  steps  being  taken  to  see  that
 the  guide-lines  are  properly  observed
 by.  them?

 “THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  ‘TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  The  mills  have  been  directed  not
 to  deliver  any  controlled  cloth  except
 under  the  specific  directions  of  the
 Textile  Commissioner.  The  Textile
 Commissioner  issues  specific  instruc-
 tions  for  sale  of  80  per  cent  of  the
 cloth  produced  ‘by  each  mill  through
 its  own  retail  shops.  Orders  for  dis-
 tribution  of  the  -remaining  cloth
 through  the  prescribed  channels  are
 also  issued  by  the  Textile  Commis-
 sioner.

 “(e)  There  has  been  no  opposition
 so  far  from  the  mils  to  the  revised
 procedure  for  distribution  of  con-
 trolled  cloth.  The  Textile  Commis-

 r  is  keeping  .a  close  watch  on
 compliance.of  his  orders  for  sale  of
 this  cloth,

 Managerial  Service  for  Public  Sector
 Undertakings

 1652.  SHRI  BANAMALI  PATNATIK:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  tthe  desirability  of  -jhav-
 ing  an  All-India  Service  for  Managers
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 of  Public  Undertakings  has  been  con-
 sidered;

 (b)  whethes  Government.  propose  to
 revive  the  Industrial  Management  Pool
 to.  meet  the  shortage  of  competent
 managers  in  the  Public  Sector;  and

 (c)  if  so,  the  steps  being  taken  in
 this  direction?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  to  (c).  The  desir-
 ability  of  having  a  common  Manage-
 ment  Cadre  for  ali  Central  Govern-
 ment  Undertakings  has  been  examined
 but  this  was  not-found  feasible  mainly
 because  it  would  abridge  the  opera-
 tional.  autonomy  of  the  individual
 enterprises.  Efforts  _  are  therefore
 being  made  to  encourage  Public  Enter-
 prices  to  builq  up  their  own  Mana-
 gevial  Cadre.  Measures  taken  to
 promote  the  development  of  such
 homogeneous  Managerial  Cadre  within
 the  Pubiic  Enterprises  include  the
 decision  to  reduce  the  dependence  of
 these  enterprises  on  deputationists
 from  the  Government  Services,  for-
 mulation  of  proper  recruitment  and
 service  rules  to  attract  and  retain
 talent,  imparting  of  suitable  Manage-
 ment  training,  adoption  of  scientific
 Management  Development  Program~
 mes,  improving  the  Managerial  Ap-
 praisal  system,  job  rotation,  etc.  There
 is  no  proposal  under  consideration  to
 make  further  recruitment  to  the  In-
 dustrial  Management  Pool  Cadre,  af-
 ter  the  initial  intake  in  1959-60.

 Request  made  by  LF.  te  amend
 Articies  of  Associations

 ‘1653.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  FINANCE  ‘te
 pleased  to  state:

 (a)  whether  the  Industrial  Finance
 Corporation  has  requested  Govern-
 ment  to  amend  its  Articles  of  Assecia-
 tion  to  enable  it  to  extend  credit  fo
 private  limited  companies;  and

 (b)  if  so,  the  decision  taken
 thereon?
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 THE  MINISTER  OF  WINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  and  (b)  ‘The  Industrial  Finanre
 Coxporatian  af  Inca  was  established
 ae  a  statutory  Corperation  by  the
 industrial  Finance  Corporation  Act
 948  and  has,  therefore  no  Articles
 of  Association  as  a  company  incor
 porated  unde:  the  Companies  Act
 79896.  The  Corporation  has,  however
 requested  the  Government  to  make
 vertain  amendments  to  its  statute  in
 eluding  one  which  would  enable  it  to
 extend  financial  assistance  to  private
 limited  companies  The  matter  is
 under  consideration

 Effect  of  suspension  of  US  aid  on
 industrial  growth

 i654  SHRI  R  S.  PANDEY  Will  the
 Minister  of  FINANCE  he  pleased  tc
 state

 (a)  whether  the  suspension  or  no
 availability  of  promised  US  aid  has
 affected  the  industrial  growth  in  the
 country  during  the  current  year,

 (b)  if  so,  to  what  extent  and

 (९)  the  steps  proposed  to  be  taken
 to  expore  alternative  sources  for  the
 required  assistance  to  maintain  the
 industria]  growth  already  planned?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  and  (b)  No  Sir  The  suspension
 or  non-availabilityot  US  aig  has  not
 affected  the  industrial  zrowth  in  the
 country  during  the  current  year

 (8)  Consequent  an  the  stispencion  of
 US  aid,  augplies  of  caw  matertals
 from  the  U  S.A  have  to  be  paid  for
 fm  free  forein  exchange  Free  foreign
 emehange  xs  being  released  for  in-
 escapable  imports  which  cannot  be
 tound  from  rupee  areas  or  from  other
 countries  from  where  credit  is  avail-
 able  Steps  have  alsa  been  taken  to
 augment  indigenqus  production  and
 intensify  impart  aubstitutian  Gevern
 ment  have  ensured  that  supply  of
 essential  raw  materials  to  crucial  sec-
 tore  of  economy  is  not  affected
 pMiversely  on  account  of  the  suspension
 of  BB.  ae

 Efforts  made  for  Export  of  Indian
 T  V  sets

 655  SHRI  R  8  PANDEY  Wit  the
 Minister  of  ‘FOREIGN  TRADE  be
 pleased  to  state

 (a)  whether  anv  eflorts  have  heen
 made  for  the  export  of  Indian  made
 felevision  sets  and

 (b)  ४६  so  an  account  of  the  efforts
 made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  and  (b)
 Production  of  television  sets  in  India
 has  not  yet  started  in  a  significant
 way  to  enable  manufacturers  concern-
 ed  to  undertake  export  marketing

 Dispute  over  Price  of  Iron  Ore
 Exported  to  Japan

 656  SHRI  R  R  SINGH  DEO  will
 the  Minister  of  FOREIGN  TRADE  te
 pleased  to  state

 (a)  whether  there  has  been  some
 ulspute  with  Japan  regarding  price
 fixation  of  the  iron  ore  already  ex-
 ported  to  that  country,

 (b)  it  so,  the  mam  pomts  of  di.
 pute  and

 (c)  whether  the  Japanese  Govern-
 ment  has  agreed  to  pay  the  additional
 amount  and  if  not,  the  action  taken
 to  recover  the  same’

 THE  DAPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  No  Sir

 (b)  Does  not  arise

 (c)  Consequent  on  US  Dollar
 devaluation  on  25th  December,  17,
 Iron  Ore  Exporters  are  contmuing
 negotiations  with  the  Japanese  Steel
 Mii!  Industry  for  an  mcrease  in  iron
 ore  prices
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 Foreign  Markets  for  Export  of  Hich
 and  Low  Grade  Ores

 i658.  SHRI  K,  MALLANNA:  Will
 the  Minister  of  FOREIGN  TRADE  te
 pleased  to  state:

 (a)  the  progress  so  far  made  in
 finding  foreign  markets  for  high  grade
 and  low  grade  ores  in  the  interest  of
 earning  foreign  exchange;  and

 (a)  the  amount  of  foreign  exchange
 likely  to  be  earned  as  a  resuit  of
 export  thereof  during  the  period
 (1972-73  and  19732742

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  As  a
 result  of  continuous  efforts  for  finding
 new  markets  for  ores,  High  and  low
 Grade,  South  Korea  and  Taiwan  have
 been  added  to  the  list  of  buvers  of
 ores  from  India,

 4b)  The  value  of  foreign  exchange
 likely  to  be  earned  as  a  result  of  «x
 port  of  these  ores  during  1972-73  and
 1973-74,  is  expected  to  he  about  Rs.  45
 and  Rs.  55  crores  respectively  ac-
 cording  to  the  present  indications.

 Export  of  Indian  Iron  Ore  to  Far  East
 Countries  by  M.M.T.C.

 1659,  SHRI  MUHAMMED
 SHERIEF:

 SHRI  M.  M  JOSEPH:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 fa)  whether  any  agreement  has  been
 signed  for  the  export  of  Indian  Iron
 Ore  to  the  Far  East  by  the  Minerals
 and  Metals  Trading  Corporation;  and

 (b)  if  so,  the  salient
 thereof?

 features

 THE  DEPUTY  MINISTER  IN  THE
 MINISFRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b),
 Numerous  long  term,  contract  ave
 been  voncluded  with  Japan,  South
 Korea  and  Taiwan  for  supply  of  abou!
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 62  million  tonnes,  i.i4  million  tonnes
 and  116  million  tonnes,  of  iron  ore
 respectively,  The  delivery  period  in
 respect  of  these  contracts  spreads  from
 972  to  1978,  The  contracts  are  based
 on  the  terms  and  conditions  usuatly
 accepted,

 Policy  of  M.M.T.C.  regarding  Prices

 1660.  SHRI  G.  Y.  KRISHNAN:  Wilt
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  the  President  of  the
 [Bombay  Metal  Exchange  has  called
 for  an  early  and  clear-cut  declaration
 of  the  policy  of  the  Minerals  and
 Metals  Trading  Corporation  on  the
 determination  of  prices  from  quarter
 to  quarter  and  on  the  basis  of  its  profit
 margin  and  service  charges;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A,  C.  GEORGE):  (a)  No  Sir.

 (b)  Does  not  arise.

 Closure  of  Cashew  Factories  due  to
 Defective  Policies  of  C.C.I.

 66l.  SHRI  C.  हू.  CHANDRAPPAN:
 SHRI  A.  K.  GOPALAN:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  the  defective  policies
 of  the  Cashew  Corporation  of  India
 in  distripwting  raw  nuts  has  resulied
 in  the  closure  of  the  factories  owned
 by  the  Kera'‘a  Cashew  Develapment
 Corporation;

 (b)  if  90,  what  fs  the  beasts  on  which
 the  Cashéw  Corporation  of  Initle  {s
 distributing  Cashew  nuts;

 (c)  whether  Govarnmant  propose  to
 change  tha  preset  pollex  of.  the
 Cashew  Corporation  of  India:  ana
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 (d)  whether  Government  have  re-

 ceived  any  representation  from  Kerala
 Government  to  this  effect?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  to  (d)
 The  imported  raw  cashew  nuts  are,
 presently  being  distributed  by  the
 Cashew  Corporation  of  India  to  the
 export  oriented  industry  on  the  basi.
 of  the  lowest  quantifies  calculated  in
 relahon  to

 (a)  Best  imports  in  1968,  969  and
 prorata  for  970  prior  to  can-
 alisation

 (it)  Best  exports  in  1968,  969  and
 prorata  for  970  prior  to
 canalisatton

 (i)  The  processing  capacity  of  the
 Unit

 This  policy  was  evolved  on  the  ba-
 sis  of  consensus  arrived  at  after  con-
 sulting  all  the  concerned  interests

 2  The  Government  of  Kerala  have
 requested  the  Central  Government  for
 certain  modifications  in  the  existing
 distribution  arrangements  for  impor
 ed  rawnuts  by  CCI  and  have  desired
 m  particuiar  the  meeting  in  fu'l  of

 e  requirements  of  raw  nuts  for  the
 फ्  a  under  the  Kerala  State
 Cashew  Development  Corporation  The
 suggestion.  of  the  Kerala  Goverrment
 are  being  kept  in  view  ensurine  at
 the  same  time  an  equitable  distribu-
 tion  arrangements  on  a  national  ‘evel

 3  Despite  strenuous  efforts  of  CCI
 to  impcrt  8९  much  raw  nuts  as  pos-

 sible  the  gap  between  the  available
 supphes  and  the  actual  requirements
 of  industry  still  continues  and  as  9
 result  the  closure  of  some  factones  for
 certain  period  in  a  year  becomes  un-
 avoidable  However,  as  a  result  of
 more  organised  imports  and  distribu-
 tion  system  during  the  first  year  of
 CCI’s  operations,  the  export  of  cashew
 have  increased  to  a  record-level

 Profits  by  Public  Sector  Undertakings
 662  SHRI  ८  K  CHANDRAPPAN

 SHRI  ONKAR  LAL  BERWA
 Will  the  Minister  of  FINANCE  be

 pleased  to  state
 (a)  the  total  investment  made  3n  all

 the  Public  sector  undertakings  in  India
 so  far  and

 (b)  the  profit  earned  from  these
 undertakings  every  year  during  the
 last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K  R
 GANESH)  (a)  and  (b)  The  audited
 accounts  for  97l-72  have  not  been
 received  from  all  the  undertakings
 Complete  information  based  on  audit-
 ed  accounts  is  available  only  for  the
 vears  uvto  1970-71  The  tota  invest-
 ment  (eouity  and  loans)  in  the  Central
 Government  industrial  and  commercial
 undertakings  as  at  the  end  of  1970-71
 was  Rs  4,682  crores  The  overall
 working  resulis  of  these  undertakings
 (excluding  Life  Insurance  Corpora-
 tron  of  India  and  those  under  con-
 struction)  during  the  last  three  years
 were  as  follows

 I970-7  1969-70  1968-69,

 Net  Net  Net  Net  Net  Net
 Prott  Loss  Profit  Loss  Profit  Loss

 (Rs  in  corres)
 P  aa  as  92  90 t  8  28  70  97  75.85

 ६25
 ?

 (37)  48)  (33  (42)  (37)

 Overall  3.37  88  27  67
 Net  Loss  कै)  (81)  iad

 Nowe  —Frgures  im  brackets  indicate  number  of  undertakings
 Will  the  Minster  of  FOREIGN Take  ever  of  Sick  Textile  Milly

 i663  SHRI  GIRIDHAR
 GOMANGO

 SHRI  त्  MAYAVAN

 TRADE  be  pleased  to  state

 (a)  whether  Government  have  taken
 over  the  contro  of  46  sicx  textile  nis
 in  the  country  and

 2547  LS4
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 (b)  the  number  of  sick  mills  still
 left,  State-wise,  and  the  reasons  for
 not  taking  them  over?

 THL  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  and  (b).
 The  management  of  48  textile  mills
 in  the  country  covered  by  the  defim-
 fion  of  Sich  textile  undertaking’  con-
 tained  in  the  Sick  Textile  Undertak-
 ing  (Taking  Ove.  of  Management)
 Ordinance  4972  has  been  taken  ovei
 by  Government

 Increase  in  Exports  by  S'T.C

 i664  SHRI  GIRIDHAR  GOMANGO
 SHRI  M  8  SIVASWAMY

 Will  the  Minister  ot
 TRADE  be  pleased  to  state

 FORFIGN

 (a)  whether  there  has  been  35  per
 cent  increase  in  exports  by  the  Stit>
 Trading  Corporation  during  first  sin
 months  of  the  current  nnanctal  \@ur

 (b)  if  so,  what  i»  the  net  profit
 earned  during  these  six  months  and

 (c}  what  is  the  total  valtte  of  gonds
 desp  itched  and  to  which  countre  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  Yee  Sir

 (b)  Rs  302  crores  (provisional)

 ६2)  Goods  va'ued  at  Re  38  crores
 were  exported  m  April—September
 972  to  the  following  countries

 Australia,  Bangladesh,
 Burma,  Canada,  Ceylon,  Czechoslo-
 vakia,  France,  Hongkong,  Indonesia,
 Japan,  Kenya,  Kuwait,  Mozambique,
 Newzealand,  N  Korea,  Persian  gulf,
 Philippines  Poland  Singapore,  S
 Korea,  Sudan,  Switzerland,  UK,
 USA,  USSR  ह"  Germany  and
 others

 Bulg  aria,
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 Indo-Wugosiay  Trade  ‘Talks

 4055  SHRI  P  M.  MEHTA:
 SHRI  9  GANGADEB:

 Will  ihe  Minster  of  YFORBIGN
 TRADE  be  pleased  to  state:

 (a)  whether  the  Indo-Yugoaav
 trade  talks  were  held  m  October,  1972,

 (b)  whether  any  final  agreement  has
 been  reached  and

 tc)  £50  the  sahent  features  of  the
 agreement  reached’

 THk  DEPUIY  MINISTER  ™N  THE
 \UNISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  Yes,  Sir.

 (b)  and  tc)  The  agreements  :each-
 ¢(q  are  8७  iollows

 (i)  The  current  rupee  Trade  &
 Payment  Agreement  between
 the  two  countries,  shal  ex-
 pire  on  31-12-1972,

 (i)  From  Ist  January,  1973,  all
 trade  and  payment  transac-
 tions  between  India  and  Yugo-
 slavia  shall  be  concluded  in
 freely  convertible  currency

 an)  A  fresh  Trade  Agreement
 shall  be  concluded  by  the
 two  Governments,  which  shall
 he  etteetive  from  ‘1-1-1973

 (iv)  All  outstanding  rupee  debts
 between  the  two  countries
 vhall  be  adyusted  between  the
 two  Governments

 Decline  in  Imports

 666  SHRI  P  M  MEHTA-
 SIRI  SHRIKISHAN  MODI

 Will  the  Minister  of  FORBIGN
 TRADE  be  pleased  to  state:

 (a)  whether  during  the  last  five
 montits,  exports  went  up  and  imports
 came  down  according  to  the  figures
 compiled  by  his  Ministry,

 (b)  if  so,  the  reasons  for  Aecline  in
 the  imports;  and
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 (c)  to  what  extent  the  imports  have
 declined?

 THE  DEPUTY  MINISTER  IN  TUE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C  GEORGE):  (a)  Accord-
 ing  to  the  latest  five-month  period
 namely  April  to  August,  972  for
 which  data  is  available,  exports  went
 up  and  imports  came  down

 (b)  Detailed  item-wise  break-down
 of  import  data  for  the  period  April  to
 August,  972  38  not  available  and  as
 such  it  is  not  possible  to  draw  any
 specific  inference  regarding  the  reasons
 for  the  decline  in  imports  of  various
 items

 (c)  Imports  have  declined  to  the
 extent  of  Rs  645l  crores  during  April
 to  August,  972  over  the  correspond
 ing  period  of  April  to  August  1971

 Rise  जा  Indo-UK  Trade

 36607  SHRI  P  M  MEHTA

 SHRI  P  GANGADEB

 Will  the  Munister  ot  FOREIGN
 TRADF  be  pleased  to  ५३६6

 (a)  whether  there  has  teen  steady
 rise  in  Indo-UK  trade  and

 (७)  if  30  the  quantun  thelcof  d
 ing  the  last  3  years?

 ur

 THE  DEPUTY  MINISTER  IN  TH  E MINISTRY  OF  FOREIGN  TRADE (SHRI  A  2  GEORGE)  (a)  Yes  Sir

 (b)  Statisties  of  Indo-UK  trade
 during  the  last  three  years  are  given
 below
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 Value  in  Rs.  lakhs

 Imports  Exports  Balance  of
 Year  =  from  Trade

 India  India  to
 from  UK
 UK.  ‘

 1969-70  १0259  76507  6248

 1970-71  32676  17044  4368

 1971-72  27686  36870  4576
 अनिल  न  नल

 Increase  in  Public  Sector  Bank
 Lending

 668  SHRI  SHRIKISHAN  MODI
 SHRI  P  M  MEHIA

 ’
 W?'l  the  Minister  of  FINANCT  be

 pleased  to  state

 (१)  whether  there  has  been  a  220
 per  cent  increase  in  the  publi  sector
 banks’  lending  to  the  “Weake:  sec-
 tions”  of  society  during  the  two  and
 nali  ears  since  their  nationalis  tion
 ind

 (b)  the  amount  of  total  lending  to
 this  section  mn  June  3969  «aid  the
 ymount  of  lending  in  October  |  ह

 HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SURIMATI
 SUSHILA  ROHATGI)  (a)  Ihe  out-
 standing  advances  of  publi  sector
 hanks  to  weaker  sections  siumel  agit
 culture,  small  scale  industries  road

 and transport  operators  retail  tride
 small  business  professional  ani  self
 employed  persons  and  education  re
 gistered  an  increase  of  about  1.0,  pet
 cent  (and  not  220  per  cent)  firm,
 the  period  under  reference

 {b)  The  outstanding  advame  of
 public  sector  banks  to  these  categories
 as  at  the  end  of  June  969  and  June
 972  were  Rs  43850  crores  and

 Rs  7066  705  crores  2e.pectively
 *This  38  the  latest  date  for  which  (ita  are  available
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 Arrangements  for  Recruitment  and
 Training  of  Girl  Guides  for  ASTA'2

 1669.  SHRI  BHOLA  MANJHI:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state;

 (a)  whether  any  arrangements  were
 made  by  Government  for  recruitment
 and  training  of  Girl  Guides  for
 ASIA'72;  and

 (०)  if  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  The  Asian  Fair  Organisation
 decided  to  arrange  for  recruitment  of
 girl  guides  centrally,  give  them  a
 general  course  of  training,  and  make
 their  services  available  to  the  different
 participants  in  the  Fair.  This  scheme
 has  been  satisfactorily  implemented.
 The  girls  were  recruited  after  inviting
 applications  through  open  advertise-
 ments,  Out  of  707  girls  interviewed,
 292  ~=«girls  were  selected.  All  the
 selected  girls  (except  26  who  did  not
 join)  underwent  a  training  course
 organised  by  the  Indian  Institute  of
 Foreign  Trade  for  a  period  of  6  days.
 The  emoluments  of  the  girls  which  are
 Paid  by  the  participants  are  also  uni-
 form,  They  are  Rs,  350  p.m.  during
 the  training  period;  Rs.  750  p.m.  dur-
 ing  thelr  posting  as  girl  guides.

 Re-employment  of  Members  of  Central
 Board  of  Excise  and  Custems

 1670,  SHRI  K.  SURYANARAYANA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  some  Members  of  the
 Central  Board  of  Excise  and  Customs
 in  his  Ministry  who  were  due  te  retire
 dyting  1972-73.  are  being  given  exten-

 gion
 of  service  or  being  re-employed,

 so,  their  particulars;

 (9)  the  number  out  of  them  who
 have  been  refused  leave  preparatory
 to  retirement  as  a  first  ste  towards
 thelr  re-employment  or  retirement;

 a.
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 (c)  whether  some  retired  officers  of
 the  Board  are  also  being  re-employed,
 if  se,  against  which  posts  and  for  what
 duration;  and

 (d)  whether  no  suitable  officers  in
 the  regular  Central  Costoiis  and  जन
 cise  Services  are  avatable  to  man
 these  posts  which  ate  being  offered
 to  super-annuated  officer's?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  हू.  R.
 GANESH):  (a)  There  is  only  one  case,
 namely  that  of  the  Member,  Central
 Excise  who  retired  trom  service  on
 ‘16-11-1972  (Afternoon)  and  whose
 employment  ag  an  Officer  on  Special
 Duty  is  currently  under  considera-
 tion.

 (b)  NIL.

 (९)  There  is  no  such  case

 (d)  In  the  case  referred  to  in  (a)
 above,  the  officer  has  been  the  Depart-
 ment's  representative  on  the  Central
 Excise  Self  Removal  Procedure  (Re-
 view)  Commuttee  since  its  inception
 last  year.  The  Committee  is  required
 to  submit  its  report  by  30-9-1973,  and
 it  was  felt  that  there  would  be  distinct
 advantage  in  the  continued  represen-
 tation  on  the  Committee  of  the  same
 senior  officer.

 Foreign  Enquiries  yegarding  Leather
 Goods

 ‘1672,  SHRI  K.  M  MADHUKAR:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to’  state:

 (a)  whether  exports  of  eater
 goods  declined  considerably  in  last
 two-  years;

 (hy)  if  so,  the  extent  thereof  and
 the  reasons  therefor;  and

 (a)  whether  299  foreign  enquiries
 were  made  for  leather  gaods  and,  if
 80,  the  manner  in  which  Government
 dealt  with  them?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGF)  (a)  No,  Sir

 (b)  Does  not  arise

 (५)  The  Export  Promotion  Council
 for  Finished  Leather  and  Leathe:
 Manufactures  Kanpur  received  224
 enquines  trom  abroad  for  leather
 goods  during  49707  and  290  during
 ‘1971-72,  These  enquiries  were  atlended
 to  promptly  and  passed  on  to  members
 of  the  Council  Government  have  no
 information  about  enquiries  that  ex-
 port  houses  and  individual  exporters
 may  have  received  direct

 Study  regarding  development  potentia-
 hities  of  the  areas  covered  by  the
 Nationalised  Banks  under  Lead  Bank

 Scheme

 3673  SHRI  Y  ESWARA  REDDY
 ‘Wall  the  Minister  of  FINANCE  be
 pleased  to  stute

 ia)  whether  under  the  Lead  Bank
 Scheme,  the  nationalised  banks  were
 to  take  initiative  to  studs  the  deve  op-
 ment  potentiahties  of  the  area  covered
 by  them  find  oul  the  manner  in  which
 funds  should  be  channelised  and  act  as
 a  catalyst  In  the  area  and

 (b)  af  so  how  ia:  the  banks  have
 succoedet  im  discharging  this  responsi-
 bilsty?

 THE  MINISTER  OF  FINANCE
 «(SHRI  VESHWANTRAO  CHAVAN)
 (a)  Yes  Sir  The  public  sectoz  banks
 are  to  study  the  vodtentialities  as  re-
 gards  banking  business  so  that  they
 can  vrevide  credit  facilities  to  viatle
 schemes  of  production  and  dist+ibu
 ‘don

 tb)  The  banks  have  been  taking
 s‘eps  to  divtharge  their  ‘lead  rés-
 ponsibihty’  farrly  satisfactorily
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 Total  outlay  for  Tourism  Development
 during  Fourth  Plan  fer  Rajasthan

 i674  SHRI  NAWAL  KISHORE
 SHARMA  Wi!  the  Minster  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pleas-
 ed  to  state

 a
 (a)  the  total  outlay  for  Tounsm

 Development  during  Fourth  Plan  for
 Rajasthan  and  the  specific  programme
 of  development,

 (b)  whether  the  work  on  the  pro-
 gramme  is  proceeding  accurding  to
 schedule,  and

 (c)  af  not,  the  reason  theretor’

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  A  statement  is  attached

 (b)  Yes,  Sir

 (९)  Does  not  arise

 Statemant
 TOURISM  SCHEMES  IN  RA
 INCLUDED  IN  THE  FOURTH  PRan IN  FHE  CENTRAL  SECTOR
 Department  of  Tounsm

 Schemes  Plan  Allocation
 (Rs  in  takhs)

 7  Rest  House  at
 Bharatpur  74  49

 2  Supply  of  one  mm
 bus  at  Bharatpur  0 41

 ३  Electrificauon  of
 Sariska  चात  Lafe
 Sertctuary  3  38

 4  Provision  of  one
 mini  bus  at  Sariska
 Wild  Life  Sanctuarv  O  4

 5s  Landscaping  of
 Seriske  Wild  Life
 Sanctuary  0  05

 6  Tounst  Bungalow
 at  Jaisalmer  $  00

 7.  Electric  supply  0
 Rerakpuc  08s
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 है.  Tourttt  Bungalow
 at  Renakpor  नि

 a  Reception  Centre  at
 Jaipur

 ‘Id.  Youth  Hostel  at  Jaipur  4°35

 xx.  Camping  site  at
 Japur

 ‘TOTAL

 IZ  25

 १९00
 mee
 43°00

 Fuca  Tourism  Development  Corporation

 shm:  Villaas  Palace
 Hotel  at  Udaipur  25°00

 a  Transport,  Unst  at
 jaipur  1°50

 3675  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  ‘Tri  Star’  aircraft  was
 recently  brought  to  India  on  a  sale
 promotion  tour;

 (b)  of  80,  the  capanity  of  the  air-
 eraft  and  ats  fuel  cdnbumption;

 te)  whether  Government  prapose  to
 purchase  these  aircraft;  ard

 (d)  if  so,  the  muraber  of  aircraft
 propased  to  be  purchased?

 THE  MINISTER  OF  ‘ToOUIéa  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.“  An  Co
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 (b)  The  arcraft  has  a  capacity  of
 between  256  and  400  passengers  de-
 pending  on  the  configuration.  Hew-
 ever,  the  aircraft  brought  to  India
 for  demonstration  purposes  had  a
 capacity  of  376  seats  in  an  all  tourist
 configuration  and  its  average  fuel
 consumption  is,  reportedly  7760  kilo-
 grams  per  flying  hour

 (ce)  and  (a)  There  is  no  proposal
 at  present  to  purchase  this  type  of
 aircraft

 Holidas  traffic  captured  between  Italy
 and  Maldive  Islands  by  Indian  Airlines

 and  Air  India

 3676  SURI  NAWAL  KISHORE
 SHARMA  Will  the  Manister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state

 (a)  whethe:  Indian  Azrlineg  and
 Air  India  are  losing  to  Qantas  and
 A  Ceylo:.  holiday  traffic  between
 Italy  and  Maldive  Islands;

 (9)  if  so,  the  measttres  taken  by  the
 Indian  Aiilineg  and  Air  India  to  meet
 the  challenge;

 (c)  whether  both  the  Airlines  have
 approached  Government  to  make  good
 the  loss  suffered  by  them  on  this
 account,  and

 (d)  if  so,  the  total  amount  of  the
 loss  ard  the  decision  ef  Government
 in  this  regard?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (a).  Air  India  receiv-
 ed  a  proposal  from  our  Tourist  Officer
 in  Milan  suggesting  that  in  co-opera~
 tion  with  Indian  Airlines  {t  ould
 transport  groups  of  Nahan  Tourists
 from  Italy  to  the  Maldive  Islands
 Gince  neither  Airline  operates  to  these
 Islands  thin  would  have  involved  the
 operation  ot  special  shuttles  from
 Trivandrum  to  Male  by  Indian  Airlines
 at  discounted  fareg  resulting  in  a  loss
 af  about  Re  6  takhs.  Indian  Airlines
 appresched  Geyernment  for  a  subsidy
 to  cover  that  anticipsied  joan  This
 was  not  seceptable.
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 Export  o¢  Ginger  to  Soviet  Union  and
 East  European  Countries

 ‘1677.  SHRI  C.  K  JAFFER
 SHARIEF-

 SHRI  G  Y.  KRISIINAN

 Will  the  Minister  ot  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whethe:  the  Soviet  Union  pro-
 rose  to  buy  1,500  tonnes  of  dehy-
 rated  ginger:  f.om  Mivorem  through

 Central  Government;

 (by  whetha,  several  other  Fast
 Eurtpean  counties  have  alo
 evinged  keen  interest  in  ginger;  ard

 (c)  77  so,  the  names  of  the  coun-
 tires,  the  quantity  demandrd  and  thx
 amount  of  foreign  exchange  expect-
 ed  to  be  earned  through  thig  trade”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C  GEORGE).  (a)  The
 Government  ot  India  have  no  infor-
 mation  regarding  the  propused  pur-
 chase  of  1,500  tonnes  of  dehydrated
 Ginger  by  the  USSR.  However,
 USSR  has  imported  50  tonnes  of
 Ginger  from  India  m  the  period
 January—September,  1972,

 (b)  and  (ed,  The  East  European
 countries  import  Ginger  from  India
 und  >  the  bilateral  Rupee  Trade
 Agi:  ements  centered  into  with  them
 every  30०8  Durmg  January  to
 Soptember,  1972,  USSR,  Czechoslo-

 vakia,  Poland  and  East  Germany
 have  purchased  about  369  metric

 tons  of  Ginger  worth  Rs.  43  lakhs
 from  India,

 Proposal  to  create  a  separate  Tea
 \  Promotion  Agency

 i678,  SHRI  ‘M.  RAM  GOPAL
 REDDY  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to

 ahate: ry »
 Indian  Tea (a)  whether  the

 Planters Aaociation  and  Uniterl

 you

 Association  of  India  had  jointly  pro-
 7050 8  the  creation  of  a  separate  tea
 promot.on  agency,  and

 (७)  af  so,  Government's  decision  on
 their  proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  The  matier  7  under  considera-
 tion,

 Fiscal  Pclicy  of  Government

 loi9  SHRI  M  RAM  GOPAIL,
 REDDY.  Will  the  Minister  of
 FINANCE  be  pleased  to  state

 (a)  whether  All  India  Manufac-
 turer’;  Organisation  has  urged  upon
 Goverument  to  reorient  their  fiscai
 policy  to  encourage  investment  out  of
 current  mecome,  and

 ५७)  uf  so,  the  reaction  og  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (bb).  The  Government's  aften-
 tion  has  been  drawn  to  the  news  re-
 poit  published  in  The  Financial
 Express  of  10th:  September  १979  on
 the  speech  of  the  President  of  the
 All  India  Manufacturers’  Organisation
 at  the  first  quarterly  meeting  of  the
 Centra]  Cummittee  of  the  organisation
 at  Madras  during  the  course  cf  which
 he  has  urged  that  the  fiseal  policy
 should  be  re-oniented  to  encourage
 investment  cut  of  current  incomes  No
 concrete  proposals  m  this  behalt  have,
 however,  been  recerved  from  the
 Orranisation

 Leans  and  Grants  to  Himachal  Pradesh

 1680.  PROF  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  tota]  amount  of  loans,
 grants  and  other  forms  of  assistance
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 given  ta  Himachal  Pradesh  for  non-
 Plan  projecrs  by  Central  Government
 during  1969-70,  1970-71  ०56  87l-'72,
 and

 (b)  the  various  heads  under  which
 these  loans  and  assistance  have  been
 given?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  No  non-Plan  assistance  for  speci-
 fic  projects  has  been  given  to  Hima-
 chal  Pradesh  during  1969-70  1970-71
 and  °7i-72

 (b)  Does  not  arise

 Finance  Minister’s  visit  to  Japan

 4683  SHRI  P  GANGADEB

 SHRI  PURUSHOTTAM
 KAKODKAR

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  he  had  talks  with  the
 Japanese  Prime  Minister  during  his
 tecent  visit  to  Tokyo,  and

 (b)  if  so,  the  subjects  discussed  and
 the  outeome  of  the  talks?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  Yes,  Sar

 a)  There  wag  a  broad  discussion
 and  exchange  of  views  on  pabtical
 and  economuc  rejationg  between  the
 two  couatries

 “Foreign  Ald  given  te  India  from
 हम

 i682  SHRY  P  GANGADEB
 SHRI  P  M  MEHTA,

 6... क  the  Minister  of  FINANCE  be
 phédsed  to  state:

 {d)  whether  Britain  is  the  largest
 (m4  given  ty  India;

 (by  the  total  amount  of  joan  U.K.
 has  proniiesd  to  India  for  ‘W12-73,
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 {c)  whether  the  loan  would  be
 intereat  free,  and

 {d)  the  umber  of  instalments  for
 repayment  of  the  loan?

 /
 THE  MINISTER  OF  ‘FINANCE

 (SHRI  YESHWANTRAO  CHAVAN)
 fa)  No,  Sur

 (b)  At  the  aid  India  Consortaum
 Meeting  held  in  June  ‘1972,  Britain
 pledged  asmstance  of  £63  muallion
 (Rs  339  90  ereres)  for  1972-73

 (५)  Yes,  Sir

 (d)  The  loan  is  required  to  be  re-
 paid  over  a  period  of  25  years  with
 an  initial  grace  period  of  seven  years,
 in  36  semi-annual  instalments.

 Hindystan  Alominium  Corporation

 3684  SHRI  JYOTIRMOY  8080
 Will  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state

 (a)  the  principal  shareholders  of
 HINDALCO,  a  firm  under  the  control
 of  the  Buirlas  and  percentage  of  the
 shares  hold  by  each,  and

 (b)  whether  “Renusegar  Power  Co
 Ltd”  is  a  wholly-owned  subadary  of
 HINQALCO?

 THE  MINISTER  OF  COMPANY
 AFFAINS  (SHRI  RAGHUNATHA
 REDDY)  (a)  The  aodmes  of  top
 twenty  shareholders  in  the  equity
 capital  of  ‘M/s,  Hindustan  Aluminium

 ation  Limited  an@  the  percéint-

 May  i972,  are  given  in  the  Statement
 attached,

 (b)  As  per  the  Company's  balance
 sheet  ap  at  Slet  December  I973,  the
 etitire  capital  of  .

 Ra
 =

 Power  Canpany  is  belt  by,
 the  holding  dyin  that  pay
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 Statement
 —

 Percen- Ss.  tage  of
 No.  Name  equity

 a  ares
 i.  Kaieer  Alummum  &

 Chemical  Corporation  24  7०
 2.  Sutley  Cotton  Mills  Lid,

 Amritsar  .  +  ir  557

 3  Pilam  Investment  Cor-
 poration  Ltd  4३

 i:
 ajyeerao,  =Cotton  Mills

 ‘ieee  7  gor

 5.  Buhwanath  Jhunjhurw  ala  2.38

 6  Sutle;Cotton  Mulls  (Supply
 Agencies)  Ltd.,  Gwalior  20०

 y  Kaser  Alumimum  Tech-
 nyeal  Services  Inc  2  00

 Be  Life  Insurance  Corpora
 tion  of  India  .  ¥  97

 9.  एॉप्ट्स  Commerciil  Bank
 Caleuita  I  56

 Io.  Central  Bank  of  India  I  22

 wu.  MP.  Birla  Jointly  with
 another  .  ©  98

 mh  New  ‘India  Assurance  Co
 Ltd.  ०  98

 13  Bank  of  India  o  65

 .  Industrial  Credit  &  Ir- 4
 vestment  Corporation  Ltd.  ०  44

 1S.  Indsan  Gusrantee  &  Gene-
 raj  Ingurance  Co.  Ltd,  ©  44

 36  Industrial  Trust  Ltd.  ०  43

 MD  Bharat  Arogya  Mandir  ©  37

 8.  Babulsl  Champalel  Bayan;  ०37

 aq  Mrs.  Gita  Devi  Agarwal  0  35

 ayant
 reenent

 Cor- =
 peal  yt.  Ltd  &  0  34
 erect  eee  a

 हम  Exchange  Racket
 1685  SHRI  JYOTIRMOY  8087

 Wall  the  Minster  of  FINANCE  be
 plaased  to  state:

 fa)  whether  HINDALCO  along  with
 Me  gubsidiary,  ‘Renyeage  Pawer  Co

 Hg

 was  involved  in  a  foreign  exchange
 racket  of  serious  nature  in  connection
 with  the  purchase  of  plant  and
 Machinery  worth  several  crores  of
 rupee  from  IGE  USA,  during
 °66-67  and  onwards,

 (b)  whether  it  has  been  alleged
 that  the  Birlas  managed  to  get  duph-
 cate  Commission  remittances  to  their
 offices  in  Washington  and  Switzerland,
 in  violation  of  foreign  exchange  regu-
 lations

 (c)  af  so  the  details  thereof  and
 (d)  whethe:  the  Government  pio-

 POse  to  order  a  thorough  probe  by  a
 ligh  powereq  Commission?

 THR  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  to  (d)  The  matte:  5  under

 ut  vestigation  by  Enfoicement  autho-
 rities  In  the  course  of  the  investiga-
 tion  celtain.  documents  have  alsa  come
 to  be  s  aled  by  courts  and  the  appeal
 filed  by  Enforcement  authorities  is
 pending  before  the  Supreme  Court
 45  per  cent  statutory  expert  obligation

 on  Cotten  Textiles
 686  SHRI  JYOTIRMOY  BOSU

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state

 (a)  whether  Government  have
 abandoned  the  Plan  of  imposing  5
 per  cent  statutory  export  obliga  ion
 on  the  cotton  textile  industry,  and

 (b)  rf  so  on  what  grounds?
 THE  DEPUTY  MINISTER  IN  ‘HE

 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  and  (७)
 By  consensus  within  the  mdusti;  a
 scheme  has  seen  evolved  on  a  volun-
 tary  basis  whereunder  the  Indian
 Cotten  Mills  Federation  hag  called
 upon  each  composite  mill  to  undet-
 take  to  expoit  I5  per  cent  of  their
 production  during  7978  The  working
 of  the  scheme  needs  to  be  watched  be-
 fore  taking  a  final  decision  about
 imposition  of  statutory  export  obliga-
 tion  on  the  cotton  textile  wdustry.
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 Complaint  from  the  Inutitute  of
 Chartereg,  Accountants

 3687.  SHRI  TEJA  SINGH  SWA-
 TANTRA:  Will  the  Mixuster  of  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  Institute  of  Char-
 tered  Accountants  of  India  has  com-
 planed  that  the  Department  of  Com-
 pany  Affairs  docs  not  consult  the
 Institute  on  matters  vitally  affecting
 the  profession  of  Chartered  Accoun-
 tants;

 (b)  whether  =  the  Institute  has
 pointed  out  any  <pecific  mstances  mn
 which  no  consultation  was  made;  and

 (९)  माँ  so,  what  are  Gevernment’s
 reactions  thereto?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  and  (b).  Yes,  Sir.  Two
 instances  pointed  out  are  (i)  the
 provisions  contained  in  the  Companies
 (Amendment)  Bill,  1972  regarding
 appointment  of  auditors  and  (ii)  the
 view  expressed  by  the  Department
 that  when  a  firm  of  Chartered
 Accountants  is  appdinted  as  the
 auditor  of  a  company  the  audit  re-
 port  should  be  signed  by  a  partner
 and  not  mérely  affix  the  firm’s  name,

 (a)  The  first  point  relates  to  formu-
 lation  of  legiglative  policy  and  the
 secotid  one  to  ikterrretation  of  Sec-
 tion  229  of  the  Cermpanies  Act,  ‘1956.
 Consultstion  t6  the  extent  feasible  was
 made  with  the  institute  in  respett  of
 the  sititions  which  called  for  re-
 medical  action  and  the  Governmert  has

 ie

 ail  felevant  aspects  exhaus-
 in  sofaras  the  amendinent  of

 Com  panies  Act  ‘relating  to  appaint-
 meént  of  autlitors  is  concerned.  ‘The
 question  of  corisulfation  with  the  Tnsti-
 tite  fn  interptetinig  the  provisions  of
 the  Companies  Act  does  not  arise.
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 Export  of  Jute  to  Zambia
 688  SHRI  B.  S.  BHAURA:  Will

 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  Government  propos:
 to  supply  six  thousand  tonnes  of
 Indian  Jute  to  Zambia;

 (9)  whether  after  the  visit  of  oul
 President,  trade  ties  with  Zambia  have.
 been  strengthened;  and

 (c)  0  +50,  the  bioad  outhnes  of  the
 new  trade  relations  with  Zambia?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADS
 (SHRL  A  C  GEORGE).  (a)  Yes,  Sir

 (b)  Consequent  upon  the  vimt  of
 our  President,  a  number  of  proposals
 for  strengthening  economic  ties  with
 Zambia  are  under  active  consideration

 (c)  Greater  emphasis  on  export  of
 non-traditional  items,  export  of  turn-
 key  projects  and  technical  collabora-
 tion  is  envisaged.

 Incidents  of  smuggling  in  Gujarat

 7689  SHRI  NANJIBHAI  VEKARIA.

 SHRI  9,  P.  JADEJA-

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Customs  Officers  0
 Gujarat  are  short  of  vehicles  and
 necessary  equipment  to  detect  smug-
 gling  in  coastal  area;  and

 (b)  if  so,  the  achon  taken  by
 Government  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  and  (hb).  Vehicles
 and  other

 feengort
 t  is  al.

 ready  available  with  the  Customs  for

 metions
 in  Gujatat  State.  Addition:

 vehiclés  have  alsg  been  te
 cently.  The  position  ‘is  kept  thidex
 constant  7७९४७  aiid  ह...  mea-
 gored  ae  teen  togive  all  necessary
 equipment
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 Exemptions  sanctioneg  from  New
 Hotel  Order

 32690  SHRI  B  K  DASCHOW-
 DHURY

 SHRI  MUHAwWMED
 SHERIFF

 Will  the  Minister:  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  any  exemptions  from
 new  Hotel  O:der  regarding  payment
 of  hotel  bills  m  foreign  exchange  were
 gianted  io  the  nationals  of  some  of
 the  foreign  countries;  and

 5
 ‘b)  if  ५४४  the  exemptions  granted

 and  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH)  fay  and  (b).  Yes,  Sir
 Nationals  of  the  following  countries
 are  permitted  to  pay  hotel  bills  in
 Indian  rupees:

 (i)  Bulgaria,  Czechoslovakia,
 German  Democratic  Republic,
 Hungary,  North  Korea,  Poland,
 Rumania  USSR  and  Yugoslavia.

 {ii)  Nepal,  Sikkim  and  Bhutan.
 As  regards  the  first  category,  these
 are  countries  with  which  India  has
 entered  into  bilateral  agreements
 according  to  which  trade  and  other
 payments  are  settled  in  non-conver-
 tible  rupees  As  far  as  Nepal,  Sik-
 kim  and  Bhutan  are  concerned,  it
 is  not  feasibly  to  demand  payment
 from  them  in  convertible  curren-
 cies.

 Demand  made  for  payment  of  bonus
 fo  all,  Government  employees

 1691,  SHR]  B.  K  DASCHOW-
 PHURY

 SHR]  SATYENDRA  NARA-
 YAN  SINHA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  domard  for  payment  of

 rig

 bonus  to  all  Government
 in  the  country;  and

 vroployees

 (b)  if  so,  the  decision  arrived  at?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  Yes,  Sir

 (b)  Government  have  decided  that
 the  existing  position  under  the  Pay-
 ment  of  Bonus  Act,  1965,  should,  for
 the  present,  be  maintained.

 Lifting  of  ban  on  exports  to  Sudan

 1692.  SHRI  H.  M.  PATEL.  Will  the
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  Government  had  Im-
 posed  a  ban  on  exports  to  Sudan  some~-
 time  back;

 (b)  whether  the  ban  has  now  been
 hfted;  and

 (e)  whether  any  understanding  had
 been  arrived  at  with  the  Sudanese
 Government  before  the  ban  was  lifted
 and  af  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  to  (c).
 A  statement  is  placed  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No  LT-3768/72}.

 Stocks  of  handloom  accumulated  ia
 Tamil  Nadu

 i698  SHRI  ARVIND  NETAM.  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  huge  stocks  of  hana-
 loom  have  accumulated  in  Tami
 Nadu;

 (b)  whether  the  Tamil  Nadu  Gove-
 mment  have  asked  the  Centse  for
 special  assistance  to  help  ctear  :  the
 stocks;  and
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 (c)  if  so,  the  reaction  of  the  Centre
 *  in  régard  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 Yes,  Sir.

 (c)  The  matter  has  been  remitted
 to  the  Working  Group  on  Handlooms
 and  Powerlooms  appointed  under  the
 Chairmanship  of  the  Textile  Commis-
 sioner  in  July,  7972  for  thorough

 -serutiny.

 Agreement  for  loan  from  Belgium

 1694,  SHRI  ARVIND  NETAM:
 SHRI  M.  S.  SANJEEVI  RAO:

 Will  the  Mniister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  India  and  Belgium
 have  recently  signed  an  .  agreement
 providing  for  a  Belgian  non-project
 loan  to  India;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 (b)  The  ‘loan  of  Rs.  354.5  lakhs
 (Belgian  Frances  225  million)  carries
 an  interest  -rate  of  2  per  cent  per
 annum  and  is  repayable  over  a  period
 of  30  years  inclusive  of  ६  grace  period
 of  0  years.  The  loan  also  includes
 Rs,,.50  lakhs  towards  Debt  Relief.
 ‘The  .  balance  amount  of  Rs.  243  lakhs

 -is  available  for  the  import  of  goods
 and  services  ,of  Belgian:  origin.

 Support  price  of  Raw  Jute  and  Cotton

 1695.  SHRI  ARVIND  NETAM:
 SHRI  INDRAJIT  GUPTA:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  question  of  raising  the
 minimem  support  price  of  raw  jute,

 a
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 (b)  whether  Government  are  also
 considering  the  question  of  fixing
 minimum  support  price  for  cotton;
 and

 (०)  the  time  by  which  final  decision
 in  this  regard  will  be  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C,  GEORGE):  (a)  A  re-
 view  of  the  minimum  support  price
 for  raw  jute  has  been  undertaken.

 (b)  Yes,  Sir.

 (c)  As  early  as  possible,

 Proposal  to  improve  Airport’  at  Man-
 dakalli  near  Mysore  City

 1696.  SHRI  S.  M.  SIDDAYYA:  Will
 TOURISM  AND

 CIVIL.  AVIATION  be  pleased  to  state:

 (a)  whether  there  is  a  proposal.  to
 improve  the  airport  at  Mandakalli
 near  Mysore  city  so  that  it  can  receive
 Avro,  Fokker  Friendship  and  other
 planes;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir,

 (b)  Does  not  arise.

 चौथी  पंचेवर्षोथ  योज॑ना  के  दौरान  विदेशी

 सहायता  की  कमी  के  कारण  रोज  कायों

 का  अक्रा  रहना

 1697.  श्री  भागो र्थ  भंवर  :  क्‍या

 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  कुछ  बो जताएँ  जो  चोथी

 पंचवर्षीय  योजना  में  पूरी  होनी  थीं  विदेशी

 सहायता  की  वी  के  कारण  पूरी  नहीं  हो

 सकी-  हैं;  और
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 (@)  यदि  हां,  तो  हर  न  योजनाओं

 को  पांचवीं  पंचवर्षीय  योजना  में  सम्मिलित

 करने  का  विचार  है  ?

 जिस  मंत्रालय  में  राज्य  मंत्री  (की

 के०  सर  गणेश)  :  (क)  चौथी  पंचवर्षीय

 प्रायोजना  आजकल  क्रियान्वित  की  जा  रही

 है  t  हो  संकता  है  कि  जिन  योजनायें  के  सामने

 साधनों  की  प्रथा  अन्य  कठिनाइयां  श्राय्री  हो,

 उनके  पूरा  होने  में  अधिक  समय  लग  जाय  ।

 (ख)  पांचवीं  पंचवर्षीय  आयोजना  तैयार

 की  जा  रही  है  अभी  इतनी  जल्दी  यह  नहीं

 बताया  जा  सकता  कि  इसमें  कौन-कौन  सी

 योजनायें  शामिल  की  जायेंगी  ।

 राष्ट्रीय कत  लेको  के  लिए  निदेशक  सच् दल

 L6eos  श्री  भागो रय  मंजर  :  क्या

 विस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 ने  राष्ट्रीयकृत

 बको  के  निदेशन  मंडल  में  निदेशालय  नियुक्त

 किए  है  :

 (क)  क्‍या  सरकार

 (ख)  यदि  हा,  तो  उनके  नाम  तथा

 उनकी  गोश्यतामें  क्‍या  हैं;  और

 (ग)  क्या  नियुक्त  किए  गए  निदेशकों

 में  कोई  अनुसूचित  जाति  अथवा  अनुसूचित

 जनजाति  का  सदस्य  भी  है  ?

 विस  मंत्री  (जी  यक्षयभ्तराय  शब्ताण)  :

 (क)  रैंकिन  कम्पनी  (उपकरणों  का  अर्जी-

 ग्रहण  और  अन्तरण)  अ्रधिनिधम,  976

 की  धारा  7  (3)  के  प्रश्नगत  is  जुलाई,
 i970  को  गठित  राष्ट्रीयकृत  बैंकों  के

 प्रथम  निदेशक  मिल  काम  कर  रहे  हैं  ।

 राष्ट्रीयकृत  बैंक  (प्रबंध  कौर  विविध  व्यवस्था  )

 योजना,  970  के  खंड  3  के  अनुसार  नए

 निदेशक  मंडलों  का  गठन  किए  जाने  तक  ये

 निदेशक  मंडल  काम  करते  रहेंगे  ।  शायद

 माननीय  सदस्य  का  ध्यान  नए  निदेशक  मंडलों

 की  शोर  है।  आशा  है  उन्हे  जल्दी  ही  गठित

 किया  जायगा  ।

 (ख)  और  (ग)  ज्यों  ही  नए  निदेशक

 मंडलों  को  गठन  किया  जाएगा  आवग्रश्क

 ब्यौरा  सभा-पटल  पर  रख  दिया  जाएगा  |

 नई  दिल्‍ली  स्थित  भ्र कबर  होठल  में  भरे  गये
 पदों  की  संख्या

 1699.  श्री  भागीरथ  नंबर  क्‍या

 पनेसर  ौर  नागर  विभास मर  मंत्री  यह  बीतने

 की  कपा  करेंगे  कि  :

 (क)  अकबर  होटल,  नई  दिल्‍ली  मे

 कितने  पदों  पर  निरुतिया  की  गयी  हैं  तथा

 उनका  श्रेणीवार  ब्यौरा  क्या  है  ;  कौर
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 (थक)  उत  सि युक्त यों  में  पचुचूचित'
 जाति  शता  अनुसूचित  जनजाति  के  श्रेणीवार

 मिलते  कितने  लोग  विमुक्त  किए  गए  ?

 पर्यटन  धौर  सागर  विमानन  मंत्री  (डा०
 कर्ण  सिह)  (क)  और  (=)

 अ्रपेक्षित  सूचना  निम्न  प्रकार  है

 अकबर  होटल  मे  पदा  का  [वर्गीकरण
 सरकारी  नौकरी  की  तरह  नहीं  किया  जाता

 है  ।  तथापि,  सम्बन्धित  कर्मचारियों  के  कुल

 मिलाकर  वेतन  के  आधार  पर  स्थित  निम्न-

 प्रकार  है

 भरे  गये  पदों  नियुक्त  किया  भये  अन्‌-
 को  सख्या  सूचित  जातियो  तथा  अनु-

 सूचित  जन-जातियो  के

 उम्मीदवारों  ,  (कैडीडेट्स  )
 की  संख्या

 अनुसूचित  भ्रनुसूचित  जन-

 जातिया  जातिया

 श्रेणी 1  4  =

 श्रेणी  i  44  aaa
 श्रेणी  i305  36  3

 श्रेणी  iy  —

 आंतों  और  वियात  में  बहुत'  1...  झालर'

 1700.  श्री  भ्रोकृष्ण  प्रवास  :

 शी  सहा  दीपक  सिंह  वह  :

 क्या  विदेश  व्यापार  स्त्री  मह  बताने
 की  कृपा  करेगे  कि

 }

 NOVEMBER  24,  wa,
 के  Whtten  Angwers  720

 (क)  क्या  इसका  जौर  निर्यात  मे

 1989-79  से  जानता  बढ़ता  ,  ही  ना  पष् हा

 है  ;

 (ख)  सरदी  हा,  तो  उसका  क्या  कारण

 है  ,  और

 (ग)  इस  समय  क्या  स्थिति  है  तथा

 निर्यात  बढाने  के  लिए  सरकार  क्या  कदम

 उठा  रही  है  ?

 बिदेश  व्यापार  मंत्रालय  मे  उपमंत्री

 (शी  ए०  सी०  जाओ)  :  (क)  से(ग)  भारत

 के  विदेश  व्यापार  में  i96s-69  4

 जो,  550  76  करोड  रुपए  का  अस्तर

 था  वह  काफी  कम  होकर  969-70

 में  68  82  करोड  रु०  रह  गया  तथा

 1970-71  में  यह  और  कम  हो  कर

 99.04  करोड  रु०  रह  गया  |  इसका  कारण

 मुख्यतः  खाद्य-सामग्री  के  आयात  में  काफी
 कमी  कौर  भ्र शत  हमारे  निर्यातों  मे  वृद्धि
 होना  है  :  तथापि,  971-72  के  दौरान,

 विशेषतया  इस्पात,  कप्तान,  खनिज  तल

 उपदेशक,  मशीनरी  आदि  के  आयातों  में  स्पष्ट

 वृद्धि  होने  के  कारण  यह  अतर  पुन॒  बढ़  कर

 205.4]  करोड  २०  ही  गया।  यह  रुख

 ध: ह  उलट  गया है  भोर  भारत  का  1972-73

 के  प्रथम  पात्र  महीनों  (भ्रप्रेल---अगस्त )
 में  ‘55,  82  करोड़  स०  का  देशी  संतुलन  था

 जबकि  ग्रह  ब्  की  इसी  अवघि  के  दौरान

 25.6  करोड  ०  का  प्रतिकूल  संतुलन
 थी।
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 निम्नोक्त  तालिका  में  i968-09  से  लेकर  भारत  के  कूल  व्यापार  संतुलन  के

 आंकड़े  दिए  गये  हैं  :

 बे  आपात

 1968-69  908  63

 1969-70  i582  0

 970—7}  634  20
 97I—72  I82  02

 अप्रैल-अगस्त  97)  704  96
 अप्रैल-अगस्त  972  700  445

 निर्यातों  को  बढाने  के  लिए  सभी  संभव

 प्रयास  किए  जा  रहे  हैं।  सरकार  द्वारा  किए
 गए  उपायो  में  ये  शामिल  है।  पानीपत  लाख-

 "सेस  योजनाओं  के  माध्यम  से  आयातित  उच्च
 माल  को  झा पूति  करना,  क्षमता  अवरोधों

 'को  समाप्त  करना,  निर्यात  शुल्कों  को
 समाप्त  या  कम  करना,  आयात  तथा  उत्पादन

 मुल्को  को  वापस  करवा,  दुर्ग  कच्चे  मात  वी
 अधिक  सप्लाई  करना  आदि  i  निर्यात  रुख  पर
 कड़ी  निगरानी  रखा  जाती  है  और  जब  भी
 झावयश्कता  हाती  है,  निर्यात  सीधे न  वे  लिए

 उपयुक्त  कार्यवाही  की  जाता  है  ।

 Increase  in  trade  with  Hungary
 70l.  SHRI  BIRENDER  SINGH

 RAO:  Waiil  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state.

 (a)  whether  there  is  any  possibility
 or  an  imcrease  in  trade  between
 India  and  Hungary,  during  i97°-7.

 and  ‘1978-74;
 (by  whether  any  fresh  agroomcnt

 has  been  signed  between  the  two
 countries;  and

 (c)  if  so,  the  sakent  features  of  the
 agreement  and  the  annual  increase
 expected  in  the  turn  over?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 {SHRI  A.C,  GEORGE):  (a)  ‘Yes,

 Sir,

 निति  ग्राहक  संहित  व्यापार

 (करार  कावे)  पुन नियति  समान

 357  87  550  76
 व 13  28  168.82
 535  रहे  —~99. 04
 l606  ७३  205,  4i

 639  80  125.16
 756  27  +  55.  82

 (9)  and  (c)  The  cument  Trade
 and  payments  Agrcement,  valid  for
 a  period  of  five  years  (97i-75),  was
 signed  at  Budapest  on  अत  March,
 i97l,  between  the  Government  oi
 India  and  the  Government  of  the
 Hungauian  People  Republe  Copies
 of  this  Agreement  are  available  in
 the  Paihament  Libiary  As  regards
 the  sahent  features  of  th  Agrec-
 ment,  attention  is  invited  to  the  repis
 given  to  Unstarred  (juestion  No  3b2
 answered  m  the  Lok  Sabha  on  28th
 March,  2972

 At  the  time  of  ugning  of  the  Agrec
 ment,  i  was  expected  taat  the  vorum
 uf  trade  between  the  two  countnic,
 woud  increase  at  का  annual  rate  cf
 0  pe:  cent  Curing  the  period  of  the
 validity  of  tue  Agreernent

 Meeting  of  ‘Lourist  Development
 Council  m  Panaji

 i70:  SHRI  BILENDER  SINGH
 RAO  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATIO?  be  pleased
 to  state:

 (a)  whether  a  meeting  of  Tourtst
 Developmert  Counal  vas  betd  at
 Panay:  during  October,  41972,

 (b)  af  80,  the  names  of  persons  whe
 participated  in  the  meeting  and  the
 outcome  of  the  discussions  hid,

 (c)  whether  the  Council  has  made
 some  recommendation  to  Govern-,
 ment,  and
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 (a)  if  so,  the  broad  outlines  thereof
 and  Governmer  t’s  reaction  thereto?

 THE  MINISTER  OF  TOURISM

 AND  CIVIL  AVIATION  (DR
 KARAN  SINGH)  (a)  Yes,  Sic  The
 Toursst  Development  Council  held
 ius  5  Meeting  m  Panay:  Goa  from
 23rd  to  26th  October  972

 (9)  to  (dy)  The  bot  ef  narce  ct
 membetis  of  the  Council  who  parluci-
 pated  in  the  meeting  प  lad  on  the
 Table  of  the  House  [Placed  in  Libr-
 ary  See  No  LY-3789/72]  The  deh-
 berations  of  the  Councl  were  embo-
 died  in  32  Resolutions  adopted  by  the
 Council  recommending  various
 measures  for  the  development  and
 promotien  of  tourism  Hroadly  these
 recommendations  covered:

 3  Inter-State  movement  of  tour-
 ist  vehicles  on  “single  point”  tax-
 ation  basis,

 2  Development  of  roads  and  pro~
 vision  of  way-side  amenities,  camp-
 ing  facilities  otc

 3  Intend  water  transport  and  or-
 ganisation  of  regular  cruises  in-
 eluding  ocean  trips,

 4  Railways  and  their  role  a  the
 giowth  of  toursm

 5  Indian  Airlines  role  in  teurtsm.

 6  Amport  development
 %  Control  over  tourst  taxia
 8  Encouragement  for  the  cons-

 truction  of  new  hotels  end  moteis—
 Hotel  Development  Loan  Scheme

 9  Trained  personnel  for  hotels

 40  Financ]  asestancea  to  the
 hofel  industry  by  Stete  Finance

 :Gorpr  rations  and  grant  of  subsidy
 or  interest  of  loans  by  State  Gev-
 ermments
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 il  Restaurants  and  the  develop-
 meat  of  Indian  Cusine  and  enter~
 tainment

 i2  Government  contro]  over  un-
 classified  hotels

 i3  Proper  management  of  Na-
 tional]  Parks  and  Wild  Life  Sanc-
 tuaries

 4  Proraotion  of  Wild  Life  Tour-
 isi

 45  Cultural  tourzsm,

 36  Pilgrim  tourism.

 VW  Cu'turat  programmes  for
 tourists.

 l8  Development  of  sports  as
 tourist  attractions,  specially  swim-
 ming  and  golfing,  and  import  of
 motor  boats  and  water  skung  equp-
 ment

 9  Fifth  Five  Year  Pian:  Central,
 State*and  private  sectors

 20  Organisation  af  State  Tour-
 ism  Departments  and  Traming  of
 tourist  personnel.

 2l  Role  of  Local  Bodes
 22.  Abolition  of  permits  fer  res-

 tricted/prohibited  ares

 Convention  and  Fait  Tourisin.

 24  Role  of  Travel  Agents

 236.  Films  for  tovrism  publixity.

 26  Tourist  literature,

 2%  Tourist  Hterature  in  Indian
 languages

 28  Inforrhation  régarding  tourist
 publications,

 28  Motivational  publicity
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 30.  Thematic  publicity,
 il.  Regional  publicity.
 32.  Tourism  Education.

 Various  agencies  of  the  Central
 Gavernment,  State  Governments  and
 the  public  and  private  sectors  are
 woncerned  with  the  implementation
 of  these  recommendations.  The  Gov-
 ernment  hopes  that  these  recommen-
 dations  would  be  implemented  to  the
 fullest  extent  possible  by  these
 egencies,

 Conversion  of  loans  to  Private  Sector
 into  Equity

 1703.  SHRI  SHYAMNANDAN
 MISHRA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  stute:

 (a)  the  number  of  cases  in  which
 loans  to  private  sector  concerns  have
 been  converted  into  equity  so  far;  and

 (b)  the  number  of  loan  agreements
 which  contain  clauses  for  conversion
 of  loans  into  equity?

 THE  FINANCE  MINISTER  (SHRI
 YESHWANTRAO  CHAVAN):  (a)
 Government's  decision  in  regard  to
 conversion  of  loans  into  equity  of  in-
 dystrial  concerns  receiving  subs-
 tantial  assistance  from  the  aljJ-India

 term  financial  institutions,

 titutions  have  commenced  writing  in
 convertibility  clause  in  appro-

 eases,  As  the  period  during
 whith  the  option  is  exerciseable  has

 of  the  loan  and  debenture  assistance
 into  equity  capital  in  respect  of  3837
 loan  and  4]  debentures  issue  agree-
 ments,

 Decline  in  Indo-Bangiadesh  Trade

 3704,  SHRI  M.  M.  JOSEPH:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  states

 (a)  whether  there  has  been  short-
 fall  in  Indo-Bangladesh  trade;  and

 (b)  if  so,  the  extent  thereof
 the  reasons  for  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 The  reference  of  the  Hon'ble  Member
 is  perhaps  to  Indo-Bangladesh  trade
 under  the  Limited  Payments  Arrange~ ment,  which  provides  for  balanced
 trade  2  commodities  of  special  in-
 terest  to  the  two  countries  to  the
 extent  of  Rs.  25  crores  each  way.
 According  to  available  information,
 contracts  registered  under  the  Limit-
 ed  Payments  Arrangement  reveal
 that  exports  from  India  to  Bangla~
 desh  would  be  larger  than  those
 from  Bangladesh  to  India,  It  emerg-
 ed  during  the  mid-term  review  that
 this  ३8  due  mainly  to  the  fact  that
 whereas  essential  goods  such  98  coal
 and  cement  were  urgently  needed  in
 Bangladesh  and  had  to  be  procured
 immediately,  inadequate  transport
 facilities  and  other  institutional  ditii-
 culties  had  inhibited  exports  from
 Bangladesh  to  India.  Lack  of  avail-
 ability  of  supplies  has  been  another
 factor  restraining  the  level  of  im-
 ports  from  Bangladesh.

 It  is  difficult  to  forecast  at  this  stage
 what  might  be  the  actual  imports
 and  exports  under  the  Limited  Pay-
 ments  Arrangement  by  the  end  of
 the  current  trade  year  March  27,
 ne.  Consequent  on  the  mid-term,
 review  it  is  the  hope  that  as  trans-
 port  facilities  improve  and  institu-
 tional  dificulies  in  export  are  over-
 come,  exports  from  Bangladesh  will

 up  leading  to  @  balance  between
 exports  and  impnets.  दि  ‘

 and



 ठप  Written  Answers

 New  Export  service  by  U.  N.  L  9.0.

 1705.  SHRI  M.  M.  JOSEPH:  Will
 the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state:

 (a)  whether  a  new  export  promo-
 tion.  service  has  been  provided  by  the
 United  Nations  Industrial  Develop-
 ment  Organisation  in  collaboration
 with  the  India  Investment  Centre;  and

 (0)  if  so,  the  salient  features  there-
 of  and  the  progress  achieved  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and
 (b).  No  Sir.  However,  the  Indian
 Investment  Centre,  an  organisation
 under  the  administrative  contro!  of
 the  Ministry  of  Finance  of  the  Gov-
 ernment  of  India,  is  ,collahorating
 with  United  Nations  Industrial  Deve-
 lopment  Organisation  in  respect  of
 the  Industrial  Promotion  Activity
 undertaken  by  UNIDO  at  its  pavilion
 in  the  Third  Asian  International
 Trade  Fair  at  New  Delhi.  This  acti-
 vity  is  aimed  at  stimulating  con-
 tacts  among  ‘business  men  to  promote
 industrial  development  of  developing
 countries.  Inter  alia,  export  of  manu-
 factures  is  also  facilitated  through
 the  Industrial  Promotion  Service.

 Functioning  of  Tirupathi  Airport

 1706.  SHRI  M.  M.  JOSEPH:
 SHRI  MUHAMMED

 SHERIFF:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION’  ‘be  pleased  to
 state

 (a)  whether  the  Tirupathi  ~  Airport
 has  started  functioning;

 (5)  if  so,  since  when;  and»  Birises

 ‘€e):  the  names  of  new  airports  like=
 ly  to  be  opened  in:the  country  in  ~  the
 near  future?
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 TOURISM

 (DR.

 THE  MINISTER  OF
 AND  CIVIL  AVIATION
 KARAN  SINGH):  (a)  Yes,  Sir.

 (b)  7-II-972.

 (c)  The  aerodrome  at  Barapank

 (Shillong)  is  expected  to  be

 by  the  end  of  1973.
 ready

 पढना  स्थित  हरिमन्दिर  का  पर्यटन  केन्द्र  के

 रूप  में  विकास

 1707.  श्री  रामावतार  शास्त्री  :  क्या

 पर्यटन  और  नागर  विमानन  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  :

 «  (क)  क्या  सरकार  को  पटता  सिटी

 स्थित  .  श्री  तख्त  हरिमन्दिर  की  ओर  से

 गुरु  गोविन्द  सिंह  के  जन्म  स्थान  हरिमन्दिर

 को  पर्यटन  केन्द्र  के  रूप  में  विकसित  करने

 का  कोई  प्रस्ताव  प्राप्त  हुआ  है;

 (ख)  यदि  हां,  तो  उसका  सार  क्या  है..;

 और

 (ग)  उस  पर  सरकार  की  क्या  प्रति-

 क्रिया  है  ?  कडक

 «  'प्रफेशन  और  नागर  विज्ञापन  मंत्री  (डा०

 कण  सिह)  इंस  विषय  में  हाल

 ही  में  “श्री  तख्त  हरिमन्दिर”  से  कोई  प्रस्ताव

 प्राप्त  हिन: 1 ह  प्रतीत  नहीं  पोतों  है  ।

 (@)  और  गे)  प्रश्न
 जहां  डठ्तें ।
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 विहार  में  बहुत  से  व्यक्तियों  के  घिराव  प्राय कर

 की  बकाया  राशि

 L708.  श्री  शम  बतौर  शास्त्री  :

 1708.  श्री  राम/अतार  कास्त्रो  क्‍या

 विस  मंत्री  यह  बसाने  की  कृपा  करेगे  कि  :

 (क)  बिहार  राज्य  मे  आयकर  की

 कुल  कितनी  राशि  बकाया  है  ,

 (@)  जिन  डि  पया  पर  5  लाख  या

 इसमे  अधिक  राशि  बकाया  है  उत  के  नाम  क्‍या

 हैं,  शौर

 (ग)  सरकार  की  शोर  से  बकाया  राशि

 असली  के  लिए  क्या  कार्यवाही  की  जा  रही  है  ?

 बिस  मंत्रालय  में  राज्य  मंत्री  (भी
 के०  कार  गणेश)  :  (क)  प्राय कर  आयुक्त

 बिहार,  पाटन  के  अ्रधिकार  क्षेत्र  में

 3I-3-972  को  आयकर  की  शुद्ध  बकाया

 रकम  ii.26  करोड़  रुपए  थी  ।

 ख)  कौर  (ग)  -3i~-3-972

 की  यथास्थिति  के  भप्रतीक्षित  ब्यौरे  एकत्रित

 बैठिए  जा  रहे  हैं  कौर  यथा  सभव  शिक्षा  सदन

 की  भज  पर  रख  दिए  जायेंगे  ५

 Registered  Companies  functioning  in

 709.  SHRI  RAMAVATAR  SHAS-
 l  the  ‘Minister  of  COMPANY

 ARF: ans  be  pleaded  to  etate:

 (mW)  the  total  nithber  of  registered
 gampanies  functioning  in  Bihar;  and

 (b)  the  year-wise  number  of  com<
 panies  out  of  them  which  got  them-
 selves  registered  during  the  last  three
 years?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  and  (b).  Four  hund-
 red  and  fitfy  six  companies  limited
 by  shares  registered  under  the  Com-
 panies  Act,  1956,  were  at  work  in
 the  state  of  Bihar  as  on  3lst  March
 i972  Of  them,  48  were  registered
 during  1969-70,  29  during  1970-71
 and  4l  during  97l-72

 Reservation  of  Job,  of  L.DCs.  inin-
 come-tax  Department  for  class  IV

 Employees

 7i0  SHRI  RAMAVATAR  SHAS-
 TRI  Will  the  Minister  of  FINANCE
 be  pleaseq  to  state

 (a)  whether  Government  have  made
 provision  in  the  recuitment  rules  to
 reserve  0  per  cent  posts  in  Lower
 Division  Clerks  cadre  or  Class  lv
 employees  to  the  Income-tax  Depart-
 ment;

 (b)  whether  no  such  recruitment
 test  or  apponitment  of  Lower  Division
 Clerks  from  Class  IV  employees  work-
 ing  in  Income-Tax  Comrnissioner
 Delhi's  charge  has  been  heid  since
 June,  ‘1971;

 (०)  Whether  Delhi  Ayakar  Sant
 yukt  Karamchari  Sangh,  New  Delhi
 has  repeatedly  demanded  an  early  test;
 and

 (d)  if  so,  the  reasons  for  delay  and
 Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (०)  The  Delhi  <Ayakar  Samyukt
 Karamehari  Sangh  hadi  requested  for
 holding  the  recruitment  test  and  the
 Bangh  was  assured  that  the
 tion  would  be  held  daring  See  current
 recruitment  year.  +
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 (d).-The  last  recruitment  test  for
 appointment  of  Class  IV  employees  to
 the  posts  of  LDC’s  was  held  in  Dece-
 amber,  970  and  a  panel  of  four  candi-
 dates  who  qualified  in  the  test  was  pre-
 pared.  All  the  four  candidates  were
 offered  appointment  during  the  period
 February-March  97l.  The  rules  for
 promotion  to  the  grade  of  LDC  from
 amongst  Class  IV  employees  were  un-
 der  revision  and  the  revised  rules
 were  notified  on  6th  September,  1972.
 The  next  Recruitment  Examination
 for  promotion  of  Class  IV  employees
 to  the  grade  of  LDC  is  proposed  to  be
 held  on  6th  and  7th  December,  1972.

 Resolution  Passed  by  Income-Tax

 Employees  Federation

 1711.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Income-Tax  Employees
 Federation  has  submitted  to  Govern-
 ment  various  Resolutions  passed  at
 their  Annual  Conferences  held  in  May,
 4970  at  Jaipur  and  September,  97i

 at  Bangalore;

 (b)  if  so,  what  is  the  gist  thereof;
 and

 (c)  Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  to  (c).  No  Resolu-
 tion  as  such  have  béen  receiveq  from
 the  Income-Tax  Employees  Federation.
 Demands  are,  however;  raised  by  the
 Federation  from  time  to  time  in  the
 periodical  meetings  of  the  Ministry  of
 Finance  Departmental  Council  or
 through  written  Memoranda.  These
 are  duly  considered  by.  the  Ministry.
 Since  ‘no  copies  of  Resolutions  have
 been  received,  it  is  not  possible.  to
 Bive  the  gist  thereof=and  reaction:  of
 the  Government.
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 Warning  by  World.  Bank  regarding
 Debt  Service  difficulties  to  develop—

 ing  countries

 1713.  DR.  H.  P.  SHARMA:  Will  the’
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  World  Bank  has:
 recently  warned  developing  countries,
 including  India,  that  they  would  have-
 serious  debt  service  difficulties,  in
 near  future  unless  there  is  a  rapid  in-
 crease  in  their  export  earnings;

 (b)  whether  any  official  communi-
 cation  has  been  received  by  Govern-
 ment  in  this  regard,  if  so,  the  main:
 features  thereof;  and

 (c)  Governments’  reaction  thereto
 and  the  present  debt  service  liabili-
 ties  of  India  that  are  likely  to  mature

 during  1972-73  ang  1973-7142,

 THE  MINISTER  OF  FINANCE.
 (SHRI.  YESHWANTRAO  CHAVAN):
 (a)  The  President  of  the  World

 Bank  had  mentioned  in  his  speech  at:
 the  97l  Annual  Meeting  of  the  Gover-
 nors  of  the  World  Bank  that  to  meet
 the  increasing  debt  obligation,  the
 foreign,  exchange  resources  of  deve-
 loping  countries  will  need  to  grow  by
 over  7  per  cent  a  year  and  that  the
 major  portion  of  the  increase  will  have
 to  come  from  increased  export  earn-
 ings.  He  had  also  indicated  that  the
 developing  world  as  a  whole  can  ach—
 jeve  this  large  export  expansion  only
 by  a  very  rapid  growth  in  its  manu-
 factured  exports.  In  this  context  he
 had  urged  both  the  more  advanced
 countries  and  the  less  developed  coun-
 tries  to  expand  their  trade  ‘with  one
 another,  the  former  by  more.  fully  ad—
 mitting  labour-intensive  products  and
 the  latter  by  not  resorting:  to  exces—
 sive  import  substitution.

 «5  (b)  No,  Sir:

 (c)...  The  Government  has  itself  been
 emphasising.  both  export  promotion
 and  import  substitution  in  its  quest  for
 self-reliance.  The  debt-service  liabi-—
 lities  during  1972-73  and  973-7€
 amount  to  about  $680  million  in  each.
 year.
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 High  Ups  in  Indian,  Airlines  Forced
 to  Resign

 1714,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  certain  high  ups  in
 the  Indian  Airlines  have  been  forced
 to  resign,  and

 (b)  ४  so,  the  reasons  therefor?
 THE  MINISTER  OF  ‘TOURISM

 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Joint  Council  Meeting  boycotted  by
 the  Officers’  Association  of  Indian

 Airlines
 1715.  SHRI  SUKHDEO  PRASAD

 VERMA.  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state.

 (a)  whether  the  Officers’  Associ-
 ation  of  the  Indian  Aulines_  boy-
 cotted  the  meeting  of  joimt  council
 held  recently,  and

 (b)  if  so,  the  reasons  therefor  and
 the  action  taken  by  the  management
 in  the  matter?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN

 ‘SINGH):  (a)  The  meeting  of  the
 Joint  Council  held  on  3l-0-72  was
 not  attended  by  Indian  Aurlines  Offi-
 cers’  Association.

 (b)  The  management  of  Indian
 Airlines  have  not-received  any  com-
 ‘munication  from  the  Association  in
 ithe  matter,

 Migle  of  Public  Sector  Agencies  in
 Foreign  Trade

 ‘
 1716,  SHRI  SUKHDEO  PRASAD

 OVERMA:  Wi  the  Minister  of
 RINGN  TRADE

 be  pleasel  tu

 +  Xa}  wheter  Bis  attentiini  hus  been
 emwn  to  the  remarks  made  by  Shri

 P  A.  Nariawale,  President  of  the
 Federation  of  the  Indian  Export
 Organisation  as,  published  in  the
 ‘Indian  Express’  dated  the  l2th  Sep-
 tember,  9742  under  the  caption  “plea
 for  better  export  policy”;  and

 (b)  ४  so,  the  reaction  of  Govern=
 ment  in  regard  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.C,  GEORGE):  (a)  Yes,
 Sir.

 (b)  The  expanding  role  of  public
 sector  agencies  38  justified  both  on
 economic  and  social  considerations.
 One  of  the  important  aims  of  the
 public  sector  Corporations  has  been
 the  broad  social  objective  of  ensur-
 ing  that  fair  and  equitable  return  is
 guaranteed  to  the  producers  and  to
 prevent  their  exploitation  by  middle-
 men  or  intermediaries.

 Experrence  has  shown  that  the
 State  agencies  are  importing  raw
 materials  and  other  goods  at  compe-
 titive  prices  with  increasing  effi-
 ciency  and  supplying  them  to  the
 actual  user  at  reasonable  prices.  As
 regards  exports,  the  State  orzanisa-
 tions  are  able  to  receive  the  best
 prices  from  foreign  buyers  and
 ensure  the  export  of  various  goods
 conforming  to  the  quality  sperifica-
 tions  and  delivery  schedules

 The  Government  also  hoids  the
 views  that  exports  in  the  long-run  can
 only  rise  if  the  pace  of  industrial  pro-
 duction  is  adequate  to  guarantee  a
 rising  rate  of  exportable  surplus.
 And,  any  regulatory  measure  applied
 on  short-term  basis  relating  either
 to  domestic  consumption  or  compyl-
 sory  exports  should  be  applied  with
 care  and  selectivity.

 In  cases,  where  export  obtigations
 are  imposed  at  the  different  licensing
 forums,  care  ig  taken  to  see  that  they
 are  as  realisti¢  and  practicable  as
 posdibie.  There  is,  therefore,  no
 question  of  themutening  the  exportezt
 with  extinction.
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 Introduction  of  convertibility  clause
 by  Public  finarciti  institutions  to

 =<@*-  convert  loans’  into  equity” —

 7l8.  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI-PURUSHOTTAM
 KAKODKAR:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Public  Financial
 institutions  have  insisted  on  introduc-
 ing  in  their  loan  agreement  a  clause
 to  convert  loans  into  equity;  and

 (b)  if  so,  the  reaction  .  of  Govern-
 ment  in  this  regard?

 THE  FINANCE  MINISTER  (SHRI

 YESHWANTRAO  CHAVAN):  (a)
 In  accordance  with  the  recommenda-

 tions  of  the  Industrial  Licensing

 Policy  Enquiry  Committee,  it

 the  Government  which  decided  that

 industrial  pro-

 was

 in  the  case  of  major

 jects  involving  substantial  assistance

 from  all  India  long  term  public  finan-

 the  institutions

 ordinarily
 the

 them.  to  the

 part  of  the  loan  granted  to  industrial

 concerns  in  future  into  equity  shares

 Detailed  guidelines

 cial
 should

 clause

 institutions,
 include  a

 with
 or

 vesting  option
 convert  whole

 of  the  concerns.

 were  accordingly  issued  by  Govern-

 ment  to  the  institutions  in  this  regard
 in  June,  1971.  A  copy  of  the  guide-
 lines  was  laid  on  the  Table  in  reply  to
 Unstarred  “Question  No.  3765  answer-

 ed  in  the  Lok  Sabha  on  the  2nd  July,
 97  The  institutions  have  according-

 ‘ty  commencéd  writing  in  the:  conver-
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 tibility  cases.
 of

 cerns,

 clause  in  appropriate
 loan  assistance  to  industrial  con-

 (b)  Does  not  arise  in  view  of  the:
 answer  to  part  (a).

 आद्योगिक  विकास  योजना  का  बनाया  जाना

 I7i9.  श्री  धन शाह  प्रधान  :  कया

 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  देश  के  अर्थ-

 विकसित  तथा  पिछड़े  क्षेत्रों  में  औद्योगिक

 विकास  की  गति  में  तीस्ता  लाने  के
 लिए

 दृष्टिकोण  से

 श्रौद्योथिक  विकास  योजना  बनाई  है  ;  और

 बैंकों  को  सहायता  से  कोई

 (ख)  यदि  हां,  तो  उस  का  ब्यौरा  क्या

 =?

 चित  मंत्री  (श्री  यशवंतराव  चव्हाण)  :

 (क)  और  (ख).  सामान्यतः:  उद्योगों  को

 सहायता  देने  के  लिए,  वाणिज्यिक  बैक  प्राय  :

 कार्यकारी  पूंजी  की  आवश्यकताओं  की  ही

 व्यवस्था  करते  हैं  ।  किन्तु  जबसे  राष्ट्रीयकरणः

 हुआ  है,  सरकारी  क्षेत्र  के  बैक  प्रतिभूति  या

 ऋणंकंतात्रों  की  वित्तीय  स्थिति  की  बजाय

 योजनाओं  की  वित्तीय  और  तकनीकी  क्षमता

 के  आधार  पर  सहायता  दे  कर,  प्रतिभूति

 और  अन्तर धन  (माजिद)  आदि  में  ऋमिक

 रूप  से  ढील  देकर  छोटे  पैमाने  के  उद्योगों

 और  आत्म नियो चिंत  व्यांवसांयिंकों कों  ऋणः

 के  रूप  में  दी  जाने  वाली  दीर्घावधिक  पूंजी  और

 कार्यकारी  पूंजी  में  वृद्धि  करते  रहे  हैं।  ऋण:

 गारंटी  योजना  से  भी  जिसके  अन्तर्गत  ऋण-

 गारंठी  नीरस  हारा  विशिष्ट  सीमा:  तक:  होने



 437  0©Written  Answe-s  AGRAHAYANA  3,  894  (SAKA)  Written  Anowers  738

 जाली  हानियों  की  75  प्रतिशत  तक  प्रतिकृति
 की  जायेगी,  बैक,  छोटे  पैमाने  के  उद्योगो  और

 झात्मनियोजित  व्यावसायिक  सहित  समाज
 के  कमजोर  वर्गों  को  उधार  देने  के  लिए  उत्साहित
 हो  रहे  है  ।

 जहा  तक  दीर्घ  अवधि  के  लिए  वित्त-

 व्यवस्था  करने  वाली  सरकारी  वित्तीय  सस् था धो

 अर्थात्‌  भारतीय  औद्योग् कि  वित्त  निगम,
 भारतीय  औद्योगिक  विक्रम  बैंक  और  भार-

 तीय  ऋण  निकेश  निगम  द।शा  सावधि  ऋण
 के  रूप  में  दी  जाने  वालो  सहायता
 का  सम्बन्ध  है,  मर  उन्‍्लेयतीय  है  कि  सरका*

 को  पहन  पर  इत  न्याय  ने  स्थायी  शर्तों

 पर,  विभिन्न  राज्य  और  सोया  राज्य  क्षेत्रों

 में,  उन  पिछड़े  हुए  जिलो क्षेत्रो  मे,  जिन्हें

 योजना-आयोग  ने  पिर्वारिति  किया  हे,  तथा-

 पिन  छोटे  और  दरमियान  दर्जे  के  उद्योगो

 को  स्थायी  शर्तों  पर  वित्तीय  सहायता
 बेने  की  योजनार्थ  बनाई  हे  ।  योजना  के  भ्रत्तर्गत

 औद्योगिक  एककों  को  (at  प्रतिशत  की

 सामान्य  दर  की  बजाय)  7  प्रतिशत  की

 रियायतों  व्याज  दर  पर  ऋण  दिए  जायेंगे  |

 जो  अन्य  रियायतें  दी  गयी  हे  उनमे  ये  रियायतें

 शामिल  हैं  जैसे  ऋणो  की  वापसी  की  छूट
 की  तीन  वर्ष  की  सामान्य  भ्रमरी  को  पाच  वर्ष

 तक  बढ़ाया  जाना,  (वापसी  की  10-15,

 ६... अ  की  सामान्य  अवधि  की  बजाय  वापसी

 की  भ्र वक् धि  को  15-20  वर्ष  तक  बढ़ाया

 जाता  और  ने  ली  गयी  ऋण  की  शेव  रकम

 के  वचनबद्धता  व्यय  सें  कभी  किया  जाना  q

 चेकरों  थौर  आऋगपलों  का  जिम्मा  सेते  में  संस्थान

 खिमा पेने  के  flee  कम  कमीशन  लेंगी  भर

 इसके  प्रतिक्रिया  वे  पिछड़  क्षेत्रों  में  परिमोष

 लाभों  की  हिस्सा  पूजी  में  प्रपेक्षाकत  अधिक

 घन  लगाएगी।  परियोजना  की  लागत  कौर

 ऋणों  के  माजिन  के  बारे  से  नियोजकों  के

 अंशदान  से  सबधित  सामान्य  शर्तों  में  भी

 ढील  दी  जा  सकती  है

 भारतीय  ओऔद्यागिक  विकास  बैंक  भी

 प्रारम्भिक  रूप  से  उद्यम कर्ताओं  के  लिए

 व्यवहार्यता  सब  रिपोर्ट  तेयार  करते  वे:  लिए
 परामर्शदात्री  सेवायों  का  व्यय  बहन  कर

 सकता  है  क्त  बाद  में  जब  प्रायोजना  लाभ-

 दायक'  तार  पर  पहुंच  जाएगी  इसकी  प्रति-पूर्ति

 हो  सकेगी  1  घोषित  विभिन्न  रियायत  सामान्यत,

 उन  परियोजनाओं  के  दिए  उपलब्ध  दूंगा।

 जहा  परियोजना  को  कुछ  लागत  एक  करोड  रुपए

 से  अधिक'  न  हो  केन्द्रीय  सरकार  ने  भी

 उन  नए  छोटे  और  दर् सियाने  दरजे  के  एकका

 के  लिए,  जा  चुने  हुए  जिलो क्षेत्रों  -  स्थापित

 किए  जाएं,  सीधे  i0  प्रतिशत  अनुदान  या

 राजसहायता  देने  की  योजना  बनाई  है  ।

 रियायती  योजनाओं  के  अलावा,  भार-

 तीय  औद्योगिक  विकास  बैक  ने  पिछड़े  इलाकों

 की  भोश्योगिक  सक्षमता  का  पता  लगाने  के

 लिए  सर्वेक्षण  कार्य  हाथ  में  लिया  है।  महू,

 राज्य  विस  निमसो/बाणिज्यिक  बैंकों  द्वारा,

 छोटे  दरजे  के  उन  एकदो  को  जो  ऋण  गारंटी

 योजना  के  अगर  जाते  है,  दिए  जाने  वाले

 ऋणों  के  लिए  विशेष  रियायती  दर  पर  पुन-

 विश  बदन  करता  है  पिछड़े  हुए  क्षेत्रों

 में,  परियोजना  सम्बन्धी  विचारों  का  पता

 लगाने,  प्रारम्भिक  स्वन हार्प तां  अध्ययन  लेबर
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 करने  तौर  चिस्तृते  परियोजना  का  पर्यवेक्षण

 करने  के  लिए  तकनीकी  परामशेदाक्षी  सेवा

 की  व्यवस्था  करने  के  प्रयोजनाओं,  विकास  बैंक

 में  कोचीन  में  एक  तक रों की  परामर्श  यात्री  सेवा

 केन्द्र  स्थापित  किया  है  भ्रमण  राज्यों  मे  भी

 ऐसे  केद्र  स्थापित  किए  जा  सकते  हैं  ।

 भृत्य  करों  की  बकाया  राशि

 720  थन दाह  प्रधान  :  क्या

 विस  स्त्री  यह  बताने  की  बरपा  करेगे  कि

 3  मार्च,  972  को  प्रत्यक्ष  करो  की  बकाया

 राशि  का  राज्यवार  ब्योरा  क्‍या  है  ?

 जिस  मन्ना लय  में  राज्य  मंत्री  (भी
 के०  कार  गणा)  :  प्रत्यक्ष  करो  के  बारे  मे
 राज्यवार  सूचना  उपलब्ध  नहीं  है  ।  लेकिन

 आयकर  प्र/युकतो  के  कार्य-क्षेत्रों  के  प्र तु तार
 ऐसी  सूचना  उपलब्ध  है  |

 8  मार्च,  i972  को  भाव  कर  की
 सकल  कौर  शुद्ध  बकाया  रकम  के  बारे  भें

 ब्यौरे  सभा  पटल  पर  रखे  1.  विवरण  में

 दिये  प्रिये  हैं  ।  [अ्रस्याकषय  में  रखा  गधा  +

 3  बाच,  1992  को  सकार,  वयिनकरें,
 मरकर  और  Ls  शुल्क  पिछली-वर्तका

 ब...  रात  के आरितमें  दौरे  सका  पहल  पद
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 रखे  पे  विवरण  में  दिये  गये  हैं।  पुफ्राबकय
 में  रखा  प३(  बजर  चस्पा  LT-3790/

 72]

 देश  की  जीसीएन  बोला  कम्पनियों  में  फाइलों  का
 गायब  होना

 72..  थी  सहा दीपक  सिह  वाक्य

 क्या  जिस  मंत्री  यह  बताने  को  कृपा  करेंगें

 कि

 (क)  क्या  देश  को  विभिन्न  बोसा

 कंपनियों  में  बीमा धारियों  स ेसंबंधित  फाइल

 गायन  कर  दो  जाती  है,

 (ख)  क्या  सरकार  द्वारा  इस  मामले  की

 नियमित  रूप  से  जाच  नहीं  कराई  जाती;

 और

 (ग)  यदि  हा,  तो  i97:-72  में

 कितनी  बीमा  कंपनियों  में  हिसाब  की  फाइल

 गुम  हुई  ?

 बित  मंत्री  भी  प्रश वस्त रात  चव्हाण  :

 (के)  से  (ग)  विविध  धीमा  कारोबार
 करते  वालो  की  प्रबन्ध  व्यवस्था  सरकार  हारा
 पतों  हाथी  में  लिए  जाने  की  बादे,  पॉलिसी:
 धार रियो  से  सबंधित  फाइलों  को  क्र  उधार
 ही  जाये  के  ब्यूरो  में  सरकार  को  कोई  शिका-
 बत  नहीं  प्राप्त  हुईं  ।

 शी
 चल  बारे  में

 दिनों  कम्पनियों  से  पूछताछ  की  जा  र  ही  है  भौर
 मौसमी  'संदर्भ  जरा  भागी  1... अ  सूरतों
 उपच्रका: हिते |...  हो  हर  1... य... अ  1?
 &.......  ।
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 श््न्प  व्यापार  नियम  हारा  आयातित  बस्तियों
 से  कमाया  गया  लाभ

 i723.  श्री  महा  दीपक  सिह  वाक्य:
 थीं  झोंककर  लाल  बरवा  :

 क्या  विदेश  व्यापार  मती  यह  बताने  की
 कपा  करेगे  कि  :

 (क)  क्‍या  गत  तीन  वर्षों  में  आयातित

 वस्तुओं  की  बिक्री  पर  राज्यवार  व्यापार
 निगम  ने  0  प्रतिशत  से  भी  अधिक  लाभ
 कमाया  है;

 (ख)  यदि  हा,  तो  उन  वस्तुओं  के  नाम
 तथा  कमाये  गये  लाभ  का  व्यौरा  क्‍या  हैं,
 आर

 (ग)  उस  के  प्रति  सरकार  की  क्‍या
 प्रतिक्रिया  हैं  ?

 विदेश  व्यापार  मंत्रालय  में  उपमंत्री

 (श्री  ए०  सी  जार्ज):  (क)  ओऔर(ख)  जिन
 मदों  की  बिक्री  पर  राज्य  व्यापार  निगम  ने  गत
 लीन  बपी  में  i0  प्रतिशत  से  ग्रसित  लाभ
 अजित  किया  है,  उनको  दर्शन  वाला  एक
 विवरण  संलग्न  है  ।

 (ख)  राज्य  व्यापार  निगम  द्वारा  पाया-

 तित  विभिन्न  प्रकार  के  कच्चे  माल  पर  कमाये

 जाने  वाले  लाभ  की  मात्रा,  कीमत  पुनरीक्षण
 समिति  द्वारा  निर्धारित  मा गैदर्शी  सिद्धान्तों

 कै  आधार  पर  निर्धारित  की  जा  गे  हूँ  ।  यह

 समिति  रायात-निर्यात  के  मुख्य  नियंत्रक  की

 अनीता  में  स्थापित  की  गई  है  झर  इसमें

 भ्रौधोगिक  विकास  मंत्रालय  के  प्राथमिक  सलाह-

 कार,  विकास  झोवुषन  (लघु  उद्योग),  तक-

 मांकी  विकास  के  महा  निदेशक,  तथा  झा धिक

 जहा  कम्स,  विदेश  व्यापार  मतालय  के

 गतिविधि  संदर्भ  के  रूप  शामिल  है  &

 विवरण

 (1)  वे  रायात  दे,  जिन  पर  969-70
 के  दौरान  0  प्रतिशत  से  पअभ्रध्िक
 व्यापार  लाभ  कमाया  गया  तथा  प्रतीत
 की  गयी  कुल  लाभ  राशि  —

 (लाख  छह  में)

 मद  जीत  लाभ

 l  कृत्य  उत्पाद  808.  79

 2.  सामान्य  उत्पाद  2  36

 3  रासायनिक  पदार्थ  83  28

 (2)  वे  आयात  दे  जिन  पर  970-7  के
 दौरान  i0  प्रतिशत  से  प्रतीक  व्यापार
 लाभ  कमाया  गया  तथा  अजित  की  गई
 कुन  लाभ-राशि

 मद  ग्रसित  लाम

 (लाख  रु०  में)

 l  87  उत्पाद  726  97

 2  रासा प्रतिक  पदार्थ  74  82

 3  इंजीनियरी  माल  2.57

 4  वस्त्र  धागा  92.26

 (3)  वे  आयात  सं  जिस  पर  i97.-72%
 दौरान  जु  प्रतिशत  से  अधिक  लाभ
 कमाया  गया  तथा  अजित  को  गई  कुल
 लाभ  राशि  ol

 (लाख  रु०  मे)

 मद  जीत  लाभ

 L.  कृष्य  उत्पाद  627,  97

 2.  रासायनिक  पदार्थ  78.8

 3.  प्रौषध  तथा  भेष॑ज  7.58

 5.67 4  औद्योगिक  उत्पाद
 a,
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 गत  हीनों  में  हुण्डी  तथ  always  goes  abegging  and  the  foreign ra  तीन  म
 में

 यन  एयरलाइंस  तथा
 tourists  are  always  given  preference

 एयर...  इण्डिया  के  दुर्घटना  ग्रस्त  हुए  in  the  matter  of  allotment  of  accom-
 modation:  and

 विमानों  की  संख्या
 (b)  if  so,  .what.-was  the  Indian.

 occupancy  of  the  5-Star  hotels  in  the:
 L724  श्री  सिंह  दीपक  सिह  शाक्य  :  country  during  the  last  three  years?

 vragen  और  नागर  विमानन  मंत्री.  cue  MINISTER  OF  TOURISM:

 यह  बताने  की  क्वीन  करेंगे  कि  :  AND  CIVIL  AVIATION’  (DR.
 :  KARAN  SINGH):  (a)  Depending:

 upon  seasonal  and  other  |  considera-
 x

 =  3
 tions  .some  rooms  do  remain  -  vacant

 (क)  गत  तीन  महीनों  में  इण्डियन  in  the  luxury  hotels.  In  order  to-

 ॥इन्स  तथा  एम  ब  maximise  our  foreign  exchange  earn-
 एयरलाइन  तथा  ्र  इण्डिया  के  अरब  तक

 ings  Government  would  like  as:
 कितने  विमान  दुर्घटनाग्रस्त  हुए;  आर  many  hotel  rooms  as  possible  in  the:

 luxury  hotels:  to  be  occupied.  by~
 foreigners.

 दुर्घटनाओ ंगें  (0)  It  is  estimated  that  approxi--
 (a  )  इन  के  फलस्वरूप

 mately  30  per  cent  of  rooms  in  luxury
 जान-माल  .की  कितनी  क्षति  हुई  ?  class  hotels  are  occupied  by  Indians.

 The  scheme  for  enhancing  tariff  by’
 33  1/3  per  cent  where  the  bill  is  paid:

 पर्यटन  और  नागर  विमानन  मंत्री  (डा०  in  Rupees  has  been-deferred  for  the
 =  time  being.

 कर्म  सिह)  :  (क)  और  (ख).  |  अगस्त,
 3  Loan  oOutstandin  against  Rajasthas.

 i972  से  अब  तक  की  अ्रवधि  के  दौरान  a
 .  हें

 1726.  SHRI  N.  K.  SANGHI:  Wilt
 एयर  इण्डिया  का  कोई  विमान  दुर्घटनाग्रस्त  the  Minister  of  FINANCE  be  pleased.

 नहीं  हुआ  ।  किन्तु  जहां  तक  इण्डियन  एयर-  —
 0  State:

 (a)  the  total  amount  of  loan  owt-
 लाइट्स  का  सम्बन्ध

 है,
 उत्तरी  एक  एफ़-&  a  standing  against  Rajasthan  States

 विमान  वी  ०टी  डी  ०एम  ०ई०  I-8—-972  out  of  the  loan  advanced  by  the  Cen-
 a  ae  tral  Government  and  the  centra¥

 को  दिल्‍ली  विमान  क्षेत्र  पर  दुर्घटनाग्रस्त  हुमा  financial  institutions,  separately,  to

 जिसमें  में
 the  State;

 था  जिसमें  विमान  में  सवार  चार  कार्मिक  और
 है.  जवां;

 4  यात्री  सभी  मारे  गये  ।  (b)  the  percentage  of  these  loans-
 compared  to  the  annual  income  of  the
 State  and  the  amount  of  money  the
 State  Government  is  paying  by  way

 -
 of  repayment  and  interest;  and Indian  occupancy  of  Five-star  Hotels  ee  ,

 in  the  Country  (c)  whether  the  Centre  propose  -t&
 staggering  the  period  of  loan  re-

 1725.  SHRI  N.  K.  SANGHI:  Will  Payment  to  ease  the  present  financiaS
 d  he  State? the.  Minister  of.  TOURISM  AND

 Uden  of  the  State

 CIVIL  AVIATION  |  te:
 tans

 i=
 yt  ke

 peed
 te  state

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO.  CHAVAN):

 (a)  whether  in  alf5Star  hotels  (a)  An  amount  of  Rs.  532  crores  ip
 respect  of  Cefitral’  loans  was  sut- nearly  20  per  cent  of  the  capacity  Stana.ng  from  the  State  Government
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 as  on  37-3-97I,  According  te  the
 Finance  “Accounts  of  the  State  Gov-
 ernment,  the  following  loans.
 outstanding  from  the  State  Govern-
 ment  to  various  central  financial  and
 other  institutions  as  on  3l-3-i97l:—

 (Rs.  crores)

 व,  National  Agricultural  Cre-
 dit  Fund  of  Reserve  Bank  - of  India  Fy  2*  कब  हड

 2.  Life  Insurance  Corporation
 India  i  9°23

 3.  Nvional  Co-ov02rative  De-
 velopmert  Co  poration  .  2°42

 4.  The  Khadi  and  Village
 industries  Commission  Oror

 se  Lhe  Ce-tral  Warehousing
 Corporation,  7  0562

 TOTAL

 (b)  The:total  receipts  of  the  State
 Government  ..during  1970-71  are  given
 below:

 Receipts
 (Rs.  crores)

 t.  Consolidated  Fund
 (a)  Revenue  I68-  85
 (b)  Public  Debt  and

 Loans  and  Advances  336-68

 2.  Contigency  Fund(net)  Or0r

 3.  Public  Account  (net)  I4°22

 TOTAL  §I9°76

 The  loans  outstanding  referred  to  in
 (a)  above  constitute  about  05  per
 cent.  of  the  total  receipts  of  the  State
 Government.  “During  970-7l  the
 State..Government  repaid  to  _  the
 Centfe  Rs.  85.I6  crores  on  account  of
 loans  and  paid  Rs.  24.92  crores  “as  in-
 terest.  They.  repaid.  Rs.  7]  lakhs  to
 the  autonomous  bodies  and  paid  —in-
 terest’  amounting  to  Rs.  69  lakhs  to
 them  during  the  same-year.

 (९)  The  question  of  repayment  of
 loans  gtantéd  to‘  various  “States  -by

 Were.

 or
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 the  Central  Government  ‘has  since:
 been  referred  to  the  Sixth  .  Finance:
 Commission.

 Demands  for  Indian  Shoes  in  Foreign
 Countries

 1727,  SHRI  RANABAHADUR
 SINGH:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state:

 (a).  whether  there
 mand  for  Indian
 countries;

 is  a  good  de--
 shoes  in  foreign.

 (b)  if  so,  the  names  of  the  countries
 fo  which  India  is  exporting  shoes;
 and

 (ce)  the  amount  of  foreign  exchange
 India  is  earning  annually?

 THE  DEPUTY  MINISTER  IN.  THES
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.C.  GEORGE)  (a).  Yes,
 Sir

 “(b)  USSR,  USA,  UK,  Canada,  Aus-
 tralia,  Zambia,  UAR  and  Nepal.

 (c)  Exports  of  shoes
 canvas  shoes)  during  the
 yearg  were  as  follows:—

 (including
 last  three

 1969-70  Rs.  9-23  crores

 ~I970-7I  Rs.  tr  ag--y5

 97  I-72  Rs.  TISFG:.,,

 Production  of  Minimum  Quality  of
 Coarse  Cloth

 1728.  SHRI  PAMPAN  GOWDA:
 Will  the  Minister  f  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  ‘whether.  some  textile  mills  in
 the  country  -have  not.  produced.  _  the
 minimum  quantity  of  coarse  cloth

 “required  “ander  the  ‘regulations;  and.

 (b)  4f  so,  thesname:  of»  such  textile
 wHHs  atid  thecreaction  of  Government

 ‘*thieret6?  a
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 GAEKWAD:  ~  Will  the

 been  becoming:
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 ‘THE  DEPUTY  MINISTER  IN  THE.
 “MINISTRY  OF  FOREIGN.  TRADE
 (SHRI  A.  C,  GEORGE):  (a)  Under

 ‘the  scheme  in  force:  with  effect  from
 Ist  June,  I97l,  the  industry’s  com-

 ‘mitment  to  produce  100  million  sq.
 “metres  of  controlled  cloth  every  quar-
 ‘ter  is  being  fulfilled.

 (b)  Does  not  arise.

 ‘Inconvenience  caused  to  Public  due
 to  Rescheduled  Flights  of  Indian  Air-

 lines

 i729.  SHRI  FATEHSINGHRAO
 sGAEKWAD:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be

 pleased  to  state:

 (a)  whether  the  Indian  Airlines
 flight  schedule  effective  from  15th

 June,  972  was  suddenly  rescheduled
 on  7th  July  without  prior.  public
 notice  despite  the  announcement  that
 the  former  schedule  would  be  in
 force  for  a  year;  and

 (b)  if  so,  the  reasons-therefor  and
 ‘the  steps  taken  or  proposed  to  be
 taken  to  avoid  such  changes  in
 future?

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  and  (b).  Yes,

 Sir.  The  schedule  was  changed  to
 enable  aircraft  to  be  available  for
 other  sectors.  Indian  Airlines  are
 now  stablising  the  issue  of  their
 schedules  and  are  making  efforts  to
 ensure  that  changes  are  not-made  at
 short  notice.

 Foreign  Tours  by  Ministers  and
 Officers

 FATEHSINGHRAO
 Minister’.  of

 FINANCE  be  pleased  to  state:

 (a):owhether  -  Foreign.  Tours  bythe
 Ministers  and  Officials  have:  of  .  late

 pvery.  expensive,  in
 क  terms  of:  foreign:  exchange  and  prov-

 -ing  a.  drain  on  the  meagre  resounees
 -of  the  country;

 “NOVEMBER.  24,  4973
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 (b)  the  steps,.  which  Government
 propose.,  to  take  to  reduce  their
 number  to  the  barest  minimum;  and

 (c)  the  amount  of
 together  with  the  foreign  exchange
 component  thereof,  incurred  on  the
 foreign  tours  of  Ministers  and  Gov-
 ernment  Officials  and  on  the  Official
 Delegations  sent  abroad  during.  -  the
 current  year  so  far?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  and
 (b).  ‘The  need  for  achieving  maxi-
 mum  possible  economy  in  expendi-
 ture  on  deputations  abroad  ‘has  been
 continually  engaging  the  attention
 of  Government.  A  rigorous  —  proce-
 dure  has  been  laid:  down  for  clear-
 ance  of  such  proposals.  They  are
 required  to  be  approved  by  a  Commit-
 tee  of  Senior  Secretaries  in  the  case
 of  Government  officials  and  at  the
 level  of  Finance  Minister/Prime
 Minister  in  the  case  of  ©  Ministers.
 Strictest  parameters  are  applied  in
 judging  the  necessity  for  a  deputation
 abroad  and  the  estimates  of  expendi-
 ture  are  closely  scrutinised  and  kept
 to  the  minimum.

 (c)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  it  is  avail-
 able

 Findings  of  Mid-year  Economic  Re
 view  og  N.C.A.E.R.

 73l.  SHRI  SAMAR  GUHA:
 SHRI  JYOTIRMOY  BOSU:

 “Will  the  -Minister  ur  FINANCE  be
 pleased  to  state

 (a)  whether:  the  attention  of  Gov-
 ernment  has  been  drawn  to  the.  latest

 “mid-year  review  published.  by~
 National  Council  “of  Applied’  Econo-
 mic  Research

 expenditure,

 a

 a
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 (c)  the  reaction  of  Government
 thereto  and  the  steps  proposed  to  be
 taken  to  enhance  the  rate  of  growth
 of  production  of  basic  and  essential
 commodities?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN).
 (a)  Yes  Sir.  An  article  entitled  “A
 Brief  Mid-year  Review  of  the  Indian
 Economy”  appeared  in  the  October
 49792  issue  of  Margin,  a  quarterly  pub-
 lication  of  the  NCAER.

 (b)  The  main  conclusions  of  the
 article  are  briefly  as  follows:

 Due  to  our  having  suffered  a  poor
 monsoon  this  year  there  has  been  a
 rise  in  prices  which  has  become  a
 major  challenge  which  the  Gov-
 ernment  and  the  people  have  to
 face.  The  Government  should  am-
 plement  a  concerted  policy  for
 arresting  any  further  increase  An
 essential  part  of  this  policy  should
 be  to  slow  down  the  growth  of
 money  supply,  another  should  be  to
 carry  out  productive  schemes  quick-
 ly  and  a  third  may  be  greater  con-
 centration  on  the  increase  in  out-
 put  of  food  articles  other  than  ce-
 reals  While  the  effects  of  the  poor
 monsoon  may  not  be  as  calamitous
 as  they  mught  been  a  decade  ago,
 foodgrains  production  in  =  ‘1972-73,
 is  likely  to  be  two  or  three  mullon
 tonnes  less  than  in  1971-72,  How-
 ever,  due  to  our  having  a  large
 buffer  stock,  and  as  a  result  of  the
 spread  of  new  agricultural  prac-
 tices,  the  situation  ought  to  be
 manageable,

 In  industrial  production  there
 has  no  doubt  been  some  improve-
 ment;  production  during  January
 to  April  4972  shows  an  mcrease  of
 over  7  per  cent  compared  to  the
 same  months  of  97i--but  an  im-
 portant  reason  for  this  rise  is  the
 increase  39  the  production  of  cotton
 yarn  and  textiles,  and  the  indus-
 trial  climate  has  still  not  taken  a
 clear  aspect  of  confident  growth.

 Finally,  it  is  essential  that  large
 imports  of  essential  requirements
 should  be  planned  for  mght  from
 now,  even  though  the  effat  may
 be  felt  next  year  rather  than  in  the
 rest  of  the  year

 (c)  While  the  Government  broadly
 agree  with  the  assessment  made  in  the
 Council’s  study,  there  are  some  signi~
 ficant  areas  where  it  has  differences
 of  opmion  For  example,  the  revival
 an  industrial  production  ३38  not  prin-
 cipally  confined  to  cotton  textiles  as
 stated,  but  is  fauly  widespread
 Nevertheless  the  Government  re-
 cognises  the  need  for  stepping  up
 production  m_  all  sectors  and  has
 alieady  taken  a  number  of  steps  such
 as  the  implementation  of  the  Crash
 Rab:  Programme  and  adoption  of  the
 package  approach  for  mcreased  pro-
 duction  of  oilseeds  Imports  of  rape-
 seed  and  palm  oil  have  been  arranged
 Incentives  have  been  given  to  both
 sugarcane  growers  and  sugar  mills,
 and  production  of  sugar  this  year  is
 running  higher  than  last  year,  The’
 Government  announced  on  3rd  Octo-
 ber,  972  the  addition  of  ]  more  in-
 dustnes  to  the  last  of  54  smportant  in-
 dustries  for  which  a  liberalised  licens-
 ing  policy  was  adopted  in  January
 ‘1972,  To  check  the  declinmg  trend
 of  output  m  the  Indian  Iron  and
 Steel  Company  the  Government  has
 taken  over  its  management  some
 months  back.  A  step  towards  the
 commissioning  of  the  Bokaro  Steel
 Piant  has  been  taken  with  one  of  its
 blast  furnaces  going  into  eperation
 in  October  ‘1972,  The

 ome  naar
 nent  of

 46  sick  textile  mille  was  taken
 over  recently  by  the  National  Textile



 that  of  trade  and  commerce  with
 -China;

 (b)  if  so,  the  proposed
 “thereof;  and

 outlines

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 “MINISTRY  OF.  FOREIGN  TRADE

 (SHRI  A.  C.  GEORGE):  (a)  to  (c).
 The  Government  has  consistently  ex-
 pressed  its  desire  to  normalise  rela-
 tions  with  China,  including  trade
 relations.  There  has,  however,  been
 no  response  from  China  so  far.

 Steps  Formulated  to  restore  Import-
 ance  of  Calcutta  Airport

 1733.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  TOURISM  AND  CIVIU
 AVIATION  be  pleased  to  state:

 (a)  whether  during  the  iast  meeting
 -of  the  Consultative  Committee  held  in
 “Calcutta  the  issue  of  restoration  of  the
 ‘importance  of  Calcutta  Airport  was
 discussed;  a

 ‘(b)  Whether  ‘the  State  ~  Government
 held  any  discussion  with  his  Ministry

 in  this  regard

 (c).if.,  soy  :the.salient.  features  of  the
 issues:.discussed;  :.and

 or  contem- (a)  the  steps  formulated

 “importance  of ‘plated:  to.  restore.  le
 Calcutta  Airport?

 we
 ae
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 Corporation...  The  Government.  have  THE.  MINISTER  OF  TOURISM
 also  adopted.  measures  to.  reduce  AND  CIVIL  AVIATION  (DR.  KARAN.
 liquidity  in  the  economy,  and  the  SINGH):  (a)..  Yes,  -Sir,  A
 growth  of  money.  supply  during  the  ats

 -slack  season  -  this  year.  has  been
 @

 (b)  and  (ce).  ‘Shri  Tarun  “Kanti
 markedly  lower  than  last  year.  hosh,  Minister  for  ‘Commerce,  ‘Ind@us-

 tries  and  Tourism,  Government  of
 West  Bengal  met  the  Minister  of  Tou-

 Renewals  of  Trade  Relations  with  rism  and  Civil  Aviation  in.  New  Delhi
 China  on  27th  July,  972  an@  discussed  with

 him  matters  concerning  civil  aviation
 1732.  SHRI  SAMAR,  GUHA:  Will  and  tourism  including  the  problems  of

 -the  Minister  of  FOREIGN  TRADE  Calcutta  Airport.
 a  ee  er

 (d)  Government  are  anxious  to  pre--
 (a)  whether  Government  have  serve  the  importance  of  Calcutta  air-

 made  any  renewed  efforts  for  re-  pect.  A  moccrn  international.  termi-
 suming  economic  relations,  including  Nal  building  and  a  control  tower

 have  been  construted  at  a  cost  of
 nearly  2.5  crores.  An  Airport  Hotel
 ig  under  constructed

 Air  India  has  started.  operating.  one
 west-bound  flight  originating  from  Cal-
 cutta,  on  the  route  Calcutta-Bombay-
 Cairo-Geneva-London,  The  flight  is
 operated  on  every  Friday  with  Boeing
 707  aircraft.

 India’s  Foreign  Debt

 734.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  the  interests  on  foreign  loans
 paid  in  497  and_972  and  payable  in
 the  remaining  period  of  972  and  in
 1973  to  different  bodies;

 (b)  the  time  schedule  to  repay  all
 foreign  debts  and  make  the  country
 self-reliant?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R
 GANESH).  (a)  A  statement  is  Jaia  on
 the  Table  of  ‘the  Housé:~  [Placed  in
 Library.  ‘See  No.  LT=379i/72].

 (5)  The  time:  schedule  of  repayinent
 of  foréign  debts  depends  on  the  terms
 ofthe  loans  ang:  ¢redits
 able  ~  proportion  ‘o¢  loans  a
 received  ‘by  प्
 terms  with”  “maximum  repayment

 “A  consider-=*
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 -periog  of  50  years.  Thus,  repayraent
 of  debt  already  contracted  will  be
 spread  over  this  time  period.  The
 objective  of  self-reliance  in  the  sense
 of  reaching  a  zero  net  aid  position  will
 necessarily  be  reached  earlier  than

 “this.

 Crash  Programme  for  Exports  te
 U.S.A.

 1735.  SHRI  M.  KATHAMUTHU:  Will
 the  Minister  of  FOREIGN  TRADE  be
 @leased  to  state:

 Trade  Development
 Authority  had  launcheq  in  April  last
 a  crash  programme  of  exports  to  the

 “SIS.A.;

 (a)  whether  the  T

 (b)  if  so,  the  aims  of  the  crash  pra-
 gramme;  and

 (९)  the  progress  achieved  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 {SHRI  A,  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  The  aim  of  the  crash  programme
 as  to  develop  the  exports  of  8  selected
 groducts  from  India  to  the  U.S.A.  from
 the  level  of  about  Rs.-7.7  croreg  in
 4970-7il.  to  about  Rs  22.3  crores  in
 1972-73  and  about  Rs.  5]  crores  in
 (1974-75.

 (९)  Export  orders  for  g  value  of
 Rs.  9.5  crores  were  received  by  the
 clients  of  the  Trade  Development
 Authority  during  the  periog  Aprii-
 September,  972  for  delivery  in  1972-

 os

 “Recommendations  of  Tourist  Deyelop-

 ment  Council  Regarding  Recognition

 06  Appreveg,  Travel  Agents  as  part  of
 -Export  Industry

 1736.  SHRI-M.  KATHAMUTHU:  Will
 *fhe;Minister  of  TOURISM.AND  CIVIL
 AVIATION  be  pleaseg  to.  state:

 “(a)  whether  the  Tourism  Develop-
 zment  Council  has  ‘recommended  that
 Travel  Agents  approved  by  the  Centre

 Table

 be  fully  récognised  ag  part  of  ad  ex-
 port’  -industry’.and.  all  fiscal  and.  tax
 benefits  applicable  to  other  export  in-
 dustries  be  extended  to  them;  and

 (b)  if  so,  what  ig  Government's
 decision  thereon?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  The  J5th  meet-
 ing  of  the  Tourism  Development  Coun-
 cil  held  in  Panaji,  Goa,  in  October

 1972  resolveg  that  “Travel  agents  ap-
 proved  by  the  Government  of  India  be
 fully  recognised  ag  part  of  an  export
 industry  and  all  fiscal  and  tax  benefits
 as  applicable  to  other  export  indus-
 tries  be  given  to  them”.

 (b)  The  recommendation  is  under
 the  consideration  of  the  Government.

 Opening  of  New  Branches  of  Nationa-

 lised  Banks

 1738.  PROF.  NARAIN  CHAND  PA-
 RASHAR:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  names  of  the  new  Branches
 opened  by  the  Nationaliseq  Banks
 during-  the  first  0  months  of  the
 calendar  year  1972;

 (b)  whether  these  banks  had  fixed

 any  target  for  opening  new  branche
 in  the  country  for*the  calendar  year
 1972;  and

 (९)  if  so,  whether  there  is  any  gaD
 between  the  target  ang  the  actual  per-
 formance?

 THR  MINISTER  OF  FINANCE
 (SHRI.  YESHWANTRAO  CHAVAN:
 (a)  The.  information  as  on..30-9-972
 is  given  in  the  statement  laid  on  the

 of  the  House.  [Placed  in
 Library.  See  No.  LT-3792/72].

 (b)  and  (c).  While  no  specific  tar-
 get  for  branch  expansion  by  nationalis-
 ed  banks  as  such  wag  set,  for  the  coim=~
 mercial  banks  “as  a  ‘whole  it  was  anti-
 cipateg  that’  about’  500  offices  would
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 be  opened  by  them  during  the  calendar
 year  1972.  By  the  end  of  September,

 edo72,  commercial  banks  had  opened
 3052  offices  and  current  expectations
 are  that  by  and  large  the  earlier  anti-
 cipation  of  i500  new  offices  would  be
 substantially  realised.

 Proposal  to  Construct  g  Chain  of  Public
 Sector  Hotles  for  the  Promotion  of
 «  Tourism  during  Fifth  Plan

 1739.  SHRI  K.  BALADHANDAYU-
 THAM:  Wilk  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state

 (a)  whether  there  is  any  proposal  to
 construct  a  chain  of  public  sector
 hotels  in  the  country  for  the  premo-
 tion  of  tourism  during  the  Fifth  Plan;

 (b)  if  so,  the  number  cf  hotels  to
 be  constructeq  and  their  location;  and

 (cy  the  estimated  cost  of  the  propo-
 sal?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (008.  KARAN
 SINGH):  (a)  to  (ec).  Proposals  for
 the  construction  of  hotels  ini  the  pub-
 lic  sector  during  the  Fifth  Plan  period
 are  being  worked  out.

 Names  of  Foreign  concerns  using
 “National”  Words  in  their.  Names

 1740.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  COMPANY  AF-
 FAIRS  be  pleaseg  to  state:  |

 "(ay  the  names  and  other  particulars
 ‘of  foreign  companies  which  have  been
 -allowed.  to  use  words  like  ‘India’
 ‘Hindustan’  and  such’  other  “National”
 words  in  the  names  ‘of  their  ‘firrns:
 and  eee

 (b)-  the.  reasons  -  for  which  .  such
 words  have  -been  allowed  to  be  used
 by  foreign  firms  and  under  whose.  pres-_
 sure  and  the  steps  Government  pro-
 pose  to  take  in  this.  regard?
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 THE  MINISTER  OF.  COMPANY  AF--
 FAIRS:  (SHRI  RAGHUNATHA  RED-~-
 DY):  (a)  and:  (b).  Foreign  companies
 as  defined  in  Section  59l  of  the  Com--
 panieg  Act,  1956,  are  companies  incor-
 porateg  outside  India  under  the  Laws=

 concerned  foreigr:
 its  incor--

 applicable  to  the
 company  in  the  country  of
 poration.
 ernment  of  India  is  necessary  for  in-
 ‘corporation  of  such  foreign  company

 of  origin  with  the
 “Hindustan”  an&

 country
 “India”,

 in  the

 of  their  names.  Such  foreign  com-
 panies  can  establish  a  vlace  of  busi-
 ness  in  India  if  the  provisions  of  Part”
 IX  of  the  Companies  Act,  956  are~
 complied  with.

 Procedure  for  Importing  Steel

 i74.  SHRI  BANAMALI  PATNAIK=:
 SHRI  R.  S.  (PANDEY:

 Will  the  Minister  of
 TRADE  be  pleased  40  state:

 (a)  whether  the  procedure  laid
 down  for  importing  steel  ig  cumber=
 some  and  time-consuming;

 (b)  if  so,  the  reaction,  of  Govern--
 ment  thereto;  and

 (c)(the  steps  taken  or  proposed  to
 be  taken,  for  speedy  disposal  of  appli-
 cations.  for  import  licences?

 THE  DEPUTY  MINISTER  IN  THE:
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI.A.  C.  GEORGE):  (a)  to  (e).  In
 framing  the  import  policy;  special  em-
 phasis  has  to  be  given  on  the  availa--
 bility  of  foreign  exchange  and  import:
 substitution.  In  view  of  this,  certain:
 checks  and  restrictions  are  required  to
 be  exerciseq  to  ensure  that  no  import
 is  allowed  of  items  which  the  country
 can  do  without  or  are  available  indi-
 genously.  The  procedure  has  beer
 simplified  to  ensure  expeditioug  dis--

 applications  to  the  extent
 possible  within  the  constraint-of  ftreign
 exchange  availability  and  import.  sub--

 impli i

 No  permission  of  the  Gov-~

 FOREIGN”
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 for  issue  of  licences  for  steel,  items,
 ‘the  following  special  measures  have
 been  taken  to  ensure  timely  supply  of
 steel  itemg  for  export  production  as
 well  as  for  meeting  the  requirements
 of  the  actual  users:—

 ql)  A  Special  Committee  on  Steel,
 consisting  of  the  representatives  of
 the  Ministries  concerned,  scrutinises
 and  gives  clearance  for  import  of
 steel  items  by  individual  parties  and
 for  distribution  of  imported  steel  in
 the  case  of  bulk  imports  through  the
 canalising  agencies.

 (2)  Under  a  Special  Scheme,  sup-
 ply  of  imported  steel  is  being  made
 to  registered  exporterg  to  enable
 them  to  execute  firm  expurt  orders
 for  which  the  requisite  quantum  of
 indigenous  steel  is  not  available.
 The  progress  of  the  Scheme  is  being
 reviewed  regularly  and  remedial
 measures  are  being  taken  to  si:npli-
 fy  the  procedural  formalities  involv-
 ed,

 (3)  A  Steel  Bank  has  been  step  up
 under  the  Hindustan  Steel  Ltd.  to
 make  off-the-shelf  supplies  of  criti-
 cal  and  strategic  categories  of  steel
 items  required  by  actual  users  both
 in  the  private  as  well  as  public  sec-
 tors  for  the  execution  of  priority
 major  projects.  The
 the  Scheme  is  to  help  reduce  delays
 in  matching  priority  demands  and
 actual  availability  in  terms  of  time.

 Allocation  of  Foreign  Exchange  for
 LC.S.  Officers

 ‘1742,  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether.  LC.S.  Officers  while  go-
 ing  abroad  are  entitled  to  foreign  ex-
 change  to  unable.  them  to  undergo

 “wiedical  treatment

 (9)  ig  so,.the  number  ‘of  LCS.  Offi-
 ‘ders.  who  have  availed  themselves  of

 "this  facility  during-the  last  three  years
 ;  .gnd-the  ‘aiviount  of  foreign  exchange

 “oc  lgdinétiontéd  for  the  purpose;

 2547  LS.
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 (c)  the  ailments  for  which  such
 facilities  are  allowed  and  whether
 there  is  any  ceiling  for  an  individual's
 entitlement  to  the  same;  and

 *

 (d)  the  steps  proposed  to  be  taken
 in  regarg  to  the  outflow  of  foreign
 exchange  for  medical  treatment  in
 general?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  There  is  no  special  policy
 governing  either  the  procedure  or  en-
 titlement  of  I-C.S.  Officers  for  release
 of  foreign  exchange  for  medical  treat-
 ment  abroad.  I.C.S.  Officers  are  sub-
 ject  to  the  same  policy  regarding  re-
 lease  of  exchange  for  medical  treat-
 ment  abroad  to  which  others  are  sub-
 ject.

 (a)  Policy  regarding  release  of  for-
 eign  exchange  for  medical  treatment
 abroad  ig  already  restrictive  and  ex-
 change  is  released  based  on  certitica-
 tion  by  medical  authorities  to  the  effect
 that  either  facilities  for  treatment  in
 India  are  not  available  or  that  in  spite
 of  the  best  treatment  available  in  India
 No  improvement  has  taken  place  ang  it
 ig  necessary  ip  the  interest  of  the  hea-
 lth  of  the  patient  to  seek  treatment
 abroad.  While  some  instances  of  abuse
 of  this  facility  have  come  to  notice  and
 action  hag  been  taken  under  the  regu-
 lations,  the  present  policy  does  not
 result  in  a  large  outflow  of  foreign  ex-
 change.

 Agreements  for  Credit  from  Inter-
 national  Development  Association

 743.  SHRI  R.  S..  PANDEY:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  agreements  for  two
 credits  have  been  signed  with  the  In-
 ternational  Development.  Association
 for  industrial  and  shipping  develop-
 ment  in  India;

 (b)  if  so,  the  terms  and  conditions
 thereof;  and
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 (९)  how  for  it  is  going  to  help  in
 development  of  industries  in  the  coun-
 try?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  Two  credits  have  been  signed  with
 the  International  Development  Asso-
 ciation  for  Industrial  Imports  and
 ucquistlion  of  tankers  by  the  Shipping
 Corporation  of  India

 (b)  The  Industrial”  Imports  Credit
 is  for  an  amount  of  $75  million  and
 the  Shipping  Credit  3५  for  an  amount
 of  $83  million  ‘They  carry  only  a  sei-
 vice  charge  of  3/4th  of  l  per  cent  and
 are  repayable  in  50  years  including  a
 grace  period  of  0  years.

 (९)  The  Industrial  Imporis  Credit
 would  facilitate  imports  of  raw  mate-
 rials,  components,  and  spares  for  fuller
 utilisation  of  capacity  by  industrial
 units  in  certain  priority  industries  in
 the  country  The  Shipping  Credit
 would  help  the  acquisition  of  crude
 and  product  tankerg  by  the  SCI  for
 transport  of  crude  to  the  Indian  Refi-
 neries  and  the  movement  of  refined
 products  to  other  internal  consumption
 centres

 Financial  Assistance  to  K'armers  from
 Nationalised  Banks

 l744.  SHRI  8,  S.  PANDEY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (६७)  whether  small  farmerg  are  not
 getting  adequate  financial]  assistance
 from  the  nationalised  banks;

 (b)  whether  a  deputation  of  small
 farmers  from  Mysore  and  Maharashtra
 recenily  called  upon  him  and  the  Prime
 Minister  to  apprise  them  of  their  diffi-
 culties  in  getting  Joans  from  those
 banks;  and

 (ey  the  stepy  contemplated  to  re-
 move  the  difficulties  of  smatl  farmers
 in  this  regard  and  make  the  procedure
 for  gratiting  leans  by  nationalised
 banks  apn  eafy  one?  ,
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SURIMATI
 SUSHILA  ROHATGI);  (a)  While  ६४०7९
 is  reom  for  considerable  improvement,
 it  would  nob  be  correct  to  say  that  the
 small  farmers  are  not  getting  adeyuate
 financial  assistance  from  the  nationa-
 Used  banks,  The  number  of  borruwal
 accounts  of  farmers  with  holdinga  upto
 6  acres  hag  risen  from  99754  in  970
 to  293478  in  1071,  During  this  period,
 the  amount  of  loans  outstunding  has
 tisen  from  Rs  24.36  croreg  to  Rs  3085
 crores.

 (b)  No  deputation  ot  small  farmers
 ag  such  either  from  Mysore  or  Maha-
 rashtra  has  recently  calleq  upon  either
 the  Prime  Minister  or  the  Finance
 Minister.

 (c)  There  has  been  a  deliberate
 shift  in  the  lending  policy  of  banks
 from  security-onented  lending  to
 production-orienteg  lendiag  which  is
 intended  to  facilitate  smail  land  hol-
 ders,  Among  other  steps  taken  to  €n-
 courage  assistance  to  small  land-hol-
 ders  and  simplifying  procedure  878
 the  provision  of  insurance  cover  to
 bankg  under  the  Credit  Guarantee
 Scheme,  1971,  introduction  of  collec-
 tive  guarantees  in  groups  of  small  far-
 mers  including  share-croppers,  intro-
 duction  o¢  the  differential  rate  of  inte-
 rest  in  specified  areag  for  specified
 Categories  of  farmers  with  holdings
 upto  ome  acre  and  the  active  associa-
 tion  of  banks  with  the  SFDA  and
 MFAL  agencies  in  different  parts  of  the
 country.  The  banks  have  taken  steps
 for  simplifying  thelr  fornis  and  printing
 them  in  the  regional  languages.  They
 also  assist  farmers  in  filling  the  forms
 and  explain  to  them  the  various
 schemeg  adopted  for  thelr  benefit.

 Alfohment  of  Laug  for  cénsteaction  of
 Hotels  in  Delhi

 1948.  SHRI  R.  &  PANDEY:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  Ministry  of  Works
 ena  Housing  has  eanuerked  ि  ह...
 Der  of  sitar  tor  the  ocustgyction  af  2  to
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 ‘star  hotels  in  Delhi  and  place  the
 same  at  the  disposal  of  his  Ministry
 for  allotment  to  the  hotel  entrepre-
 urs,

 (b)  if  so,  the  steps  taken  to  allot
 those  sites  to  suitable  parties;  and

 (c)  the  critieria  for
 land  for  constructing  hotels
 parties  concerned?

 allotment  of
 to  the

 THE  MINISTER  OF  TOURISM  AND
 CIvI,  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (c).  It  is  proposed  to
 reserve  some  sites  in  New  Delhi  for
 the  construction  of  hotels.  The  terms
 and  conditions  tr  the  lease  of  the
 sites  are  being  worked  out

 Loan  from  World  Bank

 i746.  SHRI  9,  D.  DESAi;  Wul  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  India  will  he  gett  ne
 World  Bank  soft  loans:

 (b)  if  so.  whether  the  World  Bank
 hag  sanctioned  the  International  Deve-
 lopment  Association  loans;  and

 te)  if  so,  the  details  thereol  ane
 the  total  amount  of  loa,  India  has
 neceived?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  India  has  been  getting  and  is
 likely  to  get  credits  on  soft-termis  from
 the  International  Development  Asso-
 ciation,  the  soft-lending  affiliate  of  the
 World  Bank.

 {b)  and  (c).  Since  its  establich-
 ment  in  96i,  India  hag  received  from
 the  International  Development  Ass»-
 ciation  credits  to  the  extent  of  S19S1
 million.  These  credits  carry  only  a
 setvice  chatte  of  3th  of  2  per  cent  on
 the  outstanding  balances  and  are  re-
 payable  in  50  years  including  a  grace
 periog  of  0  years.  The  crediis  have
 been  obtained  for  priority  sectors  like
 agriculture,  power,  railways,  transport
 नाप  shipping,  —_  telecommunications,
 fertilisers,  and  industrial  Gevelopment,

 Opening  of  new  Branches  of  Nationa-
 lised  Banks

 Vial.  SIRI  JAGANNAT:  MISHRA’
 Will  the  Minister  of  FINANCE  he
 eased  to  state:

 (a)  whether  there  i,  g  propusel  to
 open  one  Bank  for  every  42,000  por-
 sons  in  the  country,  and

 (b)  the  number  of  new  branches
 apened  in  972  30  tar?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAV.AN):
 (a)  Coverage  of  population  is  one  of
 the  several  criteria  for  opemmny  bank
 branches.  At  the  eng  oi  September.
 3972  the  average  population  per  bunk
 office  in  the  country  as  a  whol»  was
 alread,  below  42,000,

 (b)  During  the  period  January,  4972
 to  end  September,  1972,  1032  new  ofh-
 ces  were  opened  by  comme  cial  banks.

 Decline  in  Exporg  of  Coir  Yarn,  (  offee
 and  Cashew  frem  Cochin

 1748.  SHRI  JAGANNATH  MISHRA
 Will  the  Minister  of  FORFIGN  TRABPE
 he  pleased  to  state

 (a)  whether  export  of  cor  yarn
 coffee  ang  cashew  from  Cochin  has
 considerably  come  down,  and

 (bh)  if  so,  the  reason,  therelor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GHORGE):  (ay  No,  Sir

 (b)  Does  noq  unse

 Benefits  from  India-Egypt-Yugoslavia
 Agteement

 A749.  SHRI  JAGANNAT}  MISHRA:
 Will  the  Mimster  of  FOREIGN  TRADE
 be  pleased  to  state  the  benefliy  achiev-
 eg  from  India-HMgyptYugonlavia  esree-
 ment  on  trade  expansion,  and  econgmic
 coaperation  signed  in  19877
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 THE  DEPLSY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (BHRI  A.  C.  GEORGE):  The  agree-
 ment  has  resulted  in  the  expansion
 and  diversification  of  India's  exports
 ty  Egypt  and  Yugoslavia,  The  possi-
 bilities  for  cooperation  in  the  other
 economic  fields  are  being  explored.

 Proposal  to  Operate  Flights  at  reduced
 rates  to  certain  World  Capitals  by  Air

 India

 1750.  SHRI  VAYALAR  RAVI.  Wul
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleaseg  to  state

 (a)  whether  Air  India  propose  to
 operate  flights  at  reduced  rates  to  cer-
 tain  world  Capitals:

 (b)  if  so,  the  broad  oudlines  of  the
 proposal  and  the  routes  included  in
 the  scheme  together  with  the  general
 criteria  adopted  for  the  sele.tion  of
 the  routes,  and

 (ce)  the  reasons  for  excluaing  Mos-
 cow  from  this  list?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Air-India  has
 a  variety  of  promotional  fares  between
 India  and  other  major  tourist  generat-
 ing  countries.  It  is  also  operating
 charter  flights  to  London  ang  Amster-
 dam.

 (ce).  Group  inclusive  tourist  fares
 are  available  for  Moscow.  This  is
 gonsidered  adequate  for  present  traffic.

 Demand  for  share  ef  power  for
 developing  nations  in

 International  Monetary  Fund

 i78l.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 nt &  (i)  whether  he  stated  in  the  recent
 meeting  of  the  Inteusttational  Monetary
 Fund  that  the  fenctioning  of  the  Inter-
 national  Méndlary  Purel  is  balanced
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 heavily  io  favour  of  the  developed
 nations  and  He  detianded  more  share
 of  power  in  the  International  Mone
 tary  Fund  for  developing  courtri¢s;
 and

 (9)  uf  so,  the  details  theveof  and  the
 reactjon  of  other  developing  and
 developed  countries  to  this  demand?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir.

 (b)  During  the  course  of  my  speech
 at  the  972  Annual  Meeting  of  the
 Board  of  Governors  of  the  IMF  I
 pointed  to  the  gross  imbalance  in  the
 degree  of  influence  that  the  develop-
 ing  countries  exercised  in  the  deci-
 sions  of  the  Fund  and  reiterated  that
 such  a  gross  imbalance  would  not  be
 conducive  in  the  long  run  to  the
 evolution  of  a  satisfactory  type  of
 mutual  cuoperation  between  the
 developed  and  developing  countries,  I
 further  expressed  the  hope  that  the
 coming  discussion  on  _  international
 monetary  reforms  will  a'so  include
 questions  such  as  the  relative  share
 in  quotas  and  voting  rights  and  the
 institution  of  appointed  Directors
 This  and  other  matters  relating  to  the
 reform  of  the  international  monetary
 system  are  to  be  discussed  in  the  re-
 cently  constituted  Committee  of
 Governors  comprising  representatives
 from  developing  and  déveloped  coun-
 tries,

 Strike  by  senior  staff  of  SBI
 New  Delhi

 1752.  SHRI  MUHAMMED  SHERIEPF:
 SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  Whether  there  was  any  sittke
 by  senior  staff  of  State  Bank  of  India
 on  the  300  Ogtober,  WTR

 (b)  if  iy,  the  reayons  for  the  strike:
 and

 (९)  the  steps  taken  by  Government
 in  the  nintter?  |
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)‘to  (९),  Many  members  of  the
 supervising  staff  serving  at  the  vari-
 ous  offices  of  the  State  Bank  of  India
 in  the  Union  Territory  of  Delhi
 abstained  from  work  on  the  3rd  Octo-
 ber  1972,  to  protest  against  the  transfer
 of  certain  individual  officers  in  the
 bank.  The  agitation  has  since  been
 withdrawn.  The  entire  issue  is  being
 discussed  by  the  State  Bank  of  India
 with  the  All  India  State  Bank  of  India
 Supervising  Staff  Federation,  the
 recognised  Union  of  the  bank  to:
 supervising  staff.

 Impact  of  Britain’s  entry  into  European
 Economic  Community  on  her  aid  to

 India

 758  DR,  KARNI  SINGH,  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Britain’s  participation
 in  the  European  Economie  Community
 is  likely  to  endanger  its  aid  to  India

 (b)  if  so,  the  extent  thereof,

 (c)  whether  Britain  has  given  anv
 assurances  in  this  regard  and  if  80,
 the  nature  thereof;  and

 (d)  the  reaction  of  Government
 thereto?

 THE  *  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 Taxes  on  Cinema  Industry

 1754.  SHRI  SAROJ  MUKHERJEE
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  how  many  kinds  of  taxes  are
 levied  on  Cinema  Indystry  by  the

 Centre;

 (b)  hew  the  Central  Government
 distributer  these  taxes  in  fl  “indu&
 try;  and
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 (c)  what  percentage  of  the  revenue
 derived  from  Cinema  Industry  is
 ploughed  back  to  develop  the  Industry
 State-wise  or  region-wise  through  the
 Film  Finance  Corporation  and  other
 agencies  centrally  controlled  for  the
 purpose?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  There  is  no  tax
 levied  as  such  on  the  ‘Cinema  Indus-
 try’  by  the  Centre,  entertainment  tax
 is  a  State  subject.  However,  on
 materials  and  equipments  used  by  the
 Cinema  Industry,  Customs  Duty  is
 levied  on  exposed  and  un-exposed
 cinematographic  films,  cinematographic
 projectors  and  cine  cameras,  Likewise
 there  are  Union  Excise  Duties  on  these
 commodities,  The  rates  of  excise  duty
 differ  in  the  case  of  exposed  films
 depending  on  whether  they  are  in
 black  and  white  or  colour  and  on  the
 number  of  prints  cleared.

 (b)  No  portion  of  Central  duties
 evied  on  materials  and  equipments

 used  by  the  Cinema  Industry  is
 specifically  earmarked  for  that  in-
 dustry

 (c)  20  per  cent  of  the  net  proceeds
 of  all  Central  Excise  Duties  including
 those  mentioned  in  answer  to  part
 (a)  above  are  passed  on  to  States  as
 their  share  under  the  Award  of  the
 Fifth  Finance  Commission,  States*
 share  inter  se  being  as  prescribed  by
 that  Commission.  Apart  from  this  no
 specific  percentage  of  revenue  derived
 is  earmarked  to  develop  the  cinema
 industry  direct  or  through  Film  Fin-
 ance  Corporation  or  other  centrally
 controlled  agencies.

 Indo-Nepalese  Trade  Prospects

 1758,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  6820  on  the  460  May,  972  re-
 garding  the  Indo-Nepalese  trade  pros-
 pects  and  state:

 (a)  the  factors  responsible  for  the
 reduction  in  the  value  of  exports  to
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 Nepal  mn  970-7l  as  compared  to
 169-70  and  1988-68,  and

 (b)  the  value  of  imports  in  1971-72,
 and  what  are  the  prospects  of  exports
 to  and  imports  from  Nepal  in  the
 coming  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C  GEORGE):  (a)  The
 decline  in  India's  exports  to  Nepal
 during  ‘1970-71  was  due  mainly  to  the
 faet  that  there  was  a  time  lag  be-
 tween  the  expiry  of  the  Indo-Nepal
 Treaty  of  Trade  and  Transit  (1960)
 and  the  conclusion  of  a  new  Treaty  in
 August  97l  There  has  been  an  up-
 ward  trend  m  exports  during  97l-72,
 which  wee  of  the  order  of  Rs.  28  44
 creres,  compared  to  Rs  24  crores
 during  1970-71  Rs  27  crores  i
 1969-70,  and  Rs  25  crores  in  1968-69,

 (b)  Impoits  from  Nepal  dung
 1971-72  ‘were  of  the  order  of  Rs.  0  27
 crores  Ht  is  hoped  that  Indo-Nepalese
 trade  would  show  a  growing  trend  in
 the  commg  years

 Demang  made  by  All  India  General
 Insurance  Employees  re.  formation  of
 single  Corporation  og  General  In-

 surance

 756  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  the  General  Insurance
 Employees’  All-India  Assocation  has
 been  demanding  formation  of  one
 single  monolithic  Corporation  of
 General  Insurance  Industry;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  VINANCE  (SHRI-

 “i
 ROHATGD:  (a)

 "

 ~«  rey  The  demand  was  duly  con-
 sidtred  before  the  General  Insurance
 Business  (Nationalisation)  Act,  i972
 was  passed.  The  Act  provides,  inter

 alia,  fou  formation  of  the  General
 Infeurarnee  Corperstion  of  India  ant
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 for  framing  schemes  with  the  object
 of  ultimately  bringing  into  existence
 four  companies  (excluding  the  Cor~
 poration)  carrying  on  general  in-
 surance  business  all  over  India.

 जापानी  लगे  की  तस्करी

 1757.  गई यर  चौधरी  :  क्या
 लिस  मत्ती  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सीमा  शुल्क  विभाग  ने  एक
 ऐसे  गिरोह  का  पता  लगाया  है  जो  जापानी
 धागे  की  तस्करी  किया  करता  था,  जेसा  कि
 दिनांक  ७0  सितम्बर,  972  के  नवभारत
 टाइम्स',  नई  दिल्ली,  के  पृष्ठ  5  पर  छपा
 था,

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  मे
 कितने  व्यक्तियों  को  गिरफ्तार  किया  गया  है,
 और

 (ग)  सरकार  को  इस  तस्करी  से  प्रति

 वर्ष  कितनी  विदेशी  मुद्रा  की  हानि  होती  थी  ?

 विस  मंत्रालय  में  राज्य  मंत्री  ्य
 के०  कार  गणेशा)  :  (क)  सीमाशुल्क  भरी-
 कारियों  मे  प्रमूतससर  मे  i6-9+:972  से
 I-0~972  तक  की  भ्र वधि  में  संश्लिष्ट

 धागे  के  5  मामले'  पकड़े  ।  इन  मामलों  मे
 999  पीले  पकड़ी  गयी  जिनका  मूल्य  बाजार

 दर  पर  36,000/—  to  है।

 (@)  दो  व्यक्ति  गिरफ्तार  किये  गये
 और  मजिस्ट्रेट  द्वार  जमा भित  पर  छोड़
 दि  गये  ।

 (ग)  इस  'प्रकार कें  तस्कर  व्यापार  के
 कारण  सरकार  द्वारा  उठाई  गई  विदेशी  1
 की  हाली  का  विश वक्त रिंग  अनुभाग  देवा
 वाधोह्रारिक  नहीं  है  ।  ss

 द
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 पांचवें  पंचनर्दोय  योजना  में  एक  चय

 अन्तर्राष्ट्रीय  सुबाई  अ  ह! द  निर्माण

 करने  की  योजना

 1758.  भी  ईश्वर  चौधरी  :

 करी  एम  ०  एस०  संजीवी  राव  :

 क्या  पर्यटन  कौर  नागर  विमानन  मती

 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  पांचवी  प्र वर्ष ोय  योजना  मे

 एक  नया  अन्तर्राष्ट्रीय  हवाई  बरड़ा  बसाने  मी

 योजना  है,

 (ब)  यदि  हा,  तो  बह  कहा  पर  बनाया

 जावेगा  और  'उस  पर  कितना  व्यय  होगा

 कौर

 (ग)  यह  कार्य  कब  तक  पूरा  हा  जायेगा

 झोर  हवाई  4  को  यातायात  के  लिए  कब  तव

 खोल  दिया  जायेगा  ?

 पर्यटन  कौर  सागर  बिछावन  मती  (डा०

 करें  खिट)  (क)  से  (ग)  सरकार  श्रीनगर,

 डोली'  तथा  त्रिवेन्द्रम  हवाई  भ्रड्डो  पर

 सुविधाओं  की  व्यवस्था  करते  के  प्रश्न  पर

 विचार  कर  रही  है  जिससे  कि  वे  विदेशी

 पर्यटकों  को  लाने  वाली  सीधी  चार्टर  उडानों

 +  को  सम्भाले  के  थॉमस  बन  सभी  ।

 470

 मेसर्स  मरती  कम्पनी  लिमिटेड  के  1...

 789  नौ  ओवर  चौधरी  क्या

 कम्पनी  कार्य  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  मारुति  लिमिटेड  +  1000  से

 प्रतीक  अश  खरीदने  वाले  व्यक्तियो/फर्मो
 के  नाम  क्या  है.  श्र

 (ख)  क्ति-कन  सरकारी  तथा  प्री-

 सरकारी  कलीग  संस्थानों  तथा  बैठो  से  मारुति

 लिमिटेड  को  मिलती-कितनी  राशि  ऋणों  +

 कप  में  मिली  हैं  ?

 कितनों  कार्य  सो  (भो  रघुनाथ  रेडी)  :

 (ब)  The 72  तक  ब्रणा मे  आबटा  के

 नवीनतम  विवरणानसार,  मेसर्स  मार लि  लिमि-

 टेड  के  .000  साम्य  भ्रमों  श्धिव  धारित

 अ्रशधारियों  के  नाम,  सभा  पटल  पर  रखे  गये

 विवरण-पत्त  में  दिये  जाते  है  प्रिम्भालय  में

 रखा  गया  |  दे  लिय  साया  L  T-  793/72]

 खि)  किसी  अधिनियम  :956  के

 प्रश्नगत  यह  कम्पनी  4  7971  का

 पंजीकृत  की  गई  थी  शौर  उसका  प्रथम

 तुला-पत्र  प्रभी  देश  नहीं  है,  मत  कम्पनी  द्वार।

 सरकारी  धौर  अ्रधेसरवारी  ब्िनीय  संस्थान।

 और  बैकों  से  लिबि  गये  ऋण  के  लेखा  परीक्षित

 साकरे  उपलब्ध  नही  है  ।
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 जर्मन  जनवादी  गणतंत्र  ते  शाया

 व्यापार  अतितिधिसंश्ल

 i760.  of  ईयर  चौधरी  :

 शी  fo  Ro  लिये  पाटिल  :

 क्या  विदेश  व्यापार  मंत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्या  जमीन  जनवादी  गणतंत्र  से
 एक  प्रतिनिधिमंडल  प्रक्तूबर,  i972  मे
 भारत  पाया  था;  शौर

 ख)  यदि  हां,  तो  उक्त  प्रतिनिधिमंडल
 के  साथ  हुई  बातचीत  की  मुख्य-मुख्य  बातें
 क्‍या  हैं  तथा  उसके  क्या  परिणाम  निकले  ?

 विदेश  व्यापार  मंत्रालय  में  उपमंत्री

 (भी  ए०  ete  जाने)  (क)  शौर  (ल)
 25  अक्तूबर  से  2  नवम्बर,  1972  तक

 नई  दिल्‍ली  में  हुईं  विधिक  व्यापारिक  वार्ता  के
 लिए  जर्मन  लॉक तलीय  गणतंत्र  का  एक
 सरकारी  व्यापार  प्रतिनिधिमंडल  अक्तूबर,
 972 में  भारत  माया  था।  इन  वार्ताशों की

 समाप्ति  पर,  i973  के  लिए  एक  व्यापार
 सलेटी  पर  2  नवम्बर,  972  को  हस्ताक्षर
 हुए  t  व्यापार  संगे  मे,  1973,  के  दौरान,

 दोनों  देशो  के  बीच  69  करोड़ to  के  व्यापार
 की  व्यवस्था  है  |

 9  समेत  लोकतंत्रीय  भेजरात्य  को
 नियति  करते के  लिए  तेल  रहित  बी,  काबू
 की  बकरियां,  चाय,  काफी,  युति  दस्तर,  पवन
 निनित  माल  शादी  जैसी  विभिन्न  परम्परागत
 मुन्नों,  के  अलावा,  अभिक ों  इंजीनियरी  की

 गसस्‍्तुएं  तथा  उपभोक्ता  बामकी  सहित  परप
 लागत  मोल  क्रि  बानी  की  गई  हैं।  इनसे  से  कुछ
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 wee  हैं.  सिलें सिला गे  सुनती  परिधान,
 लिनोलियम,  जूते  तथा  चप्पल,  मदें  की

 वस्तुए  तथा  परिधान,  चेल-कूद  का  सामान,
 विद्युत्‌  भोरे  तथा  स्विच  गियर,  फंदा  लुनाई
 वाली  हाथ  की  मशीने,  रशिमी  पौ जार,  तार
 रस्सा,  एल्यूमीनियम  केबलें,  ढली  वस्तुए  तथा
 फोजिंग  आदि  i973  के  दौरान  समेत
 लोकतंत्र  गणराज्य  से  भारत  को  आयात
 किये  जाने  वाली  प्रमुख  दे  ये  हैं  .  मुद्रण  मशीनें,
 इस्पात  तथा  इस्पात  के  उत्पाद,  वस्त्र  मशीनें,
 आप्टिकल  तथा  वैज्ञानिक  उपकरण,  एक्स-रे
 फिल्‍मे,  चलचित्र  सीधी  रंगीन  फिल्मे,  रासा-
 यनिक  पदार्थ,  क्रिकेट  साफ  पोटास  (उर्वरक
 ग्रेड),  पोटेशियम  क्लोराइड  शादी  ।

 Survey  by  Indian  Investment  Centre

 76l  SHRI  ISHWAR  CHAU-
 DHRY  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Indian  Investment
 Centre  ever  undertook  a  study  for
 the  United  Nations  Industmal  Deve-
 lopment  Organisation  and  if  so,  what
 were  the  fees  received;

 (b)  whether  the  fees  were  surren-
 dered  to  the  Department  of  Economic
 Affairs  and  if  not,  what  use  was  made
 thereof,  and

 (ec)  whether  the  fees  of  Rs.  4  lakhs
 earned  from  the  USAID  on  account
 of  the  “Toy  Survey”  that  the  Centre
 js  said  to  be  conducting  for  them
 has  been  credited  to  the  accounts  of
 the  Government  of  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 fa)  and  (b).  The  Indien  Investment
 Centre  did  not  undertake  any  study
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 fee  of  Rs,  63,750,  An  expenditure  of
 Rs,  48,363  was  incurred  on  the  study
 and  according  to  audited  accounts
 there  was  a  saving  of  Rs.  15,887.
 The  quantum  of  Governmert’s
 grants  to  the  Centre  for  97I-72  was
 reduced  to  the  extent  of  this  saving

 (९)  At  the  instance  of  the  Ministry
 of  Foreign  Trade,  the  Indian  Invest-
 ment  Centre  was  approached  in
 November,  970  by  the  USAID  ४०
 undertake  a  survey  of  the  export
 potential  of  Indian  toys  and  decara-
 tions,  and  for  this  work  the  USAID
 was  to  pay,  in  instalments,  a  total
 payment  of  about  Rs.  4.69  lakhs.  The
 survey  work  actually  began  in  early
 ‘1972,  So  far  a  sum  of  Rs.  2,89,640  has
 been  received  from  USAID  against
 which  expenditure  on  the  survey  38
 being  incurred.  A  separate  account
 is  being  maintained  in  respect  of  the
 income  and  expenditure  relating  to
 this  survey,  and  except  for  a  small
 complement  of  staff  recruited  specifi-
 cally  for  this  study,  the  work  relating
 to  the  study  is  being  done  by  the
 existing  officers  and  staff  of  the
 Centre.  Savings  are  expected  to  arise
 and  a  corresponding  reduction  will
 be  made  in  the  quantum  of  Govern-
 ment  grant  to  the  Centre.

 Staff  Working  in  the  Office  of  Com-
 missioner,  Income-Tax,  Delhi

 1762.  SHRI  R.  V.  BADE:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  number  of  posts  in  the  grade
 of  L.D.C.  and  Stenographers  lying
 vacant  in  the  Office  of  the  Commis-
 sioner  of  Income-Tax,  Delhi  with
 Headquarters  at  New  Delhi  for  the
 period  from  the  Ist  July,  972  to  3ist
 October,  972  and  the  number  of
 vacancies  in  the  above  categories  re-
 served  for  Scheduled  Castes  and
 Scheduled  Tribes;

 (९)  whether  the  vacant  posts  were
 filled  up  by  the  staff  provided  by  the
 Central  (Surplus  Staff)  Cell;  and

 (a)  whether  the  said  Department
 has  obtained  a  ‘No  Objection  Certifi-
 cate’  from  the  Cell  to  the  effect  that
 the  Central  Poot  had  no  suitable
 candidates  in  the  above  grades  avail-
 able  to  offer  during  the  above  period,
 and  if  so,  the  date  when  ‘No  Objec-
 tion  Certificate’  was  issued  by  tho
 Cell?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ्,  R.  GANESH):  (a)  The
 number  of  posts  lying  vacant  in  the
 grade  of  L.D.C  and  Stenographer
 for  the  period  from  Ist  July,  972  to
 3ist  October,  972  was  as  follows:

 Stenographers
 27

 _—
 The  reservations  for  Scheduled

 Castes  and  Scheduled  Tribes  in  these
 two  grades  were  as  under

 LNCs.  Steno-
 graphers

 Scheduled  Castes,  Io  १6

 Scheduled  Tribes.  70  8
 -——-

 (b)  Yes  Sir.  80  vacancies  in  the
 grade  of  L.D.C.  were  notified  on
 8-2-97l  and  9  on  21-38-1972.  As  re-
 gards  Stenographers,  9  vacancies
 were  notified  on  19-86-1972,  and  8  on
 5-7-1972,

 (०)  Yes,  Sir,  partly  by  the  staff
 sponsored  by  the  Central  (Surplus
 Staff)  Cell  and  partly  through  open
 market.

 (d)  Yes  Sir  ‘No  Objection  Certifi-
 cates’  were  obtained  from  the  Cen-
 tral  (Surplus  Staff)  Cell  on  22-2-72
 and  i7--972  regarding  filling  up
 the  vacancies  in  the  grade  of  L.D.C.
 As  regards  Stenographers  ‘No  Objec-
 tion  Certificates’  were  obtained  on
 98-6-72  and  18-7-T2,
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 and  Stenographers  in  Office  of
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 1763,  SHRI  R.  ्  BADE:  Will  the
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state

 (a)  the  number  of  posts  in  the
 grade  of  LDCs,  UDCs_  and  Stero-
 graphers  lying  vacant  in  the  office  of
 the  Joint  Chief  Controller  of  Imports
 and  Exports,  Delhi  with  headquarter?
 at  New  Delhi,  for  the  period  from  Ist
 January  0872  to  3ist  October,  1972,

 (b)  the  number  of  vacancies  in
 the  above  categories  reserved  for
 Scheduled  Castes  and  Scheduled
 Tribes,

 (c)  whether  the  vacant  posts  were
 notified  to  Cential  (Surplus  Staff)
 Cell  of  Department  of  Personnel,  if
 so,  whether  these  were  filled  up  by
 the  staff  provided  by  the  Centra’
 (Surplus  Staff)  Cell,  and

 (d)  whether  the  said  Departmen!
 have  obtained  a  ‘No  Objection  Certi-
 ficate’  from  the  Cell  to  the  effect  that
 the  Central  Pool  had  no  suitable
 candidates  in  the  above  grades  avail-
 able  to  offer  during  the  above  period
 and  if  so,  the  date  when  ‘No  Objection
 Certificate’  was  issued  by  the  Cell?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  ह.  GEORGE)*  (a)  Nil

 (b)  to  (d)  Does  not  arise  in  view
 of  reply  to  (a)  above

 एयर g  fewer  तथा  इ  ण्हियम  एयरलाइन्स  द्वारा
 नये  विमान  खरीदने  का  अनुरोध

 i76a.  औ  एम०  एस०  चुस्ती  :
 क्या  पर्वर  और  सागर  विज्ञापन  मंत्री  77

 बनाने  की  कप  करेंगे  कि
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 (क)  क्‍या  एयर  इण्डिया  तथा  इण्डियन

 एयरलाइन्स  ते  केन्द्र  सरकार  से  नए  विमान

 खरीदने  का  अनुरोध  किया  है  }  और

 (ख)  यदि  हा,  तो  उस  पर  सरकार  को

 क्या  प्रतिक्रिया  है  ?

 1... उ  और  नागर  विमानन  भिन्न  (डा०

 कण  सिह)  (क)  उनसे  अभी  तक  काई

 प्रस्ताव  प्राप्त  नही  हुजरा  है  t

 (7)  प्रश्न  नहीं  उठता  i

 बनारसी  का जो पुरम  साड़ियों  को  श्रीलंका  को
 तस्करों

 1765.  श्री  एम०  एस०  मुश्ती:
 क्या  बिल  मंत्री  यह  बतान  की प्रा  करेंगे

 फि

 (क)  क्या  भारत  से  छिलका  का

 बनारसी,  काजोपुरस  सानिया  तथा  अन्य

 सामान  की  तस्करी  केसामने  मे  सरदार  की

 जानकारी  मे  भाए  हैं  ,

 (ख)  यदि  हा,  तो  पिछले  दो  बपी  के

 दौरान  कर्ट्स  हारा  कितनी  धनराशि  का

 सामान  जब गा  फिया  क्या  ,  गौर

 (+)  प्  प्रकार  की  गलिधिथियां  को

 रक  के  है...  स्मपक्रार  ते  जमा  उपाए  किये

 §  ?
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 राजत्व  तथा  व्यय  मंत्री  (श्री  के  ०  धारण

 बका:  (फ)  शौर  (ख)  बनारसी  प्रथा

 कांचीपुरम  साड़ियों  के  तस्कर  व्यापार  का

 कोई  उदाहरण  सरकार  के  नोटिस  में  नहीं

 ड्रामा  है।  किन्तु वर्ष  ig70  तथा  i97.%

 दौरान  भारत  से  श्रीलंका  को  तस्कर  निर्यात

 के  लिए  झ्राशयित,  कुछ  वस्तुए  जैसे  सोना,

 भारतीय  वाहन,  रेडियो  के  पुर्जे,  प्लास्टिक  की

 वस्तुएं,  मोटर  के  पुर्जे,  अफीम  तथा  कुछ
 भारतीय  मुद्रा  पकड़ी  गई  है  जिनका  बुल
 मिलाकर  मूल्य  लगभग  5,60,000  रुपये

 है

 (ग)  तस्कर-व्यापार  विधि  उपाया

 को  सुदृढ़  बनाने  के  लिए  कई  उपाय  किए  गए

 हैं,  जैसे  विमान  निवारक  एकदो  में  कर्मचारियों

 की  संख्या  में  वृद्धि  करना.  नस्य  रूप  से  तस्कर

 व्यापार  विरोधी  कायें  के  लिए  नए  प्रभागों

 तथा  निवारक  art  सूचना  गटको  की  स्थापना

 करना  बेहतर  समन्वय  के  लिए  दक्षिण  भारत

 में  एक  नये  समानता-कार्यालय  की  स्थापना

 करना

 जन लया नो,  वाहनों  तथा  प्रिय  उपकरणों
 के  विमान  द्वारा  तस्कर-व्यापार  विरोधी  त्र
 को  भी  सुदूर  घना  दिया  गया  है  ।

 सूचना  को  प्रभावी  ढंग  से  इकट्ठा  करने
 तथा  प्रशंसनीय  सेवायों  के  लिए  जनता  तथा
 कनिष्ठ  सरकारी  प्राधिकारियों  को  पुरस्कार
 भी  प्रदान  किए  जाते  हैं  ।

 सूचना  के  पारस्परिक  श्रमदान-प्रतर्दन  के
 निमित्त  बेहतर  समन्वय  सुनिश्चित  करने  के

 लिए,  विभिन्न  बर्तन  प्राधिकरणों  के  बीच
 प्राय”  बैठकों  का  स्‍झ्रायौजन  किया  जाया  है  a

 तस्कर-व्यापार-विरोधी  कार्य  में  लगे
 प्राधिकारियों  के  परीक्षण  के  निमित्त  जोरदार
 कार्य  क्रम  शुरू  किया  गया  है  तथा  भ्रधिकारीगण
 समय  समय  पर  इस  प्रकार  का  प्रशिक्षण  प्राप्त
 कर  रहे  है

 Mobilisation  of  additional  Resources
 from  Taxation

 ‘1766,  SUR]  M.  KALYANA  SUNDA-
 RAM:  Will  the  Minister  of  FINANCE
 be  pleased  to  state.

 Government  have
 examined  the  question  of  widening
 the  scope  of  direct  taxaton  as  a
 measure  to  raise  additional  :esources;
 and

 (a)  whether

 (ho  ae  oo,  what  decisions  have  bern
 taken  thei  con?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESID:  (a)  and  (b)  The
 matter  is  under  examination  of  the
 Government

 Utilization  of  Foreign  Aid

 I767,  SURI  M.  KALYANA  SUNDA-
 RAM:  Will  the  Minister  of  FINANCE
 he  pleased  to  state

 (a)  Whether  due  to  rising  burden
 of  repayment  of  foreign  loans,  the
 actual  contribution  to  financing  ot
 economic  development  has  been
 marked],  reduced  in  recent  years,
 and

 (b)  how  long  it  will  take  tu  repay
 the  foreign  debts?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  As  has  been  mentioned  in  the
 Economic  Survey  for  ‘1971-72,  due  to
 decline  in  disbursement  of  external
 assistance  following  decline  in  ecom-
 mitment,  and  the  rising  burden  of  re-
 payment,  the  actual  contribution  of
 external  assistance  to  financing  of
 economic  development  has  been
 declining  markedly  in  récent  yerrs.
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 (b)  The  foreign  debts  will  be  re-
 paid  in  accordance  with  thelr  terms,
 which  in  some  cases  range  upto  50
 years.  ’

 Kerala  Government's  request  for
 Raw  Oachew  Nuts

 1768,  SHRI  K.  R.  UNNIKRISHNAN
 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  Government  of  Kerala
 have  requested  the  Government  of
 India  to  meet  in  full  the  requirement
 of  raw  nuts  for  Cashew  factories  in
 Kerala;  and

 (b)  if  so,  the  reasons  for  delay  an
 evolving  a  policy  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.C.  GEORGE):  (a)  and
 (b).  The  Government  of  Kerala  have
 requested  the  Central  Government
 for  certain  modification  in  the  exist-
 ing  arrangements  relating  to  distri-
 bution  of  imported  raw  cashew  nuts
 by  the  Cashew  Corporation  of  India,
 and  have  desired  at  particular  the
 meeting  in  full,  of  the  requirements
 of  permits  for  the  factories  under
 the  Kerala  State  Cashew  Develop-
 ment  Corporation.  The  suggestions
 of  the  Kerala  Government  are  being
 kept  in  view  ensuring  at  the  same
 time  an  equitable  distribution
 arrangement  in  all  other  States  con-
 cerned  also  on  a  national  basis

 Guidelines  for  Public  Sector  under-
 takings  on  States  demand  “sons  of

 the  soil”

 1769.  SHRI  हू,  ह:  UNNIKRISHNAN:
 SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Bureau  of  Publte
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 (b)  the  nature  and  details  of  these
 guidelines;  and”

 (e)  whether  it  is  not  in  contravén-
 tion  of  the  declarations  of  the  National
 Integration  Cotuneil?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH):  (a)  and  (b).  The
 Hon'ble  Members  are  presumably  re-
 ferring  to  the  instructions  issued  by
 Government  to  the  public  enter-
 prises  to  recruit  their  staff  against
 posts  carrying  a  basic  salary  of  not
 more  than  Rs  800  pm.  only  through
 National  Employment  Service,  and
 tap  other  sources  of  recruitment  for
 such  posts  only  if  Employment  Ev-
 changes  issue  “non-availability  cer-
 tificates”  The  instructions  also  pro-
 vide  that  recruitment  for  the  middle
 level  and  senior  posts  in  the  public
 enterprises  should  be  made  on  an
 All-India  basis,  taking  into  account
 merit  and  qualifications.

 (c)  No,  Sir.

 Proposal  for  Marine  Drive  from  Veli
 to  Kovalam,  Kerala

 1770,  SHRI  EBRAHIM  SULAIMAN
 SAIT.

 SHRI  RAMACHANDRAN
 KADANNAPPALLI:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  he  pleased  to  state:

 (a)  whether  the  proposal  submitted
 by  Government  of  Kerala  for  the  cons-
 truction  of  Marie  Drive  from  Veli  to
 Kovalam  has  now  been  accepted;  and

 (b)  if  nop  whether  in  view  of  the
 importante  of  Kovalam  aa  on  Inter
 national  Tourist  ‘Centre  Government
 of  India  inteng  to  consider  the  propo
 sal  favourably?

 THE  MINISTER  OF  TOURISH  4ND
 civ,  AVIATION  (DR.  KARAN
 SINGH):  ta)  and  (b).  No,  wir.



 Night  Duty  Allowance  to  Assistant
 Aerodrome  Officers  in  Civil  Aviation

 Department

 1771,  SHRI  K.  MALLANNA:  wil
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state.

 (a)  whether  Assistant  Aeralrome
 Officers  in  Civil  Aviation  Depa'iment
 do  not  get  any  Night  Duty  Allowance
 when  they  perform  night  duties  for  2
 hours  continuously  on  the  Airport,
 and

 (b)  if  so,  the  reason,  thereior  aud
 Government’s  reaction  in  this  regard?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KARAN
 SINGH),  (a)  and  (b)  As  =  gazetted
 officers,  Assistant  Aerodrome  Officers
 are  not  entitleg  to  over-time  allowancc
 oO:  mghi-duty  weightage.  Thar  duly
 hours  do  not  exceed  42  hours  per  week
 as  applicable  to  other  operational  staft
 They  are  rostered  for  night-duty  con
 tinuously  for  42  hours  sometitncs  su
 that  their  duty  hours  do  n%t  begin  or
 end  at  odd  hours  ang  the  officers  irc
 not  put  to  difficulties  in  the  matter
 of  transport  etc  in  that  process

 Assistance  to  Kerala  ior
 Rubber  Cultivation

 Financial

 ATT.  SURI  RAMACHANDRAN
 KADANNAPPALLI

 SHRI  N.  SREEKANTAN  NAIR

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 3032  on  the  22nq  August,  972  regard-
 ing  financial  assistance  to  the  Kerala
 Government  for  cultivation  of  Rubber
 and  state;

 (a)  whether  q  decision  regardinz
 financial  assistance  to  the  State  fur
 rubber  plantation  during  IV  Plan  has
 since  been  taken;  and

 (b)  if  so,  the  broad  outlines  {l.ere-
 af?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C,  GEORGE):  (a)  and  (b)
 The  question  of  giving  additional  fin-
 arial  assistance  to  the  State  Govern-
 ment  of  Kerala  during  the  [Vth  Five-
 Year  Plan  over  and  above  the  Central
 Assistance  of  Rs.  4.5  crores  already
 releascd  to  the  Stale  Government
 during  the  3rd  Five  Year  Plan  period
 for  taking  up  rubber  planta'ions,  is
 still  under  consideration  of  the  Govern-

 rent.

 Price  control  on  Cotton  Yarn

 773  SHRI  BAKSI  NAYAK:  Will
 the  Minister  of  FOREIGN  I'RADE  be
 pleased  to  state

 (a)  whether  Government  are  plan
 ning  to  impose  price  control  on  eotton
 yarn,  and

 (b)  at.  so,  how  has  the  industry  re-
 acted  to  the  proposed  initiative  of  Gov-
 ernment”?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  ‘JRADE

 (SHRI  A  C.  GEORGE):  (a)  No,  Sir.

 (b)  Doe,  not  arise

 विकासशील  देशों  पर  समुद्र!  संकट  का  प्रभाव

 774.  Slo  लक्ष्मीनारायण  पाण्डेय  ;

 क्या  विस  मंत्री  यह  बताने  की  कपा  करेंगे
 कि

 (क)  क्‍या  अन्तर्राष्ट्रीय  मुद्रा  कोष

 (भाई०  एम०  एफ०  )  के  विधिक  पति वेदन  से

 यह  कहा  गया  है  कि  97  के  अन्तर्राष्ट्रीय

 मुद्रा  सकट  तथा  प्रिय  बातो  का  विकासशील
 क्षेत्रो  पर  प्रतिकूल  प्रभाव  पड़ेगा  ;  कौर

 (ख)  यदि  हां,  तो  उसमें  दी  गई  चेतावनी
 का  व्यौरा  क्या  है  तथा  इस  सम्बन्ध  में  क्या
 निरोधक  चग  उठाए  गए  है  ?
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 विस  मंत्री  भी  गशबन्तराब  चव्हाण)  :

 (क)  कौर  (ख)  अन्तर्राष्ट्रीय  मुद्रा  निधि  की

 972  की  बाधित  रिपोर्ट  से  विकासशील

 देशो  की  प्रसारित  निधियों,  ऋण  कौर  ऋण-

 परिशोधन  शौर  व्यापार  पर,  974  में  हुए

 मुद्रा  सम्बन्धी  पुन विन्यास ों  द्वारा  पड़े  प्रश् ना वो

 को  आका  गया  है।  निधि  की  वार्षिक  रिपोर्ट

 में  यह  कहा  गया  है  कि  यद्यपि  मुद्रा  सम्बन्धी

 पुन विन्यास  के  कारण  सभी  देशों  की  प्रार्थित

 निधियों  के  समूचे  मूल्य  में  लगभग  5  प्रतिशत

 की  वृद्धि  हुई  तथापि  श्रन्तर्राष्ट्रीय  लेन-देनों  के

 विश्व  मूल्य  स्तर  में  (भ्रम रिकी  इडाहो

 के  रूप  मे)  हुई  वृद्धि  के  परिणामस्वरूप  इन

 प्रसारित  लिपियों  की  वास्तविक  क्रय  शक्ति

 में  23  प्रतिशत  की  शुद्ध  हानि  होगी  ।  जहा

 तक  विकासशील  देशों  के  विदेशी  ऋणों

 पर  मुद्रा  सम्बन्धी  पुत विन्यास  के  प्रभाव  का

 सम्बन्ध  है,  कुछ  मुद्रा  के  पुनर्मूल्यन  से

 झधिकाश  डालर-भिन्न  ऋणों  अथवा  ऋण-

 परिशोधन  भ्रदायगियों  में,  अमरीकी  डालरो  के

 रूप  मे,  बुद्धि  हो  गयी  है  ।  पु नर विन्यास  के

 परिणामस्वरूप  अमरीकी  डालर  कीमतों  में

 हुई  बुद्धि  से डालर  प्रभुत्व  वाले  कण  मे  कौर

 भीतर  अन्य  बकाया  ऋणों  की  अ्रमरीकी

 डालरो  के  रूप  मे  राशि  मे,  वास्तविक  हूप  में

 कमी  होते  की  सम्भावना  है।  प्रतिभान  है  कि

 विकासशील  देशों  के  बकाया  ऋणों  कौर

 ऋण  परिशोधन  की  कुल  राशि  में  4०5

 प्रतिशत  की  बुद्धि  हो  गयी  है।  मुद्रा
 सम्बन्धी  पुनविन्यातों  के  सन्दर्भ  मे,

 विकासशील  देशों  द्वारा  विनिमय-दरों  के

 भरे  में  जो  लिया  किये  गये  उससे  विकसित

 क्षेत्रों की  तुलना  में  लगभग  ab  प्रतिशत का
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 wat  प्रभावी  हास  हुआ  t  पत्तर्राष्ट्रीय

 मुद्रा  निधि  की  विधिक  रिपोर्ट  मे  यह  भी

 कहा  गया  है  कि  विकासशील  देशों  हारा  बेची

 जाते  वाली  बस्तियों  ी  माग  और  प्रति  की

 मूल्य  सावे धता  के  बारे  से  युक्तियुक्त,  हालाकि

 अनिश्चित  धारणांझो  के  आधार  पर  यह  कहा
 जा  मिलता  है  कि  दम  हलात  से  अन्ततोगत्वा

 विकासशील  देशों  के  निर्वात  में  भारी  वृद्धि
 और  श्रावित  मे  भारी  कमी  भा  सकती  है
 तथा  उनके  व्यापार-सन्तुलन  में  पर्याप्त  सुधार

 है।  सकता  है  ।

 सोचा  और  पांचना  जिस  प्रयोग

 4775.  डा०  लक्ष्मीनारायण  पाण्डेय  :

 ब्या  बिस  पत्नी  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  चौथे  और  पाये  वित्त  आयोग
 न,  गरल-अलग  विभिन्न  राज्यों  के  अनुदान
 के  रूप  में  कितनी  सहायता  राशि  दी  है,
 झोर

 (ख)  प्रयोग  द्वारा  उसको  दिया  गया
 बरो  का  भाग  क्या  है  ;

 जिस  मंत्री  कमी  यह वस्त राब  चव्हाण)  :

 (क)  और  (ख)  :  चौथे कौर  याचचषे  वित्त
 झा योगों  की  सिफारिशों  के  अं गुसार
 प्रत्येक  राज्य  कोष  देय  सहायक  अनुदानों  की
 रकमों  कौर  उत्तरी  सिफारिशों  तथा  तात्कालिक
 कराधानके  स्तर  के  आधार  पर  झा योगों  द्वारा
 झाक  गए  प्रत्येक  राज्य  को  देव  करो  शौर

 शुल्कों  के  उनके  हिस्से  को  रस्मों  का  ब्यौरा
 सभा  पर्वत  पर  रखे  गये  दीगर  में  थि
 गया  है  1  [अत् यालय  में  रखो  सभा]  देखिये
 संध्या  LT—3704/72)  t
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 भारतीय  तथा  बिदेशी  मंडियों  में  सोने  का  मुल्य
 तथा  भारतीय  श्रेया-व्यवस्था  पर

 उसका  प्रभाव

 776.  Bo  लक्ष्मीनारायण  पाण्डेय  :

 श्री  भारत  सिह  चौहान  :

 कपा  बित  मिली  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारतीय  तथा  विदेशी  मंडियों
 में  7  अप्रैल,  1972  को  सोने  का  औसत  मूल्य
 क्या  था  और  इस  समय  क्‍या  है,  और

 (ख)  मूल्य  में  वृद्धि  के  का  कारण  है
 तथा  उसका  भारतीय  श्र  व्यवस्था  तथा  विदेश
 व्यापार  पर  क्या  प्रभाव  पडा  ?

 विश  मंत्री  (थी  यशवंतराव  चव्हाण)  :

 (क)  एक  विवरण  सनगन  है  जिसमे  मार्च

 972  &  प्रत्येक  मास  के  प्रीत की  तथा  i5
 नवम्बर  972  की  स्थिति  के  अनुसार
 बाबई,  लन्दन,  ज्यूरिक  और  पेरिस  के  बाजारों
 में  विद्यमान  सोने  के  औसत  मूल्यों  का  ब्यौरा
 दिया  गया  हैं  t

 (ख)  सोने  के  मुक्त-बाजार-मूल्य  में
 आशिक  वृद्धि,  सट्टेबाजी  के  प्रभावों  के  कारण
 तथा  कुछ  वृद्धि  मेर-सरकारी  बाजार  में  सोने
 की  आपूर्ति  और  माग  पर  प्रभाव  डालने  वाले
 कारणों  के  फलस्वरूप  हुई  है।  किन्तु
 सोने  के  सरकारी  मूल्य  मे  जिस  पर  राष्ट्रीय
 मुद्राओं  का  डालर  मूल्य  निर्भर  करता  है
 कराई  परिवर्तन  नही  हुआ  है  कौर  वह  बराबर
 प्रति  औसत  38  अमरीकी  डालर  है  1  भरत
 सोने  के  मुक्तसर-बाजार  मूल्य  मे  वृद्धि  होने  से
 न  तो  भारत  की  द्य  व्यवस्था  पर  ही  कौर
 न  ही  उसके  विदेशी  व्यापार  पर  कोई  प्रभाव

 पड़ेगा  ।

 विवरण

 सोने  का  औसत  मूल्य

 बम्बई

 मानक  सोना

 प्रति  40

 ग्राम)
 रपये

 3I-3-972  ,  .  202,  05
 28~4~-1972  .  .  209,10
 26~5—972  ,  .  230.47
 30-6-1972  .  233.58
 2I-7-1972  .  .  231.65
 25-8-1972  .  241,  30

 29—9-972  .  द  281.  33

 22-10-1972,  .  246.  35
 +  5  2I~972,  242,00

 लत  ज्यूरिख

 (प्रति  दत्त-प्रम  रिकी  डालर)

 48.45  48,42  49.47
 50.00  49.  68.  50,  35
 57.05  उपल.ध  नहीं  ‘56.  4
 64.75  64,  75  65.  39

 66.70  66.  55  67.07

 67,40  67,  30  68.  42

 64.  40  64.  40  65.  22

 64.  62  64.  62  64.  39

 62.  07  62,12  62,18
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 बायीं  योजना  सें  पर्यटन  के,  विकास  के  लिए
 बिहार  में  श्रीराम  किये  जाते  वाले

 हर

 777.  भी  संकर  दबाव  क्या

 बर्वदभ  ौर  लागर  चि लानत  मंत्री  यह  बताने

 की  कृपा  करेगे  कि  पाच जी  योजना  में  पर्यटन

 के  विकास  के  लिये  बिहार  में  प्रारम्भ  किये

 जाने  वले  कार्यक्रमों  की  मुख्य  मुख्य  बाते

 क्‍या  है  ?

 बेटन  और  लागर  जिज्ञासा  मंत्रो  (डा०
 कर्ण  सिंह)  श्रमी  इतने  जल्दी  कुछ  बता

 सकता  समव  1  क्योकि  पर्यटन  योजना

 को  श्रमी  अन्तिम  रूप  नहीं  दिया  गया  है  v

 आयकर  की  कायर  राशि

 778.  थी  शंकर  [दयाल  सिंह-
 की  क०  सत्यनारायण  :

 क्या  बित  मत्ती  यह  बताने  की  कृपा

 करेगे  कि

 (कं)  देश  में  चालू  वित्तीय  वर्ष  के

 अन्त  तक  प्राय कर  को  कुल  कितनी  राशि

 बकाया  होगी;  और

 (@)  उस  मोदी  व्यक्ति  का  ताम  क्या

 है  जिस  की  पौर  धाय कर  की  सभ  से  भ्रध्चिक

 राशि  बकाया  है  और  इसे  वसूल  करने  के

 लिये  सरकार  द्वारा  गया  कार्यवाही  की  जा

 शहीद  7,
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 fer  अंबाला  ने  राज्य  मंत्री  (श्री  Bo

 Wo  wee)  .  (क)  31 मार्चे,  i972

 को  देश  में  भ्रामक  की  शुद्ध  बकाया  रकम

 438.  60  करोड़  रपये  थी  ।

 (ज)  जिन  भनिर्धारितियो  की  तरफ

 3i  मार्च,  2972  को  भ्रायकर  की  एक  करोड

 पये  से  अधिक  रकम  बकाया  थी  उनके

 ब्यौरे  और  इस  बकाया  को  वसूल  करने  के

 लिए  सरकार  द्वारा  की  गई  तथा  की  जा  रही

 कार्यवाही  का  ब्यौरा  सभा  पटल  पर  बजे  गये

 विवरण  में  दिया  गया  है  t  प्िस्थालय  से

 रखा  गया  ।  देखिए  सख्या  LT  3795/
 72]

 Wealthiest  Individuals  in  India

 7779  SHRI  0  K  PANDA  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether,  as  reported  in  the
 ‘Financial  Express’  of  October  23,  072
 among  the  30  wealthiest  persons  m
 India  mn  1970,  there  were  a  Central
 Munster,  a  State  Minister  and  a  few
 Members  of  Parliament  belonging  to
 rulmg  party,  and

 (by  af  80,  ther  names  and  what  are
 the  names  of  0  weulthest  persons  at
 the  end  of  I97l7

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R  GANESH)  (a)  and  (b)  The
 news  item  pubhshed  in  the  Financial
 Express  on  38rd  October,  1078  शुक"
 rently  refers  to  the  Stgtement  con-
 taming  a  ist  of  persons  whose
 assessed  or  returned  wealth  was  more
 than  Ra,  25  lakhs  and  which  was  laid
 on  the  Table  of  the  House  in  reply  to
 assurance  given  to  Lok  Sabha  Un-
 starred  Question  No,  i78,  replied  to
 on  20th  November  i970  Ia  the  state-
 ment,  containihg  338  names,  the  nates
 of  the  first  Bt  pergons  do  not  inchute
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 any  person  who  was  a  Central  Minis-
 ter  or  any  Member  of  Parliament  be-
 longing  to  the  ruling  party.  None  of
 these  40  persons  were,  as  far  as  is
 known,  State  Ministers  The  informa-
 tion  regarding  the  names  of  0
 wealthiest  persons  at  the  end  of  97]
 is  not  readily  available.  It  is  being
 collected  and  would  be  laid  on  the
 Table  of  the  House.

 Delegation  to  U.S.S.R.  to  promote
 Export  of  Automobile  Ancillaries

 ‘1780.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  in  a  bid  to  promote
 exports  of  automobile  ancillaries  to
 the  Soviet  Union,  a  2-man  delega-
 tion  was  sent  by  Government  to  the
 U.S.S.R.;  and

 (b)  if  so,  the  value  of  automobile
 ancillaries  likely  to  be  exported  to
 the  Soviet  Union  during  the  ensuing
 one  year  and  the  details  of  the  export
 orderg  already  secured  from  that
 country  for  this  item?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  and  (b).
 A  delegation  representing  ten  auto-
 mobile  manufacturing  units  and  led
 by  a  representative  of  the  Projects
 and  Equipment  Corporation,  a  sub-
 sidiary  of  the  State  Trading  Corpora-
 tion,  visited  Moscow  in  October,  972
 for  talks  on  technical  issues  connected
 with  export  of  Automobile  ancillarie
 from  India  to  USSR.  The  matter  is
 being  persyed.  No  agreement  has
 been  contluded  so  far.

 Introduction  of  G.S.P.  by  Hungary
 ang  Caéchosiovakia

 778  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  whether  Hungary  and  Czecho-
 Slovakia  have  introduced  the  Genera-
 eed  Fystern  of  Preferences  in  favour
 ?  imports  from  developing  countries,
 ineluding  India;
 2847  LS.—T

 (b)  if  so,  the  salient  features  of  the
 said  system;

 {c)  how  the  operation  of  the  said
 scheme  is  likely  to  affect  India’s
 Forcign  Trade  during  the  ensuing
 years  and  what  steps  have  been  taken
 by  Government  to  obtam  maximum
 benefit  from  the  scheme;  and

 (d)  what  efforts  xf  any,  are  being
 made  to  set  uz  a  well  organised  ९९०४०-
 mic  association,  of  developing  coun-
 tries,  extending  such  preference
 mutually  among  themselves?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  With  the  exception  of  a  few
 products,  products  of  export  interest
 to  the  developing  countries  including
 India  will  enjoy  about  50  per  cent
 tariff  cuts  on  a  preferential  basis.

 (९)  All  possible  steps  have  been
 taken  to  give  wide  publicity  through
 press  and  other  sources,  in  order  to
 see  that  the  maximum  benefits  are
 derived  by  India.  Ag  both  the
 schemes  have  been  implemented  only
 in  1972,  no  accurate  forecasts  of  the
 advantages  to  be  derived  by  India
 can  therefore  be  made  at  this  stage
 except  that  considerable  benefits
 particularly  in  respect  of  non-tradi-
 tional  manufactures  and  semi-manu-
 factured  products  are  Hkely  to  be
 derived  during  the  ensuing  years.

 (da)  Under  the  auspices  of  GATT
 a  trade  negotiations  Committee  of  the
 developing  countries  was  established
 in  967  in  Geneva.  On  the  blogal
 level,  India  has  concluded  negotia-
 tions  for  exchange  of  tariff  conces-
 sions  with  eigth  countries  namely
 Brazil,  Chile,  Mexico,  Peru,  Philp-
 pines,  Spain,  Turkey  and  Tunisia.  At
 the  inter-regional  level,  India  is  al-
 ready  a  patty  to  the  India-Zgypt-
 Yugoslavia  Agreement  on  trade  ex-
 pansion  and  economic  cooperation
 signed  in  1967.  At  the  regional  level,
 India  is  patticipating  in  a  trade
 liberalisation  exercise  under  the  aus~
 pices  of  ECAYFE,
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 Delegation  of  Handloom  Weavers

 +1782,  SHRI  0.  K.  PANDA:
 SHRI  R.  P,  ULAGANAMBI:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  representatives  of  the
 All  India  Handloom  Organisation  met
 the  Prime  Minister  in  September  this
 year  and  submitted  a  memorandum
 seeking  relief  measures  to  avert  a
 crisis  in  the  handloom  industry  in
 the  country;  and

 (b)  if  so,  the  precise  demands  made
 by  them  and  Government's  reaction
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  The  demands  made  by  the  All
 YJniia  Handioom  Organisation  in  its
 Memorandum,  dated  the  6th  Septem-
 ber,  ‘1972  to  the  Prime  Minister  and
 the  pusition  with  regard  to  them  are
 given  below:—

 DEMANDS:  ree)  Grant  of  three
 months  special  rebate  at  0  paise
 per  Rugee  te  Weavets’  co-opera-
 tive  sobvieties;  and

 (2)  Opening  of  Relief  Weaving
 Centres

 POSTHION.—The  develépment  .  of
 hhandicom  industry  primarily  the
 concern  of  the  State  Governiehts,  aid
 all  Schemes  for  development  of  the
 industry  are  undertaken  by  the  State
 Governments.  |  Herice’  the  above  two
 matters  are  primarily.to  be  dealt  w
 by  the  State  Governments
 for  the

 Meg
 have  to  He  found

 the.  ou’  Antuel  Plane  0
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 end  Powerlooms  set  up  under  the
 Chairmanship.  of  the  Textile  Commis-
 sioner  in  July,  ‘1972,  and  a  report  on
 these  two  demand  is  expected  shortly.

 Demand  (3)  Passing  of  an.  Ordinance
 for  the  reservation  of  coloured
 sarees  for  hardlooms

 POSITION.—Government  Have  al-
 ready  banned  production  of  coloured
 sarees  by  powerlooms.  The  orders
 banning  production  are  already  statu-
 tory.»  Issue  of  an  ordinance  is  not,
 therefore,  necessary.

 Resumption  of  U.S.  Aid  to  India

 1783  SHRI  INDRAJIT  GUPTA
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  during  his  recent  visit
 to  U.S.A.,  he  expressed  the  desire  for
 resumption  of  American  aid  to  India
 and  re-establishment  of  normal.  rela-
 tions  between  the  two  countries;  and

 (b)  if  so,  the  reaction  of  the  U.S.
 officials  whom  he  met  in  this  connec-
 tion?

 Pid
 MINISTER  OF  IINANCE

 (SHRI  YESHWANTRAO  CHAVAN)
 (a)

 and
 (b).  Bi  my  recent  visit

 to  U  I  did  not  hold  any  discus-
 sion  with  US  officials  on  resumption
 of  American  aid.  In  my  addréss  to
 the  National  Press  Ctub  on  87th
 Septembér  972  and  in  my  reply  to
 the  toast  by  Mr.  John  Act-
 ing  Secretary  of  I  xeferred  to
 our  goess  to  arrive  at  a.  déeper
 appreciation  of  each  t  of
 view  to  imprave  re. art  erica India  and  U.S.A.
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 (b)  whether,  even  after  expiry  of
 the  agreement  with  Motion  Picture
 Export  Association  of  America  on
 30th  June,  1971,  some  imported  US
 films  are  being  shown  in  Bombay  and
 other  cities;  and

 (ce)  if  so,  whether  any  inquiry  has
 been  held  into  such  illegal  business?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 {SHRI  A.  C.  GEORGE):  (a)  One
 licence  for  import  of  films  from
 U.S.S.R.  and  one  Customs  Clearance
 Permit  for  import  of  two  films  from
 West  Indies  were  granted  to  the
 S.¥.C.  during  97i-72.  No  licence  has
 been  issued  to  the  S.T.C.  for  import
 of  foreign  fitms  during  1972-73,

 (b)  Some  films  have  been  released
 for  exhibition  by  the  member  com-
 panies  of  the  Motion  Picture  Export
 Association  of  America  after  expiry  of
 the  agreement  on  30th  June  1971
 These  films  were  either  imported  by
 them,  during  the  currency  of  the
 agreement  or  after  30th  June  1971
 against  valid  licences  issued  before  the
 agreement  expired.

 (c)  Does  not  arise.

 Sale  of  Metro  Cinema  Houses  m
 Calcutta  and  Bombay

 1785.  SHRI  INDRAJIT  GUPTA:
 Wilh  the  Mimister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whtthér  the  U.S.  owners  of  the
 Metro  Cinema  Houses  in  Calcutta  and
 Bombay  have  sold  these  properties
 after  the  expiry  of  the  agreement  for
 the  import  af  American  films;

 (b)  ig  8b,  the  parties  to  whom  the
 ffale  flax  been  déiféeted;  and

 (¢)  whether  the  einployees  of  the

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 «SHRI  A.C.  GEORGE):  (७)  to  (e).

 Government  are  not  aware  of  the  sale
 of  Metro  cinema  houses  at  Bombay
 and  Calcutta.  Such  a  transaction
 would  require  Reserve  Bank  of  India’s
 rermission,  for  which  no  proposal  has
 been  received  as  yet.

 Gunny  Experts  from  Osicutta  Port
 1786.  SHRI  INDRAJIT  GUPTA:

 Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  Press  reports  of  conti-
 nued  under-invoicing  of  gunny  ex-
 ports  from  Calcutta  Port;

 (b)  the  number  of  such  cases  re-
 ported  by  the  Calcutta  Licensed
 Measures  who  are  responsible  for
 measuring/weighing  consignments  of
 cargo;  and

 (c)  whether  any  steps  have  been
 taken  to  tighten  up  the  machinery  of
 detection?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  and  (c).  Information  is  being
 eollected  and  will  bé  laid  on  the  Table
 of  the  House.

 आयकर  की  बकाया  चाहती

 1787  लो  शिव  कुमार  धरोहरों  ६

 | ५.  जिस  मंत्रों  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  मत  तीन  वर्षों  मैं  सरकार  नें

 आयकर  की  कितनी  बकाया  राशि  वसूल

 की;

 (ख)  क्या  आयकर  की  बकाया  राशि

 वसूल  करने  के  लिये  विशेष  उपाय  करने

 की  कोई  योजना  विचाराधीन  है  ;  भौर
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 (ग)  यदि  हां,  तो  इसे  कब  तक  क्रिया-

 कवित  किया  जायेगा  ?

 बिस  संभाव्य  में  राज्य  मंत्री  (६.18
 के०  कार  गणना)  (कक)  गत  तीन

 वित्तीय  वर्षों  के  दौरान  अपील  प्रभावों,

 समायोजन ों  तथा  नकद  वसूली  के  परिणाम-

 स्वरूप  झ्रायकर  की  बकाया  रकम  मे  हुई
 घटौती  निम्नानुसार  है

 (करोड  रु०  मे)

 वित्तीय  वर्ष

 1969-70  302  75

 1970-71  ,  328  45

 i97i-72  303  64

 (ख)  और  (ग)  बकाया  आयकर  को

 वसूल  करने  की  समस्या  पर  सरकार  का

 ध्यान  निरन्तर  लगा  रहा  है  ।  प्रत्यक्ष  कर

 जाच  समिति  (वाचू  समिति)  की  सिफारिश

 भी  जिसमे  बकाया  कर  के  बारे  मे  भी  सफिरिशे

 शामिल-  है,  जिच्ाराधीन  है  शौर  शीघ्र  निर्णय

 लिए  जाने  की  सम्भावना  है  ?

 Request  from  Kerala  Government  te
 set  up  a  Small  Air  Landing  Port  at

 the  Thekkadi  Tourist  Centre  in
 Kerala

 1788,  SHRI  A.  K.  GOPALAN:  Will
 the  Miniater  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Union  Goverriment
 received  any  request  from  Kerala
 Government  to  set  up  a  smali  air
 landing  port  at  Thekkadi  Tourist
 Centre  in  Kerala;
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 (b)  if  so,  when  the  request  was
 made;  and

 (e)  the  reaction  of  Union  Govern-
 ment  thereto?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  and  (b)  A  teleprinter
 message  dated  l0th  October,  972  was
 received  from  the  Government  of
 Kerala  enquirmg  whether  the  Gov-
 ernment  of  India  had  any  scheme  for
 the  construction  of  an  air-strip  at
 Thekkad:  for  the  benefit  of  tourista.

 (c)  A  reply  has  been  sent  stating
 that  no  such  scheme  is  under  con-
 sideration

 Airport  at  Edakkattuvayal  near
 Cochin  (Kerala)

 3789  SHRI  A  K  GOPALAN
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state’

 (a)  the  progress  made  in  the  pro-
 ject  to  set  up  an  airport  at  Edakkattu-
 vayal  near  Cochin  (Kerala);  and

 (b)  the  broad  outlines  of  the
 technical  team’s  report?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  A  aittimg  board
 consisting  of  representatives  of  the
 Civil  Aviation  Department,  Central
 Public  Works  Department,  the  Navy
 and  the  State  Government  is  being
 convened  by  the  Director  General  of
 Civil  Aviation  to  finally  assess  the
 sttitability  of  the  Edakkattwvayal  site
 near  Cochin  and  to  decide  the  lnyout.
 The  terms  of  reference  of  the  board
 also  include  the  examination  of  any
 other  site  available  in  the  vicinity.
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 Development  of  Tourist  Centres  in
 Bekka]  Fort  and  Ezhimalai  in  Kerala

 7790  SHRI  A  K  GOPALAN  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  40  state

 (a)  whether  Government  are  aware
 that  there  is  scope  for  development  of
 Tourist  Centres  in  Bekkal  Fort  and
 Ezhimalai  in  Kerala,

 (b)  ४  so,  whether  Government  pro-
 pose  to  develop  these  places  as  tourist
 centres,  and

 (c)  xf  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  to  (c)  Government  are
 aware  of  the  attractions  of  the  Bekkal
 Fort  and  Ezhimala:  However,  due  to
 other  priozities,  the  Department  of
 Tourism  has  no  proposals  for  their
 development

 Accounts  of  Individaal  and  Firm,  in
 Foreign  Banks

 79  SIIRE  SAMAR  MUKHERJEE
 SHRI  HUKAM  CHAND  KACH-

 WAI

 Will  the  Minster  of  FINANCE  be
 pleased  to  state

 (a)  the  total  number  of  individuals
 and  firms  having  accounts  in  Foreign
 Banks,

 (b)  the  names  of  the  individuals
 and  firms  (country-wise),  and

 (९)  the  number  of  individualg  and
 firms  who  were  asked  by  the  Reserve
 Bank  to  close  ‘foreign  bank  accounts
 recently?

 THE  MINISTER  OF  FINANCE
 {SHRI  YESHWANTRAO  CHAVAN)
 (a)  and  (b)  2280  individuals  and
 387  firms/compamesg  are  having  ap-
 proved  foreign  currency  accounts
 abroad.  Their  names  (country-wise)
 are  given  in  the  statement  leid  on
 the  Table  of  the  House.  [Placed  भा
 Library  See  No  LT-3796/72).

 (०)  Recently  the  Reserve  Bank  of
 India  adviseg  67  individuals  and  17a
 firms/companies  to  close  their  foreign
 currency  accounts  Their  names  are
 given  m  the  gtatement  lag  on  the
 Table  of  the  House  [Placed  wm  Lab-
 rary  See  No  LT-3796/72]

 Role  of  Public  Sector  Agenties  in
 Import  Trade

 7792  SHRI  C  CHITTIBABU  Will
 the  Minister  of  FOREIGN  TRADE  be
 veased  to  state

 (a)  the  measures  taken  dung
 1971-72  for  extending  into  role  of  pub
 lic  sector  agencies  m_  handling  the
 country  s  import  trade,  and

 (b)  the  names  of  public  sce.tor
 agencies  and  the  commodities  which
 are  imported  through  them  as  a  result
 of  these  measures?

 THE  DEPUTY  MINISTER  In  cates
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  (a)  Qa)  During
 ‘1971-72  क क  additional  items  were  in-
 cludeq  im  the  hst  of  items  the  import
 of  which  is  canalised  through  the  Pub-
 lic  Sector  Agencie  ,

 (ua)  The  STC  and  MMTC  were
 to  organise  bulk  import  of  certain  raw
 materials  for  sale  to  actual  users  2nd
 registered  exporters  The  Industrial
 Raw  Materials  Assistance  Centre
 (IRMAC)  was  also  further  streng-
 thened  to  act  as  an  indenting  house
 and  to  undertake  bulk  imports,

 (iui)  The  public  sector  agencies  were
 geared  to  work  in  close  co-operation
 with  the  trade  and  industry  in  order
 to  ensure  that  adequate  raw  mater-
 tals  are  made  available  off-the-shelf,

 (iv)  The  STC/MMTC  further  ex-
 panded  therr  developmental  role  to
 strengthen  the  export  effort  by  pro-
 viding  assistance  in  finance  marketing
 and  general  services  to  exporters

 (b)  A  statement  35  laid  on  the  Table
 of  the  House  [Placed  m  Labrary.
 See  No  LT-3797/72)
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 Review  of  Export  Houses

 ‘1793.  SHRI  C.  CHITTIBABU:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state:

 (a)  the  outcome  of  the  review  under-
 faken  by  his  Ministry  of  the  Export
 Houses,  whose  recognition  under  the
 scheme  of  Export  Houses  became  due
 for  review  in  97l;  and

 (b)  the  measures  taken  to  eliminate
 delay  in  the  payment  of  cash  assist-
 ance  and  in  the  refund  of  draw-bachs
 to  exporter#  during  the  ourtent  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  QF  FOREIGN  TRADL
 (SHRI  A.  C.  GEORGE):  (a)  The  out-
 come  of  the  review  of  Export  Houses,
 whose  recognition  under  the  Scheme
 of  Export  House,  became  due  for
 review  in  1971,  is  as  undér:—

 (i)  Nurnber  of  Export  Houses
 whose  rétognition  was  renew-
 ed  a6

 (ii)  Number  of  Export  Houses
 whose  recognition  was  with-
 drawn

 (iti)  Number  of  Export  Houses
 whose  cases  are  still  under
 consideration  9

 Total  bo

 (b)  A  simplified  provedure  for  pay-
 ment  of  cash  assistance  was  introduced
 ay  an  experimental  measure  in  June
 972  and  would  be  in  force  upto  Marth,
 1973.  Under  this  procedure,  75  per  cent
 of  admissible  cash  assistance  is  paid
 within  a  week  of  the  receipt  of  appli-
 cations  provided,  on  preliminary  ex-
 amination,  the  appiieations,  complei¢
 in  all  respeef,  are  found  to  have
 been  submitted  in  accerdance  with  the
 procedure.  The  ‘balance  26  per  cent
 payments  ase  made  within  90  days  of
 the  payment  of  the  first  instalment
 previded  no  ddficteney  ia  found  a3  a
 result  of  detalled  exetninatian.

 As  regards  casey  involving  refund  of
 ‘deawbatk  duties,  in  which  the  amount
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 or  rate  of  drawback  has  been  determin-
 ed  by  Government,  these  are  generally
 settled  within  a  period  of  6  to  8  weeks
 provided  the  exporters  have  furnished
 the  necessary  documents  required  for

 ne  settlement  of  elairns.  The  progress
 of  such  claims  is  also  watched  by  Gov-
 ernment  ang  where  abnormal  delays
 are  noticed,  urgent  steps  are  taken  for
 their  settlement.

 Im  respect  of  other  claims,  where
 drawback  rateg  are  still  to  be  deter-
 mineg  but  the  exporters  have  exported
 the  goods  under  provisional  ‘laim  for
 drawback,  the  exporters  have  general-
 ly  taken  undyly  long  time  in  furnish-
 ing  the  requisite  initial  data  for  deter-
 mination  of  rates  thereby  resulting  in
 delay  in  verification,  With  a  view  to
 eliminating  delay  in  verification,  a
 scheme  of  statutory  auditor's  certi-
 ficate  in  lieu  of  prior  verification,
 in  respect  off  companies  which  are  te-
 quired  to  have  statutory  auditor,  has
 been  introduceq  on  an  experimental
 basis.  A  team  of  offieers  from  the
 Mimstry  of  Finance  and  the  Office  of
 Comptroller  and  Auditor  General  wat
 also  sent  to  Bombay  for  on-the-spot
 fixation  of  rates  of  amount  of  draw-
 back.  Periodical  meetings  between
 the  officials  of  the  Customs  and  the
 Export  Promotion  Councils  are  also
 arranged  at  major  ports  to  resolve
 difficulties  with  regard  to  the  pending
 claims.

 Commercial  Disputes  referred  to  Indian
 Cannell  of  Arbitration

 1794.  SHRI  0.  CHITTIBABU:  will
 the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state:

 (a)  thg  mumber  ang  natufe  of  com-
 mercial  disputes  referred  we  the  Indian
 Council  of  Arbitration  duving  the  past
 three  years  by  the  trader§  engaged  in
 international  tade,  amd

 (b)  the  number  of  disputes  setted
 ao  far?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GBORGE):  (a)  Trade
 complaints  from  foreign  traders  aga.nst
 Indan  traders  and  vice  versa  for  non-
 performance  of  trade  contracts  or  non-
 comphance  with  Arbitration  awaras
 are  referred  to  the  Indian  Council  of
 Arbitration  for  settlement.  Number  of
 such  complaints  referred  to  the  (  oun-
 cil  during  the  las,  3  years  are  given
 below  year-wise:—

 No.  of  disputes  referred  durirg
 1969-70  हि  नि  3
 37970  73  डे  १3
 I97I  72  8
 1972-73  .  ‘i  6

 (Upto  October,  3972)

 Apart  from  these  conciliation  cases,
 during  ‘1972-73  two  Arbitration  cases
 have  also  been  referred  to  the  Council.

 (b)  Since  ity  inception  in  ‘1965,  the
 Council  has  settled  25  complaints  out
 of  the  total  of  30  complaints  receivei
 by  it.  At  present  5  complaints  are
 pending  a  various  stages  of  settlement,

 Insurance  against  Fluctuations  in
 Exchange  Rates  to  Exporters

 ‘1795.  SHRI  C.  CHITTIBABU:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  the  arrangements  that
 have  been  made  for  providing  nsur-
 ance  against  fluctuations  in  the  ex-
 change  rates  to  the  exporters  selling
 on  a  long-term  delivery  basis  and
 against  deferred  payments?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  Reserve  Bank
 is  presently  providing  forward  pur-
 chage  cover  in  pound  sterling  for  4
 total  period  of  22  months  inchiding
 ohe  or  more  extensions.  Forward  pur-
 chases  of  U.S.  Dollars  are  being
 made  by  the  Reserve  Bank  from
 authorised  dealers  for  delivery  up~
 to  6  months.

 Changes  im  method  of  Compliatiun  of
 Expert  Statistics

 1796.  SHRI  Cc  CHITTIBABU:  will  *

 the  Minister  of  FOREIGN  TRADE  he
 pleased  to  state  the  change  effected  in
 the  methog  of  compilation  of  statistics
 of  exports  in  November,  1970,  which
 made  the  figures  of  exports  for  972
 incomparable  with  the  figures  for  1870
 as  slated  on  page  il  of  97I-72  Annual
 Report  of  the  Ministry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  C.  GEORGE):  The  change
 introduced  in  November,  970  was  that
 exports  which  were  previously  being
 recorded  when  the  ship  Jeft  on  the
 basis  of  actual  shipments  made,  are
 now  being  recorded  ag  ang  when  the
 shipping  bills  are  approved  for  ship-
 ment  by  the  Customs  with  adjustments
 for  short  and  shutout  shipments,  de-
 tail;  of  which  are  receiveg  during  the
 month  of  reporting.

 Mint  Uncovered  in  Gulabi  Bagh,  Felhi

 1797.  SHRI  SAT  PAL  KAPUR:

 SHRI  MUHAMMED  SHERIFF:

 Wil  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  mint  waq  uncovered
 in  Gulab;  Bagh  area  in  Delhi  on  the
 27th  October,  ‘1972;  and

 (b)  if  so,  the  nameg  and  number  of
 persons  arrested  in  this  connection,
 the  matcrial  seized  and  the  actioi
 taken  against  the  persons  arrested?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESII):  (a)  and  (b).  On  28th  Oc-
 tober,  1972,  Delhi  Police  raided  the
 jbuggi  of  a  person  named  Khubi  Rem
 in  P.  5  Subzimand:  and  detected  a
 miniature  process  of  minting  fake
 coins  of  the  0  paise  denomination,  3
 coins  of  l0  paise  denomination  and
 another  4  pieces  of  the  same  jenomi-
 nation  in  the  procesg  of  making,  were
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 immediately,  recovereq.  by  Police...  Be-  >
 sides,  the  apparatus  used  for  counter-
 feiting  the  coin,  namely,  one  chimta.
 two  axes,  two  rod  rollers,  one  iron
 ‘seal  and  some  crude  materials  like
 wire,  powder,  pieces  of  aluminiuin,
 sand  etc.  were  also  seized  and  taken
 into  possession.  The  person  consern-
 ed  was  arrested  and  a  criminal  case
 No.  F.LR.  866  dated  28-0-I972  u/s
 (232/235,  LP.C.  of  P.S.  Subzimandi  has
 been  instituted  against  him.  The  in-
 vestigation  of  the  case  is  in  progress.

 grate  प्राय  वले  व्यक्तियों  &  वसूल
 किया  गया  झा वन कार

 “1798.  श्री  जगन्नाथ  राव  जोशी:  क्‍या

 चित  मंत्री  यह  बताने  की  कृपा  (करेंगे  कि  :

 (क)  गत  वर्ष  वसूल  किये  गये  कूल  आय-

 कर  कौ  तुलना  में  न्यूनतम  प्राय-सीमा  वाले]
 करदाताओं  से  कितने  प्रतिशत  राय-कर

 वसूल  हुआ  और  इस  श्रेणी  के करदाताओं  की

 संख्या  कितनी  है;  और

 (ख)  उनसे  आय-कर  वसूल  करने  में

 सरकार  ने  कुल  कितनी  घन-राशि  खच  की

 है  ?

 चिल  संचालन  में  राज्य  मंत्री  (को
 Wo  ऊपर  गणोश).  =  (क.).  वित्तीय  ह...

 —:97—72  के  दौरान,  निम्नतम  साथ  बग

 के  कनिर्धारितियों  से  बंसल  किये  गए

 आ+-कर के  बारे  में  सूचना  उपलब्ध  जहां  है  |
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 तथापि,  वर्ष  r96s—69%  लिये  येह  सूचना;
 जो  कि  अखिल  भारतीय  राय-कर  अंक  संकलन-

 1968-69.  पर  भ्राधारित  हैं,  नीचे  दी  गई

 है:

 (a)  निम्नतम  साथ  वर्ग  में  कर-

 निर्धारितियों  (व्यक्तियों,  हिन्दू
 भ्रविभ्ााजित  परिवारों,  पंजी-

 कृत  फर्मो,  व्यक्तियों  की  संस्थानों

 तथा  5000-%o  से  कम  की

 जाय  पर  कर-निर्धारित  कम्प-

 नियों  फ्लोर  30,000  ०  से  कम

 की  आय  पर  कर-निर्धारित  पंजीकृत

 फर्मों)  की  FeT—3,29,06

 (2)  ऊपर  मंद  qa)  कर-निर्धारितियों

 से  वसूल  किया  गया  प्राय-

 #%—2,4,32  (000)  स०

 (3)  ष  के  दौरान  कुल  वसूल  किया

 गया  राय  कर--697,84,00

 (000)  २०

 (4)  मंद  (3)  की  तुलना  में  मद  (2)
 का  प्रतिशत--0.  307%

 (सर)  विभिन्न  आय  बों  में  कर-

 |  तिर्धारितियों  से  कर  वसूली  में  हुए  खर्च

 अलग-अलग  ब्यौरे  नहीं  रखे  जाते  1  तथापि,

 968—69  के  लिए  सारे  प्रत्यक्ष  करों  से

 संबंधित  कुल  व्यय  3.67  करोड़  ं.  ०  था करीब
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 Dummy  Employees  in  the  Nationalised
 Insurance  Companies

 1800.  SHRI  MUKHTIAR  SINGU
 MALIK:  Will  the  Minister  of  FINANCE
 be  pleaseg  to  state:

 (a)  whether  Government  havo  re-
 ceived  complaints  that  Higher  Officers
 of  the  Nationalised  Genera]  Insurance
 Companies  are  showing  dummy  em-
 ployees  and  inflated  salaries;

 (b)  if  so,  the  names  of  such  com-
 panies  against  whom  complaints  have
 been  received;  ang

 (९)  whether  any  action  has  been
 taken  or  igs  proposed  to  be  taken  by
 Government  to  remedy  the  situation?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  In  the  General  Insurance
 Companies  the  practice  of  Dummy  Ap-
 pointments  did  exist  on  the  Develop-
 ment  side.  However,  soon  after  Natio-
 Nalisation  the  Custodians  were  advised
 to  terminate  such  appointments,  and
 to  reduce  the  salaries  in  other  cases
 where  they  were  on  exaggerated  scales.
 As  a  result  of  this  the  Custodians  ter-
 minated  4037  appointments  and  reduc-
 €q  salaries  of  80  Development  Officers/
 Inspectors.

 “CORRECTION  OF  ANSWERS  TO
 USQ  NO.  954  DATED  11-8-1972  RE.
 MISAPPROPRIATION  OF  MONEY
 IN  BRANCHES  OF  DENA  BANK

 OF  GUJARAT

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 While  replying  to  Unstarred  Question
 No.  954  on  770  August,  972  by  Shri
 Khemchandbhai  Chavda  regarding  mis-
 appropriation  of  money  in  the  branches
 of  Dena  Bank  in  Gujarat,  I  had  in
 part  (b)  of  the  reply,  inier-alia  men-
 tioned,  that  the  bank  has  not  been
 able  to  serve  the  suspension  order
 against  the  Manager  of  the  Mehsana
 Branch  of  the  Dena  Bank  as  his  where-
 abouts  are  not  known.  On  the  matter
 being  taken  up  further  with  the  bank
 it  has  come  to  light  that  the  suspen-
 sion  order  bad  actually  been  served  on

 the  Manager.  Mehsana  Branch  on  i5th
 June,  972  itself.  I  am,  therefore,
 making  statement  today  to  correct
 the  record.  I  regret  the  discrepancy
 which  has  crept  :n  the  earlier  reply.

 By  the  time  the  correct  version  was
 obtained,  the  monsoon  session  of  the
 Parliament  was  over  and  hence  this
 statement  could  be  made  only  during
 the  current  session.

 MR.  SPEAKER:  Now,  Calling  Atten-
 tion....

 SOME  HON.  MEMBERS—rose  (In-
 terruptions).

 अध्यक्ष  महोदय  :  आप  को  रोज  कैसे

 [बित लाऊं  कि  कालीन  अटेंशन  के  पहले
 कोई  शोर  बातें  नहीं  जाती  ?

 SHRI  MALLIKARJUN  (Medak):  I
 demand  a  judicial  probe  into  the  inci-
 dent  of  firing  in  Hyderabad  city  where
 firing  has  occurred  ang  two  lives  have
 been  taken  away.  Law  and  order  has
 not  gone  out  of  control,  but  yet,  the
 army  has  been  called.  What  for,  we
 are  not  able  to  understand.  (Interrup-
 tions).

 MR.  SPEAKER:  Please  sit  down;
 you  are  speaking  without  my  permis-
 sion.  (Interruptions).

 SHRI  MALLIKARJUN:  Why  was
 the  army  called  in?  (Interruptions)  It
 is  very  surprising  to  note  that  bullets
 have  been  useq  against  peaceful  de-
 monstrators.

 MR.  SPEAKER:  What  are  you  doing?
 (Interruptions)  What  are  you  doing?
 Please  sit  down.  May  I  request  you
 to  sit  down?

 SHRI  MALLIKARJUN:  No  question
 og  city  arises;  people  will  fight  with
 conviction.  If  the  implementation  of
 mulki  rules  results  in  division  of  the
 State,  by  all  meahs,  bifurcate,  divide
 the  State  into  two  separate  States
 (Interruptions).
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 MR.  SPEAKER:  Order,  orders,  Please
 sit  down

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar).  There  is  indiscrimi-
 nate  police  firing  and  merciless  killing
 of  people;  how  can  he  keep  quiet?

 SHRI  P.  VENKATASUBBATAH
 (Nandyal):  My  dear  friend  is  not
 worried  akouti  tthe  lives  lost  in  Andbra
 Region.  7  lives  were  lost  in  Andhra
 region.  I  would  have  appreciated  my
 friend’,  sentiments  if  he  ha@  expres-
 seq  concern  for  those  unfortunate
 people.

 2.04  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  CAPTURE  OF  RAILWAY  STA:
 TIONS  AND  DAMAGE  70  RAILWay  PRO-
 PERTY  By  ANTI-MULKI  RULES  AGITATORS

 IN  ANDHRA  PRADESH

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhimpur)  Mr.  Speaker,  Sir,  I

 call  the  attention  of  the  Minister  of
 Railways  to  the  following  matter.  cf
 urgent  public.  importance  and  request

 ‘that  he  may  make  a  statement  there-
 on:

 “The  reported  capture  of.  railway
 stations  in  certain  parts  of  Andhra
 Pradesh  by  the  agitators  and  damage
 caused.  to  the  Railway  properties”

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  Sir,  The  anti-
 Mulki  Rules  agitation  commenced.  in
 the  Andtira  area  of  Andhra’  Pradesh
 on  25.10.72  In  the  initial  stage,  the
 agitation  took  the  shape  of  mobs  of
 students  detaining  trains  at  stations
 and  -writing  slogans  on  earriages.  The
 main  area  where  the  agitation  was
 eoneentrated  was  the  Vijayawada  Di-
 vision.  of  South  Central  Railway

 tent  con.’  the  5  Guntakal  :  and  Madras
 Divisions  of  Southern  -  Railway  ‘and
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 tral.  Railway.  <Later--on,:-if.  spread
 to  some  extent  also  on  the  Waltair
 Division  of  South  Eastern  Ruilway.
 From  25.(0.I972  til]  16.31.1972  there
 were  4S  many  as  953  instances  of
 detention  of  mail,  express,  passenger
 end  goods  -trains  The  idetexitions
 ranged  from  5  minutes  te  345  minutes.

 As  the  agitation  gained  momentunt
 and  lawlessness  intensified,  the  initial
 pulling  of  alarm  chains  and  stoonuges
 of  trains  at  stations  ‘gave  way  to  stop-
 pages  of  trains  in  mia-sections  again
 by.  alarm  chain  pulling,  disconnection
 of  hose  pipes  and  also  squatting  on
 the  track,  pelting  stones  at  trains  and
 damaging  internal  fitungs  of  coacres
 disabling  trains  in  the  middle  of  the
 section  by  .draining  out  water  shop
 he  engine,  cutting  off.or  tele-comm-ni-

 agitatiors  also  jeopardised  safety  by
 placing  the  boulders,  i'l  pieess  ..and
 tree  trunks  on  the  tracx.  cutting  signal
 wires,  damaging  signalling  equipment
 removing  gate-keys  level  cross-
 ings,  indulging  in  acson.  includiug
 burning  of  wooden  sleepers  .n.a  br  age
 «id  attempt  at  setting  fre  to  the  coa-
 ehes  of  an  Express  train

 From  i7.4.972  onwards  the  trouble
 intensified  and  spreij  to  more  and
 more  stations  on:  the-South  Central
 Railway,  it  being  mainly  concentrated
 on  the  Vijayawada~-  Division.  The
 ittacks-.on  Railway  poroertv  were  of
 the  same  type  as  mentivmet  above  out

 detention  to  trains  and
 damage  to  railway  property  inc?eased.
 from’  day  to  day

 On  21.41.1972  the  agitation  reached
 a  climax  when  there  were  serious
 cttacks  by  mobs  on  Terns  and  angoie
 Stations  of  South  Centrai  Railway  add
 Adoni  station  on  Southern  Railway.
 Arson  and  widespread  damage  was
 caused  at  these  three  stations.  ang  the
 Police  were  forced  to,  open  fir  resu:t-
 ing  in  a  number  of  deaths.  The
 trouble  has  further  spread  on  22.II:

 Secunderabad  Division  of  South  Cen-  972  particularly  in  Vijayawada:  Divi-

 the.
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 gion  of  South  Central  Railway  and  a
 mumbed  of  Station  and  Cabms  have
 been  burnt  Heavy  damages  has
 been  reported  to  railway  property,
 both  to  rolling  stock  as  well  as  fixed
 assets  A  Switchman  of  the  Railway
 at  Niduhrolu  Station  has  lost  his  life
 as  a  result  of  a  mob  pouring  petrol  on
 him  and  burning  him  severely  He
 later  succumber  to  his  myuries  A
 number  of  railway  staff  have  also
 been  injured  at  various  places

 Train  services  have  be*n  ¢er.ousl
 affected  on  South  Central  Railway
 since  the  trouble  started  In  the  im~-
 tial  stages  the  Railway  did  ‘toner  Lest
 in  Spite  of  extensive  miscreant  activity
 and  threats  to  railway  staff  to  keep
 the  trains  moving  However  as  the
 trouble  intensified  trains  had  to  be
 cancelled  progressively  in  the  affectud
 sections  From  22972  onwards,
 practically  all  train  movement  on
 South  Central  Railway  within  Andhra
 Pradesh  limits  have  »b*er  suspended
 As  many  as  26  Maul  Express  trains
 8a  Pasyenger  trains  and  20  rail‘ar

 ervices  have  been  fully  or  partially
 eancelled  on  the  South  Central  Rail
 way

 YVrom  the  time  the  trouble  startea
 on  250972  the  administrati  n  of  the
 South  Central  Railway  has  Leen  in
 close  touch  with  the  Andhra  Pia  ’eoh
 State  Government  The  manudéenance
 ef  law  and  order  i8  essentially  a  matter
 to  be  looked  after  by  S  it  Gove. a
 ment  AS  mentioned  in  the  Calling
 Attention  Notices  given  by  the  Mem-
 bers  of  Parharment,  no  ratlway  static  as
 have  been  captured  as  such  by  agta-
 tors  This  term  capture’  perhaps  ras
 been  described  to  glomfy  an  act  of
 vandalism  and  describe  at  ~s  an  act  of
 heroism  However,  situations  have
 anscen  m  the  last  few  days  whercin
 moabg  causéd  complete  disruption  and
 sutpension  of  railway  working  af  cer-
 tain  stations,  bringing  about  extensive
 detnages  There  have  80  been  cases
 of  ‘hob  entering  into  statien  offices
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 and  cabins  and  asking  tae  staff  to  sus-
 pended  their  work  and  stop  passing
 trains  Station  records  tickets  and
 ¢quipment  were  burnt  and  otherwise
 camaged

 The  extent  of  loss  directly,  by  way
 of  damage  to  railway  ,rop.  y  ind  to
 goods  and  parcels  in  transit  has  been
 substantial  Even  greater  has  been
 the  loss  caused  due  tr  csipping  of
 movement  not  only  .n  the  atiferted
 aftas  but  also  between  the  North  ad
 the  South  There  have  been  22  cases
 of  sabotages  of  railway  track,  .0  cases
 of  arson  including  one  of  a  diesel
 locomotive  being  burnt  36  cases  of
 stoning  of  trains,  6  cases  of  looting  of
 goods  trains  ang  the  burning  or  Jes-
 troying  of  the  contents  of  39  wagcns
 17  railway  stations,  namely  Nidubralu,
 Ammanabrolu,  Bapatla,  Kaval:
 Chirala  Kolvakulur,  Duggirala,  Mena-
 bolu,  Karavadi,  Adoni,  Ongole,  Tena,
 Peddavallapud:,  Tanuku,  Stuertpuram,
 Valiveru  and  Pericharla  have  either
 been  damageg  or  burnt  The  approxi-
 mate  cost  of  damage  to  railway  pro-
 perty  including  rolling  stock  roughly
 assessed  go  fay  is  Rs  43  lakhs  and  to
 goods  and  parcels  in  tranmt  Ra  mM
 lakhs  Besides  the  estimated  loss  on
 South  Central  Railway  alone  by  way
 of  goods  revenue  has  been  Rs  |  crore
 and  passenger  revenue  Rs  25  lakhs

 While  this  38  a  rough  estimate  upto
 yesterday  (23  72),  to  this  should  be
 added  the  continuing  loss  on  the  South
 Central  Railway  until  conditions  re
 turn  to  normal  whi  h  will  take  a  few
 days

 Apart  from  the  South  Central  Rail
 way,  the  lifting  movement  of  traffic
 has  suffered  on  other  railways  also
 owing  to  the  disturbances,  restrichons
 have  had  to  he  smposed  in  booking
 both  passenger  and  goods  traffic  fo  and
 across  the  South  Central  Railway  The
 agitetiens  have  had  a  devastating
 effect  an  mrovethent  and  lange  aumber
 of  wagems  eve  beld  wp  all  over  the
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 ‘country  It  has  not  been  possible  to
 move  even  the  essential  traffic  such
 as  food  grains,  steel  plant  traffic,  coal
 and  cement,  leave  alone  other  mis-
 cellaneous  traffic  which  normally  offers
 from  South  to  North  and  vice  versa
 The  overall  loss  on  this  account  will
 be  assessed  on  a  realistic  basis  after
 traffiL  and  movement  conditions  return
 to  normal  The  loss  i8  bound  to  be
 substantial

 It  will  take  atleast  a  week  to  0
 days  for  the  passenger  service  to  come
 back  to  normal  and  a  fortmght  to  20
 ‘days  for  the  goods  movement  to  return
 to  normaley  The  loss  which  will  be
 sustained  by  the  other  Railways  not
 having  been  able  to  lft  the  traffic,
 which  would  otherwise  have  been
 cleared,  would  be  of  the  order  of  about
 8  million  tonnes,  equivalent  in  terms
 of  revenug  to  about  3  crores  of  rupees
 in  addition  to  the  direct  loss  suffered
 by  the  South  Central  Railway  referred
 to  above  The  magnitude  of  the  loss
 by  way  of  these  disturbances  is,  there-
 fore,  enormous,  apart  from  the  serious
 inconvenience  caused  to  the  travelling
 pubhe  and  the  industry  and  trade,
 affecting  adversely  the  normal  econo-
 mie  life  of  the  country.

 SHRI  BISWANARAYAN  SHASTRI
 In  his  lengthy  statement,  the  hon
 Minister  has  given  a  detailed  account
 of  the  situation  there  I  would  hke
 to  make  it  clear  that  I  have  no  inten-
 tion  to  ask  any  question  concerning
 the  main  issue  in  the  agitation  My
 questions  will  be  regarding  damage  to,
 or  loss  of,  railway  property  alone

 We  have  seen  that  whenever  there
 is  an  agitation,  the  railway  becomes
 the  main  target  of  attack,  as  if  the
 railway  stands  ini  the  way  of  the  ful-
 filment  of  the  objectives  of  the  agite-
 tion,  as  if  the  railway  is  doing  certain
 harm  to  certain  causes.  All  attacks
 are  directed  to  railway  property  In
 this  way,  the  railways  incur  a  heavy
 loss  annually.  Add  to  this  there  is
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 Compensation  To  make  up  all  these
 losses,  the  Railway  Mumster  increases
 the  fares  and  freight  adding  to  the
 suffering  of  the  already  suffering
 travelling  public  Therefore,  I  would
 ask  the  Minister  if  he  is  contemplating
 any  punitive  measures,  educative
 measures  or  preventive  measures  to
 Protect  railway  property  from  such
 vandalism

 The  other  day  I  heard  the  Railway
 Minister  enumerate  certain  measures
 taken  for  protecting  railway  property
 But  those  measures  are  not  effective,
 as  they  are  expected  to  be  Therefore,
 I  would  lke  to  ask  him  to  state  cate-
 gorcally,  since  law  and  order  is  a
 State  subject  as  he  has  mentioned  it
 in  his  statement  whether  he  will  take
 all  the  Chief  Ministers  into  confidence,
 thrash  out  the  matter  thoroughly
 and  find  out  wayg  ang  means  of  pro-
 tecting  this  national  property

 Coming  to  the  particular  situation,
 I  would  lke  to  ask  him  to  enlighten
 ut  whether  thera  is  any  complicity,
 directly  or  indirectly  of  railwaymen
 in  certain  sections,  secOndly,  what
 steps  have  been  taken  to  save  the  lives
 of  ralwaymen  who  are  in_  certain
 danger

 SHRI  T  A  PAI.  The  other  day
 answering  a  question,  4  had  said  that
 I  propose  to  come  before  the  House
 with  some  amendments  to  the  Railways
 Act  making  interference  with  railway
 property  a  very  serious  offence  punish-
 able  with  death  in  some  cases.  I  do
 hot  know  whether  this  alone  38  going
 to  deter  anybody  I  have  seen  the
 same  pattern  followed  in  State  after
 State;  whatever  be  the  cause  of  agita-
 tion,  where  the  option  before  us  was
 to  open  fire  or  allow  some  property
 to  burn.  Even  if  some  people  are
 arrested  I  know  how  difficult  it  is  to
 prove,  unless  the  civic  consclousness
 in  this  country  is  roused  and  all  of  us
 who  lead  political  parties  also  accept
 the  responsibility  to  maintain  the
 integrity  of  the  public  property.  I  de
 not  knew  whether  in  any  country,
 especially  in  a  poor  country  Uke  India
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 which  cannot  afford  to  incur  losses  of
 this  kind,  this  kind  of  vandalism
 against  public  property  is  permitted.  I
 understand  that  in  China  every  village
 through  which  the  railway  lines  pass
 is  held  responsible  for  maintaining  the
 integrity  of  that  line.  Are  we  prepared
 to  take  up  this  responsibility?  I  have
 seen  that  whenever  any  development
 takes  place  in  this  country,  a  new
 railway  line  is  irtroduced  the  property
 of  a  lot  of  people  gets  appreciated  but
 you  cannot  collect  even  a  small  amount
 as  part  of  the  compensation  for  this
 development  But  whenever  public
 property  is  damaged,  7  we  impose  a
 collective  fine  there  are  protests  say-
 ing  that  it  is  unreasonable.  I  should
 like  this  question  to  be  squarely
 thrashed  out.  On  the  one  hand  it
 Seems  to  be  the  privilege  of  those  who
 have  railway  lines  ang  railway  sta-
 tions.  On  the  other  hand  there  are
 those  who  do  not  have  these  lines,
 those  who  have  been  coming  to  us  day
 in  and  day  out  saying:  let  us  have
 new  ratlway  lines  so  that  it  may
 remove  the  backwardness.  Perhaps
 they  are  claiming  the  additional  pri-
 vilege  of  setting  fire  to  the  railway
 stations  or  removing  the  railway  lines
 when  they  get  angry  on  account  of
 some  reason  or  the  other.  Let  us
 decide  whether  public  property,  what-
 ever  be  the  political  reason  or  dis-
 agreements,  should  be  the  target  of
 attack.  I  do  not  know  why  railway-
 men  who  are  working  as  servanis  of
 this  country  shoulg  be  penalised,  how
 you  can  be  cruel  to  pour  petro]  on
 him  and  set  fire  to  him  merely  because
 he  is  doing  his  duty.  I  do  not  know
 how  we  can  from  this  end  give  every
 one  protection  because  even  our  rail-
 way  police  are  subject  to  the  same
 kind  of  treatment.  Ultimately  it  is  a
 serious  responsibility  for  the  whole
 nation.  Of  course  I  can  certain!y
 appeal  to  you  to  permil  me  t»  say  that
 the  railway  stations  that  are  burnt  in
 events  like  this  are  not  constructed  so
 that  they  become  standing  monumerts
 of  community’s  irresponsibility.  If
 you  want  me  to  reconstruct  it,  I  am
 afraid  the  contractors  in  this  country
 will  encourage  such  movements  to  go
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 on  because  they  will  be  the  direct
 beneficiaries  of  reconstruction.  Let

 whether  there  should
 measures

 us  now  decide
 be  some  kind  of  punitive
 imposed  on  those  people  who  flagrantly
 allow  thege  things  to  happen.

 So  far  as  the  person  is  concerned,
 after  the  event  I  can  only  say:  let  us
 help  them  as  much  as  we  can,  while
 we  try  to  sateguard  their  interests.  In
 this  particular  case  our  people  tred
 to  eontact  his  young  widow  to  see
 whether  she  could  be  provided  with  a
 job;  she  is  not  educated  herself.  We
 have  now  asked  her  whether  any  de-
 pendant  of  hers  can  be  provided  with
 a  job  so  that  the  family  could  be  main-
 tained.

 She  has  minorchildren  and  we  are

 taking  up  the  responsibility  of  edu-

 cating  them  upto  Matriculation.  The
 General  Manager  had  sanctioned  2
 thousand  rupees  to  her  and  I  asked
 him  to  double  it;  from  the  Railway
 Minister’s  relief  fund  I  am  sanction-

 ing  Rs,  5,000  to  his  family.  But]  am
 sure  all  that  we  are  going  to  do  is  not
 a  substitute  for  the  innocent  life  lost,
 and  I  think  we  have  to  bear  the  guilt
 of  such  crimes  being  committed  in
 this  country.

 SHRI  PILOO  MODY  (Godbra):
 Now,  you  may  ask  him  to  answer  the

 question.

 MR  SPEAKER:  The  question  was

 put  before  you  entered.

 SHRI  PILOO  MODY:  Iam  aware
 of  the  question;  he  wanted  to  know
 whether  any  railwaymen  were  aIn-
 volved.
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 औ  जगन्नाथ  राव जोशी  (शाजापुर)'  भांपकर.  बाद  विरोधियों  को  जान  से  मारते  शोर  उन  के

 में  पिछले  दिनो  जो  कुछ  हा  है  भोर  कभी

 भी  जो  हो  रहा  है  वह  बहुत  दुखद  है  बौर

 सब  के  लिए  चिन्ता  का  विषय  -है।  मन्नी

 महोदय  ने  अपने  उत्तर  में  प्रभी  बताया  हैं

 कि  रेल  राष्ट्र  की  सम्पत्ति  हैं  और  उनको

 क्षति  पहुचाने  के  लिये  जो  भी  जिम्मेदार  है

 उसको  कडी  से  कड़ी  सजा  मिले  ऐसा

 कुछ  बीटेक  वहू  लाने  का  विचार

 कर  रहे  हैं।  इसके  साथ  साथ  उन्होने  कुछ  अपने

 विचार  भी  प्रकट  किए  उन  मे  जो  सवाल  मैं

 करने  वाला  था  उसका  जवाब  करा  गया  है  भ्र ौर

 इसके  लिए  मैं  उनका  बडा  आभारी  हू।

 मैं  यह  जानना  चाहता  था  कि  जिस  रेलवे

 कर्मचारी  की  अपनी  जान॑  से  हाथ  धोना  पडा,

 उस  के  लिए  रेलवे  ने  क्या  जिम्मेदारी  उठाई

 है।  मंत्री  महोदय  ने  उस  का  जब जे  दें  दिया  है,

 जिस  के  लिए  मैं  उन  का  धन्यवाद  करता  हू  ।

 किन्तु  सबील  यह  नही  है  कि  जनता  रेलवे

 के  खिलाफ  अपना  ध  क्‍यों  प्रकट  करती  है

 आप  मुझे  क्षमा  कीजिए,  जब  से  भ्राजादी  भाई

 है,  तब  से  हम  लोगो  की  मत  रास्ते  पर  से  जा

 रहे  हैं।  क्रोध  या  क्षोभ  प्रकट  करना  यानो  किसी

 को  हानि  पहुचाना  ,  यह  समीकरण  बैठ  गया  है  ।

 यादि  थे  बिद्यार्यो  हैं,  ते  वे  बाइस-चांसलर

 की  या  लाइब्रेरी  की  हामी  पहुंचाते  हैं।  देश  के

 सबसे  बड़े  नेता,  महात्मा  गांधी,  की  स्पा  के

 घर  जलाने  से  इस  की  शुरुआत  हुई  थी  ।  प्री

 जनता  के  मन  में  यह  बात  बैठ  गई  है  ।

 व्‌  have  not  come  across  a  single
 leader  who  has  condemned  it

 जब  कोई  खोज  प्रिसिडेट  बन  जाती  हैं,  तो

 बार-बार  उसकी  पुनरावृत्ति  होती  है।

 I  hold  the  ruling  party  responsible

 श्री  पाई  सै सुर  थे  जाते  है  ।  वह  जानते  हैं

 कि  मैसूर  और  महाराष्ट्र  क ेलगने  के  समय

 स्वय  रूलिंग  पार्टी  के  लोग  रेलवे  स्टेशन  के

 ट्रेक  कर  जा  कर  बैठ  थे।  मैने  इस  वी  निन्‍दा  की

 थी।  क्रिया  सवाल  का  हल  करने  का  यह  कौन

 सा  तरीका  है  ?  We  have  pul  a

 premium  on  violence.

 अगर  रूलिंग  पार्टी  स्वय  ही  गलत

 काम  करेगी,  तो  फिर  जनता  का  मार्ग-दर्शन

 कौन  करेगा  ?  देश  में  जो  कुछ  भी  होता  है,  वह
 सच-समझे  करें  नहीं  नीति  है।  पार्टीशन

 तक  दि  कट्टी  से  लेकर  भव  तक  कोई  ग

 खोज-साल कर  नहीं  [प्त है  |  i953  हें भात्घ
 का  मिमोह  भी  वालेस  कौर  कुर्द-पाट  के

 परिणामस्वरूप  एक  हिचकाक  तरीके  ले  हुआ  ।

 उस  का  निर्माण  उम्र  तरह  नही  हुआ,  जिह  तरह
 कि  i986  में  स्टेट्स  रीहार्गनोहजेशर्न

 कमीशन  की  रिपोर्ट  के  आधार  पर

 सब  स्टेट्स  का  छुपा  ।  जब  लोगो  के  दिमाग

 पे  यह  बोत  बैठ  गई  कि  वायलेंस  करने  पर  हीं

 कुछ  मिलती  है,  ती  फिर डन  का  वायलेंस  पर

 उतर  कराता  स्वााथिक ही ही  है।  और इस
 सम्बन्धी  में  सर्व  से  हैंडी  रसेंबेंज  है  1
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 की  हत्या  एक  समझ  से  प्रभावित  एक  व्यक्ति

 ने  की,  जिस  के  प्रति  नरेगा  के  अ्रप॑ता  रूप  प्रकट

 किया  t  क्या  मात  यमराज  चहते  है  कि  दत्त'

 को  मँजाये  ३ताई  जाली  ?  (व्यायाम)

 श्रीधर  पाथ  बेहोशी  मुझे  अपने देश की देश  की
 जिन्दा  है।  Phe  law  of  the  land  is

 the  e  to  take  ms  own  course.

 मैने  यह  एक  इत्टटप  दिया  है।  मैंन  यह

 भो  बनाया  है  कि  मैसूर  विधान  परिषद  के

 अध्यक्ष  जौ कान  पेने  स्टेन  के  ट्रेक  पर  बैठे

 थे।  में  ने  उस  को  कडी  निन्दा  ६ 16  थी  कि  यही

 सवाल  हन  करने  का  तरीका  नहीं  है।

 We  cannot  encourage  people  to
 take  the  law  into  their  own  hands

 आन्ध्र  मे  वालेस  हुई,  तो श्रान्घ  स्टेट  बनी  ।

 पजाब  में  वालेस  हुई,  तो  पजाब  कौर  हु  रियाना

 कीं  स्टेटस  बने  गईं  t  इसी  रहें  नागालैंड  मे

 याय॑ैंस  होते  पर  नागालैंड  की  स्टेंट  बन  गई।

 मुल् करू तज का  प्रश्न  जाज  का  नहीं  है.  1

 मेंने  इसी  सात में  फरवरी,  i970  में

 कहा  थी  कि  अंद्दी।नेन्द  रेहडी  स्वयं  त्याग पं ते  दें

 और  उन्होंने  जो  जैन्टलमेन्ज एग्रीमेंट  को  क

 झांट  नहीं  किया,  दत्त  के  लिए  क्षमा  मास

 कर  झन  उस  पर  अमल  करें  ।  रूलिंग  पार्टी

 के  ग्रुपों  झगड़े  इन-पार्टी  फाइटिंग,  की  वजह
 से  पाठक  प्रापर्टी  को  नष्ट  क्यां  जा  रहा

 है।  इस  के  लिए  मैं  लिंग  पार्टी  को  दोष  देता

 द्  अधि  मंत्री  2.97.2 के  चुनावों  में  कही  कि

 ह...  कोर्ट का का  जजमेंट  शाहे  जो  भी  हो,  मैं
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 मुल्की  अधिकारों  को  बनाये  रखूगी।  तो  सरकार

 आज  तक  चुय  क्यो  बैठी  रही  ?

 रेल  मंत्री  ने  कहा  है
 ‘It  will  take  at  least  a  week  to

 0  days  for  the  passenger  services
 to  come  back  to  normal”

 SHRI  P  VENKATASUBBAIAH
 (Nandyal)  He  is  wrongly  quoting
 the  Prime  Ministcr

 SHRI  JAGANNATHRAO  JOSHI:
 The  hon  member  there  quoted  it
 heie  and  it  was  not  denied

 SHRI  PILOO  MODY  If  it  is
 wrongly  quoted,  it  is  for  the  Prime
 Moimster  to  deny  it

 SHRI  M  SATYANARAYAN  RAO:
 (Karimnagar)  In  the  presence  of

 the  Prime  Minister,  7  was  quoted

 श्री  जगन ताथ राव  जोशी  श्रीमती

 विजयलक्ष्मी  पंडित  ने  एक  बार  इस  सदन  मे

 कहा  था

 We  are  are  prisoners  of  indecision.

 मुझे  श्री  भी  लगता  है  कि
 We  are  still  prisoriere  of  indecision,

 हमसे  किसी  भी  निर्णय  पर  नहीं  पहुचे  है  t  हम

 मामलो  को  लटकाये  रखते  है  ।  चंडीगढ़,  नदी

 पानी,  बार  और  तेलगाना  शादी  सब  मामलो

 की  हम  लटकाये  रखते  है।  तब  लोगी  की  सहित

 करने  को  सीमा  दूर  जाती  है।  जब

 बाध  दूर  जाते  है  ,  तो  उस  का  पानी  सारे  गावों

 को  बहा  ले  जाता  है  ।

 श्री  पाई  ने  यह  भरोसा  दिलाया  है  कि  पंद्रह

 दिनो  मे  नोल्स  ों  जायेगी  ।  मै  कहना

 चाहता  हु  कि  जाज  तक  ये  सारी  घटनाए  झरन

 रिजन  मे  हुई  है।  जब  मुल्की  घालो  को  पिता  लगा
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 [त्री  जगन्नाथ  राव  जोशी  ]
 कि  सरकार  हमारे  लिए  कुछ  नही  कर  रही  है,
 तो  कल  से  उन  की  प्रतिक्रिया  हैदराबाद  मे

 शुरू  हुई  है।  जब  हम  लोग  यह  आदत  बना  लेते
 है  कि  वालेस  हो,  हिसा  हो,  तब  जाकर  हम
 निर्णय  ले,  तो  हम  ही  जनता  को  हिसा  करने  के
 लिए  प्रोत्साहित  करते  है।  इस  लिए  आज  भी
 मै  प्राथंना  करता  हु  कि  कोई  भी  सरकार  क्यो
 न  हो,  सोच-समझ  कर,  निश्चित  सिद्धातों  के
 झ्राधार  पर  निर्णय  लिया  जाना  चाहिए

 पहले  राजा-महाराजों  के  महल  में
 एक  क्रोध गार  हुआ  करता  था  |  जब  राजा  या
 रानी  को  क्रोध  कराता  था,  तो  वे  क्रोधा गार  मे
 जाकर  अपना  क्रोध  शीत  करते  थे  ।  मैंने  पढा
 है  कि  शिकागों  मे  एक  बडी  मैदान  में  एक
 मन्ज़िल  ऐसी  है,  जिस  में  तोड-फोड  करने
 की  सारी  सामग्री  रख  दी  गई  है,  ताकि  टेन्शन

 या  एक्साइटेड  बढ  जाने  पर  आदमी  वहा  जाये

 और  अपना  क्रोध  शीत  करें  यदि  सरकार

 समय  पर  सही  निर्णय  नह  लेती  है,  तो  आगे

 चल  कर  जनता  कैसे  अपना  क्रोध  या  क्षोभ

 शान्त  करे,  इसके  लिए  भी  कुछ  न  कुछ  प्रबन्ध

 करना  पडेगा।  या  तो  सरकार  ठोक  समय  पर

 निर्णय  ले,  या  देश  की  सम्पत्ति  की  हानि

 होगी  ।

 मैं  यह  जानना  चाहत  कि  रेल  मिली

 महोदय  ने  रेल  कर्मचारियों  की  सुरक्षा  के

 लिए  क्या  प्रबन्ध किया  है।  उन्‍होंने  अपने  वक्तव्य
 में  कहा  है  कि  कोई  स्टेशन  कैप्चर  नहीं  किया
 गया  है  ?  क्‍या  विजयवाडा-भंसाली  सैक्शन  पर
 चिराला  स्टेशन  का  कैप्चर  नहीं  किया  गया  है  ?

 शान  उस  क्षेत्र  मे  गाडिया  बन्द  है  कौर  चल

 नही  सकती  हैं  मैं  यह्‌  जनाना  चाहता  हू  कि
 सरकार  ने  गाड़ियों,  यात्रियों  कौर  सरकारी
 कर्मचारियों  की  सुरक्षा  के  सम्बन्ध  में  क्या
 प्रबन्ध  किया  है  ?

 NOVEMBER  24,  1972  Ratlway  property  by  220
 anti-Mulki  agitators
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 SHRI  T.  A.  PAI:  Sir,  they  have

 not  been  captured  in  the  sense  they
 have  been  imprisoned,  This  great
 act  of  vandalism  has  been  described
 by  the  people  as  an  act  of  heroism.
 They  have  described  it  as  capture
 because  it  looks  so  romantic,  I  think
 they  have  been  rescued  when  they
 have  been  surrounded  by  all  this  kind
 of  people  who  indulge  in  goondaism.
 My  hon.  friend,  Shri  Jagannathrao
 Joshi,  said  that  he  did  not  like  all  that
 is  happening  I  hope  what  he  has
 said  would  not  be  construed  as  a
 justification  for  what  is  happening
 now,  because  ultimately  he  said  that
 when  people  get  angry  they  have  a
 right  to  attack  public  property

 SHRI  JAGANNATHRAO  JOSHI:
 I  have  never  said  :t.  I  have  never
 justified  it  and  I  wall  never  justify  it.
 Iam  the  last  man  to  justify  it  any-
 where,  in  any  sphere,  at  any  level.
 It  38  the  ruling  party  which  create:
 such  situations  by  not  taking  decisions
 in  time  and  encouraging  people  to  do
 these  things.  I  have  never  justified
 it.

 SHRI  T.  A.  PAI:  May  I  say  that
 this  ३8  not  the  only  instance?  Durmg
 the  last  two  months,  September  and
 October,  whether  it  is  the  students’
 anger  against  the  government  be-
 cause  they  do  not  like  some  exami-
 nation,  or  a  paper  in  some  examina-
 tion,  or  they  do  not  get  cinema  tickets
 in  some  other  States,  or  because
 people  talking  one  language  do  not
 hike  the  people  talking  another  langu-
 age  in  another  State  it  appears  that
 the  railway  property  seems  to  be  their
 only  target.  [  can  understand  it  ff  in
 their  mood  of  anger  they  set  fire  to
 their  own  homes  alsa;  but  that  they
 do  not  do,  They  do  not  want  to  burn
 their  own  homes;  they  want  to  burn
 only  railway  property.  If  this  is
 going  to  be  the  pattern  of  behaviour
 af  the  society,  I  think  this  kind  of
 pattern  should  not  be  approved  by
 any  political  party.  I  would,  there-
 fore,  swggest  that  all  political  parties



 (22r  Damage  to

 support  the  measures  that  we  would
 like  to  take  as  best  as  we  could,  Un-
 less  there  is  strong  condemnation  by
 all  political  parties  of  this  kind  of
 behaviour,  it  will  continue.  Let  us
 learn  to  settle  our  problems  in  other
 ways.  Exposing  the  railways  to  this
 kind  of  danger  and  dislocating  thous-
 ands  of  passengers  who  are  absolute-
 ly  innocent  to  the  hazards  of  travel
 should  be  condemned  by  all  in  the
 strongest  terms,  In  the  course  of  the
 last  few  days  we  had  to  refund  inany
 tickets  and  many  passengers  have
 been  stranded  at  several  places.  !
 tried  to  divert  a  train  which  was
 going  to  the  south  through  Raichuc.
 But,  unfortunately,  we  have  to  9885
 through  Adoni,  one  of  the  stations
 which  was  attacked  by  10,000  people
 where  firing  had  to  be  resorted  to

 व  have  not  given  you  any  guarantec
 that  this  will  be  restored  in  ten  days.
 From  the  day  of  normalcy,  it  might
 take  40  days.  I  only  appeal  to  the
 House  and  the  hon.  Members  who
 expressed  themselves  today  no
 strongly  about  it  with  the  hope  that
 the  people  at  large  will  feei  that
 their  representatives  thorcuel.'V
 disapprove  of  what  is  happening.

 MR.  SPEAKER:
 tacharya—absent;
 Singh  absent;  Shri  Samar
 jec-—absent,

 Shr:  Dinen  Bhat-
 Shri  Hari  Kishore

 Mukher-

 MR.  SPEAKER:  The  papers  to  be
 laid.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbuur):  Sir,  I  had  written

 to  you  day  before  yesterday  about
 the  alarming  issue  of  the  Shaw  Wal-
 lace  Company.  the  biggest  ever
 foreign  exchange  scandal.  Two  news
 items  have  come  out  in  the  Economic
 Times  as  well  as  in  the  Statesman  It
 gays:

 “Shri  Kalyan  Kumar  Busu  was
 arrested  this  morning  by  the  officers
 of  the  Enforcement  Directorate.
 Government  of  India,  Calcutta,  for
 allegedJy  contravening  the  provi-
 sions  of  the  Foreign  Exchange  Re-
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 involving  in  all

 This  Shaw  Wallace  Company  is  a
 British  company.  They  are  scnding
 out  money  contravening  the  Foreign
 Exchange  Regulation  Act  The  ‘ne
 forcement  Directorate  officer,  had
 gone  and  got  that  man  brought  down
 from  the  aircraf(  and  his  pass.pore
 was  impounded,  Later  on,  aout  89
 Enforeement  Department  offices  s
 raided  the  office  of  the  Shaw  Wallacc
 Company  and  seized  lots  of  docu-
 ments.  Would  you  be  so  kind  enough

 as  to  ask  the  Government  to  mske  a
 statennent  on  this  issue?  It  is  very
 vital  for  us  to  know.  It  involves
 Rs.  3,24,00,000.  Would  you  kindty  teil
 the  Finance  Minister  to  make  a2
 stalement  on  that?  Thank  vou  very
 much,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai).  Sir,  I  have  sought
 your  kind  permission....

 भ्रमण  न  महोदय  मं  वह  दिखा  है.  ।
 तो  मि  दर  तो  जाते  ही  रहते  जेब  इनमे
 उसमें  दरगनस्टी  होगी  मो  बह

 पेटीशन  में  ग्रा  उगाएँ
 श्री  श्याम  नन्दन  स्थिर:  ३१  लेटी  की  बात

 का  यह  नहीं  है  कि  एलेक्शन  पेटीशन  जब  आए
 तब  उस  इंरंगलैर्टी  पर  विचार  हो  ।  मेरा

 निवेदन  है| कि  अगर  कोर्ट  मिनिस्टर  जा  कर
 के  कि ....

 ?  जे"  शन

 ॥  have  come  with  all  the  resources
 of  the  Government  of  India  to  support
 a  particular  candidate;  I  huve  come
 with  all  the  Consolidated  Fund  of
 India.  Even  then  you  would  ask  us  to
 go  to  the  court  or  seek  the  protection
 from  the  Election  Commission

 अध्यक्ष  महोदय  |  जब मैं  निडर  श्राफ
 दि  भ्र पोजीशन  था  ्तो  यह  भी  कभी  कभी  हो
 जाता  था  कि  मशीने  और  ट्यूबवेल  इनके
 लिए  मिनिस्टर  लोग  एकेबशन  में  जा  कर
 कहते  थे  कि  लगवा  लो,  यह  ो  श्रमी  स्टेट-
 ह: 1.  ही  है  ।
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 SHRI  SHYAMNANDAN  MISHRA:
 The  Finance  Minister  of  the  Govern-
 ment  of  India  says  during  an  elec-
 tion  campaign  that  we  are  going  to
 back  in  full  strength  Mrs.  Nandini
 Satpathy.  This  is  nothing  but  pollut-
 ing  the  elections  (Interruptions)

 अध्यक्ष  महोदय  :  श्री  इस  के  लिए  क्‍या

 किया  जाते  ?  आप  एलेक्शन  कमिश्नर  से

 बात  कीजिए  rf

 aft  इ्योमनन्‍्दन  सिम .  हम  ने  तो  श्राप

 को  कोट  कर  के  बताया  कि  इस  तरह  से  उन्होने

 कहा  है  एक्शन  की  मीटिंग  भें  ।

 अध्यक्ष  महोदय  :  भाप  मुझे  बताइए
 कि  कोर्ट  बार  है  उन  के  खिलाफ  ”

 Are  they  debarred?  They  have  been
 doing  it  since  the  very  beginning

 SHRI  SHYAMNANDAN  MISHRA:
 If  they  have  been  doing  it,  that
 does'nt  justity  it.

 अध्यक्ष  सहोदय  मै  यहा  एलेक्शन
 कमिश्नर  तो  नही  बैठा  हुआ  हू  ।  एलेक्शन  में

 जो  इस  तरह  की  बाते  होती  है  उन  को  एलेक्शन
 कमिश्नर  देखता  है  ।

 SHRI  SHYAMNANDAN  MISHRA:
 हैं  ask  you  whether  the  Ministers  of
 the  Government  of  India  are
 accountable  to  us  for  all  their  wutter-
 ences  and  their  conduct.  This  is  the
 basie  issue  Does  it  not  amount  to
 mass  bribery  of  the  electorate,
 throwing  all  the  resources  of  the
 Government  of  India  on  the  side  of
 a  partionlar  candidate?  (Interrup-
 tions)  We  were  in  fact,  thinking  of
 bringing  forward  an  adjournment
 motion.  There  can  be  nothing  inore
 objettionadle.

 ,  MR.  SPEAKER:  I  am  sorry.  This
 is  not  the  proper  forum  to  raise  the
 question,
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 SHRI  SHYAMNANDAN  MISHRA:
 On  a  point  of  order,  Sir,  arising  from
 what  has  fallen  from  your  lips.  If
 certain  things  have  been  going  on
 for  a  long  time,  ig  it  your  pleasure  to
 say  that  those  things  should  be  con-
 sidered  to  be  regularised?  Are  not  the
 Ministers  of  the  Government  of  India
 accountable  to  this  House  for  all
 their  actions  and  utterences?  If  they
 are  nct,  then  you  have  got  a  very
 poor  conception  of  the  House  of  she
 People.  (Interruptions)

 अध्यक्ष  महोदय  :  कब  मैं  इस  में  तो

 पड़ता  नही  ।  इस  हाउस  के  बारे  मे  कंसेशन

 श्राप  का  क्‍या  है  मेरा  क्‍या  है.  इस  का  सवाल

 नही  है  |  कंसेशन  का  सवाल  नहीं  है  ।

 Iam  not  there  to  decide  any  mattcr
 which  can  be  decided  by  the  Election
 Commissioner.  There  is  no  question
 of  conception,  rich  or  poor.  Your
 conception  38  welcome  to  me.

 SHRI  SHYAMNANDAN  MISHRA.
 Even  if  a  party  is  in  governm'nt,
 it  cannot  use  the  government  for
 party  purposes.

 अध्यक्ष  महोदय  :  मिनिस्टर  के  खिलाफ

 ऐसा  कोई  बार  नहीं  है  बह  एलेक्शन  में

 जाते  है  और  जो  बात  करनी  है,  करते  है  ।

 उनके  खिलाफ  कोई  बात  प्रोसीजर  में  नहीं

 है  1

 SHRI  H.  N.  MUKERJEE  (Calcutta-
 North-East):  When  the  House  is  in
 session,  a  statement  made  by  a
 Minister...  (Interruption)

 MR,  SPEAKER:  If  he  declares  a
 policy.

 SHRI  H.N.  MUKERJEE:  Not
 merely  that.  When  the  House  is  in
 session,  it  can  take  possession  of  any
 report  regrading  a  Minister  having
 made  a  statement—apprently,  he  has
 made  ai  statement—which  oes
 against  the  Constitution.



 ०]  Damage  to

 MR.  SPEAKER:  Not  day-to-day
 admunistration;  only  if  he  lays  down

 a  new  policy.  (Interruption)

 एलेक्शन  कैम्पेन  में  जाने  से  पहले  कया

 वह  यहां  बता  कर  जाएंगे  कि  वह  वहा  यह

 स्टेटमेंट  देने  जा  रहे  है  ”  (व्यवधान )

 SHRI  H.N.  MUKERJEE:  Why
 should  an  impression  be  given  that
 the  people  are  being  sheltered?
 (Interruption)

 अध्यक्ष  महोदय  :  बाप  मुझसे  चाहते

 क्या  है,  बह  बताइए  |

 What  has  the  Speaker  to  do  with  it?

 SHRI  H  N  MUKERJEE:  Ask  the
 Minister.

 MR.  SPEAKER;  If  you  are  dis-
 satisfied  with  the  conduct  of  a  Minis-
 ter,  there  are  remedies  available  in
 the  procedure.  You  can  come  with  a
 censure  motion  against  him.

 SHRI  H  N  MUKHERJEE:  That  is
 a  different  matter  Let  him  come
 and  explain  here.

 have
 elec-

 MR  SPEAKER  Mnnisteis
 Zot  the  right  to  paiticipate  in
 tions  ag  any  other  party~man,

 SHRI  H  N  MUKERJEE:  But  not
 to  say  that  the  government  will  be
 exploited  for  clection  purposes.

 SHRI  SHYAMNANDAN  MISHRA:
 Although  the  government  Ay,  a
 party  government.  if  cannot  use
 the  government  io  achiove  the
 party’s  ends  and  purposes  That  Ais.
 the  basic  tenent  so  far  as  democracy
 is  concerned

 wert  महोदय  मिनिस्टर  गव नं मेट

 में  होते  है  ।  गवर्मेट  जो  होती  है  गवर्नमेंट

 को  फायदा  होता  है  अपने  एलेक्शन  में  ।
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 उनको  पावर  होती  है  ।  जब  वह  जो  करते

 है  उसके  खिलाफ  श्राप  प्रचार  कर  सकते  है

 कि  वह  गलत  करते  है  |  (व्यवधान)
 लेकिन  सारा  एलेक्शन  श्राप  मेरे  ऊपर  ही

 मत  छोड़िए  कि  मैं  ही  करू  t  मै  इसमे  नहीं

 पड़ने  बाला  हूं  ।
 SHRI  JYOTIRMOY  80850  lt

 amounts  to  misconduct  on  the  part  of
 the  Minister.

 MR.  SPEAKER:  If  it  is  a  cas?  of
 misconduct,  come  out  with  a  censure
 motion.

 SHRI  JYOTIRMOY  BOSU.  I
 rising  on  a  point  of  order  I
 written  io  you  earlicr

 MR.  SPEAKER;  There  38  20  puint
 of  order  here.  If  you  think  that  ut  is
 a  misconduct,  you  come  with  a  cen-

 am
 have

 sure  motion  agamst  him  Follow  the
 procedure.

 SHRI  JYOTIRMOY  BOSU.  I  have
 wuitten  to  you,  Sir....

 MR,  SPEAKER:  If  you  think  the
 Minuster’s  conduct  is  not  right,  you
 coma  with  a  motion  in  this  House

 SHRI  JYOTIRMOY  BOSU-  Wil
 you  admit  that?

 MR.  SPEAKER:  I  wil  admit  that
 and  you  will  have  to  give  reasons
 which  are  adequate  to  bring  with-
 in  the  censure  motion  provided  in
 the  Rules.

 श्री  शशि  भारत  (दक्षिण  दिल्‍ली  )  अध्यक्ष
 महोदय,  क्या  मिनिस्टर  को  मिसा  >  भी
 किया  जा  सकता  है  ?

 SHRI  JYOTIRMOY  8057  i
 have  written  to  you  eatlict  and  |
 want  to  be  heard

 MR.  SPEAKER:  Not  off-hand  You
 just  get  up  and  move  a  motion”

 SHRI  JYOTIRMOY  BOSU
 written  to  you  earlier..

 MR.  SPEAKER:  No  motion
 be  moved  just  by  writing  to  me

 T  have

 can
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 {MR  SPEAKER]  sere  महोदय:  जोर  ज़ोर  से  बोलने

 Without  any  motion  you  are  ‘not.  से  ज्यादा  इफेबिटव  होता  है.  तो  बोलते  जाइये.
 entitled  for  anything.

 PROF  MADHU  DANDAVATE
 (Rajyapur):  Why  not  you  permit  us

 to  make  a  submission  here,  Sir?

 MR  SPEAKER:  I  am
 ting  anybedy.

 SHRI  PILOO  MODY  (Godhra):
 Kindly  listen  to  me  for  a  minute.
 Sir.  Is  it  proper  for  any  Minister  to
 go  and  promise  somethmg  in  a  ccns-
 tituency?  It  happened  three  years
 ago  and  it  was  raised  in  this  House
 and  it  was  possible  for  us  to  make

 a  statement  here  because  the  then
 Railway  Minister  had  gone  tn  a
 constituency  and  promised  some  new
 railway  lines  or  some  over  bridge
 and  expansion  of  the  railway  linc
 and  all  that,  in  a  bye-election.

 श्री  राशि  भूषण  :  यह  गलत  कड  रहे  हें,

 इन  के  पास  क्‍या  प्रमाण  हैं
 SHRI  JYOTIRMOY  8080:  I  want

 to  be  heard

 not  permit-

 MR  SPEAKER:  I  am  not  allow-
 ing  (Interruptions)  You  want  to
 raise  something  without  my  permis-
 sion  and  then  you  say  that  I  have
 allowed  you  If  you  are  standing  like
 that,  you  cannot  say  that  I  have
 allowed  you.

 SHRI  JYOTIRMOY  BOSU:  It  was
 a  misconduct  committed  by  the
 Fmance  Minster  It  is  a  serious
 matter  4  \

 MR.  SPEAKER:  If  there  is  a  mis-
 conduct,  you  must  come  under  the
 procedure  and  not  get  up  like  this,
 without  any  motion.

 SHRI  SHYAMNANDAN  MISHRA:
 If  J  table  an  adjournment  motion,  will
 you  allow  that,  Sir?  If  that  is  your
 wish,  then  we  shall  have  to  invari-
 ably  come  up  with
 motions  on  such  subjects,

 लेकिन  इस  हाउस  में  किसी कायदे मे  चलना
 पड़ेगा  ।

 PROF,  MADHU  DANDAVATE:
 Will  you  hear  us  on  a  _  procedural
 point?  I  want  to  raise  a  pfoedural
 point....

 "WR  SPEAKER:  If  it  is  a  proce~
 dural  thing,  then  the  book  is_  there,
 consult  it.

 PROF  MADHU  DANDAVATE:  In
 this  House,  whenever  we  raise  cer-
 tain  issues,  just  now  you  have  said
 that  there  is  a  provision  by  which  we
 Cun  bring  a  censure  motion,  Every
 time  don’t  provoke  us  to  bring  a
 censure  motion

 MR  SPEAKER.  What  else  should
 I  do?  Can  T  condemn  a  Minister
 without  any  motion”

 PROF.  MADHU  DANDAVATE-  I
 want  to  bring  to  your  notice  one
 thing  It  is  not  the  Congress  Party
 that  is  concerned  Many  of  us  are  in-
 terested  in  the  democratic  fornis  of
 functioning.  To-day  it  may  be  a  Con-
 gress  Minister,  tomorrow  it  may  be
 a  Communist  Minister.  (Interrup-
 tions)

 MR.  SPEAKER:
 ed  you

 T  have  not  allow-

 PROF.  MADHU  DANDAVATE:
 He  has  promised  developmental  acti-
 vities  so  that  the  position  of  Mrs.
 Nandini  Satpathy  becomes  strong.
 Sir,  I  think  it  is  a  violation  of  the
 democratic  form  of  government  and
 that  is  why  we  want  to  raise  this
 issue.  We  want  your  ruling  over  it.
 To-day,  it  may  be  one  particular
 Party,  tomorrow  it  may  be  a  Com-
 munist  Party  and  the  third  day,  it
 may  be  the  Jana  Sangh....

 adjournment,  MR  SPEAKER:  I  have  not  aliow-
 ed  you,  You  go  on  speaking.



 229  Damage  to

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar):  I  have  sought  your
 permission,  Sir....  (Interruptions)  I
 want  to  be  heard....

 MR.  SPEAKER:
 to  anybody.

 I  am  not  listening

 SHRI  8,  M.  BANERJEE  (Kanpur):
 Mr  Speaker,  developmental  activ:-
 ties  should  not  stop  on  account  of  a
 bye-election.

 SHRI  M.  SATYANARAYAN  RAO:
 Sir,  the  Prime  Minister  assured  us
 that  she  is  going  to  take  a  decwion  on
 the  Mulki  Rules  issue  within  a  short
 time  but  no  decision  has  so  far  been
 announced,  Unfortunately,  they  aie
 adopting  the  methods  adopted  by
 Yahya  Khan.  They  are  sending  the
 military  to  Hyderabad  city....

 MR.  SPEAKER:  Please  sit  down.
 T  have  not  allowed  you.

 SHRI  M  SATYANARAYAN  RAO?
 How  many  people  you  want  to  be
 killed  before  you  want  to  announce
 your  decision?  I  want  to  know  that.
 Always  they  are  saying  yist  like  re-
 citing  Mantras  that  a  solution  will
 be  found  within  the  framework  of  the
 integrated  State....  (Interruntions)

 MR.  SPEAKER:  It  will  30६  go  on
 record  I  have  not  allowed  him,

 SHRI  JYOTIRMOY  BOSU:
 in  writing,  Sir.  I  ‘wrote  to  you

 MR.  SPEAKFR:  Yeu  have  written

 {  gave

 SHRI  JYOTIRMOY  BOSU:
 written  to  you  under  Rule  377

 MR.  SPEAKER:  You  have  written;

 {  have

 I  am  not  bound  to  accept  it  (Inte)-
 ruptions)

 SHRI  JYOTIRMOY  BOSU.  I
 wrote  to  you.  Do  you  want  to  hear
 me  or  not,  Sir?

 MR.  SPEAKER:  If  you  are  dis-
 satisfied  with  the  Minister's  conduct,
 tome  under  the  procedure,  bring  a
 motion...
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 SHRI  JYOTIRMOY  BOSU:  This  iB
 a  particular  matter....

 MR.  SPEAKER:
 you,

 I  am  not  allowing

 SHRI  JYOTIRMOY  BOSU:  How
 can  one  accept  this  sort  of  discrin.ina-
 tion?  J  feel,  I  am  discriminated
 against.  I  am  very  sorry  fo  say  this
 You  allowed  Mr,  Shyamnandan
 Mishra.  You  allowed  Mr.  Hiren
 Mukerjce.

 MR.  SPEAKER:
 what  you  say.

 Ido  not  aecept:

 at  aft  भूषण  अध्यक्ष  महोदय,

 यहा  पर  फाइनेंस  मिनिस्टर  को  मिस कोट

 किया  जा  रहा  है.  यह  सी०  पीर  एम०  और

 सी०  पी०  द्रोण  का  इलेक्शन  स्टार  है  |

 MRK  SPEAKER:  Nothing  will  so
 on  record  unless  I  allow  it.  It  is  not
 an  all-comprehensive  thing;  you  can-
 not  bring  everything  under  Rule  377

 SHRI  JYOTIRMOY  BOSU-  ]
 have  written  to  you.

 SHRI  SHYAMNANDAN  MISHRA.
 Will  you  reconsider  your  decision
 beeause  it  constitutes  a  serious  menace
 ४५०  democracy?

 MR.  SPEAKER:  If  you  care  dis-
 satisfied  with  the  conduct  of  uny
 Minister,  bring  up  a  motion  ayainst
 him.

 SHRI  SHYAMNANDAN  MISHRA:
 I  am  pleading  with  you,  Sir.  Here  the
 Finance  Minister  has  placed  the  re-
 sources  of  the  Centre  to  influence  the
 election

 MR  SPEAKER:  If  you  want  to
 condemn  any  action,  you  can  bring
 up  a  motion  in  the  House.  We  can
 discuss  it.  We  can  pass  a  resolution.
 There  is  a  procedure,

 SHRI  JYOTIRMOY  BOSU:  Do  you
 allow*  it  under  Rule  377  or  not,  Sir?
 Why  is  there  this  nrovision  undct
 Rule  377.  Sir?
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 MR.  SPEAKER:  May  I  teil  you,
 you  are  under  a  wrong  impregsion?
 If  you  think  that  by  interrupting
 anything  will  come  out,  don’t  think
 so,  nothing  will  come  out.  You  make
 at  a  daily  practice.  It  is  deliberate.  I
 request  you  to  please  sit  down.  If  the
 Speake.  thinks  something  is  not
 necessary,  he  does  not  allow,  But
 this  is  the  particular  way  you  have
 developed  to  force  him  I  don’t  accept
 it.

 SHRI  PILOO  MODY:  May  I  move
 a  motion,  Sir?

 MR  SPEAKER:  Any  time,  under
 the  rules...  bd

 SHRI  PILOO  MODY:  I  beg  to
 move

 MR  SPEAKER:  Not  now,
 have  to  give  notice.

 SHRI  PILOO  MODY:  I  beg  to
 move  that  the  unconstitutional  and
 undemocratic  behaviour  of  the
 Finance  Minister  be  censured  right
 here  and  now....

 MR.  SPEAKER:  That  is  not  the

 way.  There  is  a  procedure  which  we
 nave  to  follow.  If  no  notice  is  given
 jt  will  not  be  coming  up  in  the  re-

 gular  shape,

 SHRI  PILOO  MODY:  Last  time
 when  Shri  Raj  Bahadur  had  moved  4
 motion,  I  said  that  it  had  to  come  to

 you  in  writing  but  you  said  that  it
 was  not  necessary.  Does  it  mean
 that  one  rule  would  be  applied  to  him
 but  another  rule  would  be  applied
 to  me?

 MR.  SPEAKER:  There  is  a  specific
 rule  about  it,

 SHRI  SHASHI  BHUSHAN:  His

 verbal  motion  is  a  political  sturt

 SHRI  SYOTIRMOY  8080:  I  have

 ajpeady  given  a  motion  in  writing
 You  may  send  for  the  motion.  T  had
 give  it  half  an  hour  ago..,,

 you
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 MR  SPEAKER:  Let  him  follow

 the  rules.

 SHRI  JYOTIRMOY  BOSU.
 already  sent  the  motion,

 I  have

 MR.  SPEAKER:  I  shail  sec.

 SHRI  JYOTIRMOY  BOSU:  Under
 rule  184,  I  have  given  a  motion  that
 the  House  should  consider  the  utter-
 ances  of  Shri  Yeshwantrao  Chavan
 which  are  unbecoming  of  a  Minister
 of  the  Central  Government,  I  have
 given  the  motion,  and  let  the  House
 take  it  up.

 MR  SPEAKER:  Now,  Papers  to  be
 laid  on  the  Table.

 SHRI  JYOTIRMOY  BOSU:  What
 about  the  motion  that  I  have  given?

 MR.  SPEAKER:  I  shail  examine  it

 5.52  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Report  of  CAG  of  India,  ‘1970-71,
 Audited  Accounts  and  Annual  Report
 of  LI.C.,  Central  Sales  Tax  (Regis-
 tration  and  Turn  over)  (Amdt)  Rules,
 972  and  Notifications  under  Customs
 Act  and  Finance  (No.  2)  Act.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FENANCE  (SHRI
 K  R.  GANESH):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  of  the  Report  of  the
 Comptroller  and  Audifor  General  of
 India  for  the  year  970-7l—Union
 Government  (Commercial)  Part  J—
 Introduction,  under  article  5()  of
 the  Constitution,  [Placed  in  Library.
 See  No.  LT-3777/72],

 (2)  A  copy  of  the  Annual  Report
 ‘Hindi  and  English  versions)  of  the
 tafe  Insurance  Corporation  of  India
 for  the  year  ended  the  3lst  March,
 972  along  with  the  Audited  Accounts,
 vider  section  29  of  the  Life  Insur-

 ance  Corporation  Act,  ‘1986.  [Placed
 in  Library,  See  No,  LY-3775/72].
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 (3)  A  copy  of  the
 Tax  (Registration  and  Turnover)
 (Amendment)  Rules,  972  (Hindi

 and  English  versions)  published  in
 Notification  No.  GSR.  239  in
 Gazette  of  India  dated  the  30th  Sep-
 tember,  1972,  under  sub-section  (2)
 of  section  3  of  the  Central  Sales
 Tax  Act.  1956,  [Placed  in  Library.
 See  No,  LT-3782/72}].

 Central  Sales

 (4)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  59  of  the  Cus-
 toins  Act,  962:—

 a)  GSR  33  published  in
 Gazette  of  India  dated  the  360
 Septembe:.  ‘1972  together  with  an
 explanatory  memorandum.

 (Qu)  G.S.R  493  (8)  and  454(E)
 published  in  Gazette  of  India  dated
 the  28th  October,  1972  together
 with  an  explanatory  memorandum.

 (iii)  S.O,  3739  published  in
 Gazette  of  India  dated  the  4th  Nov-
 ember,  392  together  with  an  ex-
 planatory  memorandum.

 (०)  GS.R,  457(E)  published  in
 Gazette  of  India  dated  the  2nd
 November,  1972  together  with  an
 erplanatory  memorandum.

 (v)  557  1871  published  in
 Gazette  of  India  dated  the  4th  Nov-
 ember,  4972  together  with  an  ex-
 planntory  memorandum  =  [Pluced
 an  Library  Sec  No,  LT-376/72]

 (5)  A  copy  each  of  the  folowing
 Notification.  (Hindi  and  Enyi  4h  ver-
 sions)  under  section  5  of  the  Finanre
 (No.  2)  Act,  97l:—

 di)  GSR.  2044  publie'd  in
 Gazette  of  India  dated  ‘he  26th
 August,  1972,

 (ii)  GSR.  406(E)  published  =  in
 Gazette  of  India  dated  ty  lth
 September,  1972,
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 (iii)  The  Inland  Air  Travel  Tax
 (Amendment)  Rules,  1972,  pub-
 lished  in  Notification  No.  G.S.R.  442
 (E)  in  Gazette  of  India  dated  the
 3th  October,  1972.  [Placed  wm
 Library.  See  No.  LT-3783/72.]

 (6)  A  copy  each  of  the  folowing
 Notifications  (Hindi  and  Englisn  ver-
 sions)  issued  under  the  Central  Ex-
 cise  Rules,  944:—

 Gi)  GSR  ‘418(E)  publisned  in
 Gazette  of  India  dated  the  28th
 September,  972  tovether  with
 an  explanatory  memorandum.

 qi)  GSR.  4I9(E)  pubhshed  in
 Gaztte  of  India  dated  the  28th  Sep-
 tember,  972  together  with  an  ex-
 planatory  memorandum.

 (iii)  G.SR.  429(E)  published  in
 Gazette  of  India  dated  the  6th  Octo-
 ber,  972  together  with  an  explana-
 tory  memorandum.

 (iv)  G.S.R.  284  published  in
 Gazette  of  India  dated  the  7th  Octo-

 ber,  1992  together  with  an  explana-
 tory  memorandum

 (v)  GS.R.  1321  published  in
 Gazette  of  India  dated  the  14th
 October,  972  together  with  an
 explanatory  memorandum,

 (vi)  G.S.R.  378  published  in
 Gazette  of  India  dated  the  4th  Nov-
 ember,  ‘1972.  [Placed  in  Library.
 See  No.  LT-3780/72].

 NOTIFICATIONS  UNDER  MONO-
 POLIES  AND  RESTRICTIVE  TRADE

 PRACTICES  ACT

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  COMPANY
 AFFAIRS  (SHRI  BEDABRATA
 BARUA):  I  beg  to  lay  on  the
 Table—

 (l)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  67  of  the  Monopolies  and  Res-
 trictive  Trade  Practices  Act,  i969:—
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 {SHRI  BEDABRATA  BARUA|
 @  The  Monopolies  and  Restuic-

 tive  Trade  Practices  (Classifica-
 tion  of  goods)  Amendment  Rules,
 (1972,  pubhshed  m  Notification  No
 GSR  _  008  in  Gazette  of  India
 dated  the  9th  August,  972

 (a)  GS.R.  =  009  ~=pubhshed  un
 Guzette  of  India  dated  the  9th
 August,  2972  containing  vovligen-
 dum  to  Notification  No  GSR  748
 duced  the  170  June,  ‘1972.  [Pliced

 Tibrary  See  No  LT-3779/72}
 A  copv  of  Notification  No

 443(E)  (Hind:  and  Enghsn
 version.)  published  in  Gazette  oct
 India  dated  the  l8th  O.tober,  ‘1972,
 under  sub-section  (3)  of  section  637
 of  the  Compames  Act  956  [Placed
 ut  Library  See  No  LT-3778/72j

 ह

 AnNuaL  RePors  oF  JUIr  CORPORATION
 or  Inpra,  Lrp,  1971-72

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A  C  GEORGE)  I  beg  to
 lay  on  the  Table  a  copy  of  the  Annual
 Report  of  the  Jute  Corporation  of
 India  Limited  Calentta,  for  the
 year  97l-72  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon,  undei  sub-section  (l)  of  sec
 tion  6l9A  of  the  Companies  Act,  ‘1976.
 {Placed  in  Library  See  No  VT-37767

 72}

 STATEMENTS  SHOWING  ACTION  TAKEN  BY
 GovT  ON  ASSURANCFS  FTC,  GIVEN  BY
 MINISTERS  DURING  LOK  SaBbHA  SDSSIONS

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  8  SHAN-
 KARANAND):  I  beg  to  lay  cn  the
 Table  the  following  statements  snow-
 ing  the  ‘aetion  taken  by  Government
 on  yarious  assurances,  promiseq  and
 undertakings  given  by  the  Ministers
 during  the  various  sessions  of  Lok
 Sabha.

 Pourth  Lok  Sabha
 {i}  Statement  No.  XXVI-—Sixth

 Sersion,  1968.
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 (2)  Statement  No.  XKV-—Seventh
 Session,  ‘1989,

 (3)  Statement  No.  XXIV—Ejghfh
 Session  ,  1969.

 (4)  Statement  No  XXII-—Nineth
 Session,  969.

 (5)  Statement  No  XXV—Tenth
 Session  970

 (6)  Stalemeni  No  XVJl-—Eleventh
 Session,  1970.

 (7)  Staulement  No  XV—Twelfth
 Session,  7970

 Fifth  Lok  Subha

 (8)  Statement  No  VIlI-A—First
 Session,  1971.

 (9)  Statement  No  XVI-~—  Second
 Session,  1971,

 0)  Statement  No  Vill  —Third
 Session  972

 (2)  Statement  No  ViI—Fourth
 Session,  ‘1972,
 Session,  972

 (12)  Statement  No  Vil—Fourth
 Session,  1972.

 (43)  Statement  No,  I-  Fifth  Session,
 ‘1972.

 [Placed  Library  See  No  LT-3784/
 72).

 2  55  hrs,

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY  Sur  I  have  to  report
 the  following  messages  received  from
 the  Secretary  of  Rayya  Sabha:

 2)  “In  accordance  with  the  pro-
 visions  of  rule  27  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  fhe  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sitting
 held  on  the  22nd  November,  1972,
 agreed  without  any  amendment  to
 the  Limestqne  and  Dolomite  Mines
 Labour  Welfare  Fund  Bill,  1972,
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 which  :was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  i5th  Nov-

 -ember,  1972.”

 (ii)  “In  accordance  with  the  pro-
 visions  of  rule  ll]  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  enclose  a  copy  of  the
 All-India  Services  Regulations
 (Indemnity)  Bill,  ‘1972,  which  has

 been.  passed  by  the  Rajya  Sabha
 at  its  sitting  held  on  the  2lst  Nov-
 ember,  1972.”

 AALL-INDIA  SERVICES  REGULA-
 TIONS  (  INDEMNITY)  BILL
 “As  PASSED  BY  RagyA  Sasya

 SECRETARY:  प्  Sir,
 Table  of  the  House  the  All-India  Ser-
 vices  Regulations  (Indemnity)  Bill,
 1972,  as  passed  by  Rajya  Sabha.

 32.57  hrs.

 STATEMENTS  CORRECTING  ANS-
 ‘WER  TO’  S.Q.  NOS.  83  AND  90  RE.
 STRIKE  IN’  RESERVE  BANK  OF

 INDIA,  BOMBAY

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH)  While
 replying  the  Starred  Question  Nos.  83
 and  90  for  ‘4-8-1972  regardnig  strike
 in  Reserve  Bank  of  India,  ह  had

 that  750  Class  IIT  employees
 had  gone  on  strike  in  Reserve  Bank
 of  India  and  its  associates  at  Byculla

 and  Fort  Offices.  The  number  of
 ‘Class  III  employees  should  have  been
 4750,  instead  of  750.  The  error  had
 crept  in  the  transmission  of  _  telex
 message  from  the  Reserve  Bank  of
 India  to  Department  of  Banking
 while  furnishing  the  information  for
 the  Question.  I  am,  therefore,  making
 a  statement  to  correct  the  reeerd.  I
 regret  the  discrepancy  which  had
 crept  in  the  earlier  reply

 The  error  in.  the  figure  relating  to
 the  number  of  Class  HI.  -employees
 who.  went  on  strike  in  Reserve  Bank
 of  India  and  its  associates  at  Byculla

 I  lay)  on  the
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 and.  Fort  Offices,  had  crept  in  the
 transmission  of  telex  message  by  the
 Reserve  Bank  of  India  to  Department
 of  Banking.  By  the  time  the  error
 was.  detected  and  the  correct  figure
 confirmed  from  the  Reserve  Bank  of
 India,  the  Monsoon  Session  of  Par-
 liament  had  adjourned.  The  error  is,
 therefore,  being  corrected  in  the  cur-
 rent  Session.

 2.58  hrs.
 BUSINESS  OF  THE  HOUSE

 THE  MINISTER.  OF  PARLIA-
 MENTARY  AFFAIRS  3000  SHIP-
 PING  AND  TRANSPORT  (SHRI
 RAJ  BAHADUR):  *  With  your  per-
 mission,  Sir,  I  rise  to  announce  that
 Government  Business  in  this  House
 during  the  week  commencing  from
 27th  November,  1972,  will  consist
 of:

 dd)  Consideration  of  any  item  of
 Government  Business  carried  over
 from  today’s  Order-Paper.

 (2)  Consideration  and  passing  of
 the  following  Bills,  as  passed’  by
 Rajya  Sabha:—

 (a)  The  All-India  Services
 Regulations  (Indeminity)  Bill,
 1972.

 (b).The  Apprentices  (Amend-
 ment)  Bill,  1972.

 (8)  Discussion  on  the  Annual
 Report  ef*the  University  Grants
 Commission  for  the  year  970-7l,  cn
 a  motion  to  be  rnoved  by  the  Minis-

 ter  of  Education  and  Social  Wel-
 fare.

 (4)  Discussion  on  the  Statutory
 Resolution  seeking  disapproval  of
 the  Payment  of  Bonus  (Amend-
 ment)  Ordinance,  972  and  con-
 sideration  and  passing  of  the  Pay-
 ment  of  Bonus  (Amendment)  Bill,
 1972.

 (5)  Discussion  on  the  continuous
 power  shortage  in  the  counrty  of  a
 motion  to  the  moved.  by  Shri  Pra-
 bhai  Mehta  and  ofhers  बल्कि  p.m
 on  Monday,  the  27th  November
 972
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 {SHRI  RAJ  BAHADUR  of  parliamentary  Affairs  to  request
 the  hon.  Minister  of  Labour  to  make

 (8)  Discusmon  on  the  damage  4  statement  on  two  very  important
 caused  by  floods  and  cyclones  in  issues?
 the  country  during  the  monsoon  of
 972  on  a  motion  to  be  moved  by
 Shri  Jyotirmoy  Bosu  and  others  at
 3.00  p.m  on  Tuesday,  the  28th
 November,  972

 (7)  Discussion  on  the  food  situ-
 ation  in  the  country  on  a  motion  to
 be  moved  by  Shi:  Fatehsinghrao
 Gaekwad  and  others  at  300  p.m.  on
 Thursday,  the  30th  November,  1972.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  J]  have  written  to
 you  already  Fut  of  all,  we  want  to
 know

 MR.  SPEAKER  I  shall  cail  the
 hon.  Members  79  the  order  in  which
 their  request:  have  come.  First,  Shri
 S.  M.  Banerjee,

 SHRI  S.  M.  BANERJEE  (Kanpun):
 I  only  want  to  raise  two  points  with
 your  permission...

 MR.  SPEAKER:
 for  that  permission  at  other
 also.

 If  at  all  he  cares
 times

 व  always
 very  sub-

 SHRI  S.  M.  BANERJEE:
 care  fort  I  have  become
 dued..

 SHRI  JYOTIRMOY  BOSU:  It  w
 part  of  the  game,  Sir  So,  you  should
 not  take  it  like  that,

 MR.  SPEAKER:  I  do  not  take  it
 that.  Only  required  a  big  head  to
 histen  to  so  many  Members

 SHRI  JYOTIRMOY  BOSU:  You
 have  practised  in  a  court  of  law,  and
 you  would  have  fought  like  this  even
 against  your  friend..

 MR.  SPEAKER:  Look  at  the  gentle-
 man  and  the  advice  he  is  giving  to
 me,

 a.

 SHRI  JYOTIRMOY  BOSU:  I  dare
 not  give  you  advice,  Sir....

 SHRI  &  M.  BANERJEE:  May  I
 request  you  to  ask  the  hon.  Minister

 He  did  promise,  when  we  members
 approached  him  and  rarsed  the  ques-
 tion  regarding  the  labour  dispute  30
 the  UNI  which  covers  your  news  and
 my  news  to  make  a  statement.  That
 statement  has  not  yet  come.

 In  Jullundur  all  the  working  jour-
 nalists  are  on  strike  If  the  Labour
 Ministe:  is  busy,  I  would  request  the
 Deputy  Labour  Mimster  to  make  a
 state  ment

 Then  I  would  Ihe  to  ask  whethel
 it  35६  a  fact  that  the  same  Industrial
 Relations  Bill,  which  has  been  cee
 posed  in  the  Rajya  Sabha—we  got

 *a  copy  of  it  and  our  hon.  members
 there  have  exposed  it  there  is  ‘ikely
 to  be  introduced  here  without  consul-
 ting  the  Central  trade  union  orgam-
 sations  This  is  a  very  black  Bill  and
 I  would  request  the  hon.  Minister  not
 to  introduce  it  in  the  name  of  indus-
 trial  relations  because  it  is  going  to  be
 a  Black  Act.  It  should  be  discussed
 in  the  tripartite  meeting  before  it  is
 introduced  so  that  there  is  no  contro-
 versy  about  it.

 astly,  there  should  be  a  thorough
 inquiry  by  a  central  agency  in  the
 case  of  assault  in  connection  with  the
 bye-election  campaign  in  Orissa  on
 Dr  Z.  A.  Ahmed,  a  member  of  the
 other  House,  because  Shri  Biyu  Pat-
 naik  and  his  allies  have  started
 goondaism  there  whieh  is  very  bad.
 Let  them  do  what  they  like  after  the
 election.  but  why  spoil  the  election
 at  all?

 SHRI  SAMAR  GUHA  (Contai):  I
 want  to  draw  the  attention  of  the
 Minister  of  Parliamentary  Affairs
 through  you  to  one  thing,  Already
 there  has  been  some  controversy  just
 before  this  over  the  alleged  statement
 of  the  Finance  Minister  in  connection
 with  the  bye~clection  campaign  in
 Cuttack,  in  which  he  is  alleged  to  have
 stated  that  the  Government  of  Shri-
 mati  Nandini  Satpathy  would  get  all
 the  backing,  financial  and  other,  from
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 the  Central  Government,  Press  developments  after  the  Simla  pact
 reports  are  sometimes  exaggerated  Mr.  Bhutto  is  making  erratic  state-
 and  sometimes  untrue  also.  But  if  ments;  he  says  one  thing  here.  and
 this  report  is  correct,  it  ina)  seriously
 aflect  the  course  and  ‘rend  of  the
 bye-election  and  if  wit!  he  tanta-
 mount  to  a  corrupt  practice  in  elec-
 tion.

 MR.  SPEAKER.  Let  him  confine
 himself  to  the  statement  of  the  Mini-
 ster  concerning  the  business  of  the
 House  and  not  go  outside  it.

 SHRI  SAMAR  GUTTA:  The  =  Fin-
 ance  Muuster  may  be  requested  to
 make  a  stulement  on  the  floor  of  the
 House  clarifving  the  position  as  to
 what  exactl,  he  stated,

 The  secund  point  ts  about  the  situa-
 tion  in  the  Delhi  University  campus
 A  strike  has  been  going  on  there.  |
 said  in  the  course  of  the  call  atien-
 tion  motion  on  this  subject  the  othe:
 day  that  the  Vice-Chancellor  is  be-
 having  like  a  Police  Superintendent.
 It  is  reported  that  4  students  have
 heen  rusticated  and  60  students  have
 been  arrested.  When  this  situation  has
 been  continuing  in  the  University,  the
 Minister  of  Education  should  suo  motu
 have  come  to  the  House  with  a  state-
 ment  and  informed  us  about  the  latest
 position.  There  is  no  negotiation  bet-
 ween  the  students,  the  teachers  and
 the  university  authorities  I  would
 again  make  an  appea]  that  there
 should  be  negotiation  between  these
 parties  to  settle  this  matter.  I  make
 this  request  through  you  to  the  Mini-
 ster  of  Parliamentary  Affairs  so  that

 the  Education  Miniser  may  bu  asked
 to  make  a  statement  on  the  floor  of
 the  House  clarifying  the  latest  deve-
 lopments  in  the  campus  and  also  in
 regard  to  the  students’  agitation  there

 The  third  point....
 MR  SPEAKER:  How  can  so  manv

 things  come  in  one  week?  Reserve
 something  for  the  weck  after  that.
 3  hrs.

 SHRI  SAMAR  GUHA:  It  is  gond
 that  Government  have  accepted  ३97
 discussion  some  motions  under  rule
 198,  Another  matter  of  concern  is  the

 another  thing  there.  [ft  was  the  duty
 of  the  Minister  suo  motu  to  come  and
 tell  us  about  the  correct  position  Th:
 Primt  Minister  8  making  one  state
 ment  here;  the  President  of  Pakistan
 is  making  just  the  contrary  statement
 there.  J  ask  the  Minister  of  Parla-
 mentary  Affairs  through  you  to  huve
 a  discussion  on  the  Simla  pact

 SHRI  JYOTIRMOY  BOSU:  About
 the  Cuttack  incident,  there  should  be
 a  clarification  because  we  have  read
 two  sets  of  news,  one  saying  the  police
 and  goondas  are  used  freely  against
 the  opposition,  The  other  new»  is  thal
 a  man  like  Ahmed  has  been  beaten
 We  condemn  both  the  things;  it  35
 very  bad.  Elections  should  be  neace-
 ful.

 Secondly,  we  have  got  a  cyclostylet
 statement  here.

 MR.  SPEAKER:  That  is  about  the
 business  for  next  week....  (Interrup-
 tions)  Please  show  mercy  to  proce-
 dure.

 SHRI  JYOTIRMOY  BOSU:  I  am
 drawing  your  attention  to  hon.  Mini-
 ster  Raj  Bahadur’s  statement.  It  is
 an  unsigned  statement;  I  do  not  know
 under  whose  authority  we  have  recei-
 verl  this  in  Lok  Sabha.  It  does  not
 come  from  Mr,  Shakdher.  These
 motions  have  been  admitted  without
 taking  them  up  in  the  Business  Advi-
 sory  Committee,  even  the  no-day-yet-
 named-motions.  I  am  rather  surprised
 that  this  paper  has  been  circulated

 MR.  SPEAKER:  It  was  read  in  the
 House....  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  There
 is  no  signature.  I  collected  it  frorr
 the  Notice  Office.  I  want  to  know

 MR.  SPEAKER:  There  is  a  limit  ty
 everything:  if  you  go  on  like
 this

 SHRI  JYOTIRMOY  BOSU:  Has  it
 been  done  under  your  authority?
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 MR  SPEAKER  There  3s  @  prove-
 dure  for  placing  it  in  the  Notice  office

 SHRI  JYOTIRMOY  BOSU:  It  ha;
 not  been  brought  before  the  Business
 Advisory  Committee,  we  should  be
 consulted

 MR  SPEAKER  Don’t  woiry  about
 these  things  (Interruptions)

 SHRI  JYOTIRMOY  BOSU  I
 nevei  consulted

 MR  SPEAKER  He  will  exptin  it
 to  you

 SHRI  JYOTIRMOY  BOSU  Kindly
 hear  me  We  usually  get  communi-
 cations  in  the  House  signed  by  Mr
 Shakdher  on  your  behalf  or  under
 your  authonty  This  one  bears  no
 signature  and  I  am  told  it  :  Shri
 Raj  Bahadurs  machinery  which  has
 distributed  it

 MR  SPEAKER  He  is  not  :esponsi-
 bie  for  it

 SHRI  JYOTIRMOY  BOSU  In  m)
 six  years  experience  in  Lok  Subha  I
 have  not  seen  anything  like  this  it
 w  without  signature  (Interrup-
 tions)  I  received  so  many  things
 This  was  not  referred  to  the  Busi
 ness  Advisory  Committee

 “MR  SPFAKER  It  may  be  a  party
 matter

 SHRI  JYOTIRMOY  BOSU  I
 reading  it  out,  it  says

 ‘was

 am

 ‘With  your  permission,  I  rise  to
 announce  that  Government  Business
 in  this  House  during  the  wcek  com-
 mencing  from  27th  November  972
 will  consist  of  ‘(the  following
 items)

 SHRI  RAJ  BAHADUR  This  state-
 ment  was  made  by  me  in  the  House

 MR  SPEAKER  What  is
 about  it?

 SHRI  JYOTIRMOY  BOSU  It  ४७
 wrong,  it  has  never  rome  to  the  Busi-
 ness  Advisory  Commuttee  or  the  no-
 day-yet-iamed-motions  commuttec

 wrong
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 Under  whose  authority  has  it  been
 given?

 SHRI  S  M  BANERJEE  I  wanted
 (Interruptions)

 MR  SPEAKER  Please  sit  down
 when  I  am  on  my  legs  I  am  the
 Chairman  ot  the  Committee  you
 were  not  present

 aa  रोजाना  ही  सिर  दर्द  लेकर  मै

 यहा  से  जाता  ह  और  एसप्रिन  जाकर  लेनी

 पड़ती  है  t  कुछ  ननोगो  ने  यह  क्या  मजाक

 बना  रक्‍खा  है  ?  आखिरकार  मैं  भी  आप

 की  तरह  ही  एक  इंसान  हु  ।  उस  दिन  बहत

 से  ध्राइटम्स  लाय  गय  थ  और  'उन  स  जा

 सेलेक्ट  कर  लिए  गए  ्य  वह  एज  डिसाइड

 आने  वाले  थ  बिन  दिखाई  पत्ता  है  कि

 जो  उस  मौक  पर  सेलेक्ट  नहीं  हए  थे  वह  भी

 स्त्री  महोदय  द्वारा  सिख  गये  स्टेम  मं

 आ  गये  है  ।

 एक  माननीय  सदस्य  यह  कैसे  हुआ  ?

 अध्यक्ष  महोदय  बाकी  जा  श्राप

 ते  चार  आइटम्स  सेलेक्ट  क्या  थे  वह  तो  वही

 4  5  6  और  7  है  ।

 SHRI  JYOTIRMOY  BOSU  Wc  have
 to  be  consulted  1  have  given  20
 motions  and  I  have  the  liberty  to
 choose  It  3७  not  M:  Raj  Bahsdur
 who  78  to  choose  :t  It  5  my  motio;
 This  is  th  procedure  vc  have  been
 folHlowmg  o  long

 MR  SPEAKER  I  think  there  75
 some  confusion  about  it  Who  cyclo
 styled  this  paper?

 SHRI  RAJ  BAHADUR  We  are
 asked  to  provide  a  number  of  copies
 whenever  a  statement  is  made  I
 only  complied  with  those  instruc-
 tions

 MR  SPEAKER  About  certamm  gub-
 jects  which  were  not  discussed  in  the
 BAC  and  which  are  found  here,  what
 is  the  postion?
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 SHRI  INDRAJIT  GUPTA  (Alipur):
 A  motion  is  put  down  in  the  name
 of  a  particular  member  and  that  mem-
 ber  says  he  knows  nothing  about  it.
 He  is  supposed  to  move  it  in  the
 following  week.  There  is  an  item  put
 down  for  discussion—shortage  of
 powel  That  is  a  very  serious  matter

 no  doubt  and  I  do  not  want  to  be
 misunderstood;  my  State  is  also  badly
 affected  But  the  House  will  recall
 that  in  the  last  monsoon  session,  we
 had  a  rull  dress  discussion  on  this  and
 this  session  also  it  has  been  discussed
 in  the  forms  of  various  questions,
 ete  I  do  not  think  anvthing  new  is
 G@uing  to  be  gained  by  a  discussion  on
 it  now  We  have  got  limited  time
 and  we  should  see  how  it  can  be
 put  to  better  use,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  It  raises  an  issue  which

 3५  of  8  very  serious  nature:  whe-
 ther  it  would  be  the  discretion  of  the
 mimster  to  select  an  item  =  without
 reference  to  the  Business  Advisory
 Commuttee  and  also  to  you.  When  we
 are  required  to  give  prior  notice  to
 you  for  bringing  up  any  matter  before
 the  House  jis  not  the  minister  by
 the  same  token  required  to  give  notice
 to  you”  He  has  smuggled  in  some-
 thing  without  reference  to  vou  a  the
 Business  Advisory  Committee  This
 Wwoa  very  serious  matter.

 SHRI  P.  M.  MEHTA  (Bhavnagat)°
 Power  shortage  discussion  is  it.  mv
 name.  But  I  have  other  motions  050
 in  mv  name.  Preference  should  be
 given  to  my  choice.  I  would  hke  the
 motion  about  student  unrest  to  be
 taken  up.  It  has  also  been  sdmitted
 under  Rule  193,

 SHRI  SAMAR  GUHA:  Sir,  as  you
 have  rightly  pointed  out  and  as
 correctly  stated  by  my  hon.  friend.
 Shr  Indraiit  Gupta,  there  is  the  ques-
 dion  of  priorily.  During  the  last  ses-
 sion  we  have  discussed  the  power
 crisis  and  drought  threadbare  for  five
 to  ax  hotrs  During  this  session  the
 members  will  have  to  consider  and
 decade  which  subjects  should  be  given
 priority  For  that  there  should  be
 prior  consultation,  Unfortunately,
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 without  prior  consultation,  without
 zeference  to  the  members,  something
 has  been  included  in  the  list  im  which
 many  members  are  not  interested.  For
 instance,  there  are  a  number  of  mo-
 tions  in  my  name.

 SHRI  RAJ  BAHADUR:  May  I  tuke
 the  items  member  by  member  or,
 shall  I  take  up  the  Jast  point  first?

 MR  SPEAKER:  We  are  now  deal-
 ing  with  the  procedure.  When  gove-
 rnment  want  to  come  up  with  a  pro-
 posal  of  their  own,  or  if  they  want  to
 include  a  resoution  im  the  _  official
 list.  there  is  a  separate  procedure
 tor  that.  So  jar  as  motion.  of  this
 type  are  concerned,  we  always  con-
 sider  them  in  the  BAC.  what  priority
 is  given  to  them  Yow  has  this  hap-
 pened?

 SHRI  INDRAJIT  GUPTA:  Smug-
 gling.

 SHRI  RAJ  BAHADUR:  I  may  assure
 you  that  there  is  no  question  of
 smugghne

 SHRI  JYOTIRMOY  BOSU  Svut-
 tling.

 SHRI  RAJ  BAHADUR:  Please  give
 me  a  patieni  hearing  There  is  no
 altempt  at  smuggling  Motions  are
 received  under  rule  84  and  rule  193,
 The  bulletin  issued  by  the  Lok  Sabha
 contains  all  the  motions  admitted  by
 you.  Bullen  Part  II  List  No.  I  of
 November  l0th  and  Bulletin  Part  II
 of  November  l6th  contain  the  No-
 Day-Yet-Named  Motions  admitted  by
 the  Speaker.  These  motions  have
 been  admitted  as  and  when  they  were
 received.  Sir.  you  will  appreciate
 that  I  have  to  find  out  the  convenient
 time  when  the  individual  Ministers
 will  be  able  to  deal  with  the  motion
 with  which  they  are  concerned
 respectively,  because  they  are  busy  in
 thig  House  as  well  as  the  other  House.
 Therefore,  I  have  to  consult  them  as
 fg  whith  motions  can  be  taken  up  the
 next  week  Here  I  may  say  that  J
 am  not  without  a  precedent.  This  has
 been  done  not  only  on  the  present
 oecasion  but  at  least  twice  in  the  past,
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 (SHRI  RAJ  BAHADUR]
 on  the  basis  of  the  bulletin  which
 had  already  been  issued  relevant  to
 those  occasions,  and  is  in  the  hands
 of  the  members.  One  was  on  the  22nd
 May,  1972.  It  was  a  No-Day-Yet-
 Named  motion  admitted  by  you  and
 it  wag  included  in  the  lst  of  business
 for  the  following  week.  It  was  again
 done  in  August,  1972.  Both  of  them
 were  discussed.  They  were  mentioned
 in  the  Bulletin  as  motions  admitted
 by  you.

 MR.  SPEAKER:  Perhaps,  they  were
 not  detccted.

 SHRI  RAJ  BAHADUR:  The  rele-
 vant  rule  says:

 ‘The  Speaker  may,  after  con-
 sidering  the  state  of  business  in  the
 House  and  in  consultation  with  the
 Leader  of  the  House,  allot  a  day  or
 dayg  or  part  of  a  day  for  the  dis-
 cussion  of  any  such  motion.”

 After  you  have  admitted  a  No-Day-
 Yet-Named  motion,  it  is  really  for
 me  to  tell  you  when  it  should  be  taken
 up....  (interruptions)  Hon.  Members
 may  stand  in  a  group  and  they  may
 say  anything  they  like.....  (Inter-
 ruptions).  There  is  no  question  of  by
 passing  you.  If  they  do  not  want  it,
 they  can....  (interruptions)  Even
 when  it  is  considered  in  the  BAC,
 I  will  tell  you  what  the  position  of  the
 Government  is,

 SHRI  INDRAJIT  GUPTA:  The  pro-
 cedure  all  along  has  been  that  in  the
 BAC  we  always  discuss  which  are  the
 motions  to  be  taken  up  and  then
 decide  it  in  the  Committee.  It  is  not
 for  the  Minister  to  decide  it.

 SHRI  RAJ  BAHADUR:  The  rule  is
 elear  and  it  has  been  done  in  the
 past.  There  is  no  intention  on  my
 part  to  by-pasg  you.  Sir,  you  may
 take  it  up  in  the  BAC.  I  have  been
 over-zealous,  if  I  may  say  80,  in  try-
 ing  to  accommodate  motions  which
 are  standing  in  the  names  of  mem-
 bers,  Shri  Jyotirmoy  Bosu  and  other
 members.  They  have  been  admitted
 by  you  wider  Rule  189.  Maybe,  per-
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 haps  I  wanted  to
 them.  ....(Interruptions)}

 SHRI  SEZHIYAN  (Kumbakonam)'
 This  is  an  extra-ordinary  procedure
 that  has  been  followed  by  the  Minister
 of  Parliamentary  Affairs.  These
 Motions  have  been  admitted  by  you.
 But  they  are  not  automatically  taken
 up  in  the  House.  Hundreds  of
 Motions  are  bemg  given  and  admitted.
 I  do  not  think  that  you  allotted  the
 tyme  for  these  things.  He  has  suo
 motu  allotted  the  time.  Now,  he  is
 putting  the  blame  on  you
 (Interruptions)

 SHRI  RAJ  BAHADUR.  You  have
 admitted  certain  Motions.  It  is  for
 me  to  find  time  (Interruptions)

 accommodate

 SHRI  SEZHIYAN:  To  admit  a
 Motion  is  one  thing  but  to  allot  the
 time  for  it  is  another  thing.  This  is
 to  be  done  by  the  Business  Advisory
 Committee  or  by  the  Speaker

 SHRI  P.  M.  MEHTA:  About  the
 Bulletin  referred  to  by  the  hon.
 Minister,  in  that  Bulletin.  four
 Motions  are  in  my  name.  He  has
 selected  the  power-shortage  onc.

 SHRI  RAJ  BAHADUR:  Under  the
 Rules,  the  discretion  is  with  the
 Government.  My  Secretariat  has
 followed  the  previous  precedents.  It
 is  for  me  to  communicate  with  the
 Minister;  it  is  for  me  to  find  time  and
 allot  the  time...  (luterruptrons)

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  it  is  for  you  to  decide  whether
 you  would  like  us  to  function  with
 certain  amount  of  respect  on  the
 Business  Advisory  Committee  or  you
 would  like  the  Business  Advisory
 Committee  to  be  reduced  to  a  cipher.
 Although  the  Minister  might  do  that
 to  himself....

 MR.  SPEAKER:  The  normal  pro-
 cedure  we  follow  is  that  whatever  No-
 Day-Yet-Named  Motions  are  given  or
 demand  is  made  by  the  Members
 sometimes  in  the  House,  I  normally

 ask  the  Minister  to  note  it  down  for  a
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 statement  or  they  can  be  brought
 before  the  Business  Advisory  Com-
 mittee.4  He  notes  it  down;  we  note  it
 down—our  Secretariat  notes  it  down.
 They  are  put  before  the  Business
 Advisory  Committee.  Then,  the  posi-
 tion  always  is  that  no  Motion  can
 come  before  the  House—come  on  the
 agenda,  come  on  anything—wunless  it
 is  allowed  or  admitted  by  the
 Speaker.  But  I  admit  so  many  things
 which  cannot,  all  of  them,  come  in
 the  House.  Of  course,  judging  by  the
 procedure  laid  down  by  the  House,
 they  are  admissible.  The  Speaker
 cannot  say,  no.  They  are  admitted
 Motions.  Suppose  I  admit  hundred
 Motions.  They  cannot  be  discussed
 in  the  House.  The  procedure  that  we
 follow  is  that  we  put  all  the  hundred
 Motions  before  the  Business  Advisory
 Committee.  They  select—they  say,
 We  will  discuss  5  or  0  or  45  of  them.
 This  has  been  the  normal  practice.
 Also,  it  applies  to  those  which  are
 suggested  by  individual  Members
 when  he  makes  a  statement  about  the
 business  of  the  House  for  the  next
 week.

 Now,  in  the  case  of  Shr  PLM
 Mehta,  as  I  see,  there  are  six  Motions
 in  his  name.  The  Minister  was  good
 enough  to  select  one  of  them.  If  you
 wanted  to  oblige  the  Member,  it
 would  have  been  much  better  if  you
 had  consulted  him  also  as  to  what  he
 ‘wanted;  and  after  that,  you  should
 have  consulted  us  also,  the  Business
 Advisory  Committee.  of  which  4  um
 the  Chairman.  When  I  admit  any-
 thing,  I  always  admit  on  the  advice
 of  the  Business  Advisory  Committee,
 not  as  Speaker  but  as  Chairman  of
 the  Business  Advisory  Committee.
 Kindly  do  not  throw  the  blame  on  this
 side  or  that  side.

 SHRI  INDRAJIT  GUPTA:  he
 should  be  named.

 MR.  SPEAKER:  He  is  a  good  man,
 but  is  sometimes  led  astray.  Some-
 how,  he  missed  the  Business  Advisory
 Committee.  The  Minister  has  now
 very  kindly  agreed  that  the  whale
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 list  of  his  own  choice  will  go  back  to
 the  Business  Advisory  Committee.
 Due  credit  for  this  is  given  to  you,
 but  do  not  make  it  a  daily  practice.

 SHRI  JYOTIRMOY  BOSU:  I
 here  to  assist  you,  Sir,

 am

 MR  SPEAKER:  I  must  apologise
 that,  in  the  beginning,  1  did  not
 follow  I  thought  he  was  just  crying
 “wolf.  That  is  the  baq  thing  in  ery-
 ing  “wolf”  every  day.  I  was  thinking
 that  he  wag  crying  “wolf”  even  when
 he  was  pointing  out  something.

 If  you  like,  we  can  call  a  meeting
 of  the  Business  Advisory  Committce
 today  at  4  O’  Cleck.

 SHRI  JYOTIRMOY  BOSU:  4.30  p.m

 MR.  SPEAKER:  We  have  some
 other  appointments  This  is  the
 week-end.  If  you  want  to  have  it  a
 little  earlier,  I  can  agree  to  that.  I
 think,  4.00  pm  5  all  right.

 SOME  HON.  MEMBERS  Yes.

 MR.  SPEAKER:  So,  do  not  cry
 “wolf”  every  day.  Sumetimnes  there
 may  be  some  nmustake  that  you  are
 doing  if  as  a  matter  of  habit.

 SURI  JYOTIRMOY  BOSU:  I  al-
 ways  try  te  assist  vou,  Sir.

 SHRI  7  M.  MEHTA:  I  want  a
 clarification

 MR.  SPEAKER:  You  can  come  to
 the  Business  Advisory  Committce
 meeting.

 SHRI  P.  M.  MEHTA:  I  have  re-
 quested  my  partv  whip  who  attends
 the  Business  Advisory  Committee
 meeting  to  give  my  preforence  either
 to  students’  unrest  or  working  ot
 STC.

 MR.  SPEAKER:  Whatever  you
 want,  he  will  be  there  to  tell  us.,  I
 think,  Mr,  Mishra  will  be  there  or
 some  one  from  his  side  will  be  there.
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 SHRI  SHYAMNANDAN  MISHRA:  १
 want  to  seek  your  protection,  so  far
 as  my  name  is  concerned.  My  name
 has  been  mentioned  as  one  of  the
 MPs  who  went  to  see  Shri
 Balyogeshwar.  My  name  is  being  con-
 fused  with  the  other  S.  N.  Misra.  I
 should  get  some  protection  in  the
 matte:

 MR  SPEAKER  There  wags  sume
 confusion  about  names  You  belonged
 to  this  side  at  one  time  So,  they
 have  substituted  vou  by  another  S  N
 Mishra

 SHRI  JYOTIRMOY  BOSU:  We  may
 call  him  Mr.  Sambu  Narain  Mishra

 MR  SPEAKER:  No.

 DR  KAILAS  (Bombay  South):
 Some  other  Mahajan  went  there,  but
 not  the  Mahajan  mentioned  in  the
 paper

 MR  SPEAKER:  It  is  a  great  irony
 about  names.  There  is  a  gentleman;
 he  has  the  same  name  and  surname
 as  mine...

 SHRI  INDRAJIT  GUPTA:  Yester-
 day  when  the  matter  was  raised,  it
 wa:  Uccided  by  the  Deputy-Speaker
 that  Government  would  find  out  and
 makc  a  statement  about  the  obstruc-
 tion  which  wag  created  in  the  interro-
 gatior.  by  the  revenue  intelligence  of
 Balyogeshwar  by  certain  Members  of
 parliament  and  others

 MR  SPEAKER:  The  other  Member
 of  Pailiament  hag  given  me  notice;  he
 wants  fo  come  out  with  a  personal
 explanation.

 SHRI  INDRAJIT  GUPTA:  Mr.
 G-nesh  said  that  he  would  find  out
 and  let  us  know

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  J  said  that  this  matter
 has  come  to  our  notice  and  we  will
 look  into  wt

 MR  SPEAKER:  Whatever  you  look
 into.  show  ft  to  others  also
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 SHRI  K.  R,  GANESH:  There  is  no
 diMficulty  about  showing,  but  the  hon.
 Member  wanted  to  be  shown  im-
 mediately.  I  cannot  do  that  because
 the  inquiry  3s  still  on.

 SHRI  JYOTIRMOY  BOSU:  I  want
 your  permission  to  say  something  be-
 cause  the  hon.  Minister  said  some-
 thing  which  is  incomplete.  The  hon.
 Deputy  Speaker  who  was  in  the  Chair
 said,  ‘No  doubt.  when  he  gets  the  in-
 formation,  he  will  make  it  known  to
 the  House.’  Sir,  we  are  anxiously
 waiting  to  know  it  I  have  given  you
 two  notices  which  are  pending  for  the
 last  four  or  five  days.  I  want  to  draw
 your  kind  attention  to  this.

 MR  SPEAKER.  When  they  are  in
 a  position  to  get  some  information,
 certainly  they  will  give  it.

 SHRI  JYOTIRMOY  BOSU:  We  are
 reading  daily  from  the  newspapers,
 column  after  column  Can't  the  Gov-
 ernment  do  it?

 MR.  SPEAKER  After  all,  it  will
 take  some  time.

 SHRI  JYOTIRMOY  BOSU:  Your
 office  is  80  powerful,  it  can  always
 direct  the  Government.

 MR.  SPEAKER:  These  powers  do
 not  belong  to  me.  If  I  exercise  them,
 you  will  come  out  with  another
 motion  against  me.

 SHRI  ITYOTIRMOY  BOSU:  Have  I
 ever  come  out  with  a  motion,  Sir?

 MR.  SPEAKER:  Why  do  you  give
 me  powers  that  do  not  belong  to  me?
 So,  we  now  adjourn  for  lunch  to  meet
 at  half  past  two.  When  we  resume
 after  lunch,  we  will  take  up  the  dis-
 cussion  on  item  No.  10.

 3.27  brs,

 The  Lok  Sabha  adjourned  for  Lunch
 till  thirty  minutes  past  Fourteen  of
 the  Clock,
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 The  Lok  Sabha  reassembled  after
 Lunch  at  thirty-four  minutes  past
 Fourteen  of  the  Clock.

 [Mr.  Deputy  Speaker  in  the  Chair]

 MR.  DEPUTY-SPEAKER:  The
 House  will  now  resume  discussion  on
 the  Supplementary  Demands  for
 Grants  (General)....

 SHRI  SAMAR  GUHA:  (Contai):
 Mr.  Deputy-Speaker,  Sir,  I  want  to
 say  something  about  what  happened
 with  regard  to  the  circulation  of  the
 Ananda  Bazar  Patrika  and  the  Hindu-
 stan  Standard.  In  Gauhati,  this  is
 what  had  happened.  The  Government
 had  prevented  the  circulation  of  the
 copies  of  the  Ananda  Bazar  Patrika
 and  the  Hindustan  Standard  as_  also
 Jugantar  and  Amrita  Bazar  Patrika.

 MR.  DEPUTY-SPEAKER:  Order
 please.  How  are  we  concerned?

 SHRI  SAMAR  GUHA:  It  is  a  ques-
 tion  of  breach  gf  the  fundamental
 right  enshrined  in  our  Constitution.
 Copies  of  the  Ananda  Bazar  Patrika,
 Hindustan  Standard,  Amrit  Bazar
 Patrika  and  Jugantar  have  been  taken
 out  by  the  Government  and  sold  out
 Tike  waste  paper.  Day  in  and  day  out
 we  find  that  Assam  Tribune  has
 belcheq  out  communal  venoms.
 Through  you,  I  want  to  draw  the
 attention  of  the  Government  concern-
 ed  and  our  Government  here  to  the
 fact  that  some  explanation  must  be
 made  why  Ananda  Bazar  Patrika,  the
 findustan  Standard,  Jugantar  and
 Amrita  Bazar  Patrika  have  been
 aeized  and  sold  out  by  Government
 and  why  their  circulation  has  been
 prevented.  It  is  a  serious  breach  of
 the  fundarnental  rights  of  news-
 papers.  What  kind  of  State  are  we
 living  in?  Are  we  living  in  India  or
 some  other  sovereign  State?....

 MR.  DEPUTY-SPEAKER:  Order,
 please.  The  hon.  Member  has  meni-
 tioned  his  point.  Now,  he  should  sit
 down,

 2647,  L.S.—-9

 2
 1972-

 as

 SHRI  SAMAR  GUHA:  Can  a  part
 of  the  country  behave  like  a  sovereign
 State?  It  is  a  fundamental  right
 which  has  been  infringed....

 MR.  DEPUTY-SPEAKER:  Will  the
 hon,  Member  kindly  sit  down  now?

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  May  I  submit  that  free-
 dom  of  speech....

 MR.  DEPUTY-SPEAKER:  Shri
 Somnath  Chatterjee  may  please  sit
 down.

 Shri  Samar  Guha  hes  already  men-
 tioned  it,  and  I  have  allowed  it  and
 it  has  gone  on  record.  It  is  for  the
 Government  to  take  note  of  it,  since
 I  have  allowed  it,  although  I  have  my
 doubts  about  this.  Let  us  now  pro-
 ceed  with  the  discussion.

 SHRI  SAMAR  GUHA:  May  I  know
 whether  the  Minister  of  Parliamen-
 tary  Affairs  has  taken  note  of  this?
 Freedom  of  the  press  is  involved.
 These  things  cannot  go  in  this  way..

 MR.  DEPUTY-SPEAKER:  Order,
 please.  Now,  the  hon.  Member  should
 sit  down.

 SHRI  SAMAR  GUHA:  Even  the
 papers  in  circulation  have  been
 seized...

 MR.  DEPUTY-SPEAKER:  The  hom
 Member  has  had  his  say  already.
 Now,  he  should  sit  down.  Now,  Shri
 Siddheshwar  Prasad.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL),  972-73—

 Contd.

 झोौक्योगिक  विकास  मंत्रालय  से  उप-
 मंत्री  (ओ  सुदेश्वर  प्रसाद)  :  उपाध्यक्ष

 महोदय,  कल  मैं  निवेदन  कर  रहा  था  कि  हॉकी
 इलेक्ट्रिकल्स,  भोपाल  की  व्यवस्था  में

 सुधार  लाने  के  लिए  वहां  की  प्रवन्ध-व्यवस्था

 में,  नेक  परिचालन  लाये  गये  हैं  ।  प्रभी'  हमें
 हैबी  लेक्ट्रिकल्ज़  के  सम्बन्ध  में  जो  सूचना
 सिली  है,  उससे  बिल्कुल  स्पष्ट  हो  गया  है  कि
 उस  के  काम  करने  के  ढंग  में  काफ़ी  सुधार
 हुमा  हैं।  हमें  पूरी  भाषा  है  कि  बंगले  साल  इस
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 क्रास्थाने से अगम्य से  1... ड  मुनाफ़ा  होने  लगेगा

 बैसे,  सरकार  की  पुरी  कोशिश  है,  धौर  हबी

 इलेक्ट्रिकल्स  के  अवश्य-अधिकारी  इस  बत

 के  लिए  पूरी  तरह  से  प्रव्शशील हैं  कि  हसी

 वर्ष  उस  कारखाने  में  मुनाफ़ा  होने  लगे  ।

 जब  इस  सदन  मे  हैवी  इलेक्ट्रिकल्स,

 भोपाल,  जैसे  कारखासे  पर  चर्चा  की  जाती है,  तो

 अक्सर  हम  भूल  जाते  है  कि  वहा  पर  वॉटर

 टरवाइन्ज,  स्टीम  टरवाइन्श  और  जेनीरेटर

 शैसी  जो  चीजे  बनाई  जा  रही  हैं,  ये  इस

 देश  मे  कभी  नहीं  बताई  गई  ।  हमारे  देश

 में  ब्रिजली  के  उत्पादन  के  लिए  जो  भी  सामान

 होता  था,  हम  बराबर  विदेशी  से  उनका  रायात

 करते  थे  ।  लेकिन  हैवी  इलैकिट्रिकल्ज़,

 भी पाल  या  हरिद्वार  या  हैदराबाद  था  निवासी

 के  कारण क्षा नो  के  कारण  राज  हम  इस  स्थिति

 से  हो  गये  हैं  कि  बिजली  के  उत्पादन  के  लिए

 हर  प्रकार  के  सामान  का  समारे  देश  से  ही

 उत्पादन  हो  रहा  है  ।

 कुछ  माननीय  सदस्यों  ने  इस  बात  की

 शर  संकेत  किया  है  कि  भौगोलिक  विकास

 से  सम्बन्ध  रखते  बालें  विभिन्‍न  मालो

 और  राज्य  सरकारों  मे कौर  अधिक  समन्वय

 होना  चाहिए  |  इसके  किए  हम  ते  यह  कदम

 कराया  है  कि  दो  अहले  मे  कम  के  क्रम  एक

 आर  विभिन्न  राज्यों  के  उद्योग  मिंदैशेकों

 कौर  प्रौद्योगिक  विकास  से  सम्बन्ध  रखते

 चाले  विधिवत  अरप्निकारियों  की  1... उ  बुलाई

 नजाने  और  भो  भा हंसे  पढ़े  न्व्ते  हैं,  उनके

 दर  मे  आपस  में  बातचीत  करके  क्रि  तरह

 से  समस्या  लोगे  को  1... ... औ  किया  जामि  ।

 झुन  पूरा  विश्वास  है  कि  हम  ने  जो  कदम

 उठाया  है.  उसकी  वजह  से  श्रौद्ञोगिक  विकास

 में  काफी  प्रगति  होंगी  ।  पिछले  साल

 प्रौद्योगिक  विकास  की  गति  i.  7  प्रतिशत

 तके  चली  गई  थी  ।  इस  साल  के  पहले  o:

 vert  में  औद्योगिक  विकास  से  काफी

 प्रगति  हुई  है  और  वह  7  6  प्रतिशत  लैक

 पहुच  गई  है  ।

 हमारे  देश  मे  छ  ऐसे  लोग  हैं,  जिनको

 चारी  धौर  अंधकार  नज़र  आती  है,  निराशा

 मकर  आती  है।  उनकी  ऐसा  मलूम  पिता है

 कि  प्रलय  arr  रही  है।  ऐसे  लोगो  के  सम्बन्ध
 में  कुछ  कहना  अनुचित  होगा  ।  हमारे  सामने

 जी  च्नौतिया  और  समस्याएं  है  हमे  पूरे
 आत्म  विश्वास  के  साथ  उनका  सामना  करना

 चाहिए  ।  मुझे  पूरा  विश्वास है  कि  दर्स  देश

 मे  औद्योगिक  विकास  की  जो  प्रगति  हो

 रही  है,  वह  अगि  बढ़ेगी  कौर  इन  कमस्वॉधो

 का  समाप् नान  करने  में  हम  सफल  होग  ।  इंस

 विश्वास  के  साथ,  शौर  इत  शब्दों  के  साथ,
 में  इस  संद  से  अनुराध  करता  हु  कि  जो

 झनक  मांग  'रखी  कई  हैं  हू  सदन  उसका

 समन  करे  ।

 SHRI  BIRENDER  SINGH  RAO
 {Mahendragerh):  Mr.  Deputy-ipeaker
 Sic,  I  deve  ghitwe@  through  these
 Supplettierttary  Détands  for  Granta
 I  aball  confine  myself  to  just  one  or
 two  Detetids.

 The  first  Demand,  88  you  must  have
 Noticed,  द...  pGiteitig  to  the  Ministry
 dt  Defence,  I  was  thocked  to  see  the
 laxity  in  Government  adminisipation
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 which  is  so  obvious  from  what  I  have
 read,  There  was  some  irregularity  in
 the  Canteen  Stores  Department  of  the
 Army.  The  CBI  took  it  ap  for  in-
 vestigation.  Somme  shortage  of  about
 Rs.  37,600  was  found  in  stores,  and  a
 civilian  officer  was  dismissed.  Action
 was  taken  against  him.  But  the  real
 culprit  responsible  for  signing  all  the
 false  vouchers,  an  army  officer,  was
 allowed  to  retire  while  the  investiga-
 tion  was  in  progress.  Nobody
 thought  of  keeping  him  from  retire-
 ment.  For  six  months  after  his  re-
 tirement,  he  could  not  be  apprehended
 in  a  serioug  case  like  this.  ‘With  all
 the  army  and  police  in  this  country,—
 and  the  CBI  carrying  on  investiga-
 tions,  a  man  of  the  officer  rank,  who
 must  have  been  a  prominent  man—
 could  not  have  escaped  out  of  India—
 was  not  apprehended,  I  su8pect,  pur-
 posefully.  The  army  rules  Jay  down
 that  six  months  after  retirement  no
 Officer  of  the  army  can  be  tried  under
 the  Army  Act.  The  result  was  that
 the  man  got  away  scot-free.  When
 the  Army  authorities  decided  to  levy
 a  cut  in  his  pension,  he  went  to  court
 ang  the  court  decreed  fhat  no  cut
 could  be  imposed  on  his  pension,  I
 ask  the  Government:  if  he  could  not
 be  tried  under  the  Army  Act,  why
 could  he  not  be  proceeded  against
 under  the  Prevention  of  Corruption
 Act  which  is  also  applicable  to  every~
 body?  This  could  very  well  have
 been  done.  It  ig  q  serious  matter  and
 it  happens  in  a  department  like  the
 army.

 Next  I  comé  to  the  demand  for  Rs.
 250  crores  for  a  crash  agricultural  pro-
 gramme  for  grants  and  loans  to  State
 Governments  for  drought  relief,  for
 purchase  of  fertilisers  and  for  carry-
 Ing  out  minor  irrigation  works.
 question  the  working  of  the  Govern-
 ment  on  thls  so  far,  Only  a  few
 mionths  back,  Shri  Shinde  was  shout-
 iny  in  this  House  that  there  was  a
 Green  revolutich  in  the  country,

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  He  never  shouts.
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 SHRI  BIRENDER  SINGH  RAO:  I
 always  hear  him  with  great  attention.
 Last  year  also  he  was  saying  this.  I
 had  protested  and  said  there  was  no
 green  revolution  in  the  country  and
 Government's  policies  were  killing
 agriculture.  The  same  thing  has  come
 before  us  now.  With  all  the  money,
 thousands  of  crores  of  rupees  that
 they  have  spent  during  the  four  plans,
 does  hé  really  hope  to  give  a  boost  to
 agriculture  with  a  supplementary  de-
 mand  of  Rs.  250  crores?  I  am  sure  all
 thigy  money  wll  be  wasted.

 MR.  DEPUTY-SPEAKER:  Is  there
 any  demand  of  the  Ministry  of  Agri-
 culture?

 SHRI  BIRENDER  SINGH  RAO:
 Yes,  the  crash  programme,  a  very
 important  demand.

 MR.  DEPUTY-SPEAKER:  4  nave
 my  doubts.  Anyway  he  could  go  on.

 SHRI  BIRENDER  SINGH  RAO:  I
 can  see  the  booklet  and  point  it  out.

 MR.  DEPUTY-SPEAKER:  Does  not
 matter,  since  I  am  not  quite  sure  my-
 self.

 SHRI  BIRENDER  SINGH  RAO:  At
 this  time  when  we  were  thinking  that
 the  country  had  become  self-sufficient
 fm  the  matter  of  food  production,
 Government  themselves  have
 awnduneced  that  they  are  going  to
 fmport  2  million  tonnex  of  foodgraitis
 in  the  current  year.  This  is  our  pro-~-
 claimed  self-sufficiency.  I  doubt  if  2
 million  tonnes  would  be  sufficient;  if
 these  policies  continue,  they  may  have
 to  import  in  the  coming  year  5  millfon
 tonnes  and  I$  million  tonnes—every
 year.

 Because  agriculture  has  been  ruined,
 these  crash  programmes  will  not  give
 any  benefit  wmless  they  give  up  the
 crush-agriciiture  programmes.  7  say
 weir  package  programmrés  will  come
 fo  naught  if  they  do  not  sve  up  their
 Wreckage  programriies  for  agricul-
 tare.

 MR.  DEPUTY-SPEAKER:  I  have
 tried  to  check  from  this  booklet  men-
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 tioning  the  demands  for  grants;  I  do
 not  find  anywhere  there  is  a  demand
 for  agriculture.

 SHRI  BIRENDER  SINGH  RAO:
 There  is  a  demand  for  loans  and  ad-
 vances  to  States;  let  your  Secretariat
 kindly  help  you  to  find  it.

 MR.  DEPUTY-SPEAKER:  I  am  not
 shutting  you  out.  I  am  only  trying  to
 help  you  to  be  relevant:  the  debate
 on  the  supplementary  grants  shall  be
 confined  to  the  items  constituting  the
 same  and  no  discussion  will  be  raised
 on  the  original  grant  nor  policy  under.
 lying  them,  save  in  so  far  as  it  may
 be  necessary  to  explain  or  illustrate
 particular  items  under  discussion.
 That  is  what  it  says  here.  In  thi
 booklet  I  have  tried  to  check  up;  there
 is  no  such  thing  as  demand  urder  the
 agriculture  ministry.

 SHRI  BIRENDER  SINGH  RAO:
 There  is  a  demand  for  loans  and
 advances  to  States.  An  entirely  new
 demand  has  been  raised  under  De-
 mand  No.  113,

 MR.  DEPUTY-SPEAKER:  That  is
 overstretching  the  point.

 SHRI  BIRENDER  SINGH  RAO:  I
 am  not  overstretchmg.  A  big,  lump-
 sum  is  being  demanded  and  it  is  for
 the  purpose  I  am  mentioning.  Kindly
 read  it;  I  am  _  perfectly  relevant.
 Moreover,  this  demand  did  not  figure
 in  the  Budget.

 I  only  wish  the  Government  will  be
 hold  enough  to  admit  that  they  have
 bungied  all  along  in  the  matter  of
 agriculture.  I  know  Mr.  Shinde  is  a
 very  gentle  and  intelligent  person;  he
 perhaps  feels  like  me  also  but  he  can~
 mot  speak.  Mr,  Fakhruddin  Ali
 Ahmed  js  also  a  very  aoble  soul;  the
 same  difficulty  is  there;  he  is  too

 advisers  on.  agziculture;
 time  will  come  when  they  will  ke
 tried  and  hanged  by  peasants......
 (interruptions)  it  I  did  not  know  him

 personally  and  if  I  did  not  know  that
 he  is  such  8  nice  man,  I  would  have
 said  that  he  should  resign  for  the
 failure  og  the  policies  of  his  minis-
 try.  I  cannot  say  this;  I  know  he  is  a
 very  well-intentioned  man.  J  wonder
 how  they  can  still  hope  that  farmers
 would  utilise  this  money  for  sinking
 tubewells,  for  putting  up  minor  irri-
 gation  projects,  when  the  Government
 knows  very  well  that  it  is  punishing
 farmers  for  their  initiative  in  sinking
 their  own  tubewells  and  for  having
 their  own  irrigation  works,  when  they
 impose  the  ceiling  and  are  not  exemp-
 ting  people  who  have  turned  barren
 land  by  their  private  efforts  into  green
 fields.  Is  this  the  reward  they  are
 given  for  producing  more  food?

 I  know  very  few  people  who  take
 up  the  cause  of  farmers.  Everybody
 is  an  expert  on  agriculture  except  the
 farmer.  I  know  you  are  also  not  a
 farmer;  you  are  a_  teacher;  but
 teachers  have  always  given  lead  tu  the
 society.

 MR.  DEPUTY-SPEAKER:  That  is
 my  misfortune.

 SHRI  BIRENDER  SINGH  RAO:
 Through  you  they  all  give  calls  for
 labour  to  unite.  I  want  to  give  a  call
 through  you:  farmerg  of  India;  unite.
 If  the  Government  does  not  change
 its  policies  the  farmers,  as  a  protest
 should  not  produce  a  single  grain  of
 food  in  this  country;  if  the  Govern-
 ment  does  not  change  its  policies,  the
 farmers  should  refuse  to  utilise  the
 loans  that  are  given.  (Interruptions)
 I  feel  like  crying  when  I  see  farmers
 sitting  from  morning  till  evening  in
 their  fields  walting  for  power;  Dr.  K.
 L.  Rao  is  sitting  here  and  he  knows
 the  position  about  electricity.  People
 have  installed  thelr  tubewells;  they
 have  got  electric  connections;  hardly
 for  an  hour  a  day  they  get  electricity
 to  rum  their  motors.  The  lines  are
 shut  down  bul.  they  are  to  pay  accord-
 ing  to  the  minimum  consumption
 guarantee.  When  the  Government
 does  not  give  electricity  why  showd
 the  farmer  be  charged  according  to  the
 minimitm  consumption  guarentes?
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 There  are  no  metres  on  the  tubewells.
 The  loans  given  to  farmers  are  at  a
 very  exorbitanf,  usurious  rate  of
 interest—9  per  cent,  wherees  from
 industrialists  they  charge  l4  to  24  per
 cent  only,  These  loans  should  not  be
 utilised  by  the  farmers  unless  the
 rate  of  interest  is  reduced.  Most  of
 the  money  is  meant  for  sinking  wells
 and  other  minor  irrigation  works.
 These  will  not  be  utilised  by  the
 farmers  unless  proper  faciities  are
 given  to  them  and  a  shabash  is  given
 to  them  through  incentives  for  turn-
 ing  their  lands  fertile;  they  should  not
 be  penalised  for  it.

 A  word  about  drought  affected
 areas,  my  constituency—Mahendra-
 garh—is  the  worst  affected.  There  is
 a  scheme  to  give  25  per  cer.t  subsidy
 on  fodder,  but  contiactors  have  been
 found  among  big  Delhi  businessmen
 for  supplying  fodder  to  Haryana,
 This  is  the  state  to  which  the  farmers
 of  Haryana  are  reduced.  Haryana
 was  the  granary  of  India  and  tne  best
 cattle-breeding  State.  Now  there  ig  no
 fodder  for  the  cattle.  The  subsidy
 will  be  eaten  away  by  the  contractors
 in  league  with  the  ministers  I  would
 suggest  to  Mr  Shinde  that  any  money
 that  is  to  be  given  by  Government  as
 subsidy  should  be  given  directly  to
 the  farmer,  because  the  contractors
 know  how  to  increase  the  weight,  how
 to  mix  sand  with  it,  how  to  under-
 weigh  it  and  prepare  false  bills  and
 so  on,  including  how  to  bribe  the
 officers.  Therefore,  unless  you  give
 the  subsidy  directly  to  the  farmer,
 there  will  be  no  benefit  accruing  out
 of  it.  If  you  mean  to  help  the  farmer
 give  him  power  during  tke  day  and
 tun  the  factories  at  night;  run  water
 in  the  canals,

 SHRI  SAMAR  GUHA  (Contai):  Sir,
 just  two  or  three  days  before,  I  had
 sent  a  Jong  telegram  to  our  Irrigation
 Minister.  §00  men  and  women  were
 participating  in.  a  36  hour  token  strike
 in  which  I  also  participated.  It  was
 preceded  by  a  big  procession  of
 thousands  of  people  coming  from  50
 to  60  miles  from  the  Contai  area,
 which  is  my  constituency.  The  Bara-
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 chauka  basin  drainage  scheme  has
 been  approved  by  the  State  Govern-
 ment  and  also  by  the  Central  Gov-
 ernment.  This  Barachauka  area  is
 perpetually  affected  every  year  due  to
 waterlogging  or  floods.  It  is  very
 fertile  land  and  I  am  told  you  can  get
 3  lakhs  maunds  of  paddy  every  year
 from  that  area.  For  the  last  5  or  6
 years,  they  have  spent  for  test  relief
 more  than  Rs.  56  lakhs—this  figure  was
 given  by  Government  in  reply  to  my
 questions.  They  are  also  spending  Rs.
 3  lakhs  every  year  on  the  four  canal
 heads  that  are  there.  What  is  the
 logic  that  a  Rs.  34  lakh  scheme  is  not
 going  to  be  executed  by  the  Govern-
 ment?  Due  to  breaches  in  the  kacha
 embankment,  a  large  area  gets  flooded
 every  year.  Contai  sub-division  is  the
 granary  of  southern  part  of  Bengal.  If
 the  Contai  sub-division  is  free  from
 the  threat  of  flood,  :t  can  produce  that
 much  amount  of  foodgrains  which  will
 meet  the  deficit  of  our  State.  I  made
 an  appeal  to  Dr.  Rao,  I  sent  him  tele-
 grams,  I  sent  him  letters  after  letters,
 requesting  him  to  take  up  this  small
 irrigation  scheme  which  will  cost  only
 Rs.  34  lakhs.  Now  in  a  year  when  we
 are  spending  so  much  for  carsh  pro-
 gramme  for  increased  production,  I
 am  surprised  this  project  is  not  taken
 up.  We  have  got  fertile  land  there.
 If  that  area  can  be  saved  from  water-
 logging  and  floods  at  a  cost  of  Ra.  34
 lakhs,  you  will  be  able  to  produce
 three  lakhs  maunds  of  paddy  every
 year.  You  have  already  spent  Rs.  65
 lakhg  during  the  last  five  or  six  years
 for  relief  and  test  relief  and
 for  improvised  canal  heads  in  that
 area.  What  is  the  logic  behind  that?
 What  kind  of  understanding  or  assess-
 ment  is  this?  You  are  not  spending
 Rs,  34  lakhs  which  will  save  that  area
 from  floods,  water-logging  and  also
 larger  areas  from  the  threat  of  floods
 and,  at  the  same  time,  help  you  to
 produce  a  substantial  quantity  of
 paddy  every  year.

 Here  I  want  to  submit  tbat  the
 people  of  that  area  are  exasperated
 More  than  500  people  have  come  on
 foot  from  60  miles  away.  A  few
 thousand  people  were  on  36-hour
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 hunger  strike.  They  have  become  go
 much  desperate  that  unless  something
 ig  done  they  will  start  some  kind  of
 agitation  which  our  government  may
 not  like.  I  also  do.not  like  that.  But
 I  will  be  one  of  them  in  the  agitation,
 not  in  the  name  of  my  party  but  in
 the  name  of  the  people.  I  have  form-
 ed  the.  people’s  Committee  there.  So.
 I  would  again  appeal  to  Dr.  Rao  that
 during  this  year,  when  there  is  the
 crash  programme  for  production  of
 food  for  which  government  is  spend-
 ing  so  much  money,  you  should
 undertake  the  execution  of  this  small
 drainage  scheme,  which  will  save
 people  from  floods  and  will  give  you
 additional  food  production.

 श्री  मिल  किशोर  शर्मा  (दौसा)  :  उप-

 ध्यक्ष  महोदय,  में  इस  मौके  का  फायदा  उठा

 कर.  अपने  प्रान्त  की  स्थिति  की  तरफ  कप

 का  ध्यान  दिलाने  के  लिये  खडा  हु  हूं

 और  उठाना  चाहता  हूं  |  उपाध्यक्ष  महोदय,

 मेरे  कान्त  की  बहुत  खराब,  हालत  है।  वैसे

 तो  सारे  देश  में  इस  वक्‍त  भ्र काल  की  स्थिति

 है,  लेकिन  राजस्थान  दुर्भाग्य  से  एक  ऐसा

 प्रान्त  बन  गया  है;  जहां  'साजवीलिक  भौगोलिक

 कारणों  से  बराबर  भ्र काल  पढ़ता  रहा  है।.

 राजस्थान  के  कुछ  हिस्से  ऐसे  हैं  जहां  पिछले

 4-5-7  सालों:  से  अकाल  पड़ता:  रहा  है  1

 इस  सब  का  परिणाम  यह.  हुआ  है.  कि  इसे.

 साल  राजस्थान  में  जो  भ्र काल  पड़ा:  है,  उसमें

 राजस्थान  के  लोगों  का  कया  होगा,..  कितनी.

 मुश्किलात  जन  केसा मद  मैदा  हो  गई  है

 इस  का  प्रदाता  लगाना.  मुश्किल  हों  गया  है।
 /  राजस्थान  के  26  जिलों:  में  से-  23  जिलों!

 में  भयंकर  अकाल:  की।  स्थिति  है.  भोर  होते  :

 यह;  है  कि.  36  हजार,  गाँवों में  से  करीब

 26  हजार  गांवों  में  भीषण  परकाल  है,
 के  पाती  का  were  है,  चारे  का  अभाव  है,
 ह. ट  का  भाव  है।  राजस्थान  सरकार  की

 स्थिति  इतनी  दयनीय  है  कि  उस  पर  करीब
 700  करोड़  रुपये  का  कर्जा  है।

 MR.  DEPUTY  SPEAKER:  He  may
 continye  his  speech  on  Monday.
 34.58  hrs.

 COMMITTEE  ON  PRIVATE  MEM
 BERS’  BILLS  AND  RESOLUTIONS

 NINETEENTH  R&PORT

 SHRI  J.  MEHTA  GOWDER  (Nil-
 gris):  I  beg  to  move

 “That  this  House  do  agree  with
 the  Nineteenth  Report  of  Committee
 on  Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  22nd  November,  1972""

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  ig:

 “That  this  House  do  agree  with
 the  Nineteenth  Report  of  Committee
 on  Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  22nd  November,  1972.”

 The  motion  was  adopted,
 eee

 I5  bra,
 RESOLUTION  RE:  PROBLEM  OF

 UNEMPLOYMENT—Contd.

 MR,  DEPUTY-SPEAKER:  We  sow
 take  up  further  consideration  of  the,
 Resolution  moved:  -by.  Shrimati;  Maya.
 Ray:-on  the  28th  August,  1972;  Shri-
 mati  Maya  Ray  to  continue  her  speech.

 SHRIMATI.  MAYA.  RAY.  (Raiganj)
 Mr.  Deputy-Speaker,  Sir,  ‘on  the  last
 Occasion,  when  I  was  ‘“movirig  the
 Resolution,  I  had  spoken  of  urban  un-..
 em  one:

 and
 hiro  ran  any

 volving  changes ,
 system  ‘as  well’  as

 in  our  social  attitudes.  a
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 The  last  point  that  I  wished  to
 make,  while  moving  this  Resolution,
 was  that  in  the  field  of  industry,
 there  must  be  more  imagination.  With
 regard  to  industries,  the  industrial
 growth  in  our  country  is  approxi-~
 mately  8  per  cent—I  stand  open  to
 correction—this  must  be  increased  to
 8  per  cent.  How?  Why  not  con-
 centrate  on  our  export  trade  so  that
 We  too  may  launch  out  in  a  big  way
 in  the  international  world  market?

 The  idea  is  to  have  three  major  free
 ports  on  the  Eastern  coast,  in  West
 Bengal,  on  the  Western  Coast  in
 Maharashtra  and  on  the  Southern
 coast  in  Tamil  Nadu  and  set  up  indus-
 tries  there  earmarked  for  export  goods
 only.  Nothing  for  the  home  market
 at  all  should  be  produced  by  these
 centres.

 The  investors  can  be  approached,
 both  national  and  otherwise.  If  you
 look  around,  you  will  find  that,  gradu-
 ally,  free  ports  in  the  East  will  peter
 out  and  investors  from  there  will  look
 elsewhere  and  those  of  us  who  keep
 ourselves  informed  could  investigate
 the  possibilities  of  asking  them  to  in~
 vest  here.  At  such  free  ports,  there
 will  be  no  import  or  export  duty.
 Strict  control  may  be  exercised  for
 the  purpose  of  engaging  a  hundred
 per  cent  Indian  employment  with
 Indian  technical  know-how,  as  far  as
 possible.  The  investors  may  be  allow-
 ed  a  reasonable  return  of  the  profit
 to  be  fixed  by  Government.  The
 balance  of  their  earnings  has  to  be
 retained  in  India  and  these  industnes
 will  earn  foreign  exchange  only  for
 India.

 The  same  idea  can  be  stretched  to
 embrace  free  zones  in  and  around
 major  airports  preferably  coastal  ones.
 This  idea  may  seem  unworkable  but
 it  has  possibilities,  for  it  will  open  the
 doors  to  massive  employment.  We
 have  labour  and  will  be  able  to  com-
 pete  in  the  world  market  salary-wise.
 The  only  thing  is  that  the  idea  has  to
 be  worked  out  keeping  strictly  in  our

 AGRAHAYANA  3.  894  (Sw¥iKA)  Unemployment  266
 (Resn.)

 mind  our  social  philosophy  with  no
 erosion  in  this  sphere  whatsoever.

 We  could  build  up  a  world  market
 for  various  Indian  goods  which  will
 project  our  workmanship  and  skill
 and  will  provide  opportunities  for
 absorbing  our  labour  force.

 We  have  so  much  talent  in  our
 country  invention-wise  and  in  all
 ways;  so  much  potential  wealth  in
 the  way  of  man-power.  So  much
 enthusiasm  in  our  young  men  and
 women  to  take  our  rightful  place  in
 the  economic  woild.  And  what  better
 time  to  stiive  for  this  economic  free-
 dom  but  now.  The  sky  is  the  limit,
 We  want  new  ideas  and  fresh  energy.
 We  have  a  dynamic  leader,  a  dynamic
 leadership.  We  can  do  it.  We  shall
 do  it.  I  thank  you,  Sir.

 MR.  DEPUTY-SPEAKER:  Resolu-
 tion  moved:

 “This  House,  while  appreciating
 the  efforts  of  the  Central  Govern-
 ment  to  eradicate  unemployment,  is
 of  the  opinion  that  the  Central
 Government  in  coordination  with
 the  State  Governments  should  work
 out  a  time  bound,  phased  pro-
 gramme  to  solve  the  massive  un-
 employment  problem  facing  the
 country  and  take  immediate  posi-
 tive  and  concrete  steps  to  tackle
 the  same.”

 SHRI  SOMNATH  CHATTERJEE
 (Bu.dwan):  Mr,  Deputy-Spsaker,  Sir,
 the  Resolution  as  it  comes  from  one
 of  the  hon.  Members  of  the  ruling
 party  acknowledges  that  the  problem
 of  unemployment  in  this  country  is  a
 massive  one.  But  it  starts  with  a
 wrong  premise  in  so  far  as  it  pur-
 ports  to  mention  that  real  steps  have
 been  taken  by  the  Government  to
 eradicate  unemployment  in  the
 country

 Undoubtedly,  the  situation  was
 reached  gigantic  proportion  and
 dimensions  and  what  ig  most  pathetic
 ig  that  except  vague  promises  and
 platitudeg  and  declarations  of  policies,
 nothing  has  been  done  by  the  Gov-
 ernment  to  meet  the  problem  squarely
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 and  properly.  The  failure  on  the  part
 of  the  Government  to  tackle  this  pro-
 blem  igs  proved  by  the  fact  that  no
 real  effort  has  so  far  been  made  to
 ascertain  the  number  of  unemployed
 in  the  country.

 Sur,  even  yesterday  the  Minister
 for  Employment  was  saying  that
 statistics  were  not  available  as  to  the
 unemployed  persons  in  thig  country.
 But,  from  what  little  statistics  we  can
 get  from  different  sources  and  also
 from  some  of  the  government  publi-
 cations,  the  problem  appears  to  be
 something  like  this.  The  number  of
 unemployed  persong  on  the  live  re-
 gisters  of  different  Employment
 Exchanges  in  this  country  by  the  end
 of  September,  972  was  64.57  lakhs
 which  is  an  increase  of  about  25  lakhs
 from  the  position  that  was  there  at
 the  end  of  970  which  showed  that
 the  number  on  the  live  registers  was
 4069  lakhs.  At  the  end  of  1971,  it
 was  5i  lakhs.

 It  is  well  known  that  all  the  un-
 employed  people  do  not  go  to  the
 Employment  Exchanges  to  have  their
 names  registered.  The  number  of
 only  those  who  took  the  trouble  of
 going  to  the  Employment  Exchanges
 was  64.57  lakhs  by  the  end  of  Septem-
 ber.  1972,  an  increase  of  about  25
 lakhs  in  two  years.  This  is  the  result
 of  the  dynamic  leadership  that  has
 been  shown  in  this  country  in  the  last
 several  years  that  we  are  reminded
 of  so  many  times.

 Out  of  these  unemployed  persons  in
 the  live  registers  of  Employment  Ex-
 changes,  the  number  of  educated
 applicants  was  22.96  lakhs  at  the  end
 of  December  1971,  which  is  an  increase
 of  about  five  lakhs  from  the  position
 that  was  there  in  December  1970.  As
 on  3lst  December,  97i—I  am  quoting
 from  the  Ministry’s  figures—the  num-
 ber  of  graduates,  which  include  the
 engineeris.g  graduates,  medical  gradu-
 ates,  science  graduates  and  commerce
 graduates,  was  3,54,460.  The  number
 cf  unemployed  persons  with  post-
 graduate  degrees  was  39,081.  You
 will  be  surprised  to  know  that,
 throughout  the  year  1971,  only  42,000
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 graduates  got  employment  out  of
 those  who  had  got  their  names  regis-
 tered;  and  5,205—tms  is  again  the
 Government's  figure—out  of  the
 persons  with  post-graduate  degrees
 who  had  got  their  names  registered
 with  Employment  Exchanges  could
 get  some  jobs.

 Sometimes  the  figures  of  ‘employed
 persons’  are  also  misleading  because,
 m  the  absence  of  a  proper  definition
 of  what  is  ‘unemployment’  and  who
 Js  an  ‘unemployed  person’,  even  per-
 sons  who  have  jobs  for  two  or  three
 months  in  a  year  or  seasona]  jobs  or
 part-time  jobs,  have  been  shown  to
 be  ‘employed  persons’  for  the  purpose
 of  inflating  the  figure  of  ‘employed
 persons’  or  reducing  the  figure  of  ‘un-
 employed  persons’.

 According  to  the  Government's
 statistics  again,  more  than  half  a
 million  people  with  Furst  Class
 degrees  in  science,  engineering,  medi-
 cine  and  technology  are  unemployed
 in  this  country  at  the  end  of  the  year
 ‘1971.

 ‘We  have  been  hearing  of  dynamism
 and  dynamic  leadership!  The  rate  of
 growth  of  employment  in  this  country
 in  the  public  sector  in  1970-71  was
 3.2  per  cent,  and  in  the  pampered
 private  sector,  the  growth  of  employ-
 ment  potential  in  1970-71  was  0.7  per
 cent;  this  is  the  position  in  this
 country;  the  growth  rate  in  the  private
 sector  has  come  down  to  0.7  per  cent
 from  2.4  per  cent  which  was  the
 position  in  1968.

 Only  this  morning,  we  saw  in  the
 newspaper,  the  Director  of  Statistica
 or  some  such  officer  of  West  Bengal
 has  issued  a  statement  that  2.8  million
 people  are  unemployed  in  my  own
 State,  in  the  State  of  West  Bengal
 alone.  Out  of  these,  hundreds  and
 thousands  are  educated.  Persons  who
 want  employment  who  are  eager  to
 work,  who  are  willing  to  work  and
 Who  are  capable  of  working,  they  are
 not  given  jobe.  They  cannot  get  jobs.
 We  are  told  of  the  Haldia  Complex.
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 We  are  told  that  by  the  end  of  this
 year  there  will  be  jobs  for  one  million
 people.  Our  Chief  Minister  has
 proveti  to  be  a  Chief  Minister  of  Pro-
 mises  only,  very  nice  promises  on

 peper.  From  one  million  he  has  come
 down  to  17,000.  For  17,000  jobs  what
 ig  the  number  of  applicants?  23
 lakhs  of  young  people  of  this  country,
 of  my  State  alone,  competing  for
 17,000  jobs!  The  only  employment
 which  has  been  given  to  the  young
 men  of  my  State  is  that  00  young
 people  have  been  engaged  as  sorters
 to  sort  out  these  applications.  This
 is  the  result  of  the  employment  policy
 and  the  economic  policy  of  this  coun-
 try.  For  the  last  8-9  months  our  new
 Government  has  come  in,  in  the  State
 of  West  Bengal,  and  whatever  method
 they  have  adopted,  this  is  the  position.
 Out  of  these  promises,  tal]  promises,
 this  is  the  result  which  we  have  got.
 For  17,000  jobs—  it  is  interesting  to
 know  that  out  of  these  ‘17,000  jobs,
 10,000  are  of  Class  III  ang  7000  are  of
 Class  IV  posts—2}  lakhs  of  people
 have  filed  their  applications.  We  find
 photographs  coming  out  in  the  papers
 of  Ministers  supervising  the  sorting
 out  of  these  applications.  This  is  the
 type  of  policy  this  country  is  adopt-
 ing.  In  this  House  the  Finance  Minis-
 ter  of  this  country  said  that  for  fifty
 vacancies  22,000  applications  were
 made.  These  are  clerks’  vacancies.
 Sir,  in  that  respect,  my  State  is  much
 better.

 The  wonderful  economie  policy  that
 ig  followed  in  this  country  is  resulting
 in  completely  crippling  this  nation.
 We  are  producing  more  degree-
 holders  every  year  than  we  are  pro-
 ducing  jobs.  By  the  end  of  1971
 there  will  be  one  million  degree-
 holders  in  this  country.  Is  it  not  a
 scheme  on  this  Government  which
 calls  itself  a  civilised  Government
 when  40,000  young  people  live  on  sel-
 ling  blood  in  the  large  cities  of  this
 country,  when  an  engineer  is  given
 a  job  a  petrol  pump  dealer  or  atten-
 dant,  when  a  Graduate  igs  to  sit
 on  the  pavements  of  Calcutta  as
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 a  shoe-shine  boy?  This  ig  tne
 state  of  economy  in  this  country.
 In  front  of  the  West  Bengal  Assembly
 in  Calcutta  we  saw  that  placard,  a
 poster  of  a  young  graduate  sitting
 there  ‘Graduate  Shoe-Shine  Boy’.  We
 admire  him  that  at  least  he  was  mak-
 ing  his  own  effort.  But  what  was  this
 Government  doing  and  what  was  this
 country  doing  for  this  young  man?

 So  far  as  the  population  growth  in
 this  country  is  concerned,  it  is  at  the
 rate  of  2.5  per  cent.  But,  according
 to  the  Government’s  own  statistics,
 about  the  correctness  of  which  we
 have  our  own  doubts,  the  employ-
 ment  rate  is  growing  at  barely  2  per
 cent.  Therefore,  always  we  have  a
 backlog.  The  population  increase  is
 already  outstripping  whatever  little
 rate  of  economic  growth  there  is  in
 the  country  and  whatever  little  em-
 ployment  opportunities  that  are  there.
 The  population  of  the  major  cities  of
 this  country  is  growing  at  the  rate  of
 5  per  cent,  but  the  employment  is  Jess
 than  half  of  that.  50  per  cent  people
 of  this  country  are  below  the  poverty
 line,  and  what  is  happening?  Because
 of  mal-nutrition,  because  of  this  grind-
 ing  poverty,  there  is  mental  re-
 tardation  and  physical  incapacity
 and  this  country  is  being  converted
 into  a  country  of  cripples  and  half-
 cripples.  This  is  the  position  in  this
 country.

 So  far  as  the  real  problem  is  con-
 cerned,  it  is  an  abject  failure  on  the
 part  of  the  Government  to  tackle  the
 problem  with  any  sincere  or  honest
 and  integrated  base  It  has  to  be
 treated  on  a  war  footing.  No  question
 of  giving  such  promises  during  the
 election  year  and  then  forget  all  about
 it.  We  would  like  to  know  in  the
 last  Budget  proposals,  out  of  the
 special  provision  that  was  supposed
 to  have  been  made,  how  much  has
 been  spent  and  resulted  in  what
 employment  opportunities  being
 created.  We  would  like  to  know  from
 the  Government  how  many  jobs  were
 expected  to  be  created  during  the  last
 Fourth  Five  Year  Plan,  how  many



 7  Problem  of

 [Shri  Som  Nath  Chatterjee]
 -were  actually  created  ang  how  far  the
 targets  have  heen  reached.

 Sir,  so  far  as  the  policiea  of  this
 Government  are  concerned,  we  have
 found  that  they  are  all  only  piece-
 meal  measures.  Government  provides
 relief  only  when  there  is  some  natural
 calamity,  when  there  is  some  flood  or
 drought,  etc.  Certain  ad  hoc  measures
 are  taken.  Certain  ad  hoc  jobs  are
 doled  out.  This  country  is  suffering,
 and  suffering  for  long,  under  these  ad
 hoe  measures.  The  Planning  Com-
 mission  and  the  Government  are
 suffering  from  ths  ad  hocism,  if  I
 may  say  so  This  is  the  position  in
 the  country  today

 There  is  no  integrated  approach  to
 the  various  problems  facing  the  coun-
 try.  We  do  not  even  know  the
 real  employment  figure.  We  have  not
 got  any  rational  policy  to  give  jobs
 to  young  people,  to  engineering
 graduates,  to  medical  graduates  etc.
 They  do  not  find  jobs.  We  have  not
 offered  them  employment  opportuni-
 ties.  We  are  just  giving  them  some
 pittance  of  a  sum.  This  is  due  to  the
 wrong  policy  adopted  by  the  Govern-
 ment.  This  is  the  direct  result  of  the
 policy  of  drift  which  rules  the  country
 today.

 I  want  to  categorical  assurance  from
 the  Government  on  the  various  points.
 What  steps  have  been  taken  in  the
 recent  past?  What  is  it  that  is  pro-
 posed  io  be  done,  and  what  action  is
 proposed  to  be  taken  in  the  near
 future?  What  is  to  be  done  on  the
 basig  of  long-term  measure?  What
 has  been  attempted  so  far?  What  is
 expected  to  be  achieved?  How  far  is
 the  problem  expected  to  be  acrentu-
 ated  in  the  near  future?  On  ail
 these  questions,  I  would  like  them  to
 give  proper  replies.

 We  arg  thankful  to  Mrs.  Maya  Ray
 for  having  brought  up  this  subject  far
 disgusaion  in  this  honourable  House  as
 this.  is  the  burning  topic  of  the  day
 in  this  country.  But,  we  find  hardly
 any  enthusiasm  on  the  part  of  the
 Government  here  to  deal  with  this
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 important  problem,  Ever  the  hon,
 Minister  in  charge  of  employment
 (Shri  R.  K.  Khadilkar)  is  not  present
 in  the  House  to  listen  ्  the  debate.

 We  have  been  told  af  crash  em-
 ployment  programme.  This  is  also
 something  which  is  said  just  to  catch
 the  imagination  of  young  people  of
 the  country.  But  you  find  that  here
 also  this  thing  is  never  implemented.
 One  of  the  well-knawn  economists
 of  the  country  said  something  ago
 thet  the  crash  employment  pro-
 gramme  has  really  ‘crashed’.

 We  would  like  to  know  from  the
 Government  as  to  how  far  their  crash
 employment  programmes  have  really
 succeeded,  This  is  my  first  point.
 Secondly,  I  would  like  to  know  as  to
 how  many  jobs  have  really  been
 created.  Thirdly,  I  would  like  to
 know,  how  they  have  been  distributed
 and  whether  they  are  long-term  jobs
 or  short-term  jobs.  Just  for  the  pur-
 poses  of  statistics,  they  are  giving  3
 months’  jobs,  just  to  show  that  the
 crash  programme  has  succeeded.
 There  is  hardly  any  awareness  on  the
 part  og  the  Government  to  utilise  the
 Sreateat  resource  which  this  country
 has  get,  namely,  to  utilise  the  young
 educated  people.  They  are  the  best
 resources  of  the  country.  I  would  like
 to  ask  the  Government:  How  are  you
 going  to  utilise  these  resources?  What
 we  find  is  that  not  only  are  these
 resources  lost  to  the  country,  but  those
 who  are  able  to  work,—those  who  are
 willing  to  work,  who  are  able  to
 serve  the  country,  who  are  willing  to
 serve  the  country,  to  the  best  of  their
 ability—have  not  been  given  the
 opportunity  Therefore,  the  young
 people  are  all  losing  faith.  They  are
 becoming  restive.

 The  hon.  Mover  of  the  Resolution,
 in  her  speech  on  the  previous  occa-
 sion  mentioned  that  we  are  sitting  on
 a  voleano  We  are  sitting  on  a  pre-
 cipice.  Once  this  charisma  is  gone  we
 do  net  know  where  the  ruling  party
 will  land  itself,  unless  these  problems
 ate  tackled  on  an  urgent  footing,  on
 a  warefooting.
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 There  is  a  demand  throughout  the
 country  and  only  yesterday  this  point
 came  up  before  the  House,  These
 young  people  want  to  work  for  their
 living;  they  do  not  want  doles.  We
 fing  that  the  Government  are  talking
 all  the  time  of  the  youth  of  the  coun-
 try  aligning  itself  with  the  ruling
 party.  What  are  Government  going
 to  do  for  these  people?  If  they  are
 not  going  to  give  them  jobs,  then
 immediately  a  policy  should  be
 formulated  to  give  them  unemploy-
 ment  insurance  benefit  or  some  sort
 of  unemployment  allowance,  We
 want  Government  to  state  their  posi-
 tion  categorically  on  this.  We  demand
 this,  and  the  young  people  of  this
 country,  the  educated  unemployed  or
 the  other  unemployed  people  of  this
 country  are  entitled  to  have  this.

 We  are  being  told  of  welfare  socia-
 lism.  I  had  recently  had  occasion  to
 go  to  some  countries  in  Europe,
 I  found  that  in  most  of  the
 countries,  even  in  the  capitalistic
 countries,  there  was  provision
 for  unemployment  insurance.
 Let  us  not  talk,  therefore,
 about  socialistic  countries  there  28
 night  to  work  in  shrined  in  our  consti-
 tution.  We  have  got  this  right
 shrine@d  in  the  Directive  Principles,
 but  unfortunately,  it  has  remained
 only  on  paper.  In  fact,  we  have  lost
 thought  of  that  principle.  It  has  been
 used  as  a  political  gimmick  occasion-
 ally  when  it  suits  the  ruling  party.
 Not  only  have  the  unemployed  youth
 the  right  to  work,  but  let  them  have
 gome  sort  of  sustenance  allowance
 also.  But  what  are  Government  do-
 ing  for  them?

 Let  us  not  hear  of  the  argument
 that  they  have  no  money.  What  are
 they  doing  with  their  policies?  We
 would  like  to  know  why  the  emp-
 loyment  opportunities  are  falling
 short  of  the  targets  and  the  poten-
 tials.  During  the  coming  week,  there
 has  been  a  call  given  in  West  Bengal
 by  most  of  the  youth  organisations
 for  having  a  rally  asking  for  unemp-
 Joyment  insurance  or  unemployment
 allowance  to  the  unemployed  youth.
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 Our  contention  is  that  unless  the
 basic  structure  of  society,  the  basic
 approach  to  the  problem  and  the
 basic  foundation  of  the  present  social
 order  are  altered  and  unless  the
 means  of  production  are  taken  away
 from  private  hands  aad  unless  the
 hunt  for  private  profit  is  removed,
 there  cannot  be  any  lasting  or  radical
 solution  of  the  problem.  This  cannot
 be  denied.  They  cannot  pamper  the
 private  industry  which  is  showing  a
 declined  rate  of  growth;  they  cannot
 go  to  the  private  sector  and  ask  for
 their  help  and  assistance  and  think
 of  evolving  a  joint  sector  and  thereby
 increase  the  employment  potential  in
 this  country.  That  is  impossible.  It
 hag  never  happened.  In  the  socialist
 countries,  it  is  a  fact  that  now  there
 is  full  employment.  The  means  of
 production  there  are  controlled  by
 the  state  and  by  the  people  for  the
 people  But  here  we  have  got  the
 wonderful  spectacle  of  Rs.  438  crores
 taxes  remaining  as  arrears  from  the
 private  industrialists  in  this  country
 and  they  are  being  given  all  the  faci-
 lities,  and  we  heay  that  there  are  no
 jobs  for  the  young  and  educate
 people.  This  country  is  getting  sick
 of  this  attitude  on  the  part  of  the
 present  Government

 Our  submission  is  that  not  only
 have  they  to  take  radical  and  funda-
 mental  steps  but  they  have  to  alter
 thew  entire  approach  to  the  problem.
 There  may  be  a  little  long-term  pro-
 ject,  but  we  want  a  short-term  pro-
 ject  alsa,  and  we  want  immediate  re-
 turns  on  this,  because  the  young
 people  of  this  country  wil]  not  stand
 the  situation  any  longer.  I  find  this
 apprehension,  which  is  a  genuine
 apprehension,  in  the  mind  of  the  hon.
 Mover  of  this  resolution.

 So  far  as  unemployment  is  concern-
 ed,  it  is  crippling  both  the  rural  and
 the  urban  sector  The  rural  popula-
 tion  m  this  country  38  suffering  from
 a  heavy  toll  of  unemployment.  For
 this,  it  is  essential  that  certain  imme-
 diate  steps  should  be  taken  like  the
 introduction  of  multiple  crops  and  the
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 distiibution  of  surplus  land.  We  have
 been  hearing  of  the  introduction  of  a
 ceiling  on  urban  property.  But  what
 about  the  p*rpcr  implementation  of
 the  lard  reto:rms  legislation  in  the
 various  rural  areas?  That  is  not  be-
 ing  done.  Surplus  landg  are  not  being
 distributed  to  the  persons  who  want
 to  cultivate  the  land  or  till  the  land
 and  produce  more.  That  will  imme-
 diately  result  in  the  greater  utilisa-
 tion  of  the  labour  force  that  is  avail-
 able  in  this  country.

 So  far  as  the  urban  sector  is  con-
 cerned,  since  I  have  got  very  little
 time  at  my  disposal,  I  shall  not  be
 going  into  the  details.  But  I  would
 like  to  place  before  the  House  some
 of  the  ways  in  which  we  think  that
 the  problem  can  be  tackled  80  that
 the  House  may  take  them  into  consi-
 deration.  We  want  that  construction
 activities  for  laying  the  infrastruc-
 ture  of  roads,  canals,  schools  and
 health  centres  should  be  faker:  up
 not  as  a  relief  operation  but  as  a
 basis  of  long-term  investment.  Ags
 I  was  saying,  thig  hag  become  a  relief
 operation.  When  there  is  a  drought,
 they  engage  some  people,  give  them
 GR  and  some  sort  of  work;  a  road
 is  begun  but  left  incomplete  and  when
 the  next  rain  falls,  gs  reverts  to  the
 same  position.  So  such  works  should
 not  be  treated  as  a  relief  work  but
 as  long-term  investment.

 Then  development  of  cottage  and
 small-scale  industries.  This  is  a
 fundamental  problem  which  has  to
 be  tackled  in  the  way  I  have  suggest-
 ed.  Then  growth  of  ancillary  towns
 where  small  and  medium  acale  indus-
 tries  can  be  developed,  giving  en-
 couragement  to  employment-ocriented
 cottage  industries.  In  this  country,
 small  industries  employ  only  60  per
 cent  of  the  labour  force  while  in
 Japan,  which  is  an  advanced  small-
 scale  industrial  country,  the  corres-
 ponding  percentage  is  70  of  the  total
 number  of  workers.  Therefore,  it  is
 essential  that  small  scale  industry
 should  be  encouraged  because  they
 have  a  greater  potential  for  jobs  to
 unemployed  persons,  Expansion  of
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 industry  through  labour  saving  devi-
 ces  will  only  restit  in  the  unemploy-
 ment  problem  assuming  gigantic  pro-
 portions,  We  have  to  evolve  such
 policies  which  will  not  only  main-
 tain  the  tempo  of  industrial  produc-
 tion—we  warit  better  industrial  pro-
 duction—but  at  the  same  time  will
 not  ignore  the  rural  sector,  the  small
 -seale  industrial  sector.  Thus  we
 can  provide  better  job  opportunities
 for  the  people.

 “SHRI  DINESH  CHANDRA  Go-
 SWAMI  (Gauhati):  At  the  very
 outset,  I  would  like  to  express  my
 gratitude  to  Shrimai:  Maya  Ray  for
 brining  forward  this  Resolution  which
 has  given  us  an  opportunity  to  dis-
 cuss  this  most  important  problem.
 I  view  this  problem—I  hope  every
 Member  will  agree  with  me—as  one
 of  greater  magnitude  than  even  the
 external  aggressions  this  country  has
 faced  from  time  to  time.  In  the  case
 of  external  aggression,  this  country
 has  shown  a  grim  determiration.  All
 countries  of  the  world  have  come  to
 know  that  India  is  a  country  which
 can  stand  external  aggression,  but  so
 far  as  tackling  this  basic  problem  is
 concerned,  whether  we  have  display-
 ed  the  same  determination  is  a  matter
 of  doubt,  and  on  which  there  will
 ux.doubtedly  be  differences  of  opinion.

 I  do  not  like  to  quote  statistics.
 They  have  been  quoted  earlier  pro-
 fusely  by  Shri  Somnath  Chatterjee
 while  discussing  the  magnitude  of  the
 problem.  I  feel  this  problem  cannot
 be  judged  on  the  basis  of  statistics  as
 these  may  not  reveal  the  real  magni-
 tude  of  it,  because  one  unemployed
 man  brings  with  him  many  problems
 which  society  has  to  tackle.  One  un-
 employed  young  man  means  corres-
 ponding  lack  of  initiative  and  zeal.
 Because  of  the  enorucity  of  the  prob-
 lem,  the  youth  of  today  have  com~-
 pletely  surrendered  their  zeal,  enthy-
 stagm  and  spirit.  Talk  to  any  young
 mani  coming  out  of  a  callege  er  an
 institution.  You  will  be  able  to  sense
 it  that  they  fee]  that  their  fyture  is
 not  too  rosy.  Becauge  of  this  Jack  of
 initiative  and  sense  of  insecurity,
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 there  is  today  &  sense  of  restlessness
 throughout  the  country.  Right  from
 my  State  to  Andhra  Pradesh,  there
 are  disturbances  of  different  nature
 and  consequent  insecurity.  These  and
 ‘other  disturbances  arise  from  various
 issues,  some  of  which  are  basic.  But
 the  one  basic  issue  underlying  all
 these  disturbances  is  the  issue  of  un-
 employment.  If  we  can  have  a  solu-
 tion  to  this  problem,  most  of  the
 problems  forcing  the  country  will
 themselveg  disappear.

 Therefore,  it  is  very  essential  that
 this  House  should  ponder  seriously—
 all  of  us—and  make  an  effort  to  mini-
 mise  this  problem  as  far  as  practi-
 cable.  From  time  to  time,  it  has  been
 said  that  these  disturbances  are  the
 result  of  external  forces,  political
 forces  and  so  on,  but  we  should  not
 forget  that  the  boys  taking  in  these
 disturbances  are  the  product  of  Inde-
 pendent  India.  If  as  products  of  are
 independent  India,  they  think  on
 these  lines,  it  does  not  speak  very
 well  of  us.  This  is  a  fact  which  we
 shall  have  to  admit.  Unfortunately  in
 fighting  this  issue  we  have  not  shown
 grim  determination.  I  was  listening
 to  the  speech  of  Mr.  Chatterjee;  I  was
 disillusioned  ‘because  he  tried  to
 make  this  problem  a  political  prob-
 lem.  He  has  analysed  the  ertire
 issue  from  a  negative  aspect  only  to
 show  as  if  the  Government  has  failed.
 How  can  we  solve  or  fight  the  prob-
 lem  of  unemployment  with  this  atti-
 tude?  Let  us  have  a  positive  attitude
 to  this  problem.  Unless  we  have  a
 positive  attitude  democracy  and  other
 values  for  which  we  stand  ‘will  be
 endangered.  I  entirely  agree  that
 there  must  be  long-term  and  short-
 term  measures  to  fight  out  this  issue.
 In  the  plang  that  we  had  there  have
 been  some  basic  mistakes,  and  they
 lie  in  the  false  sense  of  priority  in
 the  first  two  Plans.  We  are  rather
 imitating  other  countries.  The  time
 hag  come  when  the  planners  should

 he
 the  problems  of  this  country

 lependently  of  the  problems  of
 other  countries  and  try  to  tackle
 tham;  let  us  not  try  to  tackle  our
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 problems  by  imitating  the  plang  of
 other  countries  because  the  problem
 of  this  country  is  completely  diffe-
 rent  in  its  content  and  character.  I
 am  not  an  expert  economist  I  am  not
 capable  of  going  into  details  but  as
 a  persor:  who  has  studied  some  eco-
 nomices,  I  feel  there  is  some  subs-
 tance  in  this  point.  I  shall  ask  the
 House  to  ponder  over  this  question.

 SHRI  NAWAL  KISHORE  SINHA
 (Muzaffarpur):  What  the  basic  mis-
 takes?

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  The  First  Plan  emphasised
 industry.  Emphasis  should  be  on
 agriculture.

 SHRI  NAWAL  KISHORE  SINHA:
 Without  industries  how  can  agricul-
 ture  prosper?

 SHRI  DINESH  CHANDRA  GOQO-
 SWAMI:  I  am  stressing  this  point;
 there  might  be  disagreement,  I  may
 be  wrong.  I  am  placing  ths  point
 before  the  House  for  tts  consideration.

 There  should  be  selective  education.
 Mr,  Chatterjee  said  something  about
 this  and  said  that  he  felt  miserable
 when  the  hon.  Minister  said  yester-
 day  that  he  did  not  know  how  many
 unemployed  persons  are  there.  If  you
 do  not  know  the  number  of  unemployed
 people  as  on  date  or  an  assessment
 of  the  position  for  870  ten  years  to
 come,  how  are  you’  going  to  take
 steps’....  (Interruptions).

 What  ts  important  today  is  that
 instead  of  asking  boys  to  go  to  general
 education,  we  should  have  restrictive
 education.  After  all  education  has  8
 purpose’  earn  the  livelihood,  The
 entire  educational  system  in  the  coun-
 try  is  built  upon  that  purpose  and  no
 other  purpose.  Our  educational  system
 is  a  legacy  of  the  British  rule.  Un-
 fortunately  insorte  of  our  serious
 efforts  we  have  not  been  able  to  make
 basic  changes.  If  we  fail  to  earn  a
 living  after  getting  into  the  colleges,
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 it  is  time  that  we  thought  about  selec-
 tive  education.  We  must  tell  them;
 you  may  xo  to  the  colleges  and  have
 general  éducation  but  the  prospects
 are  bleak.  There  are  avenues  m  which
 we  can  employ  bedple  i  we  give  them
 selective  training  in  technical  institu-
 tions.  Have  we  made  a  beginning  in
 that  direction?  We  may  not  have
 solved  the  problem  but  my  basic  ques-
 tion  is:  have  we  made  a  beginning?
 My  own  feeling  is  that  we  have  not
 made  a  real  beginning.

 Today,  what  is  necessary  is  maxi-
 mum  utihsatron  of  industry.  To  a
 great  extent  the  ills  of  this  country
 are  that  the  industries  in  the  public
 sector—nationa'ised  sector  have  not
 been  able  to  give  the  beneftt  that  they
 should  give  to  the  country.  It  has
 become  a  dumping  ground  of  pets  on
 the  one  hand  and  a  forum  for  bar-
 gaining  on  the  other  between  different
 unions  I  ask  Mr.  Chatterjee  and  his
 party  this  basic  question:  Could  he
 say,  with  his  hand  on  his  heart,  that
 fhey  have  co-operate  with  the  Gov-
 ernment  in  getting  the  maximum  utili-
 sation  of  the  industries?  During  all
 fhese  years  by  creating  political
 turmoils  they  have  not  allowed  the
 nationalised  industries  to  give  to  this
 country  what  they  could  give.
 Definitely  we  have  not  got  maximum
 ufilisation  from  industries.  On  the
 whole  it  has  a  grave  deterrent  effect.
 The  people  in  the  straet  say,  socialism
 does  not  deliver  the  goods  and  all
 the  investment  is  wasted.  This  is  a
 very  dangerous  phychology.  I  beg  of
 Marxist  friends  like  M->.  Chatterjee
 who  want  to  nattonalise  everything,
 at  least  for  the  sake  of  advancement
 of  your  own  pdlitical  philosophy,
 creaté  an  atmosphere  in  which  nation-
 alised  industries  can  give  thelr  best
 to  this  country.

 I  feel  thare  should  be  development
 of  agrituiture  amd  there  should  be
 speedier  and  effective  programme  of
 setting  up  small  and  encillary  iadudi-
 tries.  Special  emphasis  showld  be
 given  to  backward  ह...  I  come  ह...
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 a  certain  extent  from  a  backward
 region.  My  own  feeling  is,  except
 that  this  area  has  been  described  as
 a  backward  region  probably  to  give
 ug  gorne  psychological  satisfaction,
 nothing  has  beén  done.  If  we  ask  for
 certain  industries—which  is  of  basic
 character  we  are  told  there  is  ho
 infra-structure  for  setting  up  an
 industry,  If  we  say,  give  us  infra-
 structure,  we  are  told,  you  do  not  have
 industries;  you  cannot  have  infra-
 structure.  When  I  ask  for  railways,
 I  am  told,  you  do  not  have  any  indus-
 try:  the  railway  line  will  not  be
 economic.  When  I  ask  for  industry,  I
 am  told,  you  do  not  have  any  means
 of  communieation;  you  cannot  get
 industry.  Will  the  Deputy  Minister
 explain  how  to  get  away  from  this
 circle?  My  state  has  not  been  able  to
 get  away  from  this,  and  it  has  caused
 serious  restlessness  throughout  the
 State.

 Let  me  give  some  statistics  about
 my  own  State  of  Assam.  Investment
 in  the  central  sector  projects  between
 98l  to  r969  in  Asgam  comes  to  Rs.  40.2
 crores,  ie.  .6  per  cent  of  the  cor-
 responding  all-India  total  of  Rs.  2450
 crores.  So,  if  the  youths  in  my  State
 become  restive,  don’t  blame  us;  blame
 yourself!  I  feel  there  should  be  a
 Positive  policy  of  creating  infra-
 structure  im  these  regions.  Unless  this
 is  done,  the  country  ig  bound  to  face
 many  new  problems.

 I  will  conclude  by  referring  to  a
 docal  aspect,  an  aspect  over  which
 many  members  have  from  time  to  time
 ‘expressed  their  views,  vi,  giving
 employment  ‘te  loval  people  at  beast
 for  jobs  which  carry  a  salary  of  fess
 than  Rx,  300.  In  thé  Howse  tt  t9  told
 that  there  are  instructions  that  posts
 chrrying  a  stlary  of  lest  than  Re,  50)
 whould  go  to  Yhe  focal  peotle,  ft  this
 policy  is  not  toftowed  ma  over  the
 country,  £  have  wo  Ghfeclion:  It  een
 we  ‘ammounced  ‘that  ab  दंे

 a  on
 ok

 Were,  But  if  this  policy  ts  ,  ie
 Central  Géverhiiaent

 nicer Mould  be  abkea  Hy  the  ‘Covermmerit
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 all  parte  of  the  country  to  follow  this.
 The  head  office  of  all  the  important
 Central  Government  undertakings  in
 Assam  are  outside  my  State.  People
 are  employer  trom  outside  my  State
 and  on  the  next  day  they  ar=  trans-
 ferred  to  my  State.  This  denies  the
 right  of  employment  to  the  local  peo-
 ple.  This  creates  complications.  I  do
 not  say  it  from  a  parochial  point  of
 view.  I  would  request  the  House  to
 ponder  over  it.  I  do  not  want  to  cite
 instances  imside  the  House,  I  will
 supply  instances  of  various  cases  to
 the  minister:  I  have  with  me  more
 than  4  instances  as  to  how  the  Cen-
 tral  Research  Laboratory  in  Jorhat,
 the  genuine  aspirations  of  the  local
 youths  were  frustrated.  I  am  passing
 them  to  the  Hon’ble  Minister.  I  hope
 he  would  jook  to  it  and  try  to  remedy
 the  situation.

 I  will  ¢onélude  by  quoting  a  Hindi
 couplet:

 पढ़ना  भासौर  है  समझता  मुश्किल,
 कप  पढ़ने  रह  में  समझता  रहूं  I

 From  time  to  time  we  give  great
 assurances  to  the  youth  of  the  country.
 It  is  very  easy  to  give  such  an  assur-
 ance.  But  to  those  who  are  to  accept
 these  assurances  how-are  they  reacting
 to  these.  We  are  only  reading.  But
 are  the  angry  young  people  under-
 standing?  Unless  something  tangible  is
 done,  even  on  this  side  of  the  House,
 ‘we  feel  we  are  not  heading  for  very
 hright  days.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  How  long  will  this  go  on?

 MR.  DEPUTY-SPEAKER:  It  is  up
 to  the  Houge  to  decide  it.  But  the
 scheduled  time  is  5  O'Clock.  We  shall
 consider  fhat  when  we  reach  the
 deadline.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Before  you  reach  the  deadline  give
 ‘te  half  a  minute  sb  that  I  0४४७  move
 my  resolution.  I  am  saying  this  be-
 ause  Shri  Piloo  Mody  wants  ‘flifs  to
 go  on  for  weeks.

 ‘
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 MR.  DEPUTY-SPEAKER:  Let  us
 reach  that  stage.

 श्री  नागेश्वर  त्रिवेदी  (मछली  शहर):
 माननीय  उपाध्यक्ष  महोदय,  बेकारी  की

 समस्य  बड़े  भीषण  रूप  में  सारे  देश  में  छाई

 हुई  है  ।  शिक्षितों  और  प्र शिक्षितों  दोनों

 मे  यह  व्यापक  रूप  से  छाई  हैं।
 लेकिन  शिक्षित  बेचारों  की  समस्या

 एक  झ्शान्त्रि  का  वातावरण  पैदा  किए  हुए

 हैं।  सरकार  ने  इन  बेरोजगारी  को  मिटाने

 के  लिए  हरनेक  साधन  शौर  उद्योग  धंधे  इत्यादि

 खोल  कर  के  काम  के  मौके  जुटाने  की  कोशिश

 की  है।  लेकिन  बेरोजगार  कार्यालयों  में

 जो  नाम  लिखाये  गये  हैं  उन  को  देखने  से

 मालूम  होता  है  कि  उत्तरोत्तर  बेकारों  की  सख्या

 बेरोजगारों  की  संख्या  बढ़ती  चली  जा  रही

 है  ।  मालूम  होता  है  कि  हम  लोगों  ने

 कहीं  बुनियादी  भूल  की  है  जिस  की  बजह  से

 उत्तरोसर  यह  हालत  पैदा  होती  जा  रही  है

 कि  लोगों  में  प्रशान्त  पैदा  हो  रही  है।  बहुत
 से  लोग  काम  धन्धे  की  तलाश  में  बेकार  धूम

 रहे  हैं  भौर  उन  की  बजह  से  भौतिकता,  शौर

 झनाचार  के  भी  पैदा  होने  की  स्थिति  करा  गई

 है  ।  सब  से  पहले  तो  मैं  मानता  हूं  कि  देश

 में  बुनियादी  तौर  पर  बड़े  बड़े  उद्योग  धंधों

 की,  बड़े  बड़े  कल  कारखानों  की,  जिनकी

 निजात  आवश्यकता  थी,  बुनियाद  प्रारम्भ

 में  डाली  मई  ।  उन  को  डालना  जाहिए

 भा  ।  उन  के  लिए  कोई  बात  नही  लेकिन

 खेती  की  तरफ  जितना  ध्यान  देना  चाहिए

 था  उतना  ध्यान  नहीं  दिया  गया  जिस  की

 बजह  से  खेती  में  लगे  हुए  चाहे वह  किसान  हों,
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 आहे  मजदूर  हो,  बह  उस  से  1...  शौर  सब  नौकरी

 की  तलाश  में  शहरों  की  तरफ  बड़ी  तेज़ी  से

 आए  a  परिणाम  यह  हुमा  कि  खेतों  का

 विकास  का,  खेती  का  कास  रुका  t

 बोकारो  की  सख्या  उत्तरोत्तर  बढती  गई  ।

 यही  |  नही,  जिन  लोगो  के  पास  जीविका  के

 साधन  थे  कौर  जिन  से  पास  नही  थे,  सब  लोगो

 को  सरकारी  व्यवस्था  के  अनुसार  शिवालयों

 में  जाने  का  अवसर  प्राप्त  हुआ  1  शिक्षालय

 में  जा  कर  के  जिस  तरह  की  शिक्षा  पद्धति

 थी  उसके  भ्रनुसार  अपने  उपयोगी  लग  की

 शिक्षा  उन्होने  नही  प्राप्त  की  ।  वहा  जो

 शिक्षा  दी  जा  रही  थी  श्र  मानी  हुई  बात

 है  कि  भ्र धि काश  शिक्षा  जो  दी  जा  रही  है

 वह  केवल  क्लर्क  बनाने  के  लिए  दी  जा  रही

 है,  तो  इस  से  जो  लोग  शिक्षित  हो  कर  के  निकले
 ले  न  तो  खेती  मे  काम  करने  लायक  रहे  न  वे

 उद्योग  घने  चना नेता यक  रहे  -  वे  केवल

 लायक  थे।  इस  हालत  में  जब  वे  निकले

 तो  नौकरी  की  तलाश  में  जाने  लगे  भ्र ौर  सब

 की  नौकरी  नहीं  दी  जा  सकी  तो  राज  बहू
 अशांति  का  कारण  बना  है  1  कौर  राज  तो

 'हालत  यह  हो  गई  कि  जो  कृषि  के  स्नातक

 बन  कर  निकलते  हैं  वे  भी  कृषि  का  काम  नहीं
 करते  हैं,  न  कर  सकते  हैं,  वे  भी  नौकरी  कौ

 ही  तलाश  ,में  जाते  हैं।  इजीनिर्यारेग.  पास

 करने  वाले  लौंग  कोई  छोटा  मोटा  कारखाना
 खड़ा  करने  की  मन  स्थिति  में  नहीं  रहते  हैं  ।

 बसी  नौकरी  की  तलाश  में  रहते है
 इस  बात  कौ  देखते  हुए  ऐसा  लगता  है  कि  हँस
 में  जी  प्रयास  किया  लोगों  को  शिक्षित  बनाने

 के  लिए  उसमें  कोई  बतिया दी भूल  को  .  राज
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 भी  इसको  माना  जाये "कि  लोगो  की  मान्यता

 और  शचि  देखकर  और  देश  की  स्थिति  को

 देख  कर  इस  तरह  की  शिक्षा  दी  जाये  कि

 जितने  पलकों  की  जरूरत  हो  उतने  ही  लोगों

 को  उस  तरफ  ले  जायें,  अन्यथा  जिस  लोगों  को

 कृषि  की  शिक्षा  दी  जाये  वह  ऐसी  शिक्षा  दी

 जाये  कि  वे  कृषि  करता  पसन्द  करें  नौकरी

 करना  किसी  भी  हालत  में  पसंद  न  करें

 जिन  लोगो  को  प्रौद्योगिक  शिक्षा  दी  जाए  वे

 कल  कारखाने  लगाना  पसन्द  करे,  उद्योग  धंधे

 लगाना  पसंद  करे,  नौकरी  करना  पसन्द

 ने  करे  यह  कुछ  शिक्षा  का  ही  भ्र सर  है  ।

 जब  हम  सारे  देश  मे  निगाह  डालते  हैं  तो  हमारी

 निगाह  जाती  हैं  पंजाब  की  तरफ  जहा  लोगो

 को  प्रौद्योगिक  शिक्षा  दी  गई,  जहा  लोगा  ते

 घरो  में  सीखा,  ऐसा  मैंने  सुना  है।  ग्राम

 उस  के  अनुसार  वह  नौकरी  करना  पसन्द

 नही  करते  हैं।  छोटा  मोटा  सदा  करना  पसन्द

 करते  है  कौर  सारे  उस  मे  लगे  हुए  हैं।  लेकिन

 उत्तर  प्रदेश,  पूर्वी  उत्तर  प्रदेश

 समय  प्रदेश  कौर  बिहार  के  लोग

 जहां  शिक्षितों  की  संख्या  ज्यादा  है,  प्रति

 अच्छे  विश्वविद्यालय  वहा  अनेक  बने,  लेकिन

 बहा  के  लोग  नौकरी  छोड  कर  के  कोई  मौर

 काम  करना  पसन्द  नहीं  करते  है  I  छोटी

 मोदी  नौकरी  हो,  वही  पसन्द  करते  है  ।  बी ०  पु
 पास  अपरासग्रीरी  के  लिए  दौडते  हैं,  बी०  पु
 पास  प्राइमरी  स्कूल  की  अध्यापक  की  नौकरी

 के  लिए  स्लालमित  रहते  है।  उस  के  वास  खेत
 रहता  है  तो  भी  वह  खेती  नहीं  करना  चाहते

 हैं  |  चर  में  उधम  शंका'  हों  लेकिन  ना जान-

 कारी  फी  वजह  से  उस  से  बह  भागते  की

 कोशिश  करते  हैं।  कुछ  इस  तरह  की  शिक्षा
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 ण्य््ति  हो  कई  कि  श्रम  वह  नहीं

 करना  चाहते  |  केवल  कलम  चला  कर  अपना

 काम  चलाना  चाहते  है।  नौकरी  की  वह

 तलाश  करते  हैं  कौर  वह  नहीं  मिलती  है  तो

 दर्शाती  है  t  राज  इस  बात  की  प्रा वश्य कता

 है  कि  लोगों  को  खेती  की  जो  शिक्षा  दी

 जाये  वह  भ्रमणी  तरह  से  दी  जाए
 कौर  जिन  को  प्रारम्भ  से  ही  उस  मे  दिलचस्पी

 है  उन्ही  को  उस  में  भेजा  जाय  ।  यह  नही
 कि  केवल  समय  काटने  के  लिए  वह  उस  में
 जायं  |  जिस  तरह  से  जो  लोग  डाक्टरी  करना

 चाहते  है  उन्ही  लोगो  को  आप  डाक्टरी  की

 शिक्षा  के  लिए  चुन  कर  भेजते  हैं,  जों  नोग

 इंजीनियरिंग  के  काम  में  पटु  होते  है  उत  को

 ही  उस  तरह  की  शिक्षा  मे  चुन  कर  भेजते  हैं,
 उसी  तरह  से  कृषि  में  रुचि  लेने  वालो  को

 ही  उस  की  शिक्षा  के  लिए  भेजिए  ।  जो  लोग

 उद्योग  धधे  खडे  करना  चाहते  है  उन  को  उस

 तरह  की  शिक्षा  मे  भेजिए  ।  इस  तरह  से

 हमारा  बहुत  बडा  काम  होगा  कौर  देश  की

 बेरोजगारी  की  समस्या  हल  हो  सकती  है  ।

 राज  यह  भी  है  कि  किसी  किसी घर  में  तो

 कई  झ्रादमी  रोजगार  में  है  कौर  किसी  आदमी

 के  पास  सामर्थ्य  होते  हुए  भी  उस  के  पास  कोई

 सन्ध  नहीं  है  ।  बहुत  से  लोग  शारीरिक

 श्रम  करता  चाहते  है,  गोवा  में  खास  तौर  से

 हम  में  देखा  कि  लोग  खेत  चाहते  है,  अगर

 उनको  जमीन  मिले  ती  वह  उस  में  कुछ  परिश्रम

 करें,  लेकिन  उन  को  खेत  नहीं  मिलते  हैं  कौर

 मौंकरी'  तो  उनके  मसि  है  ही  नहीं  ।  ऐसी

 हालत  में  कुछ  लोग  तो  जोडी  भी  करते  हैं,

 कंकरी  भी  करते  हैं,  उघोग  धन्धे  भी  करने

 है,  व्यापार  भी  करते  हैं  कौर  कुछ  लोग  ऐसे
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 हैं  कि  जिन  के  पास  एक  भी  चीज  नहीं  है  4

 इस  सम्बन्ध  में  भी  हमें  कुछ  निर्णय  करना

 होगा  ।  एक  घर  में  तो  पुरुष  भी  नौकरी

 करता  है,  स्त्री  भी  नौकरी  करती  है,  लडके

 भी  करते  है,  सब  के  लिए  छूट  दी  गई  है  कौर

 एक  घर  में  कोई  भी  प्राप्ति  नौकरी  नहीं

 पाता  है।  इस  बारे  से  चाहे  माप  जितती  उदारता

 बरतें  लेकिन  हर  आदमी  के  लिए  कोई  न  कोई

 उद्योग  धन्धा  हो,  इस  का  ख्याल  होना  चाहिए
 और  एक  बराबर  सब  के  लिए  होना  चाहिए।

 आज  आदमी  परिश्रम  करना  चाहता  है  ।

 पेट  लेकर  के  पैदा  हुजरा  है।  पेट  भरना  चाहता

 है  ।  लेकिन  उस  के  पास  कोई  जीविका  का

 साधन  नहीं  है  ।  सरकार  कोई  गारन्टी

 सही  दे  सकती,  कोई  एसा  कास  नहीं  खोले

 है  जहा  वह  यह  कह  सके  कि  कोई  आदमी

 भूखा  नही  मर  सकता  अगर  बढ़  पेट  भरता

 चाहता  है  तो  फला  जगह  काम  खुला  हुआ  है

 वहा  जा  कर  पेट  भर  सकता  है  |  ऐसी  गारन्टी

 हम  कही  नहीं  दे  पाए  है  चाहे  वह  शहर  हा

 चाहे  गाव  हो  ।  यह  बड़ा  ही  दुर्भाग्यपूर्ण  है  ।

 एक  तरफ  हम  कहते  है  देश  हमारा  एक  है

 लेकिन  झपने  देश  का  ही  कोई  यह  देखता  है

 कि  हमारे  भूखो  मरने  की  नौबत  है,  हम  का

 कोई  काम  धड़कता  नहीं  मिल  रहा  है,  तो  बह

 चाहे  कुछ  भी  कर्म  करने  के  लिये  तैयार  हा

 जाता  है  ।  बुभुशित  कि  ने  कराती  पाप

 वाली  बात  है,  वह  उसके  लिए  तैयार  हो

 जाता  है  1  तो  इस  पर  हम  को  गहराई  से

 सोचना  है  कि  इस  बात  को  कंसे  करे  ?

 राज  काम  दिलाने  के  लिए  जिला  स्तर

 पर  रोजगार  दफ्तर  कायम  हुए  हैं,  लेकिन

 ४न  रोजगार  दफ़्तरों  का  रंग-इंग  अच्छा  नहीं
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 [at  नागवार  डिवी] री]

 है  1  वहां  कुछ  तो  ऐवाने  कि  अगर  कोई

 प्राप्ति  झपना  हिसाब  लड़ा-मिला  लेता  है
 1-16  उस  को  नौकरी  मिल  जानी  है  लेकिन

 ऐसे  लोग  जिनको  वास्तव में  नौकरी  को  ज़रूरत

 है  कौर  परेशान  हो  कर  अपना  नाम  लिखाते

 हैं,  उन  का  नाम  लिखा  ही  रह  जाता  है;
 सन  को  रोजगार  नहीं  मिल  पाता  है  I  जो

 लोग  वहा  बैठे  हैं  उत  को  इस  बात  की  चिता

 नही  है  कि  लोगो  को  काम  मिले,  जिन  को

 काम  की  ज़रूरत  है  वे  बारबार  चक्कर

 लगाते  रहते  हैं  लेकिन  उन  की  कोई  पूछ  नहीं

 होगी  है  ।  इप  सम्बन्ध  में  ज़रा  सतर्कता  से

 काम  करता  चाहिए  शौर  रोजगार  दफ्तरों

 का  दायरा  जितना  स्तर  से  हटा  कर  ब्लाक

 स्तर  तक  लाता  चाहिए।  क्योंकित्रेरोड्ञतारी

 सिरके  शहरों  तक  सी/मेत  नहीं  है,  छात्रों  में

 भी  बेसहारों  और  न  जयकारों  की  संध्या

 बहुत  ज्यादा  है  t  जित  के  पास  थोपेगी
 खेप है,  वे  साल  मे  कुछ  मदीने  खो  पर  काम

 करे  हैं,  लेकिन  बानो  समय  में  हाय-यर-हाथ
 घरो  $3  रहते  हैं  7  एक  समय  था  जब  लोग

 छी  पर  बिक  निर्भर  थे,  जहां  खगी  से

 फुरसत  मित्रो,  छ  2  छोटे  उद्योग  ध  थे  मे  लग

 जाते  थे  |  अंप्ेजो  राज्य  में  इनका  बिल्कुल
 सवाल  हो  गया,  लेकित  स्वतंत्रता  के  बाद

 भी  इत  पर  पर्याप्त  ध्यान  नहीं  दिया  गया  ।

 बगर  कहीं  छोटा  सा  कलन्कारबाना  खुल
 जाता  है  तो  बड़ा  ढिढोरा  पीठा  जाता  है,
 लेकिन  कितने  ऐसे  छोटे  कोटे  उद्योग  धंधे

 देश  में  कैसे  हुए  हैं  उन  के  लिए  हम  कच्चा

 सामान  भी  भूटिया  नहीं  कर  पाते  हैं।  नतीजा

 मह  ही  रहा  है  कि  थे  कूदते  जा  रहें।
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 मैं  एक  उदाहरण  द  --लोगों टके  घरों

 में  बताने  की  आवश्यकता  होती  है,  तरह

 तरह  के  बर्लिन  बनते  हैं,  लेकिन  उन  बर्तनों

 को  बनाने  के  लिए  लोगो  को  सुविधा  दी  जाय,

 ऐसा  नहीं  होता  है  राज  कारीगर  बेकार

 दो  गये  हैं,  खरीदने  वाले  [तो  प्रगति  जरूरत

 का  सामान  खरीदते  ही  है  कही  कागज

 के  ग्लांस  बनाने  का  कारखाना  खुल  गया  है,

 कही  शीशे  के  ग्लास  बनाने  का  कारखाना

 खुन  गया  है,  उन  का  ढिढोरा  पीटा  जा  रहा

 है  ।  इस  तरह  के  कार बातो  के  खुलने  से

 नतीजा  यह  हो  रहा  है  कि  दिन-प्रति-दिल

 लोग  बेकार  होते  जा  रहे  हैं।  उन  को  काम

 देने  के  लिए  कोई  छोटा-मोटा  धीमा  घोल

 कर  हम  सन् गिन  कर  लेते  हैं,  लेकिन  कितने

 लोगो  को  काम  मिल  पाता  है  1

 इस  लिये  जब  तक  व्यापक  रूपए  से  इस
 का  सर्ज  नहों  करें  काम  नहीं  चलेगा  हमें
 देखता  होगा  कि  हमारे  देश  के  लोगो  की  प्राय-

 एयकतायें  क्‍या  हैं,  उस  की  भूति  के  लिये

 हमे  क्‍या  क्‍या  सामान  बनाता  चाहिए,  क्‍या

 क्या  कच्चा  माल  दिया  जा  सकता  है।  झगर

 हम  इन  लोगो  को  बहू  काम  दे  कर  सामान

 तकरार  करवायें  ती  समस्या  कुछ  हुद  तक  हल

 हो  सकती  है  ।

 मैं  एक  कौर  उदाहरण  बू---हमारे

 पूर्वी  उत्तर  प्रदेश  कौर  बिहार  में  एक  मुसहर

 जाति  है,  जो  जंगलो  मे  रहते  थे  झोर  जंगलों
 से  पत्ता  ला  कर  पत्तलें  बनाते  थे  ।  गांवों  मे

 ह, 2  भोज  भाषी  होते  थे  तो  उन  तलों  का

 उपयोग  होता  था  t  लेकिन  भ्रम  वह  भी  Dd

 हो  गया  है,  पता  शतकों  मिलता  नहीं  है,  तरह



 289  Problem  of

 तरह  के  कागज़  के  बतन  बनाये  जाते  है  जिन  में

 राज  आदि  होते  हैं  7  जिस  का  नतीजा  यह

 है  कि  वे  लोग  बेकार  हो  गए  है  1  आज  हो

 यह  रहा  है  कि  झगर  जेल  मे  भंगियों  की  जरूरत

 है  तो  उन  कौ  दफा  i09  शौर  ri0  में

 चालान  कर  के  पकड़े  कर  ले  जाते  है  भौर

 उन  से  भंगियों  का  काम  लिया  जाता  है,

 मजबूरन  उन  को  चोर  बनाया  जा  रहा  है  ।

 इस  तरह  से  य  छोटे-छोटे  धधे  समात  हो

 रहे  है.  q

 हम  को  चाहिए  कि  हम  गहराई  के  साथ

 इस  समस्या  पर  विचार  करे  और  जो  पुराने
 छोटे-मोटे  उद्योग  घर  हैं.  स्थानीय

 रिस् थिति यो  के  अनुसार  उन  को  जलवायु,

 उन  में  सुधार  हो  सकता  है  ो  मधुर  करने

 का  प्रयत्न  करे  ।  जिन  चीजों  के  हमारे  यहा

 उद्योग  1.1: ड  नहीं  है  या  ज!  कटिन  »  म-साध्य

 है,  उन  के  लिए  यदि  हम  बड़े  कल-क  रखाने
 खोले  तो  अच्छा  है,  लेकिन  लाख!  को  बेकार

 अन  कर  और  कुछ  स  छोटे  मी  उद्योग

 श्वे  वोन  कर  जिन  में  थोड़े  से  लोग!  के!

 कोम  मिल  भार  अधिकतर  लोग  बेक  र  होत
 जाये-  न्ग्ट  छी  तीली  नहों  है  '  राज

 जो  तोरण  बेकरी  देश  के  सामने  उपस्थित

 है  उप  की  दूर  करते  के  लिये  उपेक्षा  की

 दृष्टि  से  नहीं  देखना  है  तय  मे  ह्म  के

 इसे  प्रति  महत्व  देना  है  i

 राज'  शाप  जगह  जगह  सकें  बनवा  रहे

 हैं,  महरे  खुदवा  रहे  है  टयूब-वेल्ज  बनवा  रहे

 हैं---इस  से  लो:  को  कुछ  काम  मल  रहा

 tay  एक  भ्रच्छी  अवृत्ति  है,  इस  का  दौर

 बध  विकास  होला  चाहिए  1
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 एक  बात  मैं  और  कहना  चाहता  हु--
 मगर  बिजली  श्र  बडी  व्यापक  मात्रा  में

 सड़के  बनवा  दी  जाये  तो  इस  से  लोग  को

 काम  तो  जलेगा  दही,  लेकिन  जिन  थोड़े  से

 लोगो  के  पास  साधन  है,  उन  का  अपने  पै

 पर  खड़े  होने  के  लिए  शक्ति  मिलेगी  इससे

 हमारी  बेरोज़गारी  की  समस्या  को  हल  करन

 में  काफी  सहायता  मिलेगी  t

 SHRI  C  K  CHANDRAPPAN  (Telli
 cherry).  4  am  thankful  to  Shrimat:
 Maya  Ray  for  bringing  this  resolution
 so  that  we  could  get  an  opportunity
 to  speak  on  this  subject  But  I  do
 not  agree  with  Shrimat:  Maya  Ray
 view  that  there  was  a  lot  of  effort  on
 the  part  of  the  Government  but  due
 to  some  reason  or  the  other,  they  could
 not  solve  the  problem  of  unemploy
 ment  4  do  not  agree  with  that  view
 I  do  not  also  agree  with  certain  very
 dangerous  views  expressed  by  some
 of  my  hon,  friends  from  the  side  of
 the  ruling  Party

 There  are  various  ways  in  which
 many  people  are  approaching  the
 problem  of  unemployment  Firstly
 certain  people,  the  people  belonging
 to  Shiva  Sena  whose  views  were  ex-
 pressed  by  some  friends  from  the  othe:
 side...  (Interruptions)  In  a  way  he
 said  that,  that  preference  should  be
 given  to  the  local  people  in  the  matte:
 of  employment  That  was  a  dangerous
 slagan  raised  by  the  Shiva  Sena  And
 more  or  less,  same  is  the  case  with
 the  Mulki  Rules  and  we  are  faced
 with  a  very  peculiar  situation  in
 Andhra  Pradesh  But  these  are  the
 people  who  are  trying  to  tell  the
 country  and  particularly.  the  young
 people  that  there  is  a  set  number  of
 employment  opportunities  and  that
 they  should  fight  for  getting  a  better
 share  in  such  a  way  that  they  should
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 get  we  maximum.  I  do  not  think  that
 taat  will  by  itsef  bring  any  solution

 the  proulem  of  unemployment,  It  is
 much  more  de2per,  and  to  solve  the
 proclem  of  unemployment,  the  Gov-
 ernment  must  change  its  basic  ecgno-
 mic  policy  so  that  we  will  bring  about
 structural  cianges  in  our  economy.

 When  we  speak  of  unemployment,  I
 woulj  like  to  remind  the  hon,  Minister
 who  was  complaining  that  lack  of
 figures  was  the  difficulty  for  him  to
 so  ve  the  problem  of  unemployment.
 that  he  has  stated  yesterday.  There
 oe  certain  figures.  Here  is  a  small
 pamphlet  ‘Fight  Unemployment  for  a
 uew  Social  Order’  in  which  the  figures
 are  taken  from  the  Government
 sources.  I  do  not  claim  that  it  is  the
 complete  or  the  last  figure.  We  began
 our  planning  n  our  country  in  ‘1961,
 2]  years  ago,  when  we  had  an  un-
 employment  of  3.3  mullion  people.
 That  was  the  final  figure  and  to-day
 we  are  planning  in  aq  situation  where
 the  Central  Employment  Durectorate
 {s  saying  that  the  Fourth  Five  Year
 Pan  will  end  with  60  muilhon  un-
 employed  and  300  millon  under-
 employed,  This  is  the  figure  given
 by  your  own  Directorate
 ‘15,57  hrs,
 .Surr  R.  D.  Branpare  in  the  Chair], THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE- HABILITATION  (SHRI  BALGO-
 VIND  VERMA);  What  I  said  was..

 SHRI  con  K.  CHANDRAPPAN:  You
 will  get  an  oppostunity  to  reply
 (Interruptions)  I  am  not  one  who  be-
 lieves  that  you  are  going  to  solve  the
 Proslem  tomorrow  by  a  magic  wand.
 I  dont  believe,  The  question  {s:
 whether  you  are  going  to  change  your
 policies,  the  policies  which  strengthen
 capitalism  in  our  country....

 SHRI  JAGANNATHRAO  JOSHI
 (Shajapur):  Monopoly  capitaism.

 BHRI  a  K  CHANDRAPPAN:  Yes,
 fronopo'y  capitalism.  I  am  not  quot-
 dng  any  one.  The  question  in  our
 country  to-day  is  that  we  have  enough
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 natural  resources,  we  have  enough
 man-por  ५,  but  we  have  no  policy  to
 tap  these  in  such  a  way  that  we
 achieve  social  progress.  I  do  not  deny
 the  fact  that  we  have  produced  wealth
 during  the  last  25  years,  but  the  entire
 wealth  has  gone  into  the  pockets  of  a
 few  people.  That  is  the  problem,  And
 the  problem  to-day  is  that  to  solve
 the  problem  of  unemp-oyment,  even  if
 you  produce  more  wealth,  you  cannot
 solve  it,  That  is  the  sort  of  experience
 we  have  got  from  many  countries.  I
 shall  tell  you  of  one  fact,  although
 this  is  known  to  you.  I  shall  remind
 you  about  that.  In  that  great  para~
 dise  of  the  free  world,  United  States
 of  America,  where  affluence  is  80
 much,  what  is  the  position?  The  posi-
 tion  is  that  there  are  5.5  million  un-
 employed  people  in  that  country,  in
 that  paradise  of  capitalism!
 46  hrs.  |

 4N  HON.  MEMBER  What  about
 Russia  and  China?

 SHRI  C.  K  CHANDRAPPAN:  There
 is  no  unemp  oyment  in  Russia  and
 China.  You  ask  your  Prime  Minister.
 She  knows  more  than  me.  There  are
 certain  show-pieces  of  capitalism  like
 West  Germany,  Japan  and  the  mother
 of  the  free  world,  England.  In  all
 these  countries  we  find  that  there  is
 unemployment  and  we  find  that  this
 unzmployment  figure  is  increasing  also
 day  by  day.  Thig  is  the  present
 Position.

 From  this  what  is  it  that  we  con-
 clude?  Sir,  I  conclude  from  this  that
 unemployment  is  the  inevitable  off-
 spring  of  the  capitalist  social  order
 and  economic  development.  What  is
 it  that  happened  in  our  own  country
 during  the  last  25  vears,  Sir?  You
 have  panned;  you  have  spent  enorm-
 ous  wealth,  but  what  has  happened?
 The  path  which  you  have  adopted  for
 economic  development  for  this  coun-
 try  is  the  path  of  capitelist  economic
 development  and  the  path  of  capitalist
 economic  order,  as  a  result  of  which
 we  find  that  75  monopoly  capitalist
 houses  have  swallowed  all  the  wealth
 produced  by  the  common  man  by  his
 sweat  and  blood.  They  are  having
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 the  motive  of  attaining  more  and  more
 profit,  Profit  motive  is  the  only
 motive  force  of  capitalism.  Therefore,
 so  long  as  you  folow  the  path  of
 capitalism,  you  are  only  going  to
 develop  a  society  here  in  this  country
 where  unemployment  will  be  felt  more
 and  more.

 I  now  come  to  another  aspect  of  the
 problem.  Mrs,  Maya  Ray  pointed  out
 one  thing.  She  asked  whether  un-
 employment  is  due  to  population
 growth.  I  would  not  agree  with  any-
 body  who  would  argue  that  unemploy-
 ment  would  be  due  to  population
 growth.  There  is  no  race  as  between
 employment  opportunities  and  popu’a-
 tion  growth  The  race  is  between  the
 rate  of  economic  growth  and  =  un-
 employment  This  is  the  only  race
 and  in  our  country  we  have  fixed  the
 figure  of  5.5  per  cent  rate  of  economic
 growth  during  this  plan  period.  My
 hon.  friend  Shri  Somnath  Chatterjee
 rightly  asked  about  the  rate  of  econo-
 mic  growth  You  are  swinging  between
 one  per  cent  of  economic  growth  to
 three  per  cent  of  economic  growth,  I
 want  to  stress  one  very  impo~tant
 point  here  and  that  is,  :f  you  want  to
 arrest  the  growth  of  unemployment  in
 this  country,  you  must  achieve  at  least
 a  rate  of  economic  growth  {to  the  tune
 of  eight  per  cent  or  8  little  more
 That  is  what  economists  like  Dr
 V.K.RV_  Rao  are  saying.

 AN  HON.  MEMBER:  Is  he  an  econo-
 mist?

 SHRI  con  K.  CHANDRAPPAN:  He
 lg  an  economist.

 SHRI~  SOMNATH  CHATTERJEE.
 He  is  in  a  wrong  place.

 SHRI  C.  K.  CHANDRAPPAN:  How
 to  attain  this  rate  of  economic  growth?

 We  find,  Sir,  that  even  the  approach
 papers  for  the  Plan  do  not  give  us
 any  réal  hope  of  achieving  this  parti-
 eulay  tate  of  economic  growth  during
 the  next  plan.  Therefore,  how  are  we
 going  to  solve  this  unemployment
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 problem?  The  Government  has  failed
 in  the  past.  The  Government  will  fail
 again  miserably  even  io  arrest  tha
 growth  of  unemployment  in  our  coun-
 try  in  the  coming  Plan  period.
 This  is  the  type  of  economic  policy
 that  they  are  pursuing.  If  that  is  the
 case,  then  how  are  we  to  achieve
 the  rate  of  economic  growth?  It  is
 very  much  related  to  finding  new
 resources  for  investment.  When  we
 speak  of  rasources  for  investnent,  If
 think  the  hon,  Minister  will  differ  very
 sharply  with  me.  Government  are
 trying  to  tax  the  people.  They  are
 trying  to  pursue  a  policy  of  deficit
 financing  and  landing  themselves  in  a
 miserable  mess.  They  are  pursuing
 the  capitalist  policy  of  economic  de-
 ve'opment,  as  a  result  of  which  the
 brutal  law  of  pauperisation  of  the
 common  people  is  in  operation,

 We  have  almost  half  the  population
 living  below  the  poverty  line,  Be-
 sid2s,  we  have  appalling  figures  of  un-
 employment.  You  know,  Sir,  what  our
 hon  President  of  the  country  sass
 about  unemployment.  In  a  recent
 speech,  he  has  expressed  concern
 about  unemployment,  and  he  says  that
 when  this  Plan  wil  end,  we  shall  tave
 unemployment  and  underemploy-
 ment  of  1000,  milhon  people  in  our
 country.  These  are  the  figurcs  given
 by  their  own  people....

 MR,  CHAIRMAN:  The  President  is
 the  President  of  India.

 SHRI  C.  K,  CHANDRAPPAN:  He
 {s  my  President  also.  Let  us  not
 quarrel  over  that.  We  have  a  quarrel
 only  as  to  the  sources  from  which  we
 are  going  to  find  new  resources  for
 investment,

 I  would  like  to  ask  Government
 whether  they  can  adopt  a  taid  pol  cy
 of  demonctisation  and  get  Rs.  7000
 crores?  To  that  unknown  empire  of
 the  pavallel  economy  every  year,
 Rs.  i200  crores  are  being  added.  Can
 they  break  that  empire  of  the  block
 money?  Can  they  break  the  monopoly
 houses?  Can  they  break  the  foreign
 monopoly  economic  interests  in  the
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 country?.  Can  they  stop  the:  drain.  on
 our  economy  by  way  of  repatriation?

 I  submit  that  they  must  have  a  new
 policy.  a  policy  basically  different
 from  the  one  that  they  are  pursuing.
 Only.  then  will  they  find  new  resources
 for  investment.  Otherwise,  what  will
 happen  is  this.

 In  my  own  State  of  Kerala  where
 the  Congress  and  the  Communist  Par-
 ties  are  ruling,  we  have  put  forward
 a  programme  before  the  country,  8
 Rs.  86  crore  programme  to  fight  un-
 employment  in  that  State.  It  is  not
 my  programme,  but  it  is  a  programme
 approved  by  the  Kerala  Assembly  un-
 animously.  The  Marxists  voted  for  it.
 the  CPI  voted  for  it,  and  the  Congress
 and  everyone  else  voted  for  it.  It  is
 not  a  programme  to  solve  unemploy-
 ment,  but  it  is  a  programme  to  check
 the  growth  of  unemployment  there.
 We  asked  the  Centre  whether  the
 Centre  was  ready  to  give  us  Rs.  30
 crores,  because  we  were  ready  to  im-
 plement  that  Rs.  86  crore  programme
 to  check  the  growth  of  unemployment
 there.  The  Centre  gracefully  told  us
 that  they  did  not  have  money.

 SHRI  VIKRAM  MAHAJAN  (Kan-
 gra):  Why  did  the  State  not  raise  it
 itself?

 SHRI  C,  K.  CHANDRAPPAN:  We
 are  raising  it.  The  Central  Govern-
 ment  could  very  easily  find  Rs.  5
 crores  to  be  given  to  the  kings  and  the
 old’  maharaja  as  a_  relief  measure.
 That  is  the  way  they  find  money.  What
 I  am  -curging  -is  that  they  must  have  a
 different  approach  to  the  problem  as.  a
 whole,  ‘Otherwise,  it  is  no  use  shed-
 ding  tears  that  the  post  Independence
 generation  of  young  people  are  getting
 worried,  they  have  lost  their  aim,  they
 have  lost  their  direction  and  they  are
 frustrated.  No  such
 are  going  to.  solve  the  problem,  If
 they  want  to  solve  the  problem  they
 have  to  implement  and  bring  forward.
 the  problems  of  the  ‘economy.  They

 ‘have:  to  implement  and.  bring  forward
 tadical:  land  reforms

 crocodile  tears.

 I  know  their
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 difficulties.  They  have  to  implemert
 it  on  a  war:  footing,  and  they:  have:  to
 distribute  ‘the  arable  fallow  land  ‘to
 the  landless  people.

 These  are  certain  measures  by  ‘which
 ‘you  cat,  partially.  solve  the  problem  of
 unemployment.  Otherwise,  avhat
 happened  the  other  day  in  Bombay
 might  be  repeated  on  a  large  scale.
 We  read  a  few  days  ago  in  the  papers
 that  a  few  gentlemen  led  by.  Bal
 Thackeray  went  to  the  Air  India  office
 and  beat  the  official  there  dealing  -with
 personnel  matters  thinking  that  by
 such  beating  all  the  non-Maharashtri-
 ans  would  go  off  and  their’  problem
 of  unemployment  will  be  solved.  I
 hear  now  this  theory  that  the  sons  of
 the  soil  should  be  given  preference
 in  employment.  This  has  now  receiv~
 ed  official  patronage  from.  persons
 like  Shri  Kedar  Nath  Pandey,  Chief
 Minister  of  Bihar,  and  people  of
 Mysore.  They  are  all  shouting  that
 the  sons  of  the  soil  should  be  given
 preference.

 What  will  happen  if  this  theory  is
 put  into  practice  in  Bengal?  I  know
 that  the  Bengalis  are  in  a  minority  in
 the  City  of  Calcutta  where  there  are
 Biharis,  Malayalees,  people  from  all.
 parts  of  the  country.  Thank  God  the
 people  of  Bengal  do  not  consider
 Calcutta  as.  their  private  property.

 But  I  .want  the  hon.  Minister  at
 least  to  make  a  positive  statement,
 what  their  approach  is  to  this  sons  of
 the  soil  theory.  Are  they  going.  to
 patronise  it?  This  kind  of  idea  will
 only  bring  about  the  disintegration  of
 the  country:

 Unemployment  is  riot  merely  a
 problem.  of  economic  crisis,  It  is  a
 problem  which  will  have  its  impact  on
 the  social  fabri¢  of  our  society,  witich
 will,  have  its  political  overtones  which
 may  even  take  the  future  of  our  coun-
 try  to  darkness..  You  should  realise
 this  situation.  The  youth  of  the  coun-
 tery  will  not  sit  idle  seeing  that  the
 unemployment:  ig  ,  growing,  ©  On.  i7
 November,  the;  All  Indie  Youth  Feder-
 ation  sponsored.  a.movement’.  all-over
 the  country;  180,000  young  people  came
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 out  into  the  streets  and  courted  arrest.
 We  are  bringing  the  young  people  of
 this  country  to  this  Parliament,  not
 inside  Parliament,  but  near  Parliament
 during  the  next  budget  session.  Tens
 of  thousands  of  them  will  come  here
 not  merely  to  shout  slogans  but  to
 force  the  Government  to  change  the
 policies  they  are  pursuing  today.  They
 are  ready  to  fight  for  a  new  change
 to  be  brought  about  in  the  policies  of
 Government.  On'y  by  such  active
 steps  will  the  problem  be  solved;  it
 cannot  be  solved  by  merely  shedding
 crocodile  tears.

 DR.  द  K.  R.  VARADARAJA  RAO
 (Bellary):  Mr,  Chairman,  before  I
 make  my  observations,  I  want  to  say
 this.  I  normally  never  criticise  Gov-
 ernment,  but  I  would  say  that  when
 a  very  important  subject  like  this  is
 under  discussion,  it  would  have  been
 a  good  thing..

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Do  not  be  led  away  by
 those  members.

 DR.  ५.  K.  R.  VARADARAJA  RAO:
 I  am  not  led  away  by  anybody,  not
 even  by  my  own  party  (Interrup-
 tions).

 On  such  an  occasion,  it  378  matter  of
 regret  that  Government  is  so  poorly
 represented.  I  would  like  to  say  this
 incidentally  that  when  Parliament
 sets  aside  some  time  for  non-official
 Resolutions  and  when  they  are  dis-
 cussed,  one  expects  there  will  be  a
 little  more  importance  attached  to  the
 discussion  of  such  Resolutions  by  the
 spokesmen  of  Government.  I  am  very
 sorry  to  say  this,  I  have  never  said
 this  kind  of  thing  before,  but  I  deeply
 regret  the  fact  that  when  I  look  at
 the  Treasury  Benches,  I  find  these
 completely  empty  when  a  subject  like
 this  is  being  discussed  ;

 I  know  that  unemployment  at  the
 moment  is  stil!  largely,  a  matter  for
 academic  discussion  (Interruptions).
 I  hardly  every  come  to  the  House  and
 make  9  speech  once  in  a  session;  I
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 would  beg  of  my  hon.  friends  to  kindly
 permit  me  to  proceed  without  friendly
 or  unfriendly  interruptions.

 i  want  to  say  that  unemployment
 has  not  yet  become  a  matter  of  what
 one  might  cail  crisis  importance,  crisis
 being  denoted  by  morchas,  hartals,
 bundhs,  lathi  charges,  shootings,  etc.

 MR,  CHAIRMAN:  We  have  heard
 the  threat  now.

 DR.  V.  K.  R.  VARADARAJA  RAO:
 I  want  to  say  that  unemployment  is
 not  merely  a  matter  of  statistics  of
 the  people  who  are  listed  as  seeking
 employment  on  the  employment  ex-
 changes.  The  hon.  Deputy  Minister
 knows  that  these  figures  have  been
 jumping  up  consistently  and  continu-
 ously  for  the  last  ten  years;  one  need
 not  go  into  it,  whether  they  represent
 the  full  figure  of  unemployed  or  not.
 The  fact  is  that  the  trend  is  sharply
 upwards  over  the  last  ten  years.  I  have
 a  fee'ing  that  instead  of  waiting  for
 the  unemployment  problem  to  burst
 itself  in  the  form  which  could  not
 but  command  the  attention  of  the
 Government  in  this  matter  we  should
 take  up  this  problem  in  a  much  more
 urgent  manner  than  perhaps  we  have
 been  doing  so  far.  I  know  we  have
 appointed  committees;  there/is  a  good
 committee  working  under  ,;my  friend
 Mr.  Bhagwati.  But  committees  by
 themselves  do  not  solve  problems.  I
 know  it  cannot  be  solved  in  a  day;  it
 is  a  big  problem.

 I  regret  the  fact  that  Mr.  Khadilkar
 is  not  present;  he  is  all  the  time
 worried  about  bonus  and  industrial
 disputes.  He  is  the  Minister  of
 Labour  and  Employment.  This  is  a
 very  important  matter.  Before  we  let
 this  prob‘em  become  a  crisis  problem,
 at  least  let  there  be  a  clear  conspicu-
 ous  identifiable  indication  of  the  fact
 that  not  only  Members  of  the  ruling
 party  and  Members  of  the  Opposition
 but  also  the  Government  as  such,  fs
 really,  continuously  and  urgently  wor-
 ried  about  this  problem.  My  fear  is  if
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 it  also  becomes  a  crisis  problemi  on
 the  top  of  Hnguistic,  racial  and  com-
 munal  prob  ems,  70  is  gong  to  be  very
 difficult  for  us  to  tackle  it  Incidentally
 what  are  these  movements,  sons  of  the
 soil  movement  and  so  on’?  I  deeply
 appreciate  the  point  made  by  my  hon
 friend  from  Kerala  But  if  you  go
 behind  that  it  is  not  because  they  are
 parochial,  but  unemployment  irks
 them  and  people  will  resort  to  any
 cloak  which  they  think  legitimate  for
 the  puipose  of  pressing  their  claims
 to  employment  This  is  a  cardina)
 urgent  and  national  problem  and  3
 think  the  House  should  be  grateful  to
 our  new  colleague,  Shrimat:  Maya  Ray
 for  having  brought  this  resolution  and
 given  this  House  an  opportunity  to
 discuss  ३

 I  do  not  want  to  go  into  statistics
 I  am  sorry  my  friend  mentioned  some
 figure  of  40  or  50  or  60  milbon  un-
 employed  If  there  are  sixty  million
 unemployed  in  this  country  today  not
 only  my  friends  of  the  CP(I)  but
 CP(M)  also  hoth  of  them  wil  be
 sitting  on  the  Treasury  Benches  and
 we  shall  be  sitting  in  the  Opposition

 (Interruptions)  Mr  Banerjee  is
 a  student  of  revolutions  and  so  on
 sixty  millon  unemployed  and  a  society
 which  has  got  a  reasonable  amount  of
 Stability  in  its  working  are  inconsis-
 tent  propositions  My  friends  I  would
 think  strength  their  case  by  not
 quoting  this  kind  of  statistics  We
 know  it  is  very  difficult  to  estimate
 the  total  amount  of  unemployment  in
 the  country  The  only  figures  that
 we  have  got  are  the  figures  listed  in
 the  employment  exchanges,  that  is  bad
 enough  I  think  ft  has  crossed  the  five
 million  mark  We  do  not  know  what
 38  the  extent  of  rural  unemployment
 and  séme  indication  might  come  from
 the  number  of  people  offering  them-
 selves  for  employment  under  drought
 schemes  The  figure  is  no  where  near
 the  mark  which  we  all  think  fs  total
 amount  of  unemployed  in  the  rural
 areas  I  am  not  sayitig  there  is  no
 unemployment;  on  the  contrary  T  say
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 that  we  do  not  help  the  case  by  giving
 figures  which  we  all  know  are  not
 tenable  I  think  it  is  enough  to  say
 that  there  is  a  problem  of  unemploy-
 ment,  very  urgent  and  serious  protiem
 and  we  should  do  something  about  it

 What  can  we  do?  The  classical
 remedy  is,  we  must  raise  the  rate  of
 economic  growth  4  do  not  think  un-
 employment  can  be  solved  merely  by
 having  special  programmes  for  deal-
 ing  with  unemployment  I  say  this
 as  a  member  of  the  Congress  Party
 and  as  an  economist  Employment  is
 largely  a  by-product  of  development
 It  is  possible  to  have  a  choice  of
 techniques  and  a  policy  which  can
 mcrease  the  employment  potential  of
 a@  given  volume  of  investment  You
 can  invest  Rs  i00  lakhs  and  employ
 20  people  or  you  can  invest  Rs  00
 lakhs  and  employ  2000  people  So,  it
 is  possible  by  having  a  proper  policy
 of  building  in  the  employment  aspect
 into  the  development  aspect  to  in
 crease  the  employment  potential  But
 to  thmk  of  special  employment  pro-
 grammes  ig  one  of  the  most  paradoxi-
 ca'  things  we  have  in  this  country—
 employing  i  man  in  a  family  or  000
 people  in  a  district,  etc  I  would  sug-
 gest  with  great  respect  and  humility
 to  the  Planning  Commission  and
 members  of  our  Government  that  we
 are  not  presenting  a  very  good  picture
 of  ourselves  when  we  say  that  we  are
 going  to  solve  the  unemployment
 problem  by  having  special  programmes
 of  employment  It  is  far  better  for  us
 to  say,  we  will  deal  with  the  problem
 of  unemployment  by  looking  at  the
 entire  investment  policy,  and  the  in-
 vestment  and  production  policy  would
 be  such  that  the  quantum  of  employ-
 ment  that  results  from  a  given  volume
 of  investment  will  be  the  maximum
 possible  We  cannot  get  away  from
 the  fact  that  ultimately  the  most  im-
 portant  determinant  for  increasing
 employment  is  déevélopment  Develop-
 ment  means  higher  rate  of  economic
 growth  I  do  not  want  to  enter  into
 a  controversy  about  capitalism  and
 socialiam  We  are  al  sdclalists  now
 Even  thy  friend,  Mr  PYloo  Mody  has
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 got  some  kind  of  socialism  of  his  own.
 It  we  want  to  increase  employment,
 we  must  increase  the  rate  of  economic
 growth.  I  am  glad  the  Planning  Com-
 mission  in  the  new  approach  they  are
 supposed  to  be  presenting—we  have
 not  seen  it  yet;  we  only  get  informa-
 tion  from  the  newspapers—they  are
 emphasising  the  fact  that  if  we  want
 to  solve  the  problem  of  unemployment,
 we  have  to  place  the  main  emphasis
 on  increasing  the  rate  of  gconomic
 growth,

 If  I  talk  on  how  to  increase  the  rate
 of  economic  growth,  perhaps  you  will
 ring  the  bell  several  times,  which  I
 do  not  want.  Economic  growth  de-
 pends  on  savings  and  investment—
 elementary  facts,  what  my  friend
 calis  resources.  We  have  to  increase
 the  savings  and  have  a  proper  policy
 of  ‘investment,  Increased  resources
 and  proper  utilisation  of  them  by  a
 proper  investment  policy  will  bring
 about  the  desired  increase  in  the  rate
 of  economic  growth.  Our  rate  of
 savings  is  very  low  compared  not
 omy  to  the  socialist  countries
 but  even  to  such  8  profound
 paradise  of  capitalism  lke  Japan.
 Capitalist  and  socialist  countries  have
 one  thing  in  common  i.e.  the  emphasis
 they  place  on  the  rate  of  savings.  In
 India  the  rate  of  savings  hovers  bet-
 ween  8  ahd  il.  At  this  rate,  you  can-
 not  have  more  than  3,  4  or  5  per  cent
 of  rate  of  growth.  If  you  want  7,
 8  or  9  per  cent  growth  rate,  we  have
 to  think  of  achieving  a  rate  of  savings
 of  16,  2  or  20  per  cent.  This  cannot
 we  done  unless  we  do  either  of  two
 things.  One  is  we  go  the  communist
 way  the  whole  hog  with  80  the  threat
 it  involves  to  our  civil  liberties  and
 the  way  of  life  we  have  been  accustom-
 ed  to  for  go  many  years,  for  which
 our  founding  fathers  fought  and  got
 independence.  I  do  not  think  the
 country  is  prepared  to  do  that.  If  that
 is  so,  there  is  no  getting  away  from
 some  kind  of  a  variant  of  the  Gandhian
 allernative  as  far  as  consumption,
 austerity  and  other  things  are  con-
 cerned.  I  was.  delighted  to  hear  the
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 other  day  the  Railway  Minister  mak-
 ing  a  speech  somewhere  saying  that
 we  should  have  not  only  a  ceiling  on
 urban  property  but  nobody  should  be
 allowed  to  build  a  house  on  more  than
 750  sq.  ft.  I  was  a  Uttle  start-ed
 because  I  thought  750  sq.  ft.  was  a  bit
 too  small,  but  it  is  not  a  question  of
 750  sq  ft.  000  or  2,000  sq.  tt.  What
 is  the  lead  the  elite  of  this  country  is
 giving  to  the  people  in  this  regard?  I
 am  not  talking  of  the  Ministers  or  the
 Members  of  Parliament;  I  am  talking
 of  the  Vice-Chancellors,  professors,
 economists,  doctors,  lawyers,  business
 executives,  the  elite  in  this  country
 whose  income  per  month  is  more  than
 I,000  rupees.  What  are  we  doing  in
 this  country  to  give  a  lead  in  the
 matter  of  austerity  and  avoidance  of
 conspicuous  consumption?  The  Gov-
 ernment  is  one  of  the  biggest  con-
 sumers  in  this  country.  In  their  way
 of  life,  in  their  building  programme,
 in  their  furnishing  programme  and
 other  programmes,  in  what  way  are
 they  giving  attention  to  the  avoid-
 ance  of  conspicuous  consumption?  I
 would,  therefore,  suggest  that  if
 within  the  democratic  set  up  we  want
 to  increase  our  rate  of  savings  sub-
 stantially,  there  is  no  other  way  of
 doing  it  except  by  the  elite  going  in
 for,  what  I  could  call,  conspicous  aus-
 terity  in  the  government,  in  the  pri-
 vate  sector,  not  only  in  politics  but
 also  in  all  sections  and  classes  of
 society.

 Coming  to  investment,  there  are  two
 or  three  principles  which  I  would  sug-
 gest.  Instead  of  talking  of  specially
 employment-oriented  programmes,  let
 us  take  the  problem  as  a  choice  of
 techniques.  There  are  different  ways
 in  which  we  can  produce  the  same
 thing.  One  thing  can  be  produced
 in  20  different  ways,  depending  upon
 the  labour  involved.  Perhaps  in  the
 case  of  steel  and  a  few  other  items
 there  may  be  only  one  choice  and  there
 is  no  escape.  But  there  are  many
 fields  of  economic  activity  where  there
 is  a  choice  of  techniques.  We  can  have
 20  different  methods  of  producing  the
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 same  commodity,  which  will  have
 different  employment  content  for  an
 investment  of  Rs  lakh.  If  you  look
 at  the  statistics  published  by  the
 Ministry  of  Industrial  Development
 and  see  the  amount  invested  per  per-
 son  employed  and  also  the  valued
 added  by  production  for  sma‘l  scale
 and  large-scale  industry  you  will  find
 that  the  ratio  is  about  °0  to  1:30
 Therefore,  I  would  suggest  that  in  the
 new  revised  industrial  policy  which
 they  are  going  to  formulate,  which  we
 are  told  would  be  coming  very  soon,
 they  should  definitely  have  a  clause
 saying  that  because  of  the  enormous
 population  problem  and  the  large  num-
 ber  of  unemployed  and  the  additions
 that  are  going  to  be  made  to  the
 labour  force,  they  will  definitely  go
 in  for  a  nolicy  of  choice  of  techniques
 where  they  will  try  to  maximum
 the  employment  potentia)  for  each
 rupee  invested.  I  cannot  go  into  the
 details  of  this  because  I  am  not  a
 technical  man

 Secondly  let  us  have  a  policy  of

 quick  turnover  of  capital  I  know  we
 must  have  20  million  tonnes  of  steel
 and  we  want  so  many  other  things
 But  the  economic  wisdom  lies  not  in
 saying  what  we  want  but  in  saying
 what  we  want  today,  what  we  want
 tomorrow  or  the  day  after.  The  time-
 phasing  of  the  satisfaction  of  one’s
 demands  is  the  essence  of  economic
 planning.  Our  capital,  which  is  not
 much,  should  have  quick  turnover  It
 should  give  back  more  quickly  That
 means  that  we  want  less  capital  inten-
 sive  industries  Let  us  not  sink  our
 money  in  ventures  which  will  give
 dividends  after  I5  years,  however,
 desirable  those  ventures  may  be.  be-
 cause  in  the  meanwhile  inflation
 would  grow,  money  income  and  ex-
 penditure  would  increase  and  that  will
 not  solve  the  problem  of  unemploy-
 ment,

 Therefore  one  of  my  suggestions  is
 cRolee  of  techniques;  and  as  far  as
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 investment  is  concerned,  let  us  have
 less  capital  intensive  projects  and
 acceptance  of  the  principle  of  quick
 turnover  of  the  capital.  For  the  next
 two  or  three  years  let  us  concentrate
 on  production  of  mass.  consumption
 goods,  on  smal’  industries,  less  capital
 intensive  projects  and  full  utilisation
 of  capacity  Let  us  postpone  for  the
 time  being  putting  in  a  large  amount
 of  money  on  projects  which  will  yield
 results  after  0  or  5  years.  We  can
 take  them  up  once  we  have  got  con-
 trol  over  the  economic  situation  After
 two  or  three  years  we  can  have  a
 Mid-Term  Appraisal,  say,  in  975  or
 976  before  our  next  elections.

 Then,  when  we  talk  of  unemploy-
 ment,  there  is  rural  unemployment  and
 there  38  urban  unemployment,  It  is
 my  very  humble  opinion,  I  say  with  a
 great  amount  of  diffidence,  that  there
 is  a  big  difference  between  the  problem
 of  rural  unemployment  and  the  pro-
 blem  of  urban  unemployment.  Rural
 unemployment,  in  my  opinion,  is
 essentially  a  matter  of  rural  low  pro-
 duchvity  while  urban  unemployment,
 in  my  opinion,  is  essentially  a  matter
 of  peop'e  not  getting  jobs.  Therefore,
 the  kind  of  policy  that  we  have  for
 dealing  with  rural  unemployment  and
 the  policy  that  we  have  for  dealing
 with  urban  unemployment  should  not
 ०९  the  same_  I  have  no  time  to  ela-
 borate  {t.  I  will  be  writing  on  this.
 In  fact,  I  have  written  on  it.  I  want
 to  say  this  that,  essentially  in  the
 rural  areas,  if  we  are  able  to  sink  a
 considerable  amount  of  money  by  way
 of  infra-structure,  by  way  of  water,
 by  way  of  irrigation,  by  way  of  in-
 puts,  the  problem  of  unemployment
 comes  down  We  can  see  what  the
 position  in  Punjab  fs.  Even  in  dry
 areas,  wheh  there  ts  some  irrigation,
 some  water,  some  new  agricultural
 strategy  and  so  on,  we  find  it  is
 difficult  to  get  labour  rather  than
 there  is  unémployment.  ‘We  have  to
 recognise  this  fact,  Don't  say  that  we
 are  doing  minor  irrigation  because  tt
 will  produce  employment.  It  tx  because
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 we  want  to  see  that  agricultural  pro-
 ductivity  goes  up.  When  the  agricul-
 fural  productivity  goes  up,  automati-
 cally,  it  wil  have  the  effect  of  increas-
 ing  employment,

 ‘Without  elaborating  turther,  I  would
 say  that  for  rural  unemployment,  a
 massive  programme  of  investment  in
 the  rural  areas  is  required.  This  in-
 vestment  should  not  be  cluttered  with
 ideas  of  giving  one  job  to  one  man
 in  each  village,  of  giving  one  job  to
 one  adult  in  each  family  and  all  that.
 Al!  such—I  do  not  want  to  use  any
 harsh  expression.  I  will  not  say,  in-
 fantile  ee

 AN  HON.  MEMBER  Why  not  say
 0?

 DR  त्  K.  R.  VARADARAJA  RAO.
 I  will  not  like  it.  But  I  would  say,
 without  bothering  about  al]  that,  and  I
 would  tell  you  that  results  would  be
 achieved  if  vou  invest  a  lot  of  money
 in  rural  areas  by  way  of  inputs  and
 all  that  By  doing  so,  the  resuli  that
 we  want  will  be  achieved

 Secondly,  about  rural  unemploy
 ment,  I  want  to  say  something  of  a
 land  reforms  I  find  that  mostly  when
 people  discuss  land  reforms,  it  38  in
 terms  of  merely  distribution  of  sur-
 plus  land.  That  surplus  is  becom-
 ing  like  a  grin  of  the  Cheshire  cat;
 it  is  disappearing  everyday  and  one
 day,  only  the  grin  will  be  left  on  the
 mirror.  I  think,  it  is  an  important
 fact  that  agro-economic  surveys  con-
 ducted  by  agro-economic  centres  in
 different  parts  of  the  country  have
 shown  that  there  is  no  connection  in
 agriculture  between  the  size  of  the
 holding  and  the  productivity  per  acre.
 On  the  contrary,  it  has  also  been
 shown  that  small  holdings  give  more
 productivity  per  acre  and  employment
 per  acre  than  large  holdings.  There-
 fore,  I  would  suggest,  small  holdings
 are  an  essential  part  of  the  phi'osophy
 of  maximising  employment  in  the
 country.  The  land  refarms  should  be
 such  that  thev  will  result  in  ॥  large
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 nuultipheation  of  small  holdings.  Other-
 wise,  we  are  not  going  to  solve  the
 problem  of  rural  unemployment.

 Third  thing  that  I  wou'd  like  to
 suggest  is  about  credit.  The  other
 day,  I  was  discussing  it  with  a  know-
 ledgeable  friend  of  mine  I  must  tell
 you  that  the  cooperative  movement
 does  not  serve  the  small  holder.  The
 major  beneficiaries  of  the  cooperative
 movement  are  the  medium  holders  and
 big  holders.  There  might  have  been
 justification  for  it  l0  years  ago.
 Today,  with  nationalised  banking,  with
 the  directive  given  to  the  nationalised
 hanks  to  serve  the  rural  sector,  and
 the  nationalised  banks  showing  a  great
 deal  of  initiative  in  trying  to  lend
 their  money  to  rural  areas,  I  would
 suggest  for  the  consideration  of  the
 Minister  that  our  cooperative  finance
 should  be  reserved  only  for  small
 holders  All  these  big  fellows  can  get
 money  from  nationalised  banks.  It  is
 not  that  they  will  not  get  money.  They
 will  get  money  from  nationalised
 banks  Let  us  confine  cooperative
 finance  essentially  to  small  holders.
 Let  us  not  allow  big  holders  to  come
 in  here

 MR  CHAIRMAN:  He  may  try  to
 conclude  now.

 DR.  V.  K.  R.  VARADARAJA  RAO:
 I  am  concluding.  I  do  not  think  I  ean
 talk  much  about  educated  unemploy-
 ment,  educational  system,  this  and
 that.  I  do  not  think  a  magic  wand
 will  change  the  educational  system
 and  do  away  with  unemployment
 problem.  Many  things  are  required
 for  it.  There  is  no  time  at  my  disposal
 to  discuss  it  But  I  would  like  to
 suggest  one  thing.  Take  for  example,
 the  Fifth  Plan.  Rs.  50,000  crores  are
 going  to  be  invested.  I  have  made  a
 rough  calculation.  Let  us  say,
 Rs.  6,000  are  required  for  employing
 one  person.  Actually  an  amount  of
 Rs.  5,000  is  much  more  than  what  is
 required  for  a  small  industry  and
 much  less  than  what  is  required  for
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 a  big  industry.  A  big  industry  re-
 quires  about  Rs.  i2,000  to  Rs.  18,000
 per  person,  and  a  small  industry  re-
 quires  about  Rs,  500  to  Rs.  i800  per
 person.  So,  I  take  the  medium  figure
 of  Rs,  5,000.  If  an  amount  of  Rs.  5,000
 {g  required  for  employing  one  person,
 then  with  an  investment  of  Rs  50,000
 crores,  which  is  what  is  being  talked
 about  in  the  newspapers,  we  should
 be  able  to  give  employment  to  0
 crores  of  people  during  the  course  of
 the  Fifth  Five-Year  Plan  Ten  crores
 divided  by  five  comes  to  two  crores
 In  other  words,  two  crores  of  people
 or  20  million  people  should  be  given
 employment  every  year  during  the
 Fifth  Five-Year  Plan  I  would  like
 to  know  whether,  when  the  paper  on
 Fifth  Five-Year  Plan  I  comes  before
 this  House  for  discussion,  7  will  con-
 tain  the’  figures  of  only  some  specially
 employment  oriented  schemes  or  :t
 will  contain  a  more  comprehensive
 scheme  and  discuss  all  Plan  vrojects
 and  the  entire  volume  of  investment
 from  the  point  of  view  of  employment
 aspect,  and  whether  they  will  be  able
 to  tell  us  whether  the  investment  of
 Rs  50,000  crores  will  result  in  creat-
 ing  emoloyments  for  20  million  people
 every  year  during  the  Fifth  Five-Year
 Plan  or  more  or  less

 Finally,  I  would  like  to  make  a  sug-
 gestion  which,  I  think,  {s  construc-
 tive,  I  think,  the  subject  is  so  impor-
 tant  that  I  do  not  think  we  will  really
 be  able  to  finish  discussing  it  in  the
 course  of  three  or  four  hours;  this  (५
 something  that  reguires  continuous
 attention.  T  would  like  to  make  a  sug-
 gestion  through  the  Deputy  Minister
 for  the  consideration  of  the  Minister
 of  Parliamentary  Affairs  and,  if  neces-
 sary,  of  the  Leader  of  the  Party  that
 we  might  have  one  more  Consultative
 Committee  in  Parliament  which  should
 only  be  concerned  with  employment
 Let  us  have  a  Consultative  Committee
 on'y  on  employment  where  each  Minfs-
 try  should  be  able  to  tell  us  how  far

 NOVEMBER  24,  972  Unemployment  (Resn,)  308

 their  entire  outlook,  their  orientation,
 investment  programme,  their  policy,  is
 dominated  by  the  employment  aspect,
 where  we  can  cross-examine  and  find
 out  from  the  Government  what  is
 being  done  to  employment,  whether  it
 is  increasing  or  decreasing,  etc,  I  fug-
 gest  that  a  Consultative  Committee  be
 appointed  for  the  purpose  of  eamploy-
 ment

 SHRI  S.  M.  BANERJEE  (Kanpur).
 At  least  the  Members  will  be  employed

 DR  ्  K  R.  VARADARAJA  RAO.
 I  am  sure,  Mr.  Banerjee  will  be  a
 member  of  that  Committee,  I  may  not
 he  but  he  is  bound  to  be  there

 I  suggest  that  this  Consu  tative  Com-
 mittee  on  Employment  might  take  up
 where  we  leave  One  occasional  dis-
 cussion—because  Mrs  Maya  Ray  was
 lucky  enough  in  the  ballot  and  we  get
 this  opportunity  for  discussion—is  not
 going  to  solve  the  problem.  There
 should  be  a  continuous  debate,  con-
 tinuous  discussion.  And  I  would  lke
 to  appeal  to  my  friends  who  are  sitting
 on  my  right—probably  that  is  the  way
 they  really  are~—that  whatever  may  be
 their  views  on  other  matters,  for  God's
 sake,  they  may  not  make  a  party  issue
 out  of  unemployment.  This  is  a  dyna-
 mite  This  is  one  thing  on  which  you
 require  a  national  outlook,  a  national
 approach.  Otherwise,  I  do  not  think,
 we  will]  be  able  to  solve  it.  I  think,
 the  Consultative  Committee  on  Em-
 ployment  will  provide  us  the  forum
 where  we  can  discuss  with  Govern-
 ment  and  other  people;  there  can  be  a
 continuous  dialogue  and  programme
 for  maximising  employment.

 *SHRI  J.  MATHA  GOWDER  (Nil-
 giris):  Mr,  Chairman,  Sir,  I  am  grate-
 ful  to  you  for  giving  me  an  oppor-
 tunity  of  speaking  on  the  Reso‘ution
 of  Shrimati  Maya  Ray  regarding  the
 massive  unemployment  problem  pre
 valent  in  the  colmtry.  Shri  त्  हे.  छे,  ्र
 Rao,  who  preceded  me,  appealed  to

 *The  original  speech  was  delivered  in  Tamil  '
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 the  House  that  this  problem  should
 be  treated  as  a  national  problem  and
 there  should  not  be  partisan  approach
 of  political  parties  in  trying  to  tackle
 this  gigantic  problem.  I  would  hke  to
 ask  him  whether  he  can  contradict  the
 fact  that  the  Congress  Party  has  been
 continuously  in  power  during  tliese
 two  decades  and  that  the  Congress
 Party  has  ushered  the  era  ol  planning
 in  our  country.  If  the  result  of  all
 the  Four  Five  Year  Plans  formulated
 by  the  ruling  party  is  this  massive  un-
 employment  problem.  which  has  en-
 veloped  the  entire  country,  I  have  no
 alternative  but  to  charge  the  ruling
 party  with  the  failure  of  \ts  planned
 efforts.  If  the  ruling  party,  while
 drafting  the  First  Five  Year  Plan,  had
 tried  to  assess  in  realistic  terms  the
 emp.oyment  opportunities  that  would
 be  created  at  the  end  of  the  First  Five
 Year  Plan,  if  the  ruling  party  had
 tried  to  ensure  that  employment  oppor-
 tunities  were  created  to  meet  the
 growing  population,  though  the  Go-
 vernment  might  not  have  been  able
 to  eliminate  the  problem  of  un-
 employment  at  the  end  of  the  Fourth
 Five  Year  Plan,  yet  this  probiem
 would  not  have  assumed  such  mean-
 ing  proportions.  But  the  ruling
 party  had  other  ideas  about  planning.
 Planning  became  an  instrument  of
 electioneering  for  the  ruling  party.
 You  will  agree  with  me  if  I  say  that
 the  Five  Year  Plan  has  always  coin-
 cided  with  the  General  Election.  I
 would  unhesitatingly  say  that  the
 plan  document  became  the  election
 manifesto  of  the  ruling  party.  That
 is  why  the  Five  Year  Plans  have  not
 yielding  the  desired  results,

 The  rea!  problem  is  not  that  6  crores
 of  people  are  unemployed.  I  want  to
 know  how  the  Government  are  going
 to  tackle  the  problem  of  educated  un-
 employed.  The  educated  unemployed
 are  not  going  to  Ye  low  like  the  un-
 educated  unemployed.  During  1971,
 ५): w  Engineering  Graduates  and
 Diploma  Holders  were  on  the  live  Re-
 gisters  of  Employment  Exchanges,
 awaiting  job  opportunities,  It  is
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 estimated  that  at  the  end  of  the  Fourth
 Five  Year  Plan  4,60,000  Engineering
 Graduates  would  be  coming  out  of  the
 Colleges.  According  to  a  _  research
 paper,  “Employment  Outlook  for
 Engineers,  i969—979,  if  the  pace  of
 the  development  in  the  country  is
 kept  up,  at  the  “end  of  the  IV  Plan
 employment  opportunities  for  3,84,000
 engineers  would  be  available  That
 means,  76,000  Engineering  Graduates
 would  be  unemployed  at  the  end  of  the
 Fourth  Plan  If  this  is  going  to  be
 the  situation  for  the  Engineering
 Graduates,  I  cannot  imagine  for  a
 moment  the  lot  of  rural  unemployed.
 This  clearly  shows  that  sufficient  atten-
 tion  has  not  been  piven  to  the  ques-
 fion  of  creating  emp‘oyment  opportuni-
 ties  while  tormulating  the  Five  Year
 Plan  The  Government  knew  pretty
 well  the  output  of  the  Engineering
 Colleges  in  the  country.  I  wonder  why
 this  had  not  been  kept  in  mind  when
 the  Fourth  Five  Year  Plan  was  for-
 mulated  I  am  not  giving  these  statis-
 tics  from  my  imagination.  These  are
 the  statistics  given  in  Mid-term  Ap-
 praisal  of  the  Fourth  Five  Year  Plan.

 Let  us  take  the  case  of  Agricultural
 Graduates.  In  1970,  753  agricultural
 graduates  were  on  the  live  Registers
 of  Employment  Exchanges  awaiting
 the  cal.  It  has  been  estimated  that
 14,200  agricultural  graduates  would
 remain  unemployed  at  the  end  of  the
 Fourth  Plan.  The  number  of  agricul-
 tural  graduates  coming  out  of  the
 Colleges  at  the  end  of  the  Fourth
 Plan  is  estimated  to  be  35,000  and  the
 State  and  the  Central  Governments
 would  be  able  to  provide  jobs  for  only
 20,800  agricultural  graduates.  You
 know,  Sir,  that  we  are  an  agricultural!
 country  and  after  Four  Plans  this  is
 going  to  be  Jot  of  agricultural  gradu-
 ates.  I  do  not  know  how  the  Govern-
 ment  are  going  to  tackle  this  problem.
 I  do  not  think  that  the  Government
 will  be  able  to  find  a  solution  to  this
 problem  by  providing  a  paltry  sum  of
 Rs,  50  lakhs  for  creating  employment
 opportunities  for  thousands  of  agri-
 cultural  graduates.  I  fee!  that
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 Government  may  be  faced  during  the
 Fifth  Plan  period  with  the  question  of
 closing  down  the  agticultural  colleges
 in  the  eountry  in  view  of  the  growing
 number  of  unemployed  agricultural
 graduates.

 Coming  now  to  the  question  of  Doc-
 tors,  I  need  not  say  that  there  was  a
 time  when  Doctors  were  not  available
 in  ‘sufficient  numbers  to  attend  to  the
 problem  of  public  health  in  our  coun-
 try.  But,  what  is  the  position  now?
 It  is  estimated  that  at  the  end  of  IV
 Plan  36,000  Doctors  woud  be  out  of
 the  Medical  Colleges  and  the  job
 opportunities  available  would  be  only
 26,000.  This  means  that  at  the  end
 of  IV  Plan  10,000  Doctors  would  be
 out  of  employment,  I  want  to  know
 whether  we  have  reached  the  satura-
 tion  point  in  providing  Doctors.  for
 attending  to  the  problem  of  public
 health  in  our  country.

 ln  every  sector  of  life,  there  is  un-
 employment  and  the  ruling  party  can-
 not.  escape  from  the  résponsibility  of
 creating  this  kind  of  chaotic  situation
 in.  the  country.  Sir,  in  every  State  in
 the  country  there  is  widespread  agita-
 tion,  sometimes  taking  violent  turn.
 The  basic  cause.  for  such  an  un-
 pleasant  situation  is  ‘unemployment
 among  educated  youth.  If  this  situa-
 tion  AS  allowed  to  continue,  the  Gov-
 ernment  may  not  have  the  opportunity
 to  brag  about  the  Green  Revolution:
 instead,  they  may  be  confronted  with
 a  Red  Revolution.  throughout  the
 country..  It  is  mainly  due  to  defi-
 ciencies  and  drawbacks.in  the  planning
 oi.  the  Government...  It  is  also  due  to
 faulty.  implementation  of  the  plan‘  pro-
 grammes  that  has  led  to  the  sorry

 State  of  affairs  in  the  country.  How
 can  we.be  prevented  from  biaming  the
 ruling  party  for  creating  this  mess?.  I
 would’  siggest  that  the  Government
 taking  cue  from  the  past  mistakes  arid

 ‘taking
 f

 k  of  the  prevailing  situa-
 tion  in  the  country,  should  not  hesitate
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 to  take  into.  their  confidence  the  State
 Governments  ‘as  also  the  Opposition
 Parties  here  in  formulating  the  Fifth
 Plan  programmes,  Not  only  pragmatic
 approach  should  be  taken  in  drafting
 the  Fifth  Plan,  but  also  the  machinery
 for.  implementing  the  programmes
 should:  be  geared  up.  ‘Then  only  the
 country  can  be  saved  from  the  disaster
 confronting  it.

 Shri  V.  छू,  R.  V.  Rao  referred  to  the
 efforts  of  the  Punjab  Government  in
 glowing  terms  and  I  also  wish  to  pay
 my  humble  tribute  to  the  Government
 of  Punjab  for  making  fruitful  planning
 efforts.  If  you  take  the  question  of
 setting  up  of  industries,  you  find  that
 most  of  the  industrial  estates  have
 been  ‘ecated  in  urban  centres.  The
 rural  areas  have  been  completely  neg-
 lected.  How  can  you  ever  think  of
 improving  the  standard  of  living  of
 the  people  living  in  rural  areas  with-
 out  trying  to  establish  industrial
 estates  in  and  around  rural  centres?
 4  need  not  take  special  pains  to  refer
 to  the  so-called  Big  Houses  of  Mono-
 polists,  about  whom  frequent  reference
 is  made  on  the  floor  of  this  House.  It
 cannot  be  deniéd  that  more  and  more
 industrial  licences  are  being  given  to
 these  big  houses,  when  ail  the  while
 the  Gavernment  are:  talking  about
 curbing  the  strangle-hold  of  these
 monopolists.on  the  economy  ef  our
 country,  The.  Government  and  the
 ruling  party  day  in  and  day  out  as-
 sure  from  all  platforms  in  the  country
 that  they  are  determined  to  usher  in
 an  era  of  economic  equality:  in  the
 country.  But,  since  these  monopolists
 and  the  big  industrial  houses  are  the
 main  source  of  resources  for  the  ruling
 party,  they.  are  being  given  all  indus-
 trial  licences  even  though  they  are  not
 exploiting  in  full.  the  installed’  cape-

 city.  I  would  urge  upon  the  Govern
 ment  that  without  .  any:  compuziction
 they.  should  bring  the  celling  on  .in-
 come  and  then  only  the  question  ‘of
 economic  equality.  will  .  have

 the  national  wealth.  There  should  ‘be
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 ,  complete  ban  on  issuing  industrial
 icences  to  these  big  industrial  houses
 Then  only  the  Government  will  be
 in  a  position  to  create  a  climate  a  con-
 fidence  among  the  people  of  the
 country

 I  am  sorry  to  stale  that  the  Gov
 ernment  have  not  stopped  with  this

 36.45  brs.

 [Mr.  Deputy  SPLAKER  in  the  CharT]
 1  puinted  out  in  my  speech  on  the  Bul
 nationalising,  the  coking  cOal  munes
 that  the  mine-owners  should  not  be
 given  any  compensation,  as  they  have
 already  exploited  the  national  wealth
 for  aecades,  but  it  fell  on  deaf  ears
 if  these  mune-owners  are  given  crores
 of  rupees  as  compensation  irom.  the
 public  exchequer,  how  can  you  have
 enough  resources  for  creating  job  op
 portunities  in  the  country’  When  the
 foreign  companies  are  nationalised,  the
 Gove.nment  come  torward  with  the
 proposal  of  giving  compensation  to  the
 owners,  knowing  full  well  that  for  de-
 cades  they  have  been  repatriating  huge
 profits  out  of  the  country  I  do  not
 understand  the  munificence  of  the  Gov-
 ernment  in  this  regard  Durmg  the
 recent  elections,  the  poor  people  of  the
 eountry  gave  all  their  votes  to  the
 ruling  party,  because  the  ruling  party
 pledged  the  abohtion  of  Privy  Purses
 of  the  Princes  and  Maharajas  What
 has  happened  after  the  elections?  The
 Government  sought  the  approval  of
 this  House  for  giving  Rs  0  crores
 as  compensation  to  the  Princes  and
 Maharajas  How  do  you  expect  the
 economy  of  the  country  to  improve
 if  such  bounties  from  the  public  ex-
 Chequer  are  given  to  the  Princes  and
 Maharajas,  to  the  mine-owners  to  the
 foreign  investors  etc?

 The  Government  may  put  forth  the
 argument  of  population  exp  osion  for
 all  the  ills  of  the  country.  Were  the
 Government  unaware  of  this  problem
 when  the  first  two  Five  Year  Plans
 were  formulated  and  implemented’
 During  the  past  five  years,  we  see
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 ia  ensive  implementation  of  the  family
 planning  programmes?  Could  not  the
 Government  have  started  this  even  in
 the  Fust  Five  Year  Plan  itself?  Even
 now  there  is  no  umtorm  policy  for
 family  plannimg  and  population  con-
 trol  Ihere  is  discrimination  between
 religion  and  rehgion  Even  the  reli-
 gious  susceptibilities  of  the  people  are
 being  eaploited  for  political  ends  That
 is  how  the  planned  efforts  of  the  Gov-
 ernment  have  founded  on  the  rock  of
 inefficiency  and  tardy  implementation

 4  am  compelled  to  say  that  the  Gov-
 ernment  could  not  achieve  of  the  ob-
 jectives  of  planned  efiorts  because  the
 pian  programmes  have  been  e  ection-
 orienced  Lhe  benefits  of  planning
 thai  should  accrue  to  the  people  in
 ,Zeneral  und  the  economic  aevelopment
 of  the  countiy  have  not  been  the
 criteria  in  formulating  and  implement-
 ing  the  plan  prog:ammes  On_  the
 othe:  hand,  tae  question  ot  ruling  party
 Making  political  gains  and  contanu-
 ance  in  power  has  been  the  foremost
 consideration  of  planning  efforts.  I
 would  refei  here  that  the  Government,
 instead  of  encouraging  more  admis-
 sions  m  the  Colleges  and  crealing  more
 job  opportumities  for  the  iuture  gener-
 ation,  some  years  back  reduced  the
 numbe:  of  admissions  to  the  Engineer-
 ing  Coleges  to  arrest  the  growth  of
 unemployment  among  the  Engineer:
 There  will  be  no  other  country  in  the
 world,  which  would  have  adopted  such
 a  retrograde  measure  In  all  other
 countries  of  the  world,  the  Govern-
 ments  while  formulating  the  economic
 policy,  keep  in  forefront  the  needs  of
 the  coming  generation  It  can  only
 happen  in  our  country  that  admissions
 to  the  Engineering  College  are  res-
 tricted  to  tide  over  the  crisis  of  un-
 employment  among  the  Engineers  It
 may  also  happen  that  even  the
 Technical  Colleges  w2ll  be  closed  dur-
 ing  the  Fifth  Plan  period  to  solve  the
 problem  of  unemployment  among  the
 educated  youth

 Before  [  conclude,  I  would  plead
 with  the  Government  that  they  should
 learn  from  past  experience,  they  should
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 not  go  on  perpetuating  the  past  mus-
 takes  The  planning  efforts  shou  ते  छह
 for  the  prosperity  of  the  country  and
 not  for  the  political  expediencies  of
 the  ruling  party

 With  these  words  I  conclude

 MR  DEPUTY-SPEAKER  We  have
 exhausted  the  time  fixed  for  this  dis
 cussion  Still  I  have  a  good  numbei
 of  names  before  me,  nine  from  the
 Congress  Party  and  three  from  the
 Opposition  Then,  the  Minister  As,  to
 reply  and  the  Mover  of  the  Resolution
 also  is  to  reply

 SHRI  SAI  PAL  KAPUR  (Patiala)
 Time  can  be  extended

 MR  DEPUTY-SPEAKER  I  would
 like  to  have  the  sense  of  the  House  as
 to  what  we  should  do  in  a  situation
 like  this

 SHRI  R.  V  BADE  (Khargone)  Time
 May  be  extended

 SHRI  J  MATHA  GOWDER  Time
 may  be  extended

 SHRI  N  K  P  SALVE  (Betul)  This
 is  a  very  important  issue  and  a  very
 purning  topic  We  must  extend  time
 and  we  must  have  adequate  debate  on
 this  subject

 MR  DEPUTY-SPEAKER  Then,  we
 proceed  with  the  discussion

 श्री  रामावतार  शास्त्री  (पटना)
 उपाध्यक्ष  महोदय,  जो  दूसरा  प्रस्ताव  श्री

 इन्द्रजीत  गुप्ता  का  आनेवाला  है,  वह  भी

 बहुत  जरूरी  है|

 MR  DEPUTY-SPEAKER  I  am  tak-
 ing  the  sense  of  the  House,  because  I
 know  that  there  is  another  resolution
 which  is  to  come  after  this

 थी  रामावतार करती  -  लेकिन  वहू॑  भी

 बहुत  जरूरी  है।  इस  तरह  से  तो  उसको  स्कूल

 करते  कौ  कोशिश  हो  रही  है,  टाइम  बढ़ा  करे

 दशकों  संकट  करना  चाहतें  हैं  1
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 MR.  DEPUTY-SPEAKER  I  want
 te  scuttle  it?  Not  I,  sitting  here

 SHRI  RAMAVATAR  SHASTRI  7
 am  not  complaining  against  you.  I
 would  submit  that  the  next  resoluflon
 may  at  least  be  allowed  to  be  moved
 You  may  find  out  ways  to  see  that  it
 is  at  leas{  moved

 MR  DEPUTY-SPEAKER  That  38
 the  hon  Member’s  submission  I  want
 the  sense  of  the  House  and  the  plea-
 sure  of  the  House  The  hon  Member
 has  his  point  of  view  Other  hon
 Members  have  their  points  of  view  I
 shall  be  guided  by  what  the  House
 says  in  this  matter  So,  I  want  the
 House  to  guide  me  I  cannot  just
 overrule  the  House

 SHRI  RAMAVATAR'  SHASTRI
 The  next  resolution  is  not  less  impor-
 tant

 MR  DEPUTY-SPEAKER  ३  quite
 agree  But  the  hon  Member  ought
 to  help  me,  and  the  House  has  to  nelp
 me

 SHRI  RAMAVATAR  SHASTRI  It
 is  for  you,  Sir,  to  find  out  other  ways
 to  allow  it  to  be  moved

 MR  DEPPUTY-SPEAKER  There
 is  no  other  way  for  me  except  to  take
 the  sense  of  the  House  What  other
 course  igs  open  to  me?

 SOME  HON  MEMBERS  Time  may
 be  extended,

 MR  DEPUTY-SPEAKER  I  would
 like  the  House  to  decide  very  clearly
 as  to  what  we  should  do.  If  the  House

 and  then  I  shall  call  the  Hon  Mover
 of  the  resolution  to  reply  to  the  de-
 bate.  But  J  would  be  guided  by  the
 sense  of  the  House,
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 on  the  list  ts  permitted  to  be  moved.
 But  if  on  this  occasion  the  majority  in
 this  House  decides  to  push  ouf  a  cer-
 tain  Resolution  with  a  very  definite
 political  connotation,  it  would  be  a  765
 flection  on  the  majority  in  the  House,
 on  the  entire  House,  which  is  very
 undesirable.  I  would  wish  the  Chair
 also  helps  us  in  this  regard.  It  is  very
 important  that  the  Opposition,  parti-
 cularly  in  regard  to  matters  of  princi-
 ple,  are  enabled  during  the  non-offi-
 cial  members  day  to  put  forward  their
 point  of  view.  If  by  the  majority
 roller  they  are  going  to  do  damage
 to  this  convention,  it  would  be  very
 wrong.  Therefore,  I  would  beseech
 you  also  to  exercise  some  discretion
 in  the  matter  and  not  leave  it  to  the
 majority  which  is  ready-made.

 SHRI  N.  K.  P.  SALVE:  I  think  this
 is  a  most  miserable  manner  of  putting
 up  a  case.  We  are  equally  interested
 in  the  next  Resolution  and  we  do  not
 ‘want  to  scuttle  it.  But  they  are  in-
 terested  only  politically.  We  are  in-
 terested  in  this  debate.  This  is  an
 important  topic,  an  importnt  matter.
 We  want  adequate  debate  on  this  we
 also  want  to  discuss  the  next  Resolu-~
 tion.  It  is  farthest  from  our  intent  to
 scuttle  the  next  Resolution.

 aft  जगन्नाथ  राव  जोशी  उस  रे जोल पू-
 शत  को  मूव.  करा  दिया  जाय  ऐसा  पहले
 भी  हुप्रा  है

 SHRI  8,  9.  BHANDARE  (Bombay-
 Central):  May  I  make  a  suggestion?
 The  half  hour  discussion  may  be  post-
 poned  to  another  day  80  that  we  can
 have  sufficient  time  today  itself.

 MR.  DEPUTY-SPEAKER:  With  ‘the
 eonsent  of  the  member  concerned
 Unless  he  agrees,  it  cannot  be  done

 SHRI  R.  D.  BHANDARE:  He  may
 de  consulted  when  available.

 SHRI  NARSINGH  NARAIN  PAN-
 DEY  (Gorakhpur):  That  is  also  very
 Important.

 .  MER.  DEPUTY-SPEAKER:  That  can
 only  be  decided  when  the  time  for  it
 ookeies,
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 Prof.  Mukerjee  wants  me  to  exercise
 discretion.  In  what  way?  I  cannet
 overrule  the  desire  of  the  House.

 SHRI  JAGANNATHRAO  JOSHI:
 There  is  a_  distinct  precedent.  The
 mover  of  the  next  Resolution  was  per-
 mitted  to  move  it.

 MR.  DEPUTY-SPEAKER:  No,  no.
 There  is  no  precedent.  If  such  a
 thing  was  done,  it  was  in  violation  of
 the  rules.  The  rules  are  very  clear
 on  the  point;  the  next  Resolution  can-
 not  be  taken  up  before  the  previous
 one  has  been  disposed  of.

 SHRI  PILOO  MODY  (Godhra):  It
 has  been  done.

 SHRI  BALGOVIND  VERMA:  This
 is  a  very  important  Resolution.  This
 problem  is  being  raised  every  now
 and  then  on  the  floor  of  the  House  in
 some  form  or  the  other.  Therefore,  I
 think  members’  should  have  enough
 time.  I  also  should  have  adequate
 time  ‘o  reply,  to  put  forward  views  of
 the  Government.  Otherwise,  members
 will  not  be  satisfied.

 SHRI  PILCO  MODY.  In  any  case,
 the  wind  has  been  taken  out  of  Shri
 Indrajit  Gupta’s  Resolution.

 MR  DEPUTY-SPEAKER.  I  think
 the  sense  of  the  House  is  that  we
 should  proceed  with  this.

 SOME  HON.  MEMBERS:  Yes.

 MR.  DEPUTY-SPEAKER:
 Darbara  Singh.

 Shri

 wt  weaver  सिह  (होश्यारपुर)  :

 डिप्टी  स्पीकर  साहब,  हमारे  सामने  वह  बहुत
 अहम  सवाल  है,  जिसे  हमारे  एक  मेम्बर  लाये  हैं
 शर  उस  पर  यहां  बहस  चल  रही  है।  हम  यह
 मी  नहीं  समझते  कि  दूसरा  रेजोल्यूशन  इससे

 कम  स्टोन  है,  लेकिन  इस  रेजोल्यूशन  पर

 भी  प्रण-सेमर  डिस्कशन  होती  चाहिये  :
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 मैं  तो  यह  समझता  हू  कि  जो  एक्सटेंशन  इसको
 दी  गई  है,  वह  इतनी  कम  है  कि  हम  उसके

 सारे  ईशूज  पर  बहस  नहीं  कर  सकते  1  इस

 लिए  जो  निहायत  जरूरी  मसला  है,  जिस  पर

 बार  बार  पार्लियामेट  मे  सवाल  उठते  है,  तो

 क्यो  न  इसको  पहले  एक  तरफा  तय  वर  दिया

 जाय  और  सरकार  की  तरफ  से  जो  तजावीज़

 है,  व  सामने  आरा  जाये  इसलिये  यह  बैठक  हमें

 पूरे  तौर  से  करनी  चाहिये  ताकि  मामला  साफ

 हो  जाये  |  मै  इस  बात  से  सी  ०  आई  ०ए०  की

 डिस्कशन  की  भ्रमित  को  क्रम  करार  नहीं

 दे  रहा  हू  , उसको  लेना  चाहिये  वह  भी  मरहम

 रेजोल्यूशन  है  ।  जो  सारी  चीजे  अध रे  म  है

 बह  रोशनी  में  आनी  चहिये  1

 i700°  hours

 शब  राज  का  जो  मजमून  है,  मै  उसके

 बारे  मे  रजें  करना  चाहता  हु  कि  यह  मसला

 सिर्फ  हिन्दुस्तान  का  ही  नही  है,  सारी  दुनिय।

 इस  से  घिरी  हुई  है  |  लेकिन  हिन्दुस्तान  की

 अपनी  प्राबलम्ज  है  I  इसको  हल  करने  के

 लिये  बहू  कहना  कि  रेवोल्यूशन  भायेगा,  यह

 हो  जायगा,  वह  हों  जायगा--इन  सब  बातो

 की  कहते  की  जरूरत  नही  है,  जरूरत  इस  बात

 की  है  कि  हम  तजावीज  दे  कि  इन  तजावीज़

 के  तहत  हम  चरागे  बढ़  सकते  है--इस  तरह
 का  कन्स्टरक्टिव  क्रिटीसिज्म  होता  चाहिये-

 इसमे  दो  राय  नही  हैं।

 इसमें  कोई  दो  राय  नहीं  कि  बेरोजगारी

 बढ़ी  है,  बढती  जा  व्य्ढी  है।  इसको  रोकते

 के  लिये  केश  जी  तजावीज़  प्रम्रतिमार  करता

 चाहिए  जिससे  हमारे  देश  का  जो  अयू  चर  है

 गह  हक  हो  सके  मैं  कर  रहा  भा  कि
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 Jo  एस०  ए०  से  कहते  है  कप्ठलिज्म  बहुत
 ज्यादा  है,  वहां  भी  लाखों  की  तादाद  में  लोग

 बेकार  हैं।  इसी  तरह  से  यू  ०  के  मे  लोग  बेकार

 हैं,  फ्रांस  मे  भी  बेकार  हैं।  जो  दो  चार  साल

 पहले  मे  लोगो  की  तादाद  थी  ह. (: है  उससे

 ज्यादा  तादाद  बढ़  रही  है।  लेकिन  यह  हमारे

 लिए  कोई  डिफेन्स  की  बात  नहीं  है  यह

 र्ल्ड  वाइड  फे ना मेनन  है  ।  इसमें  हमारा  जो

 मुश्किल  है  उसका  हन  हमें  ढूढ़ने  है  ।  बाहर

 क्या  हालत  है  उसको  हम  अपने  डिफेन्स  में

 देने  के  लिये  तैयार  नही  है  हिन्दुस्तान  में  जो

 स्टूडेंट्स  है  उनका  एजिटेशन  है,  व  इसके

 लिए  माग  करत  है।  कहीं  पर  लेबर  की  स्ट्राइक
 हे  कही  पर  तालाबन्दी  है  कही  पर  हडताल

 क  एन  सारी  बाता  के  री जन्म  क्‍या  है,

 उनको  अगर  हम  बढे  ता  जहा  दूसरे  बहुत  सारे

 रिजर्व  है  उससे  में  एक  रीजन  यह  भी  है  कि

 जहा  तक  एम्प्लायमट  चा सेज  का  सवाल  है

 हम  उनको  बढ़ा  नही  पाएं.  एम्प्लॉयमेंट  चा सेज

 को  बढ़ाने  की  जरूरत  है।  इस  लिहाज

 से  मैं  बहुत  करना  चहता  हू  ।

 महू  बात  कि  स्टैटिस्टिक्स  क्‍या  हैं,  कितने

 लोग  बेकार  हैं  जिनको  काम  नहीं  मिल  रहा

 है,  इस  पर  बहस  हो  सकती  है।  मैं  सरकार

 से  कहूंगा  कि  जो  एम्प्लॉयमेंट  एक्सचेंज  की

 फिरसे  है  खन  फर  डिमैन्ड  न  करें  ।  जो  लोग

 जानते  हैं,  जिनकी  पता  हैं  कि  एम्प्लॉयमेंट

 के  लिए  वहा  पर  हमे  अपना  नाम  दर्ज  करवाता,

 हैं  वह  वहा  पर  जाते  हैं।  लेकिन  ज्यादा  तादाद

 में  लोग  बाहर  रह  जाते  हैं।  वे  बरषना  नाम  वहां
 पर  रजिस्टर  नहीं  करवा  पाते  उन  लोगों को  eT

 हमें  इस ग्रे  कुमार  करने  की  ज़रूरत' ह ैइसी  लिहाज

 से  इसका  सर्वे  स्टेट  लेबिल पर  किया  जाता
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 चाहिए  t  यह  नही  होना  चाहिये  कि  पटवारी
 ने  लिख  दिया  कि  इतनी  फसल  होगी  तो  उसी

 के  मुताबिक  सरकार  ने  यहां  पर  तादाद  व

 शुमार  दे  दिए  और  कह  त्या  कि  देश  में  इतने

 लाख  टन  अनाज  होग।  ।  तो  एक  बात  यह  है  कि

 इस  लिहाज  मे  सर्वे  होना  चाहिए  ताकि  हमे
 असलियत  का  पता  चल  सके  कि  कहा  कहा
 क्ति ने  -वॉन्टन  में  यह  प्राब्लम  है  हर  डिस्टर्ब
 में  ।  इस  जहान'  से  /

 बहना  चाहता  हू  कि
 जमे  "जी  पियर्स  का  मनन  है  हमेशा  2  ि
 जो  जो  नगमे  बाहर  से  एड् लर  शाप  बहार

 से  ट्रेनिंग  लकर  के  श्राप्रे  “है  बेकार  दर
 चनको  भी  कही  लगाने  की  जरूरत  हर  |
 हमार  काम  जो  निकलने  वाले  हे  उनमे
 उनको  लगाये  |  बह  टेक्निकल  है इस  हैं
 वह  हमारा  बहुत  काम  कर  स्वत  ह
 इसी  तरह  से  बहुत  सारे  पोस्ट  ग्रेजण्टस  भी
 बेकार  है  /  हज।  ।  की  तादाद  मे  ऐसे  झ्ादर्ग,  ह
 श्र  उन  गाजा  प्राब्लम  है  वह  रोज  व  र।ज  बट

 रही  है  7  मै  मानता  ह  कि  ठेसते,  थी  रिजर्व  है  ।

 पापुलेशन  की  हीरोज  हो  रही  है  ।  डी० एस ०
 के०  मेरे  दोस्त  न  कहा  कि  पापुलेशन  का  खबर

 नहीं  रखा  गया  ।  पापुलेशन  का  खयाल  रखा
 जाये  लेकिन  पापुलेशन  जो  है  वह  पापुलेशन
 बनाने  पर  खयाल  नहीं  करती--यह  भी  एक
 बात  है  :  हमारे  देश  मे  ऐसे  करटमस  और  रिवाज

 हैं  डिफरेंट  कम्यूनिटीज  है  जिनको  तोड़ने
 के  लिए  आम  तौर  पर  लोग  तैयार  नहीं  और
 रिलिजन  के  खयाल  से  या  दूसरे  खयाल  से  आप
 उन  पर  हाथ  नही  डालते  t  तो  ऐसी  बाते  है  ।
 ग़रीबों  पर  तो  हाथ  डालते  है  लेकिन  भरमौर
 जा  हैं,  जिनकी  तिजोरियों  मे  करोडो  रुपया
 भरा  है  उनके  लिए  हम  क्‍या  करेने  हैं  ?  हम
 देहात  में  आकर  नसं बन्दी  का  काम  कराते  है
 लेकिन  यहां  पर  कोई  लिहाज  नहीं  ।  डा०  वी
 के  आर  वी  राय  ने  यहां  पर  बहुत  अच्छी
 शौच  की  लेकिन  मैं  उनसे  पूछता  चाहता  हू
 कि  यह  जो  भ्रमित  पापुलेशन  है  क्यों  उसी  के

 ए  जरूरी  हैं  कि  बेकारी  दूर  की  जाये  ?
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 80  फीसदी  श्राबादी  जो  देहातों  में  रहती  है
 उसके  लिए  कौन  खयाल  करेगा  ?  बहा  पर

 भी  बेकारी  है  ।  वहा  लेबर  का  बेकारी  है

 (बबवधान) ,  .तो  यह  कुछ  बाते  हैं जा
 मै  आपकी  नोटिस  में  ता  रहा  हु  ।  इन  पर  श्राप

 ध्यान  दीजिए  ।  समय  की  कमी  की  वजह  से

 मैं  मोटी  मोटी  बाते  ही  सरकार  की  नोटिस

 में  लाना  चाहता  हू  ।

 में  यह  जज  करना  शारदा  कि  झा

 हमारी  कोनों  है  वत  अफक  हुर  हाल

 ही  हमारे  जा  स्पो  पीसन  के  भाई  हैन  उसके

 न  माने  क्योकि  वह  कहते  है  कि  बगला  देश  को

 अब  तक  ला  था  देंगे  ने  उसका  असर

 हमारे  मृतक  की  एको नर्मी  पर  हुआ  है  ।

 इन्फ्लेणशन  का  नाम  लिया  जाता  हैं  तो  वह  भी

 कारण  है  ।  लेकिन  इन  बातों  के  बाद  भी  इस

 तरफ  जा  खयाल  'राजीव  हाना  चाहिए  था  बह

 कम  हुप्रा  है  ।  स्टूडन्ट्म  एनिमेशन  और  दूसरी

 चीजो  का  नाम  लिया  जाता  है,  रेड  रेवोल्यूशन
 के  लिए  कहते  है,  मै मानता  ह  कि  उनमे  बेचैनी

 है,  स्ट्रेट्स  मे  बेचैनी  है  ।  वह  कभी  कालेज

 कौर  यूनिवर्सिटीज  में  है,  वहा  स ेनिकल  कर

 बाहर  जब  वे  आयेंगे  तो  अपनी  बेकारी  दूर  करने

 3  लिए  कहेगे  कि  हमे  जवाब  दो  तो  उसकी  दख-

 भाल  और  उसका  प्रदान  पहले  से  होना

 चाहिए  ।

 इन  सारी  चीजो  के  साल्युशन्स  हैं  में  एक-

 एक  करके  बताना  चाहता  हु  ।  जितनी  भी  जाब

 आपच्यूनिटीज  है  उनको  सिम्क्रोनाइज  करमा

 चाहिए  नेशनल  डबेलपमेट  के  साथ  और  ग्रोथ

 शरीफ  पापुलेशन  के  साथ  ।  पापुलेशन  का  र्

 जो  ज्यादा  बढ़  रहा  है  उसके  साथ  इसे  सिल्की-
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 नाइट  करना  पगा.  ताकि  डवेजपमेट  ग्रोथ

 ज्यादा  हो  सके  |  यह  दो  तरह  से  हो  सकता  है  ।

 एक  ती  शार्ट  र्म  तजतौजें  हो  सकती  हैं  घौर

 दूसरी  लाग  दम  तजबीज  हो  सकती  हैं  -  लोग

 टर्म  की  तज बीजों  में  बढ़ी  बडी  'फैक्टरी,

 होगी  इंडस्ट्रीज  लगाई  जा  सकती  हैं  जिनका

 असर  O-15  साल  में  होगा  लेकिन  फौरी

 तौर  पर  असर  लाने  के  लिए  एक,  दो  य  तीन

 साल  की  तजबीजो  को  लेना  चाहिए  बौर  उनका

 मैक्सिमस  रिजल्ट  लेना  चाहिए  ।  इसी  तरह  से

 मैं  पिसे  अर्जे  करू  कि  रेट  श्राफ  इन्वेस्टमेंट

 और  रेट  श्राफ  सेविंग  को  भी  हम  उस  स्पीड

 से  नही  कर  पाए  जिस  स्पीड  से  करने  की  जरा-

 रत  थी  ।  हमारे  सामने  मुश्किलात  है,  मैं

 मानता  हु  लेकिन  इन  चीजों  को  हमे  स्पीड

 झप  करना  चाहिए  ।  इसी  तरह  से  हमारे  पास

 रिसोर्सेज  कम  हैं  ।  सोर्सेज  को  बढावा  देने

 के  लिए  कौन  सी  तस्वीरें  हो  सकती  हैं  बह
 भी  देखता  होगा  ।  हमारा  रेट  साफ  इंडस्ट्रियल
 ग्रोथ  जो  है  वह  भी  मैक्सिमस  होना  चाहिए  ।

 प्राइम  मिनिस्टर  ने  कहा  था  कि  अगर  अपको

 ग्रोथ  करनी  है  ज्यादा  तो  उसके  लिए  जो  भी

 आपके  पास  साधन  हैं,  पब्लिक  सेक्टर  को  मज*+

 बूत  करके  रुपया  लेना  चाहिए  ताकि  लोगो

 को  सारी  चीजें  मिले  |  कौर  प्राइवेट  सेक्टर  जो

 हैं,  उसकी  जो  इमदाद  हो  रही  है  उसको  भी

 ह्म  देखें  ।  नेशनलाइज  जब  हमें  करना  है  तो

 समें  ऐसी  कोई  बात  नहीं  है  जोकि  हमारे

 दाग  को  रोके  रखे  ।  हमे  करना  चाहिए  ।

 इल पेस्ट मेट  की  जहा  तक  बात  हैं,  मिल  मालिकों

 मे  जो  दिया  दबाया  हुआ  है,  जो  ब्लैक  मती

 है  उसको  निकालें  ।  जो  रिंवोदज  हैं  उनके

 मुताबिक  अगर  कोई  कोम  करता  चाहते  हैं
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 तो  करने  दिया  जाये  ।  सरकार  के  हाथ  तो

 बहुत  लम्बे  है  ।

 दो  प्रॉस्पेक्ट्स  जो  बताए  गए  है  उसमे

 देहात  के  डब्रेलपमेन्ट  के लिए  6  चीज  बहुत

 जरूरी  है  जैसा  कि  aro  राव  ने  कहा  कि

 प्राइमरी  एजुकेशन  जो  है,  उसका  ढांचा

 हैं  उसको  बदलना  पड़ेगा  शौर  उसके  लिए

 टीचजें  ज्यादा  तादाद  में  रखने  पड़ेंगे  ।

 इसी  तरह  से  जब  तक  एलेक्ट्रिफिकेशन  नहीं

 होता  तब  तक  काम  नही  बनेगा।  इरीगेशन

 मिनिस्टर  साहब--यहा  पर  होते  तो  मैं

 उससे  कहता  कि  आप  बीस  बीस  साल  की

 बड़ी-बडी  तबीबे  हमारे  सामने  रख  रहे  है  वह

 हमे  न  बतायें,  हम  तो  उन  तजबीजो  को  च  हने

 है  जो  कि  दो  चार  साल  में  रिजल्ट  देने  वालो

 हो  ।  इस  बात  मे  इसकी  तफसील  में  कुछ

 नहीं  कहना  चाहता,  जब  अगल  सेहत  मे

 उसकी  डिमाड  झपेगी  तब  बताऊगा  कि

 कहा  कहा  पर  क्‍या  खराबी  मौजूद  है  जिसको

 दुरुस्त  करने  की  जरूरत  है।  शायद  उससे

 पहले  ही  वे  उसको  दुरस्त  करने  की  कोशिश

 करें  ।  इसी  तरह  से  रोड़  कंस्ट्रक्शन  भी

 एम्प्लायमेस्ट  देता  है  ।  लेकिन  रोड  रोल रस

 नही  हैं यह  कह  कर  एम्प्लॉयमेंट  रुका  हुमा

 है  क्रैश  प्रोग्राम  के  लिए  .50  करोड  रुपया

 दिया  मया ।  ठीक  है,  आपने  मोदी  दी  है,

 एक  खा नकात  मे  एक  को  आपने  सो  दिये

 दिए  ।  बहुत  अच्छों  किया  2

 जैविक  े  बललाइियें  कि

 i580  करोड़  रिया  |... |  सा  war?)  उस

 को  प्रोडक्ट पार्ट  शह  संधि  ?  बह  कहां
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 कंज्यूमर  हो  गया  उस  के  लिये  आप  कह
 देंगे  कि  सड़कें  बनाई  गई  ,  सकल  बनाये  गये,
 तालाब  बन  गये,  पीने  के  लिये  पानी  दि  गया।

 सब  कुछ  हो  गया,  लेकिन  वह  तो  श्राप  को

 ना मेल  कोस  में  ही  करना  था,  अगर  इस  के

 लिये  आप  यह  रुपया  बिगड़ा  कर  लेते  है
 तो  गरीबो  के  लिये  जो  .00  पया  साल  के

 लिये  या  छ:  महीने  के  लिये  दिया  जाता  है

 बह  खत्म  हो  जायेंगी  |  झगर  श्राप  यह  करते

 कि  वहा  पर  एक  एक  करोड  की  छोटी  छोटी

 इंडस्ट्री  लगाते  तो  जो  गरीब  है,  हरिजन

 हैं,  जिन  को  खाने  के  लिये  नहीं  मिलता,  पीने

 के  लिये  पानी  नही  मिलता,  उन  के  लिये  कुछ

 इन्तजाम  हो  जाता  ।  अगर  पच्चीस  जिलो

 में  एक  एक  करोड़  रुपयों  की  इडस्ट्री  लगा

 दी  जाती  तो  उस  से  काफी  लोगों  का  काम

 चलता  ।

 मैं  शाप  से  कहना  चाहता  हुं  कि  बाप

 ते  छ्त्रल  इंडस्ट्रीज  फे  लिये  कुछ  नही  किया  t

 मैं  बाप  को  तजवीज  देता  हूं  कि  श्राप  क्लस्टर

 श्राफ  विलेज  के  लिये  इंडस्ट्रीज  कायम

 कीजिये  और  उस  मे  इंडस्ट्रीज  के  तमाम

 एस्पेक्ट्स  दीजिये  ताकि  नजदीक  में  ही

 इंडस्ट्रीज  कायम  हो  सके  श्राप  को  उन

 लोगों  &  जिसे  बक्स  से  जोन्स  देने  चाहिए।

 मैं  मानता  हूं  कि  हम  ने  बैंक्स  को  सेशन ला इज

 कर  लिया,  लेकिन  मुझे कहते  हुए  दुख  होता

 कि  अभी  तक  बकस  के  ऊपर  बैठे  हुए  जो

 लोग  हैं  वह  पया  देने  में,  एडवांस  करने

 में  बुनते  कलस  हैं,  इतनी  फार्मेसी  गेज  पूरी
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 कराते  हैं  कि  जो  गरीब  प्रादमी  है,  जो  बेकार

 है  और  झपना  धन्धा  करता  चाहता  है,  उस
 के  लिये  कोई  गुंजाइश  नही  है  7  श्राप  उस
 से  कहते  है  कि  श्योरिटी  ला  ।  आखिर

 बह  कहा  से  श्योरिटी  लाये  ?  बह  जो  काम'
 करना  चाहता  है  उस  के  झगेन्स्ट  उस  को
 कर्जा  मिलना  चाहिये  ।  राज  जो  बड़े
 कारखाने दार  है  उन  को  तो  साहु  तीन
 फीसदी  पर  कर्जा  मिल  जाता  है,  लेकिन  जो
 गरीब  आदमी  है  उन  को  दस  कौर  बारह
 फीसदी  पर  मिलता  है  ।  आप  को  इस
 डिस्क्रिमिनेशन  को  दूर  करना  चाहिये  t
 ort  श्राप  को  क्लस्टर  आफ  विलेजज
 को  ले  कर  उन  के  चारों  तरफ  एंसीलरी

 इडस्ट्रीज  लगानी  चाहिय  ताकि  उन  को

 घर  के  पास  काम  मिल  सके  t

 wet  तक  यह  हो  रहा  है  कि  जो  इंडस्ट्रीज
 का  नेशनलाइजेशन  हो  रहा  है  वह  झर बन

 एरियाज  में  हो  रहा  है  ।  बड़े  बड़े  शहरो
 बन  रहे  हैं,  बड़े  बड़े  शहरों  के  लिये  नये  नये

 प्रोग्राम  लाये  जा  रहे  हैं  ताकि  वहां  पर

 हजारों  करोड़  रुपये  लगा  कर  बड़ी  इंडस्ट्रीज
 का  नेशनलाइजेशन  किया  जाये  ।  श्राप  को

 चाहिये  कि  भाप  इन  चीजों  को  डिसेट्रलाइज
 करें  1  सेंट्रलाइजेशत  से  काम  नहीं  बनेगा  ।

 मैं  जे  कर  रहा  हूं  कि  जितनी  एजेंसियां

 हैं  उन  को  बदलना  पडेगा  |  यहा  पर  रूरल

 सेक्टर  में  कोआपरेटिव  का  जिक्र  किया  गया।

 मेरे  दोस्त  कहते  हैं  कि  '  कोआपरेटिव  सेक्टर

 को  मजबूत  करना  पड़ेगा  भगर  हमें  कुछ  काम

 निकालना  है।  लेकिन  में
 बहुत  जोर  से  कहता
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 [श्री  दरबारा  सिंह]

 चाहता  हूं  कि  झोप्ापरेटिव  सेक्टर  तो  सिफ

 उसने  लोगों  तेज  महदूद  रहना  चाहिये  जो

 आदमी  कोआपरेटिव  सी धाय टी  में  शामिल

 होते  हैं  ।  छोटे  किसान,  छोटे  दुकानदार,
 छोटे  धन्धे  करने  वाले  जो  हैं,  उन  को  लेता

 चाहिये  तांकि  सीधे  तौर  पर  जल्दी  से  हम
 उन  को  सारी  चीजें  दे  दें  f  कोआपरेटिव

 की  मार्फत  हम  बहुत  कुछ  कर  सकते  हैं  ।

 बहुत  कुछ  रुपया  कोआपरेटिव  देती  है,  लेकिन

 बड़े  बड़े  लैंड लार्ड  और  दूसरे  बड़े  बड़े  लोग

 उस  रुपये  को  जाया  कर  र है  हैं,  बरबाद  कर

 रहे  हैं।  इस  का  परकोलेशन  इस  रंग  से  होता

 चाहिये  जिस  से  गरीब  आदमी  को,  थोड़ी

 रोटी  से  गुजारा  करने  वाले  ग्राम  आदमी  को

 धन्धा  मिल  सके  और  सारा  रुपया  मिल  सके  ।

 राज  जो  मार्जिन  आमेर  हैं  उन  की

 बहुत  बुरी  हालत  है।  उन  को  रुपया  नहीं

 मिल  रहा  है  ।  20,  30  एकड़  रखने  वाले

 को  नहीं  मिल  रहा  है,  00  एकड़  रखते

 वाले  को  मिले  रहा  है।  कैसे  इतनी  जमीन

 रखे  हुए  हैं  वह  आज  की  बात  नहीं  है,  लेकिन

 लैंड  सालिग'  होने  के  बाद  जिस  के  पास

 ज्यादा  जमीन  हैं  हू  कर्जा  ले  सकता  है  ।

 जिन  को  मजदूरी  कर  के  रोटी  कमाना  है,
 फसल  पैदा  कर  के  गुजारा  करना  है,  उन

 हिलतीं  के  लिये  कर्ज  की  गज़ा इश  नहीं

 है  qv  यहाँ  हम  कहते  हैं  कि  जमीन  मिलेगी  1

 मैं  बाजेहें  तौर  पर  कहता  चाहता  हूँ  कि

 जिसे  हिन्दुस्तान  भर  में  बटी  हुईं  है,

 यह  मिलते  वाली  नहीं  है  t  उन  विचारों

 को  काम  देना  चाहिये,  इंडस्ट्रियल  काम

 देता  चाहिये  आखिर  बहू  जतिन  किंतु

 रंग  सैमनिकतिगी,  मुझे पता  नहीं  अगर  पप
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 at  सरकार  ईटरफिभर  न  करे  )  स्टेट

 सरकारें  किसी  तेरह  से  इस  को  प्राग  ले  जाने

 वाली  नहीं  हैं,  न  कोई  जमीन  मिलने  वाली  है.
 न  कोई  मकान  मिलने  वाला  है।  सेंट्रल
 गवर्नमेंट  मकान  के  लिये  पैसा  देती  है,
 लेकिन  उत  का  यूटिलाइजेशन  कहां  होता  है  1

 मैं  पूछता  चाहता  हूं  कि  किधर  को  जमीन  ले'

 कर  दी  है  जहां  कोई  मकान  बना  सके  ।

 वह  लोग  यों  ही  धूम  रहे  हैं।  इस  में  श्राप  ने
 इतनी  काम्प्लेक्सिटी  क्रिया  कर  दी  है  कि

 वह  लोग  अपने  पांवों  पर  खड़े  नहीं  हो  सकते,
 जब  तक  सरकार  उन  की  मदद  न  करे  ।

 राज  जो  सोशल  शौर  इकानामिक

 प्रॉब्लम  ह ैउस  का  हल  यह  नहीं  है  कि  भ्र बन

 एरियाज  में  कं सें ट्रेशन  साफ  वेल्थ  होता  जाये

 उस  का  बटवारा  होना  चाहिये  बौर  बटवारे

 के  जरिये  लोगों  को  बाहर  जा  कर  मदद  देनी

 चाहिये  ।  राज  जो  रुपये  की  झनकार

 दिखाई  देती  है  बह  कहीं  कहीं  ही  दिखलाई

 देती  है।  मैं  चाहता  हूं  कि  वह  लोग  देहातों
 में  जा  कर  काम  करें  i

 ऐग्रीकल्चरल  के  बारे  में  मैं  बहुत  नहीं

 कहना  चाहता  हुं  थोड़ा  ही  कहना'  चाहता

 हूँ  ।  ऐग्रीकल्चरल  जो  है  हम  उस  में  सेलक

 सर्विशिएंट  कैसे  हो  उस  के  बारे  में  भी  नहीं.

 कहता,  लेकिन  एग्रीकल्चर  सेक्टर  कमजोर  चुस

 लिये भी  है  कि  वहां  पाती  नहीं  मिलता,  इंडस्ट्री-  -

 सिटी  नहीं  मिलती  कौर  इनंघुट्स  इसी:  कम

 तादाद  में  हैं  जिस  का  ठिकाना:  महीं  है  4

 वह  किस  कीमत  में  मिले रहे  हैं  यह  झगड़े

 की  बात  हैं.।  यह  चेंज  बाय  “बहस  है  1

 लेकिन  मैं  एक  हीं  रात  कह  सकता  ढ  कि
 ©

 कुछ  भरी  है  वह  इतना  कम  सिंकती  हैं  कि  वहीं
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 लोग  ले  जाते  है  जिन  के  पास  स्प या  है  कौर

 उस  को  बह  ब्लैक  मार्केट  मे  बेचते  है  ।  मगर

 इन  सारी  चीजों  की  तरफ  आप  ध्यान  दे

 तो  भी  फ्रिज  आफ  दि  प्रॉब्लम  हल  होगी  ।

 भागे  के  लिये  मे  तजबीज  देना  चाहता

 हूं  कि  यह  एक  सीरियस  मटर  यो  ही  छोड़

 देने  की  बात  नही  है  कि  डिस्कशन  हो  गया।

 राज  इस  के  बारे  में  सारे  हिन्दुस्तान  में

 त्वचा  है  ।  इस  को  हल  करने  के  लिये  हम

 को  सोचना  होगा  कि  हम  किस  तरह  जागे

 बाले  दिनो  में  अपनी  प्लैन  में  तब्दीली

 करे  और  हम  लाखों  की  तादाद  में  बोकारो

 को,  बकार  पढ़ें  लिखे  लोगो  को  किस  हद

 तक,  किस  परसेंटेज  में  ऐंड जस्ट  कर  सकेंगे,

 कित्ते  जायज  क्रिएट  करेगे  ।  सारी  चीज

 जाब  ओोरिएन्टेड  होनी  चाहिये  ।

 SHRI  VIRENDRA  AGARWAL
 «(Moradabad).  Mr.  Deputy-Speaker,
 Sir,  it  is  good  on  the  part  of  Mrs.
 Maya  Ray  to  move  this  Resolution  and
 to  stveamline  the  problem  of  un-
 employment.  She  has  praised  the
 national  leadership  for  its  dynamism.
 But  unfortunately,  it  is  not  beng  used
 for  publig  good.  There  is  an  impres-
 sion  growing  in  the  country  that  this
 Parliament  has  developed  into  a
 debatmg  soaety  or  some  sort  of  a
 urcus,  Any  debate,  which  is  conduct-
 ed  in  this  House,  has  little  meaning
 to  the  Government,  The  Government
 hardly  takes  any  interest  in  Parlia-
 ment,  Its  Ministers  are  found  absent
 for  all  major  debates  and,  therefore,
 it  is  all  a  debate  which  will  have  little
 bearing  so  far  as  the  common  man  in
 the  courtry  is  concerned.
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 We  as  a  nation  are  committed  to
 banish  poverty.  The  Prime  Minister
 has  given  an  assurance  that  all  such
 steps  would  be  taken  that  would  pro-
 duce  definite  results  in  a  period  of
 three  years  Paverty  is  known  to  be
 the  biggest  curse  of  the  modern  era.
 At  the  moment,  we  all  know  that  more
 than  225  million  people  are  living  be-
 low  the  poverty  Ime.  It  was  not  long
 ago  ‘when  Dr.  Ram  Manohar  Lohia
 presented  his  tthree-anna  theory  in
 this  House.  The  per  capita  income  in
 this  country  is  so  low  that  a  larger
 percentage  of  the  population  can  hard-
 Jy  survive  We  also  know  that  more
 than  40  per  cent  of  rural  population
 jn  the  country  do  not  have  more  than
 Rs.  20  88  income  per  head  per  month.
 This  is  the  situation

 Under-utilisation  of  India's  sur-
 plus  labour  force  78  known  to  be  the
 biggest  problem  and  the  massive  un-
 employment  that  we  see  today  re-
 flects  a  major  failure  of  Indan  plan-
 ning.  After  every  Plan,  we  have
 found  that  the  figures  of  unemployed
 are  doubled.  Though  there  us  a  differ-
 ence  of  opinion  about  ithe  figures  of
 unemployed,  a  very  reasonable  esti-
 mate  has  been  made  that,  at  the
 moment,  we  have  20  multlion  un-
 employed  in  the  country  and  the
 figure  is  hkely  to  nse  to  24  millions
 by  1974,

 We  also  talk  about  growth  of  popu-
 lation.  The  population  is  growing  at
 the  rate,  of  2.5  per  cent.  We  are  now
 reaching  550  million  mark  The
 famzy  planning  programme  has  proved
 to  be  a  force.  During  1965-60,  we
 have  produced  70  mullion  children
 Out  of  that,  90  milhon  children  will
 jom  the  labour  fo:ce  in  seventeens
 Now  you  can  very  well  visualise  the
 magnitude  of  the  problem.

 Coming  to  the  unemployed  =  en-
 gineers,  the  current  figure  is  about
 56,700  in  the  country,  and  their
 number  will  surely  go  to  100,000  by
 the  end  of  the  Fourth  Plan.
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 [Shri  Virendra  Agarwal]
 We  have  also  talked  about  the  live

 registers  in  Employment  Exchanges.
 This  figure  has  gone  up  from  2.5
 million  in  4966  to  5.3  million  in  1971,

 Now  we  come  to  what  we  have
 done  during  the  last  ten  years,  Since
 96]  in  both  public  and  private  sec-
 tors,  the  total  in-rease  of  jobs  has
 amounted  only  to  2.5  millions.  You
 also  know,  Sir,  that  both  the  sectors
 cannot  provide  jobs  for  more  than
 300,000  people  in  a  year.  This  is  the
 total  situation  of  the  economy.

 It  is  true  that  unemployment  in  the
 country  is  a  country-wide  phenome-
 non,  but  it  is  more  acute  in  certain
 regions  lke  West  Bengal.  Govern-
 ment  figures  differ  from  those  pre-
 sent  by  the  others;  the  governmert
 figure  of  unemployed  in  West  Bengal
 is  2.5  million  whereas  the  others
 have  presented  that  it  is  not  less  than
 36  millions.  Joblessness  is  increas-
 ing  at  an  annual  rate  of  100,000  a
 year  in  West  Bengal  alone.  The  West
 Bengal  Government  has  _  recently
 sponsored  a  plan,  but  I  really  do  not
 know  whether  it  will  ever  be  worked
 out,  In  West  Bengal  today,  I  feel,
 the  Government  is  merely  paying  lip
 sympathy  to  the  problem  of  unemploy-
 ment  because  we  know  that  it  is  very
 much  linked  up  with  the  problem  of
 law  and  order  in  West  Bengal,

 There  is  the  impression  today  in
 the  country  that  Government  be-
 lieveg  that  mere  slogans  will  create
 jobs.  Employment  cannot  be  created
 in  a  vacuum.  Jobs  are  essentially  a
 by-product  of  a  vigorous  economy.
 Tt  is  time  that  it  is  realised  that
 growth,  by  itself,  does  not  produce
 social  justice  .  Monopoly,  whether
 it  is  in  private  or  public,  cannot  cre-
 ate  large  jobs.  But,  Sir,  we  have
 been  talking  of  decentralised  econo-
 ™my  and  development  of  small  scale
 and  cottage  industrieg  in  this  coun-
 try  since  we  attained  political  free-
 #@6m.  Theat  was  the  message  of
 Mahatma  Gandhi.  But  we  really
 @o  not  know  what  exactly  has  hap-
 pened  during  the  lest  25  years  for
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 development  of  small  scale  industriez
 in  this  country  which  alone  is  the
 lasting  solution  for  the  problem  of
 unemployment.  The  intermediate,
 technology  which  has  been  developed
 in  a  large  number  of  countries  ana
 which  has  solved  the  problem  shoula
 be  applied  in  our  country.  Ludhiane
 is  an  example;  Ludhiana  is  a  pointer
 where  intermediate  technology  has
 been  employed;  and  it  has  provided
 large  jobs,  In  Japan  the  growth
 rate  is  very  high;  they  have  appled
 the  intermediate  technology;  techno
 logy  is  in  every  house,  with  the
 result  that  they  have  made  every  one
 employed.  In  this  country,  I  feet
 that  we  should  learn  to  employ  in-
 termediate  technology  at  a  mass  level,
 so  that  in  every  house,  in  rural  areas,
 we  have  a  machine  and  the  rural
 man  can  employ  the  knowhow  and
 finance  for  developing  some  sort  of
 small  scale  industry.  Decentralised
 economic  structure  is  vital  for  social
 justice  and  what  we  have  done  during
 the  Past  25  years  is  an  indicator  that
 we  have  forgotten  the  message  of
 Mahatma  Gandhi  though  we  are  very
 keen  to  pay  lip  sympathy  to  what  he
 preached,  we  are  not  prepared  to
 practise.

 J  will  go  a  little  further  and  say
 that  recently  the  new  Planning
 Minister  hag  been  talking  of  a  new
 slogan,  that  is  ‘Back  to  Nehru’.
 Jawaharlal  Nehru  is  emotionally
 identified  with  the  whole  nation;
 Jawaharlal  Nehru  is  e  national  here;
 he  commands  tremendous  respect.
 Jawaharlal  Nehru  is  often  associated
 with  the  concept  of  planning.  But  I
 am  sure  that  if  Jawaharlal  Nehru
 had  ‘been  alive  today,  he  would  not
 have  allowed  the  Government  to  go
 back;  he  would  have  asked  them  to
 go  forward  rather  than  go  back.
 To-day,  I  will  say  that  the  entire
 Plan  should  lay  a  total  emphasis  on
 creating  jobg  and  also  for  meeting
 the  consumption  needs  of  the  large
 growing  population.

 The  problem  of  unemployment  is
 really  very  serious  to-day  in  rural
 areas,  That  is  the  real  problem  and
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 for  the  rural  areas,  it  has  been  re-
 peatedly  recommended  that  the  Gov-
 ernment  should  sponsor  a  large  rural
 works  programme  costing  Rs.  11,000
 crores  which  should  create  jobs  for
 meeting  minimum  public  consump-
 tion  needs  of  24  million  families  or
 about  430  million  people  during  the
 Fifth  Plan  which  should  imply  the
 construction  of  roads,  construction  ot
 hospitals,  schools  and  housing  also
 and  furthermore,  utmost  import-
 ance  be  given  to  providing  drinking
 water  in  rural  areas.

 A  great  deal  has  been  talked  about
 the  crash  programme  and  4  do  not
 have  time  to  dwell  on  it  now.  I  would
 like  to  say  that  there  is  no  govern-
 ment  in  the  world  which  has  ever
 provided  jobs  to  all.  Whatever  you
 may  do,  you  may  extend  the  public
 sector,  you  may  nationalise  all  the
 industries,  but,  even  then,  this  Gov-
 ernment  cannot  provide  jobs  to  all.
 Therefore,  the  solution  lies  in  pro-
 ducing  a  scheme  of  self-employment
 and  that  is  the  only  solution.  At  the
 moment,  I  know  a  large  number  of
 unemployed  go  on  looking  to  the
 Government  for  providing  them  jobs.
 This  sort  of  attitude  on  their  part  is
 not  very  helpful....

 MR,  DEPUTY-SPEAKER:  We  are
 approaching  5.30.  We  shall  have  to
 take  up  another  item.

 SHRI  VIRENDRA  AGARWAL:  +
 know  there  are  certain  difficulties
 and,  the  Government  knows  it,  which
 do  not  encourage  our  youth  to  engage
 in  self-employment.  So,  I  suggest
 that  the  Government  should  direct
 all  its  energies  to  such  avenues  80
 that  the  Indian  youth  can  engage
 themselves  in  such  projects  which
 can  provide  self-employment.

 There  is  a  widespread  unrest  going
 on.  At  the  moment,  there  is  an  im-
 pression  in  this  country  that  there  is
 only  one  employment  exchange  and
 that  is  the  biggest  one  and  that  is
 the  Prime  Minister  of  India.  The
 Prime  Minister  of  India  to-day  is  not
 interested  in  providing  jobs  to  the
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 people  or  unemployed  either  in  the.
 rural  or  in  the  urban  areas.  She  is
 interested  in  providing  jobs  to  the
 defeated  politicians,  That  is  the  trend.
 that  is  the  outlook  of  our  Government
 while  they  have  got  no  policy  or
 scheme  for  providing  jobs  either  to
 the  rural  or  the  urban  unemployed.

 With  these  words,  I  would  request
 the  Government  to  have  an  integrated
 scheme  so  that  we  can  really  develop
 something  specitic  and  concrete  in
 every  district  where  the  rural  un-
 employed  can  get  gainful  employ-
 ment,

 SHRI  R.  D,  BHANDARE  (Bombay
 Central):  The  problem  of  uncmploy
 ment  is  a  problem  which  has  created
 not  only  head~ache  to  the  Govern-
 ment  but  the  Government  has  to  pass
 through  and  the  country  has  to  pass
 through  critical  times.  The  intensive
 ness  and  the  extensiveness  of  this
 problem  can  be  understood  properly
 if  we  see  as  to  what  extent  this  prob-
 lem  is  assuming  disproportionate
 dimensions,  If  I  am  to  quote  some
 figures,  in  950  we  had  on  the  live
 registers  of  the  employment  ex-
 changes  3,30,743  job-seekers,  Then,
 from  year  to  year  the  figure  has  in-
 creased.  Now,  I  am  coming  to  the
 figure  of  1966.  The  Committee  on  Un-
 employment  has  given  its  interim  re-
 port  on  short-term  measures  for
 employment  and  that  committee  has
 given  certain  figures  from  1966.  But,
 so  far  as  the  register  of  the  employ-
 ment  exchanges  is  concerned....

 MR,  DEPUTY-SPEAKER:  Mr.
 Bhandare,  you  can  continue  on  the
 next  occasion.

 _ bemcnctermamanan
 17.30  hrs.

 HALF-AN-HOUR  DISCUSSICN
 NATIONALISATION  OF  SuGAR  InvustTry

 MR.  DEPUTY-SPEAKER:  Mr.
 Jyotirmoy  Bosu,  in  your  absence
 there  was  a  suggestion  that,  in  order
 to  give  more  time  to  the  discussion  of
 this  resolution,  if  you  agree,  your
 half-an-hour  discussion  may  be  shift-
 ed  to  some  other  day.  se
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 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Hatbour):  On,  Motiday,  Sit?

 MR.  DEPUTY-SPEAKER;  Ii  you
 -agree,  they  would  fix

 SHRI  8,  M.  BANERJEE  (Kanpur)
 Why?

 MR.  DEPUTY-SPEAKER:  Some-
 body  has  suggested.  So,  I  am  putting
 it  to  you.  If  you  do  not  agree,  that  is
 all  right

 SHRI  S.  M.  BANERJEE:  Let  us
 finish  this  to-day,  Sir.

 SHRI  JYOTIRMOY  BOSU:  I  would
 like  this  to  be.  taken  up  to-day.

 MR.  DEPUTY-SPEAKER:  All
 right,  we  will  now  take  up  the  Half-
 an-hour  discussion.

 SHRI  JYOTIRMOY  BOSU:  The
 Sugar  industry  ‘affairs  and  sugar  pro-
 duction  are  the  subjécts  which,  have
 become  one  of  the  worst  rackets  in

 recent  history  in  our  country,  The
 remedy  that  was  suggested  by  fhe
 Prime  Minister  was  this.  She  said
 go  without  sugar,  don’t  consume
 sugar,  consume  léss  sugar,  etc,  Sir
 the  other  day  when  you  were  in  the
 Chair  I  raised  this  point  about  the

 closure  of  textile  mills,  If  there  are
 shortages  of  dhoties  and,  sarees,  how

 .can  people  get  on?  Is  it  the  remedy
 to  the  problem?  I  wish  to  quote  from

 ‘the  Deccan  Herald  which  says

 ‘The  sugar  mills  have  not  worked
 in  the  national  interests  and  their
 activities  have  in  ‘the  last.  one  year
 earned  them,  accorditg  to  a  con-—
 servative  computation,  over  Rs.  200
 crores  by  what  is  euphemistically
 called:  market  sale  of  sugar...  That
 thia...is  considered:  exploitation»  of
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 “eane  growers  on  the  other  by  de-
 pressing  recovery  rates  of  the
 cane.  More  than  a  mere  suspiciun
 exists  in  public  mind  that  such
 activities  openly  conducted  and
 acquiésced  in  by  the  administration

 ‘could  not  have  happeted.  unless
 there  is’  official  connivance.  at
 higher  ‘levels

 ....In  effect,  all  the  methods
 adopted  by  the  Government  to  dis-
 tribute  sugar.  to  the  peop.e  at  fair
 prices  have  only  helped  the  -sugar
 magnates  to  reap  high  profits  on
 the  30  per  cent  share  they  are
 entitled  to  sell  in  the  open  market
 in.  days  of  scarcity.”

 7.82  hrs.

 [Serr  R.  0.  BHANDARE  in  the  Chair
 That  is  the  picture  of  the  sugar  indus-
 try  and  the  Government  today.  The
 sugar  industry  is  fleecing  the  ex-
 chequer  on  the  one  hand  and  the
 cane-grower  and  the  consumer  on
 the  other.  Cane  prices  have  remained
 static.  The  cane  prices  in  1987-63.  re-
 mained  at  Rs.  2°75;  the  recovery  rate
 was  9.4  per  cent.  In  1968-69  the  figure
 was  Rs.  2:75  against  the  same  re-
 covery.  In  1969-70  it  is  the  same  re
 covery  arid'saine  price.  In  1970-71"
 also,  it  is  the  same  recovery  and  the
 same  price.  The  recovery  manipu-
 lation  is  .done  -by.  the.  sugar.  industry
 in  collaboration  with  the  excise  ins-
 pectors.  Excise  inspectors  are  paid  at
 the  rate  of  Rs,°2,000'a  month  and’  the
 recovery.  rates.  are  under-stated.  k
 is.  brought  down.  in:  order  to  deceive
 people  all.around.  Recovery  is  de-
 clining:  It  was  0.4  per  cent  at’  one.
 time,  than.  it  -has  come  to  9.4  per:  cent.
 Why  is  it  that  recovery’  is  not.  de-
 clining’  in  -gur  and  khandsari?

 I  sugges}  that:-a  team  of  MPs,
 should  go  and  do  the  work  of  physical
 verfication  and  chetk  -to  find  “otit  the
 actual  recovery.of  sugar.  from’  sugar:
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 I  will  quote  from  the  Report  on  Cur-
 rency  and  Finance  of  the  Reserve
 Bank  of  India.  It  says:

 “The  fall  in  sugarcane  produc-
 tion  is  attributed  mainly  to  un-
 favourable  weather  conditions  and
 partly  to  diversion  of  area  under
 sugarcane  to  alternative  crops  in
 view  of  the  rising  cost  of  sugarcane
 production.”.

 Then,  what  is  the  position  in  re-
 gard  to  the  canegrowers’  arrears?
 ‘Here  is  a  news  item  from  ‘he  Times
 of  India  which  gays:

 “Arrears  of  payment  to  cane-
 growers  by  sugar  mills  in  the  coun-
 try  total  over  Rs.  40  crores.  For  UP
 alone,  the  millowners  have  been  in
 default  to  the  extent  of  Rs.  i6é
 crores.”

 Increase  in  sugarcane  price  and  mak-
 ing  it  unremunerative  for  the  culti-
 vators  is  the  final  outcome  cf  the
 whole  thing.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF,  SHER  SINGH):  To  which

 year  is  he  refering?

 SHRI  JYOTIRMOY  BOSU:  The
 date  of  this  clipping  is  25th  July,
 1971,

 PROF,  SHER  SINGH:  It  is  old.

 SHRI  JYOTIRMOY  BOSU:  Since
 then,  the  position  has  worsened.  They
 are  fleecing  the  people’s  exchequer.
 The  sugar  industry  has  grown  at
 the  cost  of  the  State  exchequer.  Let
 me  givé  you  some  figures  to  show  the
 export  subsidy  that  they  have  got.
 In  ‘1961,  it  was  Rs.  5.50  crores,  in
 962  it  was  Re.  44.20  crores,  in  963
 it  was  Rs,  3.42  crores,  in  1964,  it  was
 Rs.  2.90  crores,  in  965  it  was
 Rs,  7.50  crores,  in  ‘1968,  it  was  Rs.  20
 crores  and  in  1967,  it  was  Rs.  7.46
 crores,  making  a  total  of  Rs.  70.8
 crores  by  1967,  This  is  the  report  that
 I  have  got,  and  the  source  is  the  reply
 given  on  the  floor  of  the  House.
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 As  regards  borrowings  in  ‘1965-66,
 the  borrowing  was  Rs.  62.64  crores
 and  in  five  years’  time,  that  is,  bv
 970-7l,  it  has  jumped  to  Rs.  352.6i
 crores.  From  the  nationalised  banks
 alone,  Rs,  47.48  crores  was  the  debt

 m  1965-66  when  it  was  in  the  private
 sector,  but  today  in  970-7l.  the
 latest  figure  for  which  I  have  got  In
 my  hand,  it  is  Rs.  28.2  crores.

 The  balance  of  the  money  was
 taken  from  term  financing  _  institu-
 tions.  There  are  other  interesting
 figures  to  show  that  the  total  asscts
 rose  from  Rs.  60.l4  crores  to
 Ks.  290.44  crores  in  1970-71  in  five
 years’  time,  Net  fixed  assets  rose  by
 about  50  per  cent.  Net  sales  and  re-
 bate  and  discount  rose  by  about  50
 per  cent  in  five  years’  time.  The  tota.
 income  7050  from  Rs.  104,74  crores  in
 ‘1965-66,  to  about  Rs.  54.2  crores.
 Managing  directors’  and  xnanagers’
 remuneration  was  Rs.  30  lakh3,  and
 that  has  increased  considerably.
 Selling  commission  itself  has  gone  up
 from  Rs.  75  lakhs  to  Rs.  99  lakhs
 and  so  on.  They  are  making  hay
 while  the  sun  is  shining

 Actually,  the  shortage  as  made  out
 by  the  industry  is  untrue,  and  the
 consumption  has  been  mognified.
 Here  is  a  clipping  from  the  Nationai
 Herald  of  January,  1972.  It  says:

 “There  is  no  shortage  of  sugar  as
 the  industry  is  trying  to  make  out,
 although  the  season's  output  is  ex-
 pected  to  be  34  lakhs  tonnes  against
 Rs,  37.50  lakhs  tonnes  last  season.
 The  total  available  supplies  will
 be  48.50  lakhs  tonnes  including
 last  season’s  carry-over,  and  this
 quantity  is  sufficient  to  meet  the
 requirements  of  the  country  during
 the  current  season.  The  latest  price
 hike  is  not  the  resull  of  just  market
 forces  but  of  manoeuvring  the  in-
 dustry.  The  Government,  there-
 forc,  should  act  immediately  to
 check  the  industry.  ‘The  monetary
 measures  which  the  Government
 have  taken  have  not  yielded  the
 desired  results  during  the  last  five
 months.  The  minirhum  margin  on
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 bank  advances  against  sugar  has
 been  changed  thrice  to  reach  as
 high  a  level  as  65  per  cent.”,

 I  shall  now  show  how  powerful  these
 magnates  are  and  how  the  whole
 thing  is  concentrated  I  shall  give
 some  figures  to  show  the  investment
 of  some  big  business-houses,  In  the
 case  of  Birlas,  ॥  is  Rs,  606  lakhs,  in
 the  case  of  Dalmas,  it  ws  Rs.  367
 lakhs,  in  the  case  of  J  &K,  it  is
 Rs.  209  lakhs,  in  the  case  of  Kanodias,
 It  is  Rs  288  lakhs,  in  the  case  of
 Parrys,  it  is  Rs.  755  lakhs,  in  the  case
 of  Ruias,  it  is  Rs  446  lakhs,  and  in
 the  case  of  Surajymal  Nagarmal,  it  34
 Rs,  $42  lakhs  and  in  the  case  of  V.
 Ramakrishnan,  it  ig  Rs  484  lakhs
 These  are  to  be  found  in  the  Monopoly
 Inquiry  Commussion’s  report.

 The  licensed  capacity  of  the  sugar
 industry  is  53  million  tonnes,  but
 the  installed  capacity  is  3.9  million
 tonnes.  So,  they  are  not  deliberately
 producing  the  quantity  which  they
 ought  to  have  produced.  This  is  in  the
 hands  of  monopolists,  as  I  have  ex-
 Plained  just  now.

 A  Congress  MP,  Shri  Suryanara-
 yana,  once  said  in  the  Congress  Par-
 liamentary  Party  meeting  that  in
 Andhra  Pradesh,  the  value  of  as-
 sets  of  sugar  companies  is  Rs.  4.48
 crores  while  profits  in  white  money—-
 forget  about  the  black—is  about
 Rs,  0.75  crores.  Dr.  Rangnekar  has
 in  a  very  recent  article  said:

 “A  large  number  of  Heensees  of
 sugar  mills  have  not  taken  any  steps
 to  instal  the  capacity  sanctioned  to
 them.  Against  a  capacity  of  587
 million  tonnes  licensed,  so  far,  the
 installed  capacity  was  only  3.9
 million  tonnes  in  1971-72.  There
 is  thus  a  gap  of  .4  million  tonnes
 which  if  not  covered  in  the  next
 two  years  might  lead  to  a  serious
 shortage  of  suger  in  the  country”.
 The  Bhargave  Commission  which

 was  qi  to  have  submitted  its
 report  before  this  session  has  not
 done  so.  We  are  told  an  interim
 repért  has  been  submitted.  We  want

 **Expunged  as  ordered  by  the  Chair.
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 Shn  Sher  Singh  to  tell  us  here  and
 now  why  the  interum  report  has  not
 been  laid  on  the  Table  and  circulated.
 to  members,

 We  have  been  reading  about  the
 UP  Chief  Munister’s  statements
 about  nationalising  the  sugar  indus-
 try  m  UP,  We  want  to  know  what
 has  happened  to  that.  Or  are  these
 just  vote-catching  gimmicks?

 I  will  conclude  by  saying  why  the
 industry  should  be  natonalised.
 Sugar  is  an  essential  and  sensitive
 commodity  Secondly,  during  the
 last  two  decades  the  rmmil  owners
 have  taken  no  steps  to  modernise  or
 enlarge  their  activities  Money  pro-
 vided  by  the  exchequer  and  other
 financing  institutions  have  beer
 Swallowed  for  wrong  purposes
 During  the  last  20  years,  the  mili-
 owners  clamoured  for  subsidy  from
 Government  and  at  the  same  time
 fleeced  the  consumers  and  the  cane
 growers.  The  sugar  millowners  have
 not  done  any  research  to  improve
 the  quality  of  cane;  nor  have  they
 paid  the  arrears  to  the  growers.  Gov-
 ernment  have  already  through  advan-
 ces  given  nearly  Rs,  200  crores  and
 have  thus  become  8  shareholder.
 That  being  so,  there  is  no  reason  why ,
 the  industry  should  not  be  nation-
 alised,

 As  regards  the  question  of  pay-
 ment  of  compensation,  it  should  not
 deter  Government  from  taking  a
 decision.  Parliament  has  assumed
 powers  in  this  regard  and  it  can  fix
 the  rate  of  compensation.  There
 should  be  no  difficulty  about  it.

 What  pains  me  most  is  that  all
 these  misdeeds  of  the  sugar  industry
 have  been  possible  because  of  the
 lavish  and  liberal  political  donations
 a  particular  Minister  in  this  Govern-
 ment**  had  been  collecting.  They
 had  been  collecting  crores  of  rupees.
 I  am  told  the  total  exceeds.  Re,  8.64
 crores.  That  is  why....  '

 MR.  CHAIRMAN:  He  ip  making  ‘A
 vague  allegation, ed
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 SHRI  JYOTIRMOY  BOSU:  Do  you
 want  me  to  name  him?

 MR.  CHAIRMAN:  No,  do  not  men-
 tion  name.

 SHRI  JYOTIRMOY  BOSU:  I  say **  Rs,  8.64  crores  were  collected.

 SHRI  NARSINGH  NARAIN  PAN-
 DEY  (Gorakhpur):  On  a  point  of
 order.

 SHRI  JYOTIRMOY  BOSU:  This
 is  why  the  sugar  millowners  have
 been  allowed  to  plunder  the  ex-
 ehequer,  a  fleece  the  cane  growers
 and  the  consumers.  There  is  an
 editorial  in  the  Deccan  Herald  which
 says  that  the  fleecing  by  the  sugar
 tycoons  had  been  possible  because  of
 the  Congress  being  hand-in-glove
 with  them.  They  have  collected
 money  from  these  tycoons  at  the
 cost  of  the  consumers  and  the  cane
 growers.

 MR.  CHAIRMAN:  The  name  he
 mentioned  will  be  deleted.

 SHRI  JYOTIRMOY  BOSU:  What
 about  the  others?

 MR.  CHAIRMAN:  Both,
 SHRI  PILOO  MODY  (Godhra):

 You  are  the  only  one  that  mentioned
 the  name.  Therefore,  you  will  have
 to  expunge  your  own  remarks  be-
 cause  Mr.  Jyotirmoy  Bosu  did  not
 name  him.

 MR.  CHAIRMAN:  Do  not  accuse
 the  Chair.

 SHRI  JYOTIRMOY  BOSU:  What
 is  expunged?

 MR.  CHAIRMAN:  The  name  is
 expunged,

 SHRI  JYOTIRMOY  BOSU:  **

 MR.  CHAIRMAN:  Yeu,

 SHRI  JYOYTRMOY  BOSU:  You
 @re  a  legally  educated  person,  Sir.
 Hew  cam  you  de  it  under:  the  rules?

 (HAH  Disc.)
 MR.  CHAIRMAN:  You

 have  given  notice.
 shouia

 SHRI  JYOTIRMOY  BOSU:  I  have
 not  mentioned  names;  I  have  said**

 I  did  not  mention  the  name.

 MR.  CHAIRMAN:  Whatever  you
 have  mentioned  later  on  must  be  de-~
 leted.

 SHRI  JYOTIRMOY  BOSU:  You  are
 exceeding  your  jurisdiction,  You
 cannot  do  that,

 SHRI  PILOO  MODY:  This  is
 going  to  lead  to  a  very  serious  situ-
 ation*in  this  Parliament.  I  have
 very  strong  views  on  this  subject
 and  therefore  I  plead  with  you  to  let
 me  say  something.  He  has  not  men-
 tioned  the  name.  If  he  has  mentioned
 the  name  you  may  delete  the  name.
 You  may  not  delete  any  allegation  ne
 might  have  made  against  the  Gov-
 ernment.  We  are  here  to  make  those
 allegations.

 MR.  CHAIRMAN:  Names  may  be
 deleted.

 SHRI  S  M  BANERJEE:  Names
 have  been  mentioned  in  this  House
 and  it  is  open  to  the  Minister  to  can-
 tradict  it.  Why  should  not  names  be
 mentioned  here?

 MR.  CHAIRMAN:  As  your  name
 is  here,  you  ask  your  question.

 SHRI  S.  M.  BANERJEE:  Suppose
 I  mention  some  names.  What  will
 happen?  क

 MR.  CHAIRMAN:  They  will  be
 deleted.

 SHRI  S.  M.  BANERJEE:  I  have
 great  regard  for  *  *  Charges  were
 made  against  him;  he  can  contradict
 them.  He  is  a  Minister  of  the  Govern-
 ment;  his  name  can  be  mentioned  and
 he  can  contradict  it....

 SHRI  P.  M.  MEHTA  (Bhavnagar):  *

 MR.  CHAIRMAN:  Nothing  will  go
 on  record,  since  names  have  been
 deleted.

 7”  Not  rscorded
 *Hepunged  ss  ordered  by  the  Chair.
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 SHRI  JYQTIRMOY  BOSU:  On  .a
 point  of  order,  You  wild

 z
 precjate

 that  I  am  not  mentioning  the  name
 af  a-‘person  who  cannot  come  to  the
 House.  I  am  meritioning  the  name  of.
 a  person  who  should  remain  present
 here  throughout  the  proceedings,
 throughout  the  day....  (Interruptions)
 I  said  that  *  *  had.collected  Rs.  8.64
 crores  from  sugar  mills....

 ‘MIR.  CHAIRMAN:  It  cannot  go  on
 record;  I  rule  it  out....

 SHRI  JYOTIRMOY  BOSU:  This  is
 parliamentary  democracy,  this  is  ixill-
 ing  parliamentary  democracy,  ‘

 SHRI  P.  M.  MEHTA:  *

 MR.  CHAIRMAN:  Nothing  will  go
 on  record....  (Interruptions)  You
 are  making  an  allegation  against  a
 Minister  without  writing  to  the
 Minister.  If  you  are  to  make  such  an
 allegation,  you  have  to  give  notice.

 SHRI  PILOO  MODY:
 wants  to  praise  a  Minister,
 also  give  notice  in  advance?

 If  somebody
 does  he

 MR.  CHAIRMAN:  The  rule  is  very
 clear.  Convention  and  usages  are  also
 clear.  If  any  allegation  is  to  be  made
 against  any  Minister  in  any  discus-
 sion,  notice  must  be  given  to  that
 Minister  to  enable  him  to  come  here
 and.  explain  his  position.  In  the
 absence  of  that  procedure,  that  ;ro=.
 cedure  not  being  followed,  the  names
 mentioned  are  deleted.

 SHRI  s.  M.  BANERJEE:
 a  point  of  order,.

 MR.  CHAIRMAN:  ..Do  not.  chal-
 lenge  .  the.  ruling;.,,....(Interruptions)
 There,  are  other  methods  of  challeng-
 ing  the  ruling.  ae

 I  rise  on

 order  38  ya  Based  an.  newsraper
 reports  some  proceedings  took

 ngs  took  .  plage
 pay
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 in,  the  other  House.  and  I,raised  it  in
 this  House.  I  moved.a.call.  attention
 notice.  stating  that  two  Ministers  of
 the  Céntral  Government  were  in  the
 pay  rolls  of  the  Birlas.  This  was  men-
 tioned  here.  When  somebody  pro-
 voked  me,  I'mentioned  two  names.
 A  privilege’  motion  was  moved
 against  .me  by  Mr.  Atal  Bihari  Vaj-
 payee  and  ultimately  one  minister
 made  a  statement  that  he  was.  in
 Birla’s  employment  but  after  becom-
 ing  minister,  he  has  given  up  the
 job.  I  have  all  regard  for  *  *

 MR.  CHAIRMAN:  That  does  not
 entitle  you  to  make  allegations  with-
 out  giving  notice.  (Interruptions).

 SHRI  NIMBALKAR  (Kolhapur):
 Last  year  after  the  25th  March,  some
 hon.  members  of  this  House  who
 were  not  ministers  any  more  made
 some  radical  statements  and  I  had
 criticised  them  for  making  radical
 statements  when  they  were  no  longer
 ministers,  whereas  when  they  were
 ministers,  they  behaved  sensibly.  At
 that  time,  the  entire  opposition,  in-
 cluding  Mr.  Banerjee,  got  up  and
 said  “You  should  not  criticise  pecple
 unless  they  are  in  the  House.”  Now
 they  are  doing  it.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order,  under  Rule  353,  Sir.  It.
 says

 “No  allegation  of  a  defamatory  or
 incriminatory  nature  shall  be  made
 by.  a  member  against  any  person

 *  ©.  Any  person,
 or  an  hon,  member  of  this  House?  As
 a  member  of.  this.  House,  *  is:  ex-
 pected  to  remain  present  hare
 throughout  the  day.  If  I  said  .some-
 thing  .  which,  he  thought-was  not-right,
 he  gets  a  chance  to  get.up  and  repu-
 diate  it.  ‘If..he  choases  not  ta‘  re-
 main  present,  it  is  not  my  ‘responsi-

 Therefore;  ०  ca

 एन  Not  recorded,
 #&Expunged  as  ordered  by  the  Chair..
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 and  jurisdiction.  That  is  how’  parlia-
 mentary  democracy  is  being  but-
 chered.  I  will  keep  on  ‘saying  here
 and  outside  that  *  *  collected  Rs.  8.64
 erores  from  the  sugar  industry.  You
 eannot  shut  me  out._

 MR.  CHAIRMAN:  Do  not  challenge
 my  ruling.

 SHRI  JYOTIRMOY  BOSU:  You
 are  going  outside  your  authority.

 MR.  CHAIRMAN:  If  I  am_  going
 beyond  my  jurisdiction,  follow  the
 procedure.  So  long  as  I  am  here,  do
 not  challenge  my  ruling.  -If  I  am
 not  functioning  within  the  framework
 of  the  procedural  rules,  you  can  chal-
 lenge  -it.

 SHRI  JYOTIRMOY  BOSU:  That
 is  what  I  am  doing,

 MR.  CHAIRMAN:
 method.

 This  is  not  the

 SHRI  JYOTIRMOY  BOSU:  When
 and  how  do  I  challenge  it?

 MR.  CHAIRMAN:  Read  the  rules.

 SHRI  JYOTIRMOY  BOSU:  I  have
 read  it.  I  read  it  once  a  week.  (Inter-
 ruptions)

 SHRI’  S/  Me  °BANERJER/  ~~.  Let
 them  collect  the  money  also  within
 the  framework

 are  more
 Kindly  ask  the.  qiiéstion.

 MR.  CHAIRMAN:  You
 mischievous.

 SHRI'S.  M.  BANARJEE:  I  wish  -to
 know  from  the  hon.  Minister  whether
 it  is  a  fact  that  a  tentative  decision
 was  taken  bythe  Centre  on:  the  basis
 of  a  Congress  resolution,  or  various  re-
 solutions  in  Bombay  and.  other  placés
 where  the  AICC  met,  demanding  the
 nationalisation’  of  the  sugar  industry
 The  Government  of  Uttar  Pradesh
 headed  by  Shri  Kamalapathi  Tripathi,
 who  is  also  a  Corigressma

 i  i  en
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 has  an  eye  on  the*Céntre, has.  also‘  re-
 commended  that  the  sugar  industry  in
 U.P.  should  be  nationalised.  That  was
 the  view  point  expressed  by  the.  Bihar
 Government  also.  Up  to  this  time  it
 was  mentioned  by  the  ‘hon.:  Minister
 that  a  particular  committee  is  sitting:
 and  until  that  committee  submits  its
 report  it  wouid  be.  difficult.  for  the
 Centre  to  take  a  decision.  I  am  told
 that  that  committee  has  submitted
 its  report.  In  the  meanwhile
 the  sugar  prices  have  ‘gone  up.
 The  sugar  mill  ry magnates  are
 behaving  in  a  very  shabby  manner

 and  they  are  making  profits  even  out.
 of  molasses  and  bagasse.  Sugar  in-
 dustry  is  an  industry  where  nothing

 is  wasted.  I  know  this  because  I  have
 worked  in  the  sugar  industry  for  five
 years.  I  want  to  know  why  the  sugar
 prices  have  been  increased  again.
 Secondly,  why  has  no  decision  ‘been-
 taken  yet  to  nationalise  .  the  .  sugar
 industry  in  the  whole  country?  Is  it
 due  to  the  fact  that  there  is  terrible
 pressure  on  the  Central  Government
 by.  the  sugar  magnates  not  to  ‘natién-
 alise  this  industry?  May  I.  know
 when  a  final  decision  is  likely  to  he-
 taken  on  this  issue,  after  this  ‘gov-
 ernment  has  got  a  massive  majority,
 especially  when  even  the  Congress:
 members  have  recommended.  the
 nationalisation  of  the  sugar  industry?

 ओ  रामावतार  श्ञास्त्री  (पदना )  :  सभापति:

 जी,  चीनी  के  सवाल  को  लेकर  पूरे  देश  के

 अन्दर  तूफ़ाने'  मचा  हुआ  है  -और  भारतीय.

 जनता  का  विशाल  बहुमत  बार-बार---जिंस-

 में  कांग्रेस  के  भी  बहुत  सारे  लोग  शामिल:

 हैं--,  यह  आवाज़  लगा  रहा  है  कि  चीनी

 मिलों  का  राष्ट्रीकरण  होता  चाहिए  लेकिन

 दुख  हैं.  कि  सरकार  इस  सिलसिले  में  कभी

 तक  कोई  भी  “कार्यवाही.  करब  से

 रही  हैं  मैं  यह  जानता  चाफ्द्द्मा-

 हैँ:कि-  चीनी  मिलों।  के  बारे  में  जांच:करते

 **Expunged  as  ordered’  by  the  Chair  Rob  pe,
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 {at  रामावतार  शास्त्री).  ,
 के  लिपे  जो  जमी-समिति  बनी  थी,  जिस

 की  चर्चा  संबंधित  प्रश्न  में  भी  है,  उस  ने  कौन
 कौन  सी  सिफारिशें  की  थीं  ?

 (@)  उत्तर  प्रदेश  को  सरकार  ने  चीनी

 मिलों  के  राष्ट्रीयकरण  के  बारे  मे  जो  सिफारिशे

 की  है,  उन  के  सिफारिश  करने  का  आधार

 क्या  है  कौर  उस  भ्राधार  को  स्वीकार  करने

 से  सरकार  क्‍यों  कतरा  रही  है  ?

 (ग)  क्या  यह  बात  संच  है  कि  बहुत
 सारी  चीनी  मलो"  के  पास  प्र पने  गन्ने

 के  फार्म  हैं  क्या  यह  भी  सच  है  कि  ऐसी

 चीनी  मिलों  के  मुताफ  का  पेशियों  अन्य

 मिलों  की  बनिस्बत  ज्यादा  है  ”  मगर  है

 सो  उस  का  क्या  ब्यौरा  है  ?

 (घ)  क्‍या  यह  बात  सच  है  कि  सरकार

 चीनी  मिलों  का  राष्ट्रीयकरण  करने  से  इस

 लिये  कतरा  रही  है  कि  कांग्रेस  समेत  जो  पूजी-
 वादी  व्यवस्था  में  विश्वास  करने  वाली  अन्य

 पार्टियां  है,  उन  तमाम  दलो  को  इन  चीनी

 मिलो  से  चन्दा  मिलता  है  ?

 18  hours,

 (7)  क्‍या  सरकार  ने  चीनी  का  उत्पादन

 खर्चा  कौर  मुनाफे  का  तुलनात्मक  प्रख्यात  किया

 है?  यदि  हा,  तो  वह  किस  परिणाम  पर  पहुंची

 है  यानी  मुनाफे  का  पेशियों  क्‍या  है  ?  क्‍या

 सरकार  जीती  सिल-मालिकों  पर  उनके  बेतहाशा

 मुनाफे  को  देखते  हुए  कोई  दिखे  हग्स  लगाने

 का  विचार रखती  है?  गद्दी  नहीं, को  क्यों?

 (छ)  कया  ष्ह्  जात  सच  नहीं  है  कि  किसानों
 “को |. |  का  उचित पल्  त  मिलने  के  कारण  ६.

 की  खेती  में  दिनोदिन  कभी  हो  रही  हैं?  दि
 "हैं,  तो  इसे  रोकने  के  लिये  सरकार  ६... औ  int

 रही  है  ?

 NOVEMBER  24,  972  Sugar  Industry
 (HAH  Disc.)

 48

 wer  में  मैं  मह  कहना  चाहता  है  कि

 किसानों  का  मिल  मालिकों  पर  ईख  की  कीमत

 का  कितना  टोटल  बकाया  हिन्दुस्तान  में  पड़ा

 हुआ  है  कौर  किसानों  को  उस  बकाये  को

 दिलवाने  की  दिशा  में  सरकार  ने  कौन  से

 कदम  उठाये  है  या  उठाने  का  विचार  रखती

 है?

 डा०  लक्ष्मी  मारा यर्थ  पांडे  (मंदसौर):
 सभापति  जी,  यद्यपि  चीनी  नीति  के  बारे  में

 सरकार  ने  बार  बार  उनके  प्रचार  की  घोषणाएं
 की  है,  कभी  40  प्रतिशत  की  फ्री  सेल,  कभी

 30  प्रतिशत  की  फ्री  सेल,  कभी  पासेल  कन्ट्रोल
 कौर  कभी  फूल  कन्ट्रोल  ।  इस  के  बाबजूद
 यदि  किसी  को  सब  से  ज्यादा  हानि  हुई  है  तो

 वह  है  उपभोक्ता  और  गन्ना  उत्पादक  ny

 उपभोक्ता  को  महंगी  चीनी  मिलती  है  और

 गन्ना  उत्पादक  को  उचित  मूल्य  नहीं  मिल

 रहा  है  t  यद्यपि  सरकार  द्वारा  कहा  गया

 कि  हम  रिकवरी  के  प्रतिशत  के  आधार  पर

 गल्ले  का  मूल्य  तय  करते  हैं  लेकिन  वह  किसान

 के  लिए  ठीक  प्रकार  से  व्यवहारिक  मूल्य  नही

 कहा  जा  सकता  ।  कृषि  मंत्री  जी  ने  यहां  पर

 4  नवम्बर  को  जो  वक्तव्य  दिया  उसमे

 स्वीकार  किया  है  कि  बिस्तर  मे  गन्ना  उत्पादकों
 को  जो  मुल्य  दिया  गया  है  या  दूसरा  जाने  वाला

 है  उसके  प्रकार  हमारे  देश में  विभिन्न  प्रदेशों में
 काफी  अन्तर  है।  दक्षिण  भारत  सें

 एक  मूल्य  दिया  जाता  है  तो  उसर  भारत  मे

 दूसस'  मूल्य'  दिया
 जाता  है  ।  गद  मध्य

 प्रदेश  में. एक:  मुरम  चा  जाता है  तो  बिहार

 ,  में  दूसरा-मूल्य/  किक:  जाता  हमें  का लता

 चाहता  हूं,  बढि  गिरी  कमान  हैं,  “यदि



 349  Nationatisation  of  AGRAHAYANA  3,  804  (SAKA)  Sugar  Industry  350

 काम  करने  के  दिन  समान  है  तो  उत्तर  भारत  में

 गन्ने  का  म्‌  तय  भ्र धिक  श्र  दक्षिण  भारत  मे

 मूल्य  कम  या  मध्य  प्रदेश  में  मूल्य  कम  और

 बिहार  में  मूल्य  अधिक--इसकी  क्या  कारण

 है  ?
 क्‍या  मंत्री जी  यह  बतायेंगे  कि  सरकार

 ने  यह  घोषणा  की  थी  कि  चीनी  का  मूल्य

 बढ़ने  नही  देंगे,  दो  रुपये  प्रति  किलों  मूल्य

 रहेगा  लेकिन  उसके  बाद  लगातार  चीनी  के

 दाम  बढे  है  तो  उसका  क्‍या  कारण  है?

 और  कभी  तो  अ्रतरिम  रिपोर्ट  के  शभ्राघार  पर

 20  पैसा  प्रति  किलो  दाम  बढाया  गया  है,

 आगे  और  भी  दाम  बढाये  जा  सकते  है।  तो  क्‍या

 सरकार  इस  अपने  उस  वक्तव्य  पर  दृढ़  है  कि

 चीनी  के  दाम  दो  रुपये  प्रति  किलो  से  अधिक

 नही  बनाये  जायेगे  कौर  जो  दाम  बढ़े  है  उनको

 घटाया  जायेगा  इसके  साथ  साथ  विभिन्न

 राज्यों  में  गन्ने  के  मूल्य  मे  जो  अन्तर  है,  गन्ना

 उत्पादकों  को  जां  कीमत  दी  जाने  वाली  हे

 उसके  भ्रन्तर  को  मिटाने  की  दिशा  में  सरकार

 क्या  करने  वाली  है  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (PROF,  SHER  SINGH):  Mc.  Chait-
 man,  Sir,  Shri  Jyotirmoy  Bosu  has
 raised  several  points.  The  first  point
 is  about  profits  made  by  the  sugar
 mills.  I  agree  with  him—I  do  not
 know  the  figure  exactly,  whether  it
 is  Rs.  200  crores  or  less—that  there
 have  been  profits.

 SHRI  JYOTIRMOY  BOSU:  Wind-
 fall  money.

 PROF.  SHER  SINGH:  Some  mills
 have  made  profits.  As  was  stated  by
 the  Minister  of  Food  and  Agricul-
 ture  the  other  day  in  this  House,  we
 are  going  into  this  question,  how  to
 mop  up  the  extra  profits  earned  by
 some  mills;  we  are  thinking  whether
 we  can  impose  some  special  tax  to
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 take  that  money,  if  it  is  not  paid  to
 the  cane-growers.

 About  the  rise  in  the  cost  of  pro-
 duction  of  sugar,  as  he  has  said—he
 quoted  from  the  Reserve  Bank  re-
 port—there  is  rise  in  the  cost  of  pro-
 duction  of  sugar...,

 SHRI  JYOTIRMOY  BOSU:  Sugar-
 cane,

 PROF.  SHER  SINGH:  Sugarcane
 and  sugar  also.  If  the  price  ot  sugar-
 cane  increases..  (Interruption)  the
 cost  of  production  of  sugar  goes  up.

 We  announced  here  the  new  policy
 on  29th  August;  the  hon.  Member
 must  remember  that  we  increased
 the  statutory  minimum  price  of
 sugarcane  from  7.37  to  8;  previously
 it  was  linked  to  94  per  cent  recovery;
 now  it  will  be  linked  to  85  per  cent
 recovery,  there  is  a  difference  of  20
 per  cent,

 About  the  recovery  rate,  we  are
 now  thinking  of  ways  and  means
 how,  m  addition  to  the  machinery
 that  we  have  got  now,  the  excise  ins-
 pectors,  to  know  how  much  produc-
 ou  has  beer  done  and  what  is  the
 recovery,  we  can  have  some  other
 machinery  also  which  wouid  be
 more  effective,  so  that  we  can  know
 every  time  what  is  the  real  recovery.

 About  the  arrears  in  respect  of
 sugarcane,  I  may  inform  the  hon.
 Member—he  was  quoting  the  old
 figure  of  July  1971—of  the  latest
 figures  as  on  the  30th  September
 1972;  the  total  cane  ,  price  was
 Rs.  280.98,00,000  and  the  price  actually
 paid  ‘was  Rs.  277,22,00,000;  therefore,
 the  arrears  are  only  Rs.  3,75,00,000;  it
 is  about  12  per  cent...

 SHRI  JYOTIRMOY  BOSU:  I  do
 not  believe  it.

 PROF.  SHER  SINGH:  These  are
 the  correct  figures.  We  have  verified.
 In  7497  the  arrears  amounted  to
 Rs,  49  crores.  Mr.  Jyotirmoy  Bosu
 said  that  in  1971  the  arrears  were
 Rs.  40  crores.  The  arrears  were  even
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 Rs.  49  crores,  but  then  they  were
 brought  down.  We  took  some
 measures.  JI  have  informed  the  House
 more  than  once  that  the  Reserv2  Bank
 now,  while  giving  loans  to  the  mill-
 owners,  have  opened  a_  separate
 account  for  the  price  of  sugarcane  to
 be  paid  and  that  is  adhered  tc,  and
 as  a  result  of  that,  the  total  arrears
 have  come  down  considerably  ant
 now  it  is  only  .2  per  cent,

 SHRI  JYOTIRMOY  BOSU:
 in  letter  and  never  in  spirit.
 ruption)

 Onty
 (Inter

 PROF.  SHER  SINGH:  He  quoted
 from  National  Herald.  He  said  that
 the  estimated  production  of  suger  in
 97i-72  was  34  lakh  tonnes  and  that
 the  total,  adding  to  that  the  carry-
 over  of  the  last  year,  was  48  lakh
 tonnes.  It  is  not  so.  The  total]  pro-
 duction  was  only  3.2  lakh  tonnes
 and  so,  the  total  availability  of  sugar
 was  about  45  lakh  tonnes.

 SHRI  JYOTIRMOY  BOSU:  The
 National  Herald  is  your  Party  paper.

 PROF.  SHER  SINGH:  The  _  con-
 sumption  was  a  little  more  than  39
 lakhs  tonnes.  So,  there  was  carry-
 over  of  about  5.8  lakhs  tonnes  on  the
 30th  September  -when  the  present
 sugar  year  began.

 The  hon.  Member  made  a  remark
 about  the  licensed  and  installed  capa-
 city.  The  licensed  capacity  is  5.38
 million  tonnes  and  the  installed
 capacity  is  3.9  million  tonnes.

 SHRI  JYOTIRMOY  BOSU:  Why
 is  it  so?

 PROF.  SHER  SINGH:  All  the  new
 licences  which  are  issued  are  in  the
 co-operative  sector....

 SHRI  JYOTIRMOY  BOSU:  I  am
 only  wanting  to  know  if  there  is  a
 parallel  of  such  a  thing  in  any  other
 industry.
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 MR.  CHAIRMAN:  You  have  ex-
 ceeded  your  right  to  ask  questions.

 SHRI  JYOTIRMOY  BOSU:  Under
 what  Rule?  हि  है

 PROF.  SHER  SINGH:  I  am  giving
 reasons.  All  these  new  licences  have
 been  given  in  the  co-operative  se.tor,
 to  the  co-operative  societies.  Now,
 sometimes,  it  is  difficult  for  them  to
 collect  all  the  money  that  is  needed
 from  the  share-holders.  Then,  there
 was  some  difficulty  due  to  shortage
 of  steel.  We  are  now  not  importing
 any  machinery.  We  are  manutactur-
 ing  all  the  machinery  in  the  country
 and  because  of  shortage  of  steel
 now....

 SHRI  JYOTIRMOY  BOSU:  Wo
 want  a  specific  reply  to  the  arguments
 that  are  placed.  Why  should  not  the
 industry  be  nationalised?

 PROF  SHER  SINGH:  The  Reserve
 Bank  is  making  more  money  available
 so  that  the  co-operative  societies  can
 put  up  these  factories,  And  the
 machinery  manufacturers  also  have
 been  asked  to  manufacture  at  least
 12  machineries  a  year.  Now  they
 are  doing  four  or  five.  We  haye
 taken  it  up  with  the  Steel  Ministry  to
 make  more  steel  available.

 SHRI  JYOTIRMOY  BOSU:  What
 about  nationalisation?

 PROF.  SHER  SINGH:  As  per  the
 interim  report  of  the  Bhargava  Com-
 mission  that  was  received,  I  have
 categorically  stated  in  reply  to  a  ques-
 tion....  (Interruptions)  There  is  no
 question  of  evasive  or  partial  reply.
 I  have  stated  that  they  have  not  given
 the  report  about  nationalisation,

 SHRI  JYOTIRMOY  BOSU:  Why
 not  circulate  the  interim  report?

 SHRI  s.  M.  BANERJEE:  The  UP
 Government  has  said  that  it  should
 be  nationalised,  The  Bihar  Gevern-
 ment  has  said  that  it  should  be
 nationalised...  (Interruptions)
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 PROF.  SHER  SINGH:  I  am  saying
 that  they  have  not  given  their  report
 about  nationalisation  of  sugar  indus-
 iry.

 SHRI  NARSINGH  NARAIN  PAN-
 DEY:  But  about  profit-sharing  they
 have  given  the  report.

 PROF.  SHER  SINGH:  Yes,  about
 profit-sharing,  about  stability,  about
 sugar  cane  prices  they  have  given
 We  are  examining  all  these  things.
 As  I  said,  as  soon  as  we  have  exa-
 mined  it,  we  will  place  the  report  on
 the  Table  of  the  House.

 About  nationalisation  by  the  States,
 legal  view  was  given  by  the  Attorney-
 General  and  the  Solicitor  General
 that  the  States  are  competent  to
 nationalise  it.

 SHRI  8,  M.  BANERJEE:  I  rise  on
 a  point  of  order.  It  is  the  State  Gov-
 ernment  of  UP  that  has  said  that  if  it
 is  the  question  of  compensation,  the
 UP  Government  is  not  in  a  position
 to  pay  the  compensation.  He  is  try-
 ing  to  shove;  the  responsibility  on
 the  State  Government.  Will  they
 allow  the  Stute  Government  =  ta
 nationalise  the  sugar  industry  with-
 out  compensation?

 SHRI  NARSINGH  NARAIN  PAN-
 DEY:  This  is  the  report  of  the
 Attorney-General.  This  is  the  report
 of  the  Advocate-General,  This  i°
 the  report  of  the  Law  Secretary.  I
 wanted  to  know  categorically  from
 the  Minister  as  to  what  he  is  doing
 about  nationalisation.  This  is  the
 report  submitted  by  fhe  Government
 of  India.  Why  is  he  not  doing?

 श्री  सतपाल  कपूर  (पटियाला)  :  यह  भी

 बतलायें  कि  यू  पी  गवर्नमेंट  ने  कम्पेन्सेशन  के

 लिये  00  करोड़  रुपये  मांगें  हैं  ।

 MR,  CHAIRMAN:  Kindly  take  your
 seat.  This  is  not  the  way  you  can
 raise  questions.

 **Expunged  as  ordered  by  the  Chair.
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 SHRI  S.  M.  BANERJEE:  The  UP
 Government’s  explanation  is  clear.
 This  Government  is  colluding  with
 the  mill-owners.  So,  they  are  not
 willing  to  nationalise  the  sugar  indus-
 try.  What  is  the  use  of  hearing  all
 this?  We  walk  out.  We  are  not  going
 to  hear  what  they  are  going  to  say.
 We  know  their  reply.  They  are  hand-
 in-giove  with  the  mill-owners.  Shame
 on  you.

 Shri  S.  M,  Banerjee,  Shri  Ram-
 avatar  Shastri  and  Shri  C.  K.  Chan-
 drappan  then  left  the  Housc,

 SHRI  JYOTIRMOY  BOSU.  Are
 you  going  to  nationalise  or  not?

 PROF  SHER  SINGH:  By  28th
 February  2973  we  will  get  the  report
 of  the  Commission.  After  that,  this
 question  will  be  decided.  It  is  only  3
 months  from  now  on,  The  Commis-
 ‘S101,  is  also  mecting  the  hon.  Members
 of  both  the  Houses,  of  all  *he  parties,
 and  they  will  take  evidence  on  this
 point  ahout  nationalisation.  They  are
 doing  this.

 SHRI  JYOTIRMOY  BOSU:  I  gave
 you  certain  points,  Most  o  the
 finances  of  the  sugar  industry  has
 come  from  the  public  financial  insti-
 tutions  and  nationalised  banks;  in
 actual  fact,  Government  has  contri-
 buted  most  of  the  money  for  the
 sugar  industry.  Why  arc  you  evad-
 ing  this?  There  is  this  amount  of
 Ks  8.64  crores  which  is  what  is  play-
 ing  havoc.  (Interruptions)  I  cannot
 hear  these  cock-and-bul]l  #*  They  are
 all  hogus  stories.

 MR.  CHAIRMAN:  Mr.  Jyotirmoy
 Bosu,  that  word  is  unparliamentary.
 It  will  be  expunged,

 SHRI  JYOTIRMOY  BOSU:  We
 walk  out  in  protest  against  this  Gov-
 ernment’s  attitude  of  complete  sur-
 render  to  fhe  monopolists  and  the
 sugar  magnates  from  whom  they
 have  taken  heavy  donations;  on  be-
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 half  of  the  party  **  has  taken  an
 amount  of  Rs  864  crores  of  the
 poor  country’s  money  A  kilo  of
 sugar  which  costs  one  rupee  is  being
 sold  to  the  consumer  at  Rs  4  Shame
 on  you  It  78  a  consumer  item  You
 are  plundering  You  are  joining
 hands  with  monopolists  You  talk
 about  socialism  Shame  on  you  I
 hate  all  these**  (Interruptions)

 THE  MINISTER  OF  PARTIA-
 MENTARY  AFFAIRS  AND  SHIP-
 PING  AND  TRANSPORI  (SHRI
 RAJ  BAHADUR)  Kindly  order  tts
 ex,punction

 MR  CHAIRMAN  This  will  be  ex-
 punged

 Shri  Jyotirmoy  Bosu  then  left  the
 House

 श्री  कृष्ण  चन्द्र  पांडे  (खली ला वाद)
 सभापति  महोदय,  माननीय  सदस्य  गलत

 आरोप  लगा  कर  जा  रहे  है  ।  मैं  श्राप  वे  माध्यम

 से  निवेदन  करना  चाहता  हु  कि  वह  भेरी

 बात  सुने  ।  मुझे  विश्वस्त  सुनो  स  सूचना
 मिली  है  कि  श्री  ज्योतिर्मय  बसु  गन्ना  मिल-

 मालिकों  के  पास  चन्दा  लेने  के  लिये  गये  थ

 झौर  उन  लोगो  से  देने  से  इन्कार  कर  दिया।

 गौर  इस  तरह  से  अपनी  पार्टी  ककी  स्ट्रेस
 बढाने  की  कोशिश  कर  रहे  है  ।

 Sto  लक्ष्मीनारायण  पांड्य  सरकार  की

 चीनी  सम्बन्धी  नीति  बिल्कुल  असफल  रही

 है  |  चीनी  के  दाम  निरन्तर  बढ  रहे  है।  गन्ना

 उत्पादकों  को  भी  ठीक  मूल्य  नही  मिल  रहा  है  t

 उप भी कता  भी  परेशान  हो  रहे  है  ।  उन्हें  भी

 अधिक  दामों  पर  शक्‍कर  मिल  रही  हैं
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 सरकार  प्रगति  नीति  को  ठीक  करने  में  रस-

 फल  रही है।  इस  कारण से  सरकार  की  तरफ

 से  जो  बताया  दिया  जा  रहा  है  वह  समुचित

 नहीं  है  -  हमे  उस  को  सुनने  से  लाभ  नहीं

 है

 Dr  Lavminarain  Pandeya  then  left
 the  House

 श्री  ईश्वर  चोरी  (गया)  |

 MR  CHAIRMAN  This  will  not  go
 on  record

 Shri  Ishwar  Chaudhry  then  lft  the
 House

 प्रो०  शेर  सिह  एक  दा  बातों  का  जिक्र

 डा०  लक्ष्मीनारायण  पाडेय  ने  किया  ।  उन्होने

 कहा  कि  नीति  ऐसी  बनी  कि  उपभोक्ता  को

 लाभ  नही  हुआ,  किसान  को  लाभ  नही  हुआ ।

 हमने  जो  नीति  बनाई  है  उस  म॑  तीन  बातों

 का  ध्यान  रक्खा  है  1  पहली  बात  यह  कि

 किसान  को  ज्यादा  पैसा  मिल  सके  v  पावेल

 कंट्रोल  में  जो  पैसा  भ्रांत  30  परसेट  फ्री  सेल

 का  उस  में  से  किसान  को  मिले  कौर  बहू

 मिल  रहा  है  राज  उत्तर  प्रदेश  में  72  25

 ्०  मिल  रहा  है,  पजाब  और  हरियाणा

 में  i2  50  to  मिल  रहा  है,  ईस्टर्न  यू०पी०
 %3  25  to  मिल  रहा  है  |

 श्री  इया सतर दन  सिश  (बेगुसराय)

 मुख्य  बात  यह  है  कि  किसानों  को  मिल  रहा

 है  इस  से  हम  को  खुशी  है  ।  लेकिन  उपभोक्ताओं

 को  जो  ज्यादा  देता  पड़  रहां  है  उस  के  बारे

 में  श्राप  का  क्या  जबाब  है  n  प्राफिद्स  मे  भाप

 क्यो  हस  को  ऐज  नही  होते  देते  ?

 **Expunged  as  ordered  by  the  Chair
 Not  recorded



 357  Nationahsation  of  AGRAHAYANA  3,  894  (SAKA)

 MR  CHAIRMAN  This  ts  not  a  re-
 gula:  discussion  This  3५  only  Half-
 an-hour  discussion  You  cannot  ask
 a  question  unless  your  name  75  there

 श्री  इपसतन्‍्दन  मिश्र

 नही  रहे  है  ।

 वह  कुछ  बतला

 प्रो०  शेर  सिह  मने  बतलाया  कि  इस

 से  तीन  लाभ  हुए  ।  एक  तो  इस  पालिसी  के

 मुताबिक  किसान  को  ज्यादा  पैसा  मिल  रहा

 है,  दूसर  उपभोक्ता  का  भी  कम  पैसा  देना

 पड़ेगा  70  प्रतिशत  के  लिये  ।

 एक  माननीय  सदस्य  बिहार  के  करे  में

 बतलाइये  |

 थ्रो०  दो  सिह  बिहार  में  भी  किसान

 को 11  25  रु०  बिल  रहा  हे  ।  में  कह  रहा

 था  कि  उपभोक्ता  को  कम  देना  पड़ेगा

 जो  एक्चुअल  कास्ट  आफ  प्रोडक्शन  है  उमर

 से  कम  देता  पड़ेगा  क्योकि  हम  8  रु०  के

 हिसाब  से  कास्ट  श्राफ  प्रोडक्शन  लगायेंगे

 और  मिल  वाले  11  25  र्  के  हिसाब  से

 लगायेंगे  ।  कास्ट  श्राफ  प्रोडक्शन  जो  हम

 लगायेगे  उस  के  शिखाधार  पर  लेती  प्राइस

 फिक्स  की  गई  है  जो  कि  2  20  पैसे  जाती

 है  ।  चूकि  केन  की  प्राइस  7  37०  से8

 दद्०  हमने  फिक्स  की  इस  लिये  मिनिमल

 स्टैटुटरी  प्राइस  भी  उस  की  वजह  से  थोडी

 सी  बढ़ी  ।  मिलने  गन्ने  का  भाव  25

 ह क  i2  रु०  और  i2  25  रु०  देरर्हे  है
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 उसके  कारण  चीनी  का  भाव  20  पैसे  4

 छोटी  प्यादा  होगा,  यह  मैं  मानता  हू  ।  लेक्नि

 जो  उपभोक्ता  है  उनको  हम  कम  में  दे  रहे

 है  उत्तर  प्रतिशत  ।  जो  तीस  परसेट  है  और

 जो  खने  बाजार मे  बिकनी  है  वह  जिस  प।स

 ज्यादा  पैसा  बने  को  है  बह  उसको  खरीद

 सकता  हे  |  यह  जरूर  है  कि  बिहार  बरौरी

 प्रदेशों  से,  कुछ  प्रदेशों  से  ऐसी  शिकायत

 जाती  है  कि  वहा  चीनी  के  वितरण  का  जो

 सिलसिला  हे  वह  ठोक  नहीं  है  ।  जित  प्रदेशों
 मे  बाट  का  सिलसिला,  वितरण  व  सिल-

 सिला,  ठीक  2,  जहा  मशीनरी  अच्छी  है  बहा
 कोई  दिक्कत  नहीं  है  1  जैसे  बैस्ट  बंगाल,

 केरल,  महाराष्ट्र  मे, तथा  दूसरी  जगह  जहा

 वह  कमजोर  है,  वहा  मशीनरी  को  मजबूत
 करने  की  कोशिश  कर  रहे  है

 शो  इतामतस्दत  मि  जो  यह  कह  रहे
 है  कि  उपभोक्ताओं  को  ठीक  कीमत  पर  चीनी

 मिल  रही  है  वह  बिल्कुल  गलत  हे  ।

 पिरो  शेर  सिह  तीसरा  लाभ  यह  है  कि

 इसकी  प्रोडक्शन  भी  बढ  रही  है  I  पागल

 कंट्रोल  जो  किया  है  उस  मे  कुछ  इंसेंटिव  दिए

 गए  है  कौर  उसका  नतीजा  हम  देख  रहे  है।
 पंद्रह  नवम्बर  तक  इस  साल  ढाई  लाख  टन

 के  करीब  चीनी  की  पैदावार  हुई  है।  जबकि

 पिछले  साल  एक  लाख  बारह  हजार  हुई  थी,
 उपभोक्ता  को  कम  दाम  देना  पड़ेगा,
 किसानो  को  ज्यादा  पैसे  मिलेगे,  पैदावार

 बढेगी,  यह  तीनो  चीजें  हो  रही  है  ।
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 THE  ‘MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  SHIP-
 PING  AND  TRANSPORT  (SHRI
 RAJ  BAHADUR):  I  beg  to  present
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 the  Nineteenth  Report  of  the  Busimess
 Advisory  Committee.

 8  22  hrs.

 The  Lok  Sabha  then  adjourned  till
 El2ven  of  the  Clock  on  Monday,  Nov-
 ember  27,  972/Agrahayana  8,  894
 (Saka)


